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The Lok Sabha met at Eleven of the
Clock

[Mg. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
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AT FAX K AT 9 arfw wfew
¥ FAar ® gAfw w7 w7 grea A
FTE%?

stgyam 7=t @+ g G
HHTT & g #7191 21 JEY ¥ IO
aru qar fasfa gar 1 gafag &0
FOFTL & 977 THE 18 OFTCTH A & )

SHRI S. KUNDU: Mr. Speaker,
Sir, since it is the desire of the Gov-
ernment to create new employment
and that too by increasing industries
in the rural sectar, I would like to
know what positive steps have been
taken to re-organise the Khadi and
Village Industries Commission. It has
always been treated as the step
child of the Government of India. 1
would like to know how many such
intensive production units are plann-
ed to be taken up in the coming
year?

SHRI BRIJ LAL. VERMA: That
scheme has already been dropped. It
is a provincial subject. The Board
does every thing. The Central Gov-
ernment is not directly concerned.

SHRI A. C. GEORGE: The Khadi
and Village Industries Commission is
run by the Central Government.

ot i e A 1 AF FEART
zz € & JaT 2w & gom
¥T UST FTH TIAT IZAT ¥ ) 97T AV
FFN TR AWML I X AT
AP QT R AfAwHZ 97 1 W ¥<
faar aar 1| ¥EY wFE ¥ OHY e
w foamrarew w73 wr 3% wfax
IERT AT 97 g fawc wAAY
uix gz e fe vawr  faw e

o2afaniiz qr wd &7 fr T A0 ?

it gmerw wwt : Ay guT R
IAET TWT ATYAT | ATFA g WERATHT
aniy §, I ¥ WY wreE € i A
# oY gme ¥ 1| OFT & gww uan
HNS § | T O gET & ATg fad w7
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¢ s €@ W1 wAgE §veTr 7 Guw &
wifadi ®Y wEIGAT w7 AR T4
AT FAFT To TH 9T WX foqr 3@ F
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W*mquﬁq«u’rw:m:ﬁw’r
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TS TATT | A W SR W W
wgraar & foy Tyar X § 9 %z
ATIHY AIAAT & WAWTC FH & @ R,
g wqur v @+ gy vy § e A
T AN ' wrf ‘gEEqn w9 F 9
2 auz a# o =4 ?

Wanawant : ot aF qEr
wr§ gaT 917 wfar A¢Y & fom & afeg
a7 7% | gz w9 fafess 3%
faaTs wray qara § A7 gw we A=
|

S Wi\ SeT AT AT ET
ATIVIFAT WTT qggH ¥ & fw adi ?
Y AW ET™ TR - qrAW ZATY qrH
ard Ay gw I®T frare w7 )

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
these Boards be subjected to audit?

SHRI BRIJ LAL VERMA: Yes.

Restarting of Mutka Business

*42 SHRI F. H. MOHSIN: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether ‘Mutka’ business has
been restarted after Janata Govern-
ment have come into power; and

{b) if so, the steps contemplated to
put an end to this evil practice?

THE MINISTER OF HOME AFF-
AIRS (CHAUDHURI
SINGH): (a) and (b). Some cases of
‘Matka' gambling have come to the
notice of the State Governments of
Gujarat, Karnataka, Maharashtra,
Madhya Pradesh, Andhra Pradesh,
Rajasthan and in the Union Territory
of Goa, Daman and Diu. The State
Governments report that to curb this
practice, they are taking stepg like
intensive patrolling, conducting raids
and taking legal action against offen-
ders apprehended.

JYAISTHA 25, 1899 (SAKA)

CHARAN"

Oral Answers _ 6

The Indian Penal Code (Amend-
ment) Bill 1972, as reported by the
Joint Committee, contains g clause
whereby the present Section 294A of
the IPC is proposed to be replaced by
a more elaborate provision to cope
with offences in connection with
lotteries.

SHRI F. H. MOHSIN: Now, it has
been admitted that the ‘Matka’ busi-
ness has been started after the Janata
Party has come into power. Crimesa
have also increased, May I know
whether there is any relation bet-
ween the Janata Party coming into
power and the increase in crimes, in-
crease in smuggling activities and
restarting of the ‘Matka’ business?
Whether there is any close relation-
ship between the Janata Party and
such anti-social elements? Will the
Home Minister be pleased to say whe-
ther the Indian Penal Code (Amend-
ment) Bill, 1972 which has not been
enacted so far will be taken up now?
May I know when it is going to be
passed by both Houses and whether it
is likely to come upto during this
session and also whether it can take
care of crimes such as smuggling,
matka business, etc.

CHAUDHURI CHARAN SINGH: 1
hope I am not required to reply to
the first part of the question because
that is a matter of opinion.

MR. SPFAKER: I am sure some
other Member will do it.

CHAUDHURI CHARAN SINGH: As
regards the second part, I may tell the
hon. Member that what I was trying
to say was that the amending Bill
would at be introduced in this
session.

siTwAT Joe MR T FAT R
TE TATY AY T FIT 5 v gt A orgh
FHE T 91 WX "o WY §, @i wEwr
=TT WX SuTer *@r fear mar g ?
T A8 ATAHE ¥9 fa=r ¥ faur o
Q@r ¢ fo dnr s ordf @ A F?
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MR, SPEAKER: That is why I said

that somebody will reply i
?-.:%" - e
-+ SHRlI EDUARDO FALEIRO: In

Goa, mutka offences are dealt with
ufider the Public Gambling Act, not
under the Penal code. 1 think that
nowhere in the South Mutka offences
are dealt with under the penal code.
The Public Gambling Act was enact-
ed sometime in the last century when
mutka offences were not there and so
when mutka cases go to court, hardly
in any case there is conviction. Will
the government consider having g mo-
del legislation for control of mutka and
other gambling offences which have
nothing to do with the penal code, so
that it will become difficult to avoid
conviction»

CHAUDHURI CHARAN SINGH:
I am glad that the hon. Member has
put this question. In fact we are
considering comprehensive amend-
ment of the law in regard to gambl-
ing and other offences.

s

DR. SUBRAMANIAM SWAMY: I
should like to know from the hon.
Home Minister whether sometime In
the month of March, before the Lok
Sabha results came out, 5 large num-
ber of characters who were connected
with mutka were released from jail
and this took place sometime in the
month of March?

CHAUDHURI CHARAN SINGH:
It is true.

SHRI RATANSINH RAJDA-: WwWill
the hon. Minister say that in the city
of Bombay, in the State of Mahara-
shrira, to malign the Janata govern-
ment mutka is going on at the in-
stance and with the encouragement of
the government there, that is the
government of Maharashtra? T make
bald to say that when we agitated
against mutka business in Bombay
some mutka kings told us that the
police had asked them to start it
Will the hon. Minister institute sn
enquiry into this?

JUNE 18, 191'7“33, :

- cHAUDHURI CHARAN SINGH:
If 1 find that there is some evidence
to that effect, 1 will not hesitate to
order an enquiry. .

DR. VASANT KUMAR PANDIT:
Mutka is organiseq by three persons,
Balu, Kalu and Ratan Khatri who are
hand in glove with the police. The
police get monthly instalments for
allowing organised mutka and the net
work is spread evem beyond our
country, in Sri Lanka, Nepal, Pokis-
tan and other places. Croreg of
money are being paid for one figure
for opening and one flgure for
closing. Big money making is going
on.

MR. SPEAKER: Please come to the
question.

DR. VASANT KUMAR PANDIT:
Has the Government got any such in-
formation as I have given and will
they make any investigation into the
hand in glove policy of the Mahara-
shtra Government with the Matka
king~

MR SPEAKER: He has
to it.

replied

SHRI YASHWANT BOROLE: May 1
draw the attention of the minister to
the fact that matka can be stopped
instantly if the telephone commumica-
tions for making lightning calls are not
made available to them? The opening
and closing figures gre communicated
by lightning calls. If such communica-
tion lines are closed. it can be stopped.
1s the Government thinking of doing
154

CHAUDHURI CHARAN SINGH: It
Is a suggestion.

Wa vva Wt ¥ gaoe @
wzaret ¥ wfy

* 44. oft am v wwt c vy WA
Tg X A T &7 fE e
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(%) w1 7 &7 71 de@w avg
wa & qeare, W, 0, gnh v
w9 A wzarai & gfg gt §; Wi

(7) =% Ovx & fodr mwowrx &
T AT ¥TW IS § W ¥\ aEr
qfrorm fawa?

g w0t (9D TTw Fmg )

(%) wx (w). faaeo azq & ==
qT T\ ImAr ¥

frago

(¥) =oema 7 frer @ Sromw
W7 AT, T g iy A9 e aal
¥ Wy #t wATHT § wrf afg AE
7€ & 1 eI g3, A>T T AT
gIR oY A A wfew @i §
qTTE K7 Jra7 Av9g § | faAy, qos-
T W freed Aw fer @4l
wI" # wzA § $e Afz gf &
fararem 59 wfaet e & ot gaaT oy

L URA S

(=) st &1 I9Y F fAg
freaafma 31 f&d w7 & -

(1) TR e Al

(2) a=wmei & afafafaai #1
a4 % fAg sv <
frradt sET FTHr € 2
o was  woafaai &
faeg zve gfwar dfgar
grafraa arosy & e
friaras  sdaEr #Y
e _

(3) aga TT T Y AT TISAY
THfaat 1 Qa7 & fau
qmafF Ag & 41T 9%
gfew *r gFfeat &
g g ; WX

Oral Aﬂthrl' . I‘S

(4) % i qur 20 7
qar ST #Y gfer ¥ Wi
W AT T 9 @R
w31 § a9 dna el
@I

@ wfaf+fe, freelt @ mfaw
&a & gt Y wa & gferw i agrEar
& forg 2w et &Y AT AT a1 @
R "9 mfea @ & a971 yavs a=f
gfem sfafraw & w=ria sqamel Y
fasra % fag wr dare fedr o €1

. ¥A T § qf ey §w wfea
g f A aur Ivfg & faey wER
wie, 1977 &Y 9T § 7§, 1977 ¥
wre 77 e g

st gwga WY . ¥GT HAl AgRT
AT 7 ag g fe A awr
¥ ST ¥ IO qgA W/, A -
ffa & gro a7 FamaT FI7 G, IFR G
T § WK IR T qEUE & g6 F
g ¥ &7 W OWEA W & 4w
ot ®rf FeETd 27

N w7 fag 0 o) o AL g
g gm o ag o @ fed i@ g
AAAG §E9 T a8 S favrg srasrdr
&, TR ag W aqWTEq, a¥ # "o dAte
¥ W P

ol g TRl T ATHIT EW
SFTT ¥ qeqre & wat w1 Ay ¥ fog
sSwFH BH AR FT @R ? _

St awo fag @z ﬂ:g
wIaH ® qFw F fRgegw weeie
Tfow F @A ] ) TR ¥ AT,
g 1 wfearemi § 9 agi want T
T wEA § 1 9 A F g o) 5
& &%aT €, WX foa argw A oy
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JeA § 37 & qarfaw, s ¥ fear
AT TET ¥ 1 A ATAATY W (W AT

¥ o qure I, A R G gl

DR. V. A, SEYID MUHAMMED:
Will the minister be pleased to state
whether the Janata Government had
prescribed any oath for the dacoits in

* the Union Territory just as they had
done in the case of smugglers in
Bombay?

Wswwam T : & g a0
rgan § fiv faeelt 3 afew, dwe, o
Rfan wi feafon ¥ $few gy fed
¥ o wa feax § 1 foew i wd=T
& @ wew & faafay ¥ foas gfaw
A fregar fer ma g 7

Wit wew fag : feesit & @y
¥ 1977 & @ WAt &
fogror 3 qm 1 W w75
F N @ wE w1 faam
A qE I IE W WA X WA
#rar ¢ fe 9z, I, s o fee-
Afaw, ¢ % we gfz g€ @ g g@nn
Faga e ari &)

ow I § 7 ¥z g § fe a9
¥ ey IXW § WET, WET ¥ w4 ok 8,
vafan gy fag § g3 1 FA_
a#t 937 1 & goT W1EF § A Fe wderray
TR T AH giar s A § )
a3 e forelt & f g & o) i
w7 g@rn & w4 arf ¥ or a
sBurAE AT ¢ e ag Wy ¥
ag w1 % fofen o 8, ag A fr
wywaz § ) g g qggn & fe W
oy ot Fro? Farn ¥ ag Fral), woe
agt e § &Y a7 w9 q0 ¥ %
TEA § WY T 0 dwwr fargy g
v ea A N 7 = A armgeh 4
g W1 v\Tmw wew § } iy foarg Y
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AT AN | 7 qgY fourg o ¥ ¥ ww
foure ard § 1 oY dfww wgw & q=
¥ 37 A A AT TR N § 26 AT
¥ 10 wf a% Juw wiwd AT o ¥
R IsEFqwFEA T ag w2 §

dt et gfew aw
feart aw¥ o g oge wi< for @
o) wx feay @& oy wu foegi
wid few § ?

N wo fay : 1= € sfaarn g
e g & |

SHRI K. LAKKAPPA: Mr. Speaker,
Sir, the truth has not been given out
by the Home Ministry. After the pre-
sent government came into power,
there is a feelmg in the country spe-
cially in Delhi and surrounding areas
that certain secret information and in-
structions have been issucd by the
Home Ministry to treat goondas, hooli-
gans and all sorts of criminals in a
very lenient manner and this has been
spread throughout the country. I want
to know whether it js a fact that, for
the reasons best known to the Home
Ministry ag it falls winthin their juris.
diction, after the Janata Party came
into power, the police people nre very
lenient and no action has been taken
and therefore, this is one of thc
reasons for the increase of crime
specially in the Union Territory of
Delhi.

MR. SPEAKER: Fven if the Instruc-
tions were issued, do you think they
will say ‘ves’ Now, we shall take up
Question No. 45.

feet # wrafen wrfn & gfew
wfrern

*4s. ot fow arovaw wrgfan
W g 5AY A XA @ g w1l fe

(%) fo=ft & wrefia qfew &
wgmees,  qfem gg-cdveel aw
T wade § ferh safer wgfen
wfs & & o
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(@) weor eyt & feeelt & Fafors
w et W q@T F Ao dYo, #¥e OFo dYo
ST 8o THo oo *foﬂﬂ'{ﬁf‘ﬂ'
arferd ¥ ferrn whawfoi W Frawr
fear mar & ?

N (W wenfar ) : (%)
¥ Any feeslt gfem o wqfea anfadt
& 3 wreng gfem aar wfesrd, 2 gfa
I9-werAF wir 23 s &)

(=) safur wafy & 2= ket
& fafww fat w7 ot & g sdteray,
qfFa IT-aefreret o7 g T &
=1 ¥ frger wagfer ofx & «afa-
w1l w w87 ¥9 TEIC ¥ —

qfa wirere qfas 39-  a7ar weaw
L

4 2 4

(A= ufafoe
7o)

st fma arme agfaar way
AEVRG A A I ¥ IATAT & IT & AT
& % ag A g g &« ag &
g fr o Ifaa s ey 7@ fear
arAr 7 feew i qrEl ¥ oF wIwm
# Afa I aq @ I & & WK
o WY @Y T@ § aq@T T97 AU @
2 ? wqqfam anfagi & ag ag o we
& Afa a9 WY & w97 99 ¥ u= of@dq
BT 8T w17 77 w9 & BF S e 50
- 9,150 & FTwI A9 THo dro HIT
500 falrA®s ¥ ¥ & & ¥ & |1
&Y 91AY ¥ WYX o« ¥ ST Avar L,
arEYT St Y AF FAET ArEr? ;v
9 ¥ ®TLr WA §?

aq & & ag s S §
94 wraaET T feafa o S & oz
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s Wt WY Tomd ¥ Y awy faar
AT 971, X wigwta & faars o
¥ 7€ o, 3u w1 w1 afom frear
o7 38 AT ®Y #0Y 3w w7 fagr man?

N wow fag  womwm wEEw,
7Y gww § Y wraT #9 § q4| 71
WqTH | TF aY AAAT A A 9T
w1 Afa & grasg W quT & ) W AF
fifr ¥ 7= ¢, & z= oz W WA
fearr g fe ®1€ wa & Afa
TAT & WA A & 1 wwe fedr &
ar oy Hifs a Y o 7, afew ax
az ufos @ 1 8577 Faw e
e @ =0 @1 fr ag ey faaiw
aTff ¥ §¥Esg T@ar g ar JEwr
FRTEQ F1 WEAY By ST ZrEY g
Fawy qar fae

gl a% "are g & $r§ s\md
I TE AV WA AR TeW Af T
A #Tew fAad A1 famd g
S

st wiv T & wyAAy SdT WY
g sraT wrgAr g & wa feesr Q-9
ot § BaasT wme FEA@i w
geveTe faar man 1, aAAEaE IR
YA oy war g ary faet gaodto
®1 €to wWrfo o aaT FY Afww
JEFY UTT WF gEd W) qar fzan
T fi—afc @ awg ¥ g fear
T &Y A |1 9w 9% 1AfE=r w47

St g feg: o wT wenw |
9T & Y 99 3§ 9T fa=r g

Tlo AYCTORA 1 &a1  waAgfaer
afa & @rit & fau afqdw & 7o
e @T & a1 @A & faw g
@
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wraw g o mammE. %,
qiew at war gut § Afer ara wEX
TR [T LY A7, g & qw g
FpERdr @ g

ot fira areraw - # sa Oy AT
mﬁ"ﬁi}- arfo &Y, ww 9,
Moq: 7 —ggag & ANwurfeae &
I% fag ar 18 qhE W fEdmm
frar mat § ag gAY g av A

N wew fag ;K xR Ldll
g+ WAy wrew At zgrt gy fem 3

Release of Persons Detalned during
Emewy

*47. SHRI GAURI SHANKAR RAI:

SHRI MUKHTIAR SINGH
MALIK: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) how many persons have so far
been released out of those who were
detained under the MISA/DISIR or
other Acts during the Emergency
period, separately in esch State, cate-
Eory-wise;

(b) the State-wise and catcgory-
wise break-up of detentiong at pre-
sent;

(c) how many detenus died or
succumbed to accidents/illness during
the Emergency period; and

(d) tlie steps taken by Govern-
ment o get all the detained persons
released in each State?

THE MINISTER OF HOME
AFFAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). During the

Emergency 29,795 persons werg detain-
ed under the Maintenance of Internal
Security Act, 1971, by invoking Sec-
tion 16A of the Act. Of them 18892 de-
tenus had ben rcleaseqd upto 17n
March, 1977 and the remairing weie
released after that date.

JUNE 185, 1977
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6244 pérsons ™ were detained under
the normal provisiong of the Act dur-
ing the same period, in addition 10 6010
persong already !II'I. tlelenticn us on
25th June, 1975." Out of them 6851
were In detention as on 25th March,
1977. Only 1796 persons were in de-
tention on 4th Jume, 1977. Two state-
ments giving state-wise and categury-
wise break yp of number of pcrsons
who were detained by invoking Sec-
tion 18A of the Act and under the
normal provisions of the Act are laid
on the Table of the House. [Placed in
Library. See No. LT-341/77).

"

The Defence and Internal Security
of India Rules do not provide for
detention of auy person.

2015 persons were detained under
the Conservation of Foreign Ex-
change and Prevention of Smuggling
Activities Act, 1874 during the period
25th June 1975 and 20th March, 1977,
A statement showing State-wise
numbar of detentions, releases :a®
well as the position on 4th Junec,
1977 is laid on the Table of the House.
(Placed in Library. See No. LT-3#1/
771.

(c) 59 detenus dieq whilg iIn
custody ang 14 died while on parole.

(d) The State Governments have
already been adiised to consider the
release of persons detained under
Maintenance of Internal Security
Act. In pursuance of this advice, the
State Governments have released a
large number of detenus.
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SHRI CHITTA BASU: May ] draw
the attention of the hon. Minister to
the chart given? In regard to West
Bengal, I find that in column 2 the
total number of persons under deten-
tion is 5,223 while under column 3 the
number is 5,009, May I know the
number of detenus in West Bengal
even now in jail? Again, I find that the
number detained in the context of
emergency by invoking section 16A of
the MISA was 311 and the number re-
leased was 217, May I know why the
remaining 94 persons have not been
released even after the revocation of
the emergency? 1 am asking for all
these details because they are mention-
ed in the chart itself. That is why I
want a clarification. In the course of
the reply the Minister said that 59
deaths took place in jail. Is it not 5
fact that apprehensions have been ex-
pressed by many that many of the
deaths in jail are due to police torture
and under questionabla circumstances?
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May 1, therefore, know from the Mini-
ster whether he is in a position to as-
sure the Housz that all such cases of
death while in detention would be
covered by a judicial enquirys

CHAUDHURI CHARAN SINGH: 1
have heard various allegations regard-
ing death of persons in jail. But no-
body has, till today, supplied me any
details.

As regards these 73 persons, they
are those who were arrested under
Section 16A, not under the normal
provicions of MISA, as it existed be-
fore 25th June 1875. After 25th June
1975, when emergency was imposed,
section 16A was added to MISA. I am
talking of the prisoners who were
detained under section 16A, which
was then added. 1 am not talking of
those who were already detained un-
der the normal provisions of MISA.,
1 do not know those figures.

SHRI CHITTA BASU: The total
number of persons arrested under the
norma] provisions of MISA in West
Benga] was 5,223,

How many of them are still in jail?
What has happened to them?

CHAUDHURI CHARAN SINGH: 1
do not know to which tabls he is re-
ferring. Most of the detenus were in
the jails of West Bengal, perhaps 6,200,
The figure m.ust be there somewhere,
Out of these, 4,900 have been released.
I am talking of detenus. The cases of
the remaining 1,300 persons are still
under review by the State Government
but I am afraid they are not likely to
agree to release all these 1,300. And
the final word, the hon, Member will
agree with me, lies with the State
Government in this conmnection.

PROF. DILIP CHAKRAVARTY: On
30th January, 1977, one person who
was sick was not provided the neces-
sary medical facilities and he died. T
am afraid the State Government under
Shri Siddhartha Shankar Ray never
cared to pass on this information to
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the Central Government. Secondly, in
league with Shri Siddhartha Shankar
Ray when he was here, a conspiracy
was hatched by the Central Home
Ministry to have the theory of coun-
ter violence and as a result, 5,000
Naxalites were killed in the streets
of West Bengal. Is the hon. Minister
aware of such incidents? Thirdly,
does he inteng to institute an enquiry

Into this?

CHAUDHURI CHARAN SINGH: I
have not got any such information.
If the hon. Member supplies me the
tnformation, I will enquire,

SHRI CHITTA BASU: Will the hon.
Minister have an enquiry instituted?
This is a very important question.

MR. SPEAKER: That is why I al-
lowed you. This is important not only
to you but to the whole House and the
whole country. That is why you must
give a chance to others also.

SHR1 CHITTA BASU . But he ghould
reply completely.

SHRI C. K. CHANDRAFPPAN: In
the statement the hon. Minister has
stated that there are a large number
of persons belonging to banned organi-
sations who were kept in custuly. 1
think in that category a large number
of Naxalites are involved. After as-
suming office, the Janata Government
have released almost all the RSS mem.
bers, who were members of a bannec
organisation, but they have not re-
leased the Naxalites. What are the
reasons for this, and what is the final
decision about it?

CHAUDHURI CHARAN SINGH:
This Government has made no discri-
mination between the RSS people and
the Naxalites. We have not 1ssued
any such orders at all.

SHRI C. K. CHANDRAPPFAN: Mr.
Speaker, I seek your protection. The
hon. Minister did not answer my ques_
tion. He says there is no discrimina-
tion. I asked about the final decislon
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in regard to the release of Naxalites
and also why RSS men were released
while Naxalites were not released.

He should answer properly.

CHAUDHURI CHARAN SINGH: 1
have already said that almost the en-
tire lot of Naxalites has been released.
I have given the figures as regards
Bengal. What else can I say. What
else does the hon, Member wants from
me? I have also said that the final
word lies with the State Government.
We can only give them advice, We
have already advised them to release
all the detenus.
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CHAUDHURI CHARAN SINGH:
The question that was put to me was:
how many detenus died or succumbed
to accidents/fllness. during the Emer.
gency period and my reply relates to
this question. If anybody who was
arrested haq died, it does not mean
that he had been under detention
under the DIR. In fact, al] the persons
whether they have been arrested un-
der the MISA/DISIR or not have been
included in it.

st W W me X
“mﬁaﬁ?iﬂ wfer Ao
afe ®We ¥ wwa firowmc
§C I o rad wifiw a Fea



21 Oral Answerg

) oI W ITOIT ¥ AR OF
wfi =N Swyew qET W a@
«ATET T W IR qNT 9T TR
& faq foasi A fear T @
I AgEAEE ® T |

f& 160 wrr 7 afeai
s € @ 5 26 W 28 37
tafnﬁrmr{gq T 1 fm
16T 1T qTEr 1€ § §a  sEH
W E

g
ot
<

SHRI BAPUSAHEB PARULEKAR:
Thousands of persons were detained
angd arrested under 16-A, At that time,
the detenus were not even allowed to
approach the court. I would, therefore,

usk the hon, Minister whether any pro-
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vision in the law is going to be made
by the present Government so that any
person who is detained illegally can
approach the court and get the com-
pensation. Whether Government 13
thinking of giving compensation to
such persons.

CHAUDHURI CHARAN SINGH:
16-A has already been deleted and
those who were arrested under that
section have been released. If suit for
damages can lie in a law court for
such arrest well, the Government has
nothing to say in the matter.

SHRI G. M. BANATWALLA: Is it
not a fact that in the case of RSS de-
tenuse the Government pursued the
matter vigorously and all of them have
been released immediately but in the
case of Naxalities, the Government is
content by giving a mere advice to the
States?

CHAUDHURI CHARAN SINGH: T
protest against thig insinuation. I have
been solicitous to the Naxalites rather
than the RSS people, and the Naxalite
leaders themselveg will testify to what
1 have said.
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SHRI VAYALAR RAVI: Méy I know
whether it is a fact thal many of the
Naxalites who ware in jail in West
Bengal and Kerala since 1968 onwards
were also ill-treateg 1n those days and,
if that is so, whether 1he hon. Minister
will look into that matter.

CHAUDHURI CHARAII SINGH: I
do not know the €ate or the yFar at all
for this, notice will be required.

SHRI P. K. KODIYAN: May I kncw
whether it is a fact that in regard to
the release of Naxalitcs the Govern-
ment have been insisting that Naxalite
prisoners should give an undertaking
that they would respect the law and
the Constitution and that they would
live and act in a democratic manner
and, if that is so, whether it is a fact
that some of the Naxalites have not
agreed to give such an undertaking.

CHAUDHURI CHARAN SINGH: 1t
ig a fact that the central committee of
some groups of Naxali‘es has already
passed a resolution to the effeci—I can.
not quote the exact words—that they
no longer believe in class annihilation
violence. From this, it follows that they
believe in methods other than violence
which means that they would follow
the democratic path. But there ares
some groups of Naxalites who do not
subscribe to thig resolution. They are
still wedded to their own old ways of
violence and assassination.

SHRI PADMACHARAN SAMANTA-
SINHAR: Firstly, 1 want to know,
when a prisoner dies in jail, who i=s
responsible for that death. Is it due to
the negligence of the jail authorities
or the volice authorities? Secondly,
some compensation i8 given to the
family of the decessed ang that de-
pends on the economic condition of the

1977

famfly*In the case of giving pensidn
to ex-Members of Parliament, that
condition is not impused. An ex-Mem-
ber of Parliament may be a man”of
lakhg ot even crores of rupees. The
pension is given to all the ex-Members

of Parliament. If that is so, I want to -

know why do you impose thai condi-
tion. the economic condition gof the
family of the deceased, in the matter
of paying compensation.

CHAUDHURI CIHIARAN SINGH:
About the responsibility for the death

“of prisoners in jail, 1 think, the reply

should better be given by the friends
opposite. T¢ is in fact they who were
indirectly responsible for the death of
the people in priso1. I have not re-
ceived any report that any of these
gentlemen died hecause of any beating
or mal-treatment or any such offence
committed by the jail stall.

As regardg the other question of
criterion about the compensation, etc.
well. I do not exactly remember it, but
the sum paid fs compensation for
survivors of these penple varies from
Rs. 150-250 or Rs. 200. So, the sum
can vary bciwveen these two figures and
the decision will have tn be faken on
the report of the District Mapgistrate
or other authority which we may pre-
scribe in this behalf,

As regards financinl circumstances
of the survivors, if the circumstances
are very bad. them we award the
highest sum: if not so bad, then the
sum will be somewhat less.

SHRI VINODBHAI B. SHETH: What
is the actual deflnition of Naxalites?
How can vou demarcate Naxalites
from other ecriminals? Is there any
change in the attitude of the police
departments against the Naxalites?

CHAUDHURI CHARAN SINGH: The
definition is that they did not commit
any crime for their own personal in-
terest. They were actuateq by public
interest, although they were mistaken
in choosing the methnd that they chose
in achieving their ends.
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Memorandum submitted by Opposi-
tion Leaders of Kerala

*49. SHRI SAM‘AR MUKHERJEE-
\'(lll the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have
received any memorandum from the
opposition political party leaders of
Kerala on 19th April, 1077;

(b) if so, the galient points of the
memorandum and the reaction of the
Government; and

(c) the action taken on the memo-
randum?

THE MINISTER OF HOME AF-
FAIRS CHAUDHURI CHARAN
SINGH): (a) Yes. Sir.

(b) and (c). The salient points are
that a separate Commission of Inquiry
be set up for Kerala to inquire into (i)
the cases of Rajan, Kannan ang Vija-
yan who are missing after having been
taken into custody by the police; (ii)
two cases of death in police lock-up
in Trichur and Trivandrum districts
after revocation of emergzncy;

(iii) excesses and tortures commii-
teq by police on priscners and

(iv) mis-use of police= to threaten
and terrorise political workers and
candidates who fileg nominations
against Ministers and leaders of the
ruling parties in the elections to the
Lok Sabhz and State Assembly.

In respect of Rajan, a case has becn
registered which includes the charge
of murder. Two DIGs and two SPs
have been arrested in this connection.
The State Govt. have set up a Com-
mission of Inquiry by a sitting judge
of the Kerala High Court to enquire
into the disappearance of S/Shri
Kannan. Vijayan Najr and Venugo-
palan. Another Commission of Inquiry
has been set up to innuire into the two
cases of death in Police lock-up. The
various specific allegations of police
excesses about which reports have ap-
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peared in the Press are also being in-

vestigated by the State Government.

SHRI SAMAR MUKHERJEE: In
part (a) of my question jt has been
asked whether Cnvernment have re-
ceived any memoarandum from the
opposition political party leuders of
Kerala on 19th April, 1977. What the
Minister has replied relates to another
memorandum, The memorandum I
have referred to is with me; it is in re-
lation with the last electiong in Kerala
—the simultaneous elections to Parlia-
ment and Assemblies; the Opposition
parties have jointly submitted this
memorandum; they have complained
that there has been widespread rigging

by way of printing of hogus
ballot  papers: the nameg of the
presses where the bogus ballot

papers had been prin‘ed are
also given in this memorandum; they
have given some other facts alsc;
bundles of ballot papers were found
in the house of one Congress MLA;
and other details are also there. Since
the Minister is not aware of this mem-
orandum, I am not urging upon him
to give the reply just now, but these
opposition parties have demanded a,
probe into all these facts. So, may I
ask the Home Minister to go into this
memorandum and institute some probe
so that the truth comes out? Aiso if
he is satisfied after receiving the re-
sults of the probe that the complaints
are correct. then they have demanded
ordering of re-elections because both
Parliament and Ass=mbly elections had
been held simultaneously in Kerala.
The charges are very grave, and they
have given all the facts in the memo-
randum; in that memorandum they
have also mentioned that they are pre-
pared to supply more facts to prove
their complaints.

CHAUDHURI CHARAN SINGH: As
the hon. Member admitz, iy reply re-
lates to the memorandum dated the
10th April.  Maybe, this is another
memorandum. If there is anything that
the Government can do from here in
that connection, it will do it. But as
far ag I understand, the complaints in
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that memorandum which is in his

hands relate to offences of rigging, cte.,

that have been committed in connec-

tion with the Assembly elections.

SHRI SAMAR MUKHERIJEE:. No,
both Parliament and Assembly.

CHAUDHURI CHARAN SINGH:
The obvious remedy is to go in for
election petitions. No inquiry by Go-
vernment is necessary.

SHRI SAMAR MUKHERJEE: The
memorandum has been submitted to
the Government, to the Home Miris
try. They have trough: to their notice
certain factg about malpractices, cor-
ruption and rigging. Government
should at least try to ascertain the
facts, whether the complaints are true
or nott and if the Government is
satisfied that the complaints are true,
then Government has to act on that.
This is not a question of individual
election petitions. This is a question of
total rigging of elections—printing of
bogus ballot papers in thousands and
lakhs. (Interruptions)

CHAUDHURI CHARAN SINGH:
The remedy lies with the High Court or
the election tribunal, rot with this
Government. I do not know whether
he has raised any doubts about the
propriety or correctnesg of the reply
that 1 have given. T may add here that
the Government of India is entirely
satisfied with the steps that the Kerala
Government has taken and is going to
take as regards the atrocitias committ-
ed during the Emergency.

SHRI SAMAR MUKHERJEE; I have
seen in the newspapers that some tor-
ture chambers had been set up in
Kerala. . (Interruptions)

MR. SPEAKER: That is not rele-
vant here.

Mr. George.

SHRI A. C. GEORGE: May 1 know
!rom the hon. Home Minister whether,
in reply to an unstarrej question,
yesterday, Government has come for-
"ward with a categorica] reply that all

JUNE 15, 1977

Written Answers 28

these so-called complaints about the
so-called rigging of elections have been
inquired into to the entire satisfaction
of the Central Government angd it has
been proved that there was no rigging
at all? To an unstarred question, the
reply has been ziven like that.
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SHRI KANWAR LAL GUPTA: Sir,
my Question No. 53 has been postpon-
ed to 22.6-77, 1 request that it may be

put first in the list for that day as
otherwise it may not come up.
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Production of Coal in India

*46. SHRI A. BALA PAJANOR:
Will the Minister of ENERGY be
pleased to state:

. (a) the present production of coal
in India and the anticipated produc-
tion during the next five years;

(b) the present position regarding
the off-take of coal and the anticipated
position duing the next five years;
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(c¢) whether the correlation of the
new power houses to be set up and the
augmentation of coal production is
materialising according to Plan; and

(d) losses sustained by the national
economy through plans lagging be-
hind schedule?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Coal Production in India during 1976-
77 was 101.27 million tonnes and the
proposed target of production for 1977-
78 is 105 million tonnes. The Fifth

FPlan, as finalised in August, 1976, aims

at increasing the coal production to
meet the estimated demand of 124
million tonnes in 1878-79 and 183
million tonnes in 1983-84.

(b) The off-take of coal including
colliery consumption during 1976-77
was 98.51 million tonnes, Since the
actua] off-take in 1976-7T was less than
the anticipated demand, a detailed re-
view of the projected demand in 1977-
78 and 1978-79 in the background of
actual consumption in 1976-77 and con=-
sumption during the first quarter of
1977-78 will be taken up. A more
precise assessment of the anticipated
off-take during thg next five years
may emerge after this review,

(c) Yes, Sir.

(d) Does not arise.
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. Shortage of Cement

*50. SHR] F. P. GAEKWAD. Will
the Minister of INDUSTRY be pleased
to state:

(a) whether there is a shortage of
cement in the open market;

(b) whether cement dealers are
earning a premium on each bag;

(c) whether hike in prices o cement
is due to lifting of emergency; and

(d) if so, the steps proposed to be
taken tp relieve shortage of cement?

THE MINISTER OF INDUSTRY
{SHB] BRIJ LAL VERMA): (a) to (d).
With the production of cement during
1976 at 18.76 million tonnes and at
4.95 million tonnes during the first
quarter of 1977 (i. e. January 1o
March), the highest achieved so far,
It will not be correct to hold that there
is any general shortage of cement In
the country. However, reports of non-
availability of cement in the open
market were received from various
parts of the country in April, 1877,
primarily due to heavy export in the
month of March. 1977; power cuts im-
Posed by the State Governments in
major cement producing States like
Tamil Nadu, Andhra Pradesh, Karna-
taka etc. ranging 30 to 50 per centl; and
an increase in the Government demand
from 34 per cent in 1976 to 50 per cent
in the firsy quarter of 1977. The re-
ports of pon-availability of cement in
certain parts of the country are, there-

« fore, not as a result of the lifting of
emergency, .

Reports of sale of cement at prices
higher than those fixed by the Govern-
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ment by certain unsociafelementg have
been received. It has been impressed
upon the cement manufacturers that
they have a moral responsibility to
ensure that the dealers and stockists
at the retail level do not resort to sale
of cement at prices higher than those
fixed by the State Government c¢on-
cerned. ‘The manufacturergs have
also been requested to exercise
a close scruting on the sale of
cement by the dealers and stockists in
this regard. The State Governments
have been requested demi-officially to
keep a close watch on the cement
price within the State and take suit-
able action on the unsocial elements
by random check etc. under the Essen.
tial Commodities Act and to ensure
that cement is not solg at the retail
level by the dealers and stockists at
prices higher than those fixed by the
State Government. The jttention of
the Stete Governments hag also been
drawn to the various provisions of the
Licensing and Control Orders issued
under the Essential Commodities Act
by which they have power to fix the
sale price, take possession, or sell
stock, power of entry, search seizure
ete. The Cement Manufacturers' As-
sociation have alsn assured f-11 ~n-
operation on their part on the Govern-
ment's directives for observing the
above code of conduct. Wherever
specific instances are brought to the
notice of the Government, these are
also investigated and suitable action
ag required under law ig taken.

Efforts have been made to maintain
optimum production by persuading the
State Government to give more power
to the cement factories in Tamil Nadu
which have been subjected to maxi-
mum amount of power cut, The State
Government of Kerala has been per-
suaded to give the maximum power
to the State of Tamil Nadu. The Go-
vernment indentors have been request-
ed to stagger their off-take or mot to
draw any quantities of cement for
building up stocks in the current quar-
ter and to build up stocks only in the
next quarter (i. e. July to September)
when the production is expected to

aed )T
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improve with expected -withdra-
wal of power cuts. The tempo of the
construction activity by the general
public is also expected to come down
after June as a result of the on-set of
monsoon. The State Trading Corpora=-
tion through whom the export of
cement is canalised has also been ad-
vised to export only the minimum
quantity necessary to fulfil their irre-
vocable contractual obligations during
the current quarter,
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Couversion of ALR and T.V. into
Autonomous Corporations
*52. SHRI R, K. MHALGI:

SHRI G. Y, KRISHNAN:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) the time by which Government

propose to convert A LR. and T.V. into
autonomous corporations;

(b) the difficulties in doing so soon;
and

(c) the manner in which Govern-
ment propose to overcome them?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (c). The Go-
vernment is proposing to set-up a
Group of officials and non-officials to
prepare a Working paper for suggest-
ing recommendationg on the grant of
autonomy to A, I. R. and T. V.
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Strikes by Port and Dock workers

*54. SHRIMATI MRINAL GORE:
DR. BAPU KALADATE:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

" (a) whether a large number of port
and dock workers were on strike re-
cermrtly;
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(b) what were the grievnneu of

C . .

(c) what gtepg the port authoriuu
took to settle the strike; and

(d) what was the total loss to Port
Administration during the period of
strike?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Except-
ing minor stoppages for short spells
over certain local issues, there has
been no strikes recently in any Port
except Bombay and Cochin. The de-
tails of the strikes at the latter ¢wo
Ports are mentioned below:-

(1) BOMBAY: Certain categories
of Port workers started resorting to
sudden stoppages of work in diffe-
rent sections for short spells since
the beginning of Apri', 1977. Later,
some essentia] categories of Port
workers went on a strikes from the
midnight of B/10th May to 21st May,
1977.

(2) COCHIN: Dock Workers at
Cochin went on strike from the night
of 4-5-1977 till the day shift of
6-5-1977 (inculsive),

(b) (1) BOMBAY. The workers de-
manded reversal of the changes decid-
ed in 1975—177 pertaining to manning
scales, staggered weekly day of rest,
overtime ete.

(2) COCHIN: The workers de-
manded withdrawal of suspension
orders against 7 workers who were
reported to have refused to carry
out orders,

(e) (1) BOMBAY: Port Trust held
direct negotiations and also referred
the matter to the Regiona] Labour
Commissioner (C) for conciliation un.
der the Industrial Disputes Act.

(2) COCHIN: The strike was
withdrawn after negotiations bet-
ween the management and the wor.
kers leading to a settlements,

(d) It is not possible to evelvate the
loss.
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Dock Workery Wage Ravision
Committee Report

*56. SHRI K. A. RAJAN:
SHRI S. G. MURUGAIYAN:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether Dock Workers' Wage
Revision Committee has submitted its
report;

(b) if so, main recommendations
thereof; and

(¢) Government’s decision thereon?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a). The
Report of the Wage Revision Com-
mittee for Port and Dock Workers has
been receiveg by Government.

(b) The Committee has recommen=-
ded a revised wage structure for the
workers concerned. Copies of the Re-
port have been placed in the Parlia-
ment Library.

(¢) The Report is still under Gov-
ernment’s consideration.

Super Thermal Power Stations

*57. SBHRI M, KALYANASUNDA-
RAM: Will the Minister of ENERGY
be pleased to state:

(a) whether the previous Govern-
ment had approved the proposal for
setting up of four super t(hermal
power stations in the country; and

(b) if so, the {facts thereof and
action taken thereon?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). It is proposed to initially
establish in g phased manner a super
thermal power station in each of the
four regions in the country, namely,
Northern, Western, Southern and
Eastern.

A Committee was set up in 1973 for
making recommendations regarding
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suitable sites for large thermal power
stations and for studying their suitabie
lity from techno-economic considera.

tions Initially, the following gites
have been examined for locating
super thermal stations for each of the
four Regions: /
Singrauli (U.P.) Northern
K rba (M.P.) Western
Ramagundam (A.P.)
Neyveli (Tamil Nadu) . Southern
Farakka (W.B.) Eastern

The super thermal station at Sin-
garuli has already beep taken up and
Stage I of the project comprising
3200 MW units has been sanciioned
and work hag begun. The project is
being executed through the National
Thermal Power Corporation and a
World Bank loan to the extent of
$150 million is being provided to
finance the project.

Action is also being taken for ob-
taining clearances for taking up the
projects in the other Regions in a
phased manner. -

Cutting off Power Supply to Karnataka
from Idukki Project

#*58, SHRI K. MALLANNA: will
the Minister of ENERGY be pleased
to state:

(a) whether Government of Karna-
taka has approached Central Govern-
ment regarding completely cutlting off
power supply to Karnataka from the
Idukki Project;

(b) whether the supply has been
reduced to 50 per cent after the Lok
Sabha Elections; and

(c) if so, reasons therefor?

THE MNISTER OF ENERGY
(SHRI P; RAMACHANDRAN): (a)
to (c). The Government of Karnataka
had approached the Centra] Govern-
ment sometime ago for arranging
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power supplies from Kerals .to meet
its power demands. Accordingly, the
matter was taken up with Tamil Nadu
Government who had agreed to supply
part of the power received fram Ke-
rala to Karnataka with a maximum
of 1 MU 3 day. The power supply
of 1 MU to Karnataka was commenc-
ed from 23rd September, 1976 and
continued upto 26th March, 1977 when
the power supplies reduced to 0.5 MU
till 11th April, 1977, Due to increas-
ing power shortage in Tami] Nadu
with the forced outage of Thermal
units at Ennore, power position in
Tamil Nadu became worse and export
of power to Karnataka wag suspended
from the 11th to 21st April, 1977. The
supplies were again resumeq from
22nd April, 1977. About 142 MU of
power was exported by TNEB to
Karnataka from 23rd September, 1978
to 17th May, 19717,

Import of Nuclear Materia]

*60. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) the categories of nuclear mate-
rial imported;

(b) whether the conditions urder
wh:e!:. such imports have been made
restrict in any way application of
nuclear energy for constructive acti-
vities;

(¢) whether Government propose to

" take up removal of such restricticns;
and

(d) if so, the salient features of the
proposal?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) only enriched
uranium.

(b) The conditions require that the
nuclear material imported shall only

be utilized as fuel in the nuclear re-
actors.

(c) No, Sir,
(d) Does not arise.

JUNE 18, 1977
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" Allocations for Hilly and Backward
Areas in Fifth Plan

378. SHRI DURGA CHAND: Wil
the Minister of PLARNING be pleas-
ed to state:

(a) whether it is proposed to ear-
mark adequate allocations for the
hilly and backward areas in the
revised Fifth Five Year Plan; and

(b) if so, allocation being made for
Himachal Pradesh year-wise in the
revised Plan, and the demand made
bﬂ“ the State Government in this
regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR1 RAVINDRA VARMA): (a)
Adequate allocations have been ear-
marked for the hilly areas in the
Fifth Five Year Plan. Regarding
backward areas, investment subsidy
and concessional finance are made
available to the areas declared indus-
trially backward.

(b) The allocationg for the hilly
areas cover cases where part of a
State is hilly. In the case of Hima-
chal, the entire State js a Hilly State.
The allocations are, therefore, made
to the State as a whole keeping in
view its special problems and the
need for its accelerateq development.
The proposal of the Government of
"Himachal Pradesh in respect of the
Annual Plans since the commence-
ment of the Fifth Plan, and the ap-
proved outlays are indicated in the
following table:

(Rs. crores)

Proprsals  Outlays
of State approved
G,

1974-75 . . - 32' 40 30- 66
1975-76 . . . 37" 40 32.58
1976-77 . . - 53" 90 37-84
1977-78 . . . 65-04 56-35

Formation of & National Power Grid

379. SHRIMATI RENUKA DEVI
BARKATAKI: Will the Minister of
ENERGY be pleased to state:

(a) whether Government arz satis-
fled with the progress made in the
formation of a national power grid;
and

(b) if not, the reasons for unsatis-
factory progress?

THE MINISTER OF ENERGY
(SHR] P. RAMACHANDRAN): (a)
and (b). The essential pre.requisites
for developing a national power grid
are a strong network of transmission
lines interconnecting the generation
sourceg with the load centres backed
by load despatching facilities not only
at the State and regional levels but
also ultimately at the National level
with requisite control and communi-
cation facilities.

The establishment of such an inte-
grated power grid on an all-India
basis can only be achieved in a
phased manner.

The essential steps for integrating
the regional systemg by the construc-
tion of inter-State lines as well as by
setting up State and Regional Load
Despatching arrangements have al-
ready been undertaken.

Further strengthening of the trans-
mission network as well as setting up
more sophisticated and systematic -
communication facilitfes for loag des-
patch hag yet to be implemented in a
phalged manner.

Andaman Special Allowance

381. SHRI MANORANJAN BHAK-
TA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of Government
employees in Andaman and Nicobar
Administration who are not getting
Andaman Special Allowance;
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(b) under what analogy the special
allowance is denied to them;

(c) the present ‘expenditure per
year on account of granting Andaman
Special Allowance; and

(d) what will be the financial
requirement per annum if all these
employees are granted Andaman
Special Allowance?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) 11,344 Government
employees are not getting Andaman
Special Allowance.

(b) These ‘Government servants
are not entitled to Andaman Special
Allowance since they are posteq in
their area of recruitment or at the
place of their permanent residence,

(¢) The present expenditure per
year on grant of Andaman Special
Allowance to the employeeg in
Andaman and Nicobar Islands is
Rs. 41,33,325.

(d) Financial requirement per
annum if all employees are granted
Andaman Special Allowance will be
approximately Rs. 1,10,00,000 includ-
ing present expenditure of
Rs. 41,33,325 a year.

Small Scale Industrial Units at Agra

382. SHRI SAMBHU NATH CHA-
TURVED]I: Will the Minister of
INDUSTRY be pleased to state:

(a) the number of smal] scale indus-
trial units at Agra classified according
to their products;

(b) the number of those working
below capacity;

(¢) the number that have closed
down during the last two years;

(d) the reasons for their closure
financial constraints, non-availability
of material ete.; and

(e) measures taken to remedy these
shortcomings?

JUNE 15, 1977
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THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA):

(a) (a) Engineering/Agriculture/
Foundary . . .

670

(®b) Shoes . " § . 270
@©Food . . . . 6o
(d) Chemicals/Glass . . 16-
(e) Electrical . . . 22
() Rubber . . : 17
(g) Wooden . . . 15
() Misc. . . . . 283
®) . . . . . 17
() - . . B - 310

(d)- (i) Lack of demand. .
(ii) Power shc rtage. .

(iii) Shrrtage of working
capital. . . .

(iv) Dispute among partners

(v) Heavy excise duty on
certain items.

(¢) . (i) Diversification of Pro-
ducts. . . .

(ii) Marketing arrangments
arc made by various
corp-rations fcr selec-
tive products . .

(iii) Banks are pursuaded to

provide working capital
loan. . . .
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Pension Scheme for Employees of
Cantonment Boards

386. SHRI DAJIBA DESAI: Wil
the Minister of DEFENCE be pleased
to state;

(a) whether pension scheme has
been approved by the Government of
India for employees of Cantonment
Boards:

(b) if so, from which date;

(c) whether retired employees of
Cantonment Boards have represented
to the Defence Ministry to apply the
scheme to all retired employees; and

(d) if so, the decision thereon?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). A pension cum Gratuity scheme
has been introduced for employees of
Cantonment Boards with effect from
1st May 1976 in lieu of Provident
Fund and Bonus. This scheme
applies to all employees recruited
from 1lst May 1976, Employees in
service on 1st May 1976 have the
option either to opt for the scheme or
remain under the Provident Fund and
Bonus scheme.

(c¢) and (d). Certain ex-employees
of the Cantonment Boards had repre-
sented that the benefits of the scheme
should be extended to those em-
ployees also who retired prior to 1st
May 1976, It has not been found
feasigg to gg:ept thi_g: —
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1 2 3 4 5
8. wAET 26,826 14,703 12,123
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' Cochin Shipyara

388. SHRI VAYALAR RAVI: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the progress made in the con-
struction of the first ship in the Cochin
Shipyard;

(b) whether the construction of the
-shipyard as well as the construction
of the first ship is not progressing as
per schedule; and

(c) if so, the reasons therefor and
“the action taken in this regard?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a)
Nearly 5900 tonnes of steel has been
fabricated for the hull of the first ship
and this represents nearly 50 per cent

sof the total stee] throughput. Out of
this, nearly 4200 tonnes have been
erected so far.

(b) The original schedule both in
respect of construction of shipyard
and the first ship had to be advanced
rowing to unavoidable reasons.

(c) The work on building dock
presented many complicated construc-
tion problems and the local contractor
was not properly equipped to tackle
the same. Further, there were other
difficulties with the local contractor.
Now all the problems have been more
or less sorted out and the wcrk, Loth
on construction of shipyard and the
first ship is progressing smoothly.

~ ., JUNE 15, 1977
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Funds gemanded by Orissa Govern-
ment for Roads and Bridges

389. SHR] PABITRA MOHAN PRA.
DHAN: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the amount of money demand-
ed by the Orissa Government for the
financial years 1975-76 and 1976-77 for
roads and bridges;

(b) the amount of money allotted
by the Central Government for those
financial years;

(c) whether the Government of
Orissa have untilised ihe allotied
amount; and

(d) if not, the reasons thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): A state-
ment giving the requisite information
is appended.

‘Statement

(a) to (c). The table below indi-
cates the requirements projected by
the Orissa Government for various
Centra] Sector Road Schemes at the
time of final allotment funds allotted
after examining the admissibility and
expenditure incurred/amount adjust-
ed in respect of various road/bridge
schemes in Orissa during 1975-76 and
1978-77:

(Rs. in lakhs)
1975-76 1976-77
Schemes Requi- Allot- Expen- Requi- Allot- Expen-
rement ment diture rement ment diture
(Preli-
minary)
(1) National Highway (On;mni)“orh ‘
including Tools and Plants . 193-11 189-75 176-71 226-37 22600 22682
(z) Maintenance mdrepmnofNuuon.l.l
H ghways nm:ludmx reparn to Mac-
hinery. . P - . 12589 9I'I3 96-03 154'60 11680 112-59
'(3)_State Roads ufl-.‘mmm or Inter-
State Importance. . . . 3087 3087 387 17'73 17'73 17°73
(4) Central Road Fund. . . . 2000 2000 2000 395 395 395
(s) Loans for purchase of machinery . e i a a3 19-50 17-08¢ 17-08

**Balance <ut of th - amount requested was not rdeas d as tt.te Govurnme 1 could nt

furnish p .ichase ( rder.
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(d) It will be seen that the State
Government could not utilise in full
during 1875-76 the allotment in res-
pect of only item [1) above. This
happened because in certain cases the
expenditure exceeded the originally
sanctioned estimates beyond the per-
missible limit and the State Govern-
ment could not obtain sanction of the
Government of India to revised esti-
mates for such works. Az regards
1976-77, the expenditure flgureg are
only preliminary and as such assump-
tioned of saving, if any, over the sanc-
tioned amount at this stage appears
to be too early till finally audited
figures have been received.

fareht & rferae o el
AT

390. s swIATIAY ATAE : T
Mugd o ofoaga @&y oz @ &
¥ w99 f¥

(%) = arr g gu Rt &
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AaT @ gU Tar A% w7 AT R, W
werT ar 7 fatge aw TomT qga
& Joew @t & foesit & ey frarige
¥ TN WM T AT §, W

(w) afe g, @ oAy a4
wT g7

T EAM (o onTsirEE T )
(%) o, gi) feest agear WA
ez qeEE ®o 2 WIT 3 I
mifaar & qEr gt )

(¥) = awg =dm FTEIL L]
Faarreir Gar 1€ w2 A T ¥

fry o g&av |

Increase in Crime Ratie in the Country
after lifting of Emergency

391. SHRI K. RAMAMURTHY:
SHRI R. V. SWAMINATHAN:

SHRI BRIJ BHUSHAN
TEWARI: Wil] the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the crime rate in the
country is increasing rapidly after lift.
ing the internal emergency;

(b) whether it is due to the fact
that all the miscreants who were
released from the jails have started
their profession again; and

(¢) if so, the steps Union Govern-
ment are taking or considering to
maintain law and order in the coun-

try? ] ...-Il.ﬁ
'

THE MINISTER OF HOME
AFFAIRS (CHAUDHURI CHARAN
SINGH): (a) to (c¢) It ig not correct
that the crime rate in the country is
increasing repidly after lifting the
internal emergency. However, it has
been reporteq that in a few States
there has been increase in crime. The
State Governments are taking neces-
sary action to control crime.

Development of Ramnadpuram and
Dharmapuri Districts in Tamil Nadu

392, SHRI K. MAYATHEVAR: Will
the Minister of INDUSTRY be pleased
to state:

(a) the criteria followed in selection
of Ramnadpuram and Dharmapuri
Districts in Tamil Nadu for develop-
ment under the aegig of the Central
Government in the Master Plan;

(b) the amount spent so far for
development of these districts;

(c) the amount proposed to be spent.
during 1977-78; and
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(d) the nature of industries pro-
moted and set up in the districts of
Ramnadpuram together with their
annua] turn-over and number of
persons employed?

)

THE MINISTER OF INDUSTRY
(SHR] BRIJ LAL VERMA): (a) There
is no such Master Plan of the Central
Government. Hence the question of
criteria followeq in selection of Ram-
nadpuram and Dharmapuri Districts in
Tamil Nadu for development under
the aegis of the Central Government
in the Master Plan does not arise,

(b) to (d): Do not arise.

Evaluation of 20-Point Programme

393. SHRI CHITTA BASU:. Will the
Minister of PLANNING be pleased to
state:

(a) whether Government have
so far evaluated the success if any, of
the 20_Point Programme sponsored by
the former Government; and

(b) if so, the results of such evalua-
tion? N N 1Y

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): (a) and
(b): Attention of the Hon. Member is
invited to the Statement laid on the
Table of the Lok Sabha on 6th April,
1877 in reply to Unstarreq Question
No. 120 regarding implementation of
20-Point Economic Programme. Any
evaluation to the extent it becomes
necessary will form part of Govern-
ment's efforts to elaborate an inte-
grated and comprehensive programmes
for a planned economic development.

Development of Nuclear Power in the
Neighbouring Countries

3%94. SHRI BIJOY KUMAR MON-
DAL: Will the Minister of DEFENCE
be pleased to state:

(a) steps being taken the Gov-
ernment to safeguard the interests of
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the Indian nation vis-a-vig the increas-
ing development of nuclear know-:how
Power, and devices of destruction in
the neighbouring countries; and

(b) how Government propose to
meet the challenge, if any?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) and
(b): The Government of Indiu's
Defence policy is guided by a desire
for peaceful co-existence and friendly
relations with other countries. We
have always believed that the use of
nuclear power should only be for
peaceful purposes. Though the Gov-
ernment of India is aware of develop-
ments in puclear capability in neigh-
bouring countries, we do not visualize
a nuclear threat at present. Govern-
ment continue to believe that the
defence of our country can be ensured
by adequate military preparedness
based on non-nuclear weapons.

Setting up of Civil Righis
Commission

395. SHRI D. B, CHANDRA-
GOWDA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether  Government have
decidej to set up a Civil Rights Cam-
mission; and

(b) if so? jts composition and func-
tiona?

THE MINISTER OF HOME AFF-
AIRS (CHAUDHURI
SINGH): (a) and (b), Yes. A deci-
sion to set up a Commission has bcen
taken. It's composition is under active
consideration of Government.

Retrenchment of Workers and Staff
employed in B.S.L, Project,
Sundernagar

396. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of
ENERGY be pleased to state:

(a) whether Government has receiv-
ed representation from the registered

-

CHARAN
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Trade Unions to stop retrenchment of
the workers and staff employed in
Beas Sutlej Link project, Sundernagar,
District Mandi; and

(b) if so, facts thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) The gquestion of subsequent
-employment of workers who have been
or who may be rendered surplus was
taken up with the Chief Ministers of
Punjab, Haryana, Rajasthan and
Himachal Pradesh. The Governments
of Punjab and Haryana have alrcady
relaxed certain .conditions of employ-
ment in favour of Beag Project
employees and have decided to give
them preference. The Department of
Personnel and Administrative Reforms
have also agreed to register the names
of such workers employed at the Beas
Project who have rendereq over three
years service on the project for being
considered for deployment. The lists
of skilled and semi-skilled workers and
those likely to be retrenched havc also
been circulated to the Union Minis-
trieg of Railways. Transport and Ship-
ping and Works and Housing for being
absorbed in the establishments and
projects under them. The Director
General of Employment and Training,
Ministry of Labour, is also trying to
locate jobs for them.

A Placement Cell is functioning
since 1974 to help find alternate jobs.
Out of 10,045 retrenched workers on
Unit I & II of Beas Project, 5842
workers have already been rehabili-
tated, and the issue js receiving the
fullest consideration.

Baroda Dynamite Case

387. SHRI NIHAR I.AS¥XAR:
SHRI M. N GOVINDAN NAIR:
SHRI P. K. KODIYAN:

‘Wil the Minilster of HOME AFF-
AIRS be pleased to state:

et

[ P - =

Written Answers JYAISTHA 25, 1899 (SAKA).»Written Answers 62

(a) whether -~ Government are con-
sidering to place before the House all
the documents and full facts of the
Baroda dynamite case which was with-
drawn from the court by Government;

(b) whether the withdrawal of the
Baroda dynamite case has created
great misapprehension in the minds of
the people;

(¢) whether setting free the culprits
will encourage the public to do such
things against the presaat Government
also;, and

{d) whether a revision pei't.cn chal-
lenging the grant of permission to
withdraw the case has been filed in
Delhi High Court?

THE MINISTER OF HOME AFF-
AIRS (CHAUDHUR1 CHARAN
SINGH): (a) and (b): No, Sir.

(¢) Government do not entertain
any such apprehension.

(d) Yes, Sir. Twg Criminal Re-
vision Petitions challenging the order
of the Chief Metropolitan Magistrate,
Delhi according consent to the with-
drawal of the case are pending before
the Delhi High Court.

waf & drew ¥ ageriw A SO
TE WIS STAT 7 AT

398. Y WIW TR AW : &7
ey Wit afcagar wall 9 AT #Y T
=& 51 )

(%) FaT a7 #1 qar § fe I
W T TETLH fHAT WL G HAT
o< fema g 0 frezrdm @

(w) = 3@ § F@TF A I
aTF a9l =Y # Ara Y A FH a1y § F0

6 WEA A% ax WA g aqr W foamr &
N B F@AS ITTE F T AT

S S



[

e »

63 . Written Answers

AT qear § fomy of wga sfsard
afr & o )

() afs i, @ =T AT T}
fa=Tx STow 9T g9 A FT R 7

AT A (s seriEw Tw) - (%)
i’r(w).matﬁ:ﬁuma@m
WRTOETE 9T T ASH & FAL G &
ATG-ATY TEUEA-XTAGIH -GS qEH
IV FCR ] T I AT IR
9T ST qTF G 9T | FEG qIFTT
1 AW ¥ ¥ gwy & {67 ag & wreor
qEF TX O & T 7 wrE ford ana
7Y gt &1 g Tsw ufewfay g
TR TIAAT & AT 9T ST waar
ufi®s #gd &t T sewlgEl &
¥ wgrEAT T & s i
fasia wgrar & fod wod s &
‘g wifaw fear o wfae e
aqar fafws  Fremmi & g
grafaFar aar T4 woA ¥ faa
I9o=m gaaiw & fafg=r Srears
! gOHY Srafawar a9v 8@ T
% fq uer:g gaOfr & wraTT O9%
g wta fafws gemEt g7 fa=e w73
Q¢ WA §OFTT 7 339 $S QAT 41w-
awt & feq smaq 8. 58 FAT %o
#t fadm  sgmar =T o8,
for-f w¥mFa IewEc smafasar @
T 4t | sEfaT g, o aieea
fr=r srafasnr (23 g ¥ ¥
safaFar g0 13) &1 @y o,
*qrga Frol &1 g F wrfae A7 A
AT AFT |
O AEl F ATI-Avg QiS4 a9 |/
FUTeRTS AT oF o TEE A T
T qgafa & wfaw w0 &
ﬁmﬁmfwwita}:gurﬂm

JUNE 15, 1977

Written Answers 64

¥ 9y, Ffew fashn faafy & o=
# a U Wi §TF W e
wY JrH TG FT T W o Fareit
sfearal & &1Or & ¥ FEG RW9ET
T gomTr qzefa wr fawa
TET FT |FAT

Closure of India Meters

399. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
INDUSTRY be pleased to state:

(a) whether India Meters, Madras is
under closure for a long time; and

(b) if so. the steps taken by Govern-
ment to re-open the factory?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a): Yes
Sir, since November, 1974.

(b) In the recent past, numerous
discussions have been held with the
Government of Tamil Nadu, and the
concerned financial institutions to ex-
plore the possibilities of restarting
Messrs, India Metres, Madras. How-
ever, as there were some doubts abou#
the economic viability of the unit, the
Centra] Bank of India in consultation
with the Industrial Reconstruction
Corporation of India have started
taking @ fresh look at the economic
viability of the project. A decision
will be taken as soon as the views of
the institutions are available.

Conversion of AILR_ Station, Trichur
into full-fledged AIR. Statlion

400. SHRI V. M. SUDHEERAN: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state
the steps taken by Government to
convert the All India Radio Station,
Trichur into full-fledged and indepen-
dent All India Radio Station?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANTI): Trichur station of A.LR. is
already a full-fledged and indepen-
dent radio station under the charge
of a Station Director. It is having a
20 kw mw transmitter equipped with
permanent type I Studio and receiving
facilities. The Station is already

broadcasting all the three transmis-
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siong for a total duration f 13 hours
and 40 minutes on Sundays and 10
hours and 20 minutes on week days
and originating about 4 hours and 10
minutes programme daily.

-

Thermal Power 5Station In North
Bengal

401, SHRI K. N. DASCGUPTA, Will
the Minister of ENERGY be pleased
to state:

(a) whether there is no possibility
of having one Thermal Power Station
in the near future in North Bengsl;

(b) whether one Therma: FPower
Station at Dalkola was or.ginuily
scheduled to meet the power demand
in North Bengal and adjacent portions
of Bihar,

(c) whether th: Power Station loca-
tion was selexted by Urion Govern-
ment to Kherjuriaghat or Farakka in
preference to Dalkoia but this scheme
has also been dropped Lv the Limirn
Government; and

(d) whether the proposzl of Siite
Government for construction of Ruman
Hydro Electric Ih0ject in Darjeeling
district has not lLeen getting clearance
from Union Government for about 10
vears?

- THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Detailed feasibility reports for the
location of a thermal station in North
Bengal have yet to be examined to
determine the optimum location for
such a thermal station and the time
required for its commissioning.

(b) A proposal for installing two
units of 120 MW each at Dalkola had
been examined for meeting the power
demand in North Bengal, but the
location at Farakka was considered
more suitable, on the basis of preli-
minary reports, for a large thermal
station with possibility for expansion.
584 LS—3

" distribution” in the country,

(c) From the above consideration,
the Farakka site has been under con-
sideration and detailed examination
has yet to be completed.

(d) Ramman Hydrg Electric Project,
Stage II has been sanctioned by the
Central Government in April, 1977.

Alleged Destruction of Files, Documents

and other Papers Pertaining to
Previous Government

402, SHRI HARI VISHNU
KAMATH: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Goveraraent have r'e"-
ceived reports that numerous files,
documents and other papers pertaining
to the predecessor Government were
t:urnt or otherwise Jestroyed or airlift-
ed to destination in some foreign
country by persons connected w.th that
Administration, immediately after the
conclusion of the receat Genera! Eiec-
tion;

(b) if so, the deta:le thereof, and

(c) the nature «f thc action taken
on such report»?

THE MINISTER OF HOME
AFFAIRS (CHAUDHURI CHARAN
SINGH): (a) The Government have
not received any such report.

(b) and (¢). Do not arise.

Single National Authority for Power
Generation and Wistribution

403, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
ENERGY be pleased to state the re-
reason for the delay in setting up a
single nationa] authority for power
generation ang distribution in the
country?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): There
is no proposal under consideration
for setting up of a single national
authority for power generation and
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Memorandum from Heavy Water Pro-
Ject Employees Unicm, Tuticorin

405. SHRI SHYAMA PRASANNA
BHATTACHARYYA: Will the Minis-
ter of ATOMIC ENERGY be pleased
to state:

(a) whether Government have receiv-
ed any memorandum from the Heavy
Water Project Employees Union, Tuti-
corin, (Tamil Nadu) regarding the ex-
cesses committed by the manoagement
during the Emergency;

(b) if so, the salient puints of the
memcrandum: and

(o) the reaction of the Government
thereto?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) A copy of the memorandum is
laid on the Table of the House.
[Placed in Library. See No. LT-341A/
77].

’

(¢) The memorandum contains
vague allegations. The specific alle-
gations have been looked into and
have been found to be untrue.

Samachar as Autonomoung Corporation

406. SHRI P. K. KODIYAN: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have a
proposal under consideration to con-

vert Samachar into autonomous Cor-
poration; angd

(b) if so, the main features thereof

and measureg being taken in this re-
gard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). Gov-
ernment has appointed a Committee
to examine the functioning of Sama-
char and to make recommendations
regarding its future set-up. The re-
commendations of the Committee in
this regard will be considered by
Governmrent when their report be-
comeg available.

- JUNE 185, 1877
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People's Plan

408. SHRI R. K. AMIN: Will the
Minister of PLANNING be pleased
to state:

(a) whether attention of Govern-
ment has been drawn to People's le
II prepared by a group of economup.
at the instance of Renaissance Insti-
tute; and

(b) if go, reaction of Government
in thig regard?
N
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THE. MINISTER OF PARLIA-

MENTARY AFFAIRS AND LABOUR AeY § ag et ®r R amy

(SHRI RAVINDRA VARMA): (a)
and (b). The Government is aware
of the People’s Plan II prepared by
the Indian Institute of Renaissance
and would no doubt take its contents
into consideration while revising their

existing plan or preparing the next
Five Year Plan.
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Reservation for 5. C, & 8. T. in Lok
Sabha and State Legislatures

411. SHRI B. C. KAMBLE: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether the purposes for which
reservation in Lok Sabha and State
Legislatures was provided under the
Constitufion of India for Scheduled
Castes and Scheduled Tribes have been
fulfilled;

(b) whether the conditions of the
Scheduled Castes and Scheduled Tri-
bes have been worsening and they
are belng thrown out beyond the
poverty line; and

(¢) whether circumstanceg exist to
scrap the reservation mentioned

“above?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) and (c). According to
the existing provision in Article 334
of the Constitution the reservation of
seats for Scheduled Castes and Sche-
duled Tribes in the Lok Sabha and
State Vidhan Sabhas is to continue

* upto 25-1-1980. This matter will re-

ceive consideration of the Govern-
ment at the appropriate time.

~ (b) Government do not agree with
this view.

JUNE 15, 1977
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Changes proposed in fnh'ctlonlng of
Akashvani ang Doordarshan

412, SHRI SUSHIL KUMAR
DHARA: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) the changey proposed to be in-
troduced in the day to day function-
ing of Akashvani and Doordarshan in
contra-distinction to the practices
prevalent during the time of the pre-
decessor Government;

(b) in case they become autono-
mous, whether they are likely to be-
come self-supporting insofar as finan-
cial and other burdens are concerned;
and

(c) how long Government propose
to feed these bodies by what recurring
and non-recurring sums of money?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) The new guide-
lines introduced in the functioning
of Akashvani and Doordarshan since
the new Government toock over are
as under:—

(i) As a first step, return to the
status quo ante ceclaralion of
Emergency in all matters.

(ii) AIR Code which was suspended
during the period of Emergency
has been revived.

(iii) Day-to-day news coverage by
Akashvani and Doordarshan is
aimed at presenting an account
of newsworthy developments
in a fair and objective manner
and reflecting different points
of view contrary to one-sided
presentation of news during the
Emergency period.

(iv) Inviting the Leader of the
Opposition in the Lok Sabha
to broadcast to the Nation .

(v) FElection broadcastes by politi-
cal parties recognised by the
FElection Commission of India



77 Written Answers JYAISTHA 25, 1899 (SAKA) WrittqnrAnswers 78

on the occasion of elections to
Legislative Assemblies and the
Delhi Metropolitan Council.

(vi) Presentation of divergent view-
points in AIR programmes by
political personalities, journal-
ists, academicians and other in-
tellectuals, etc,

(b) and (c). The Government is
proposing to set-up a Group of offi-
cials and non-officialgs to prepare a
Working Paper for suggesting recom-
mendations on the grant of autonomy
to Akashvani and Doordarshan. The
related matters can be decided only
after the report of the proposed
Group is received by the Govern-
ment.

‘gaTaTy’ ® WTTWETOT € AT T
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Damage to Badarpur Therma) Power
Station

414, SHRI G. M. BANATWALLA:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government of India
have received reports tha; shoddy
overhauling of units and unwillingness
to suspend power generation for vital
minor repairs due to political compul-
siong before the Lok Sabha poll have
resulted in all three 100 megawatt
units at the Badarpur Thermal Power
Station packing up;

(b) estimated cost of repairs to this
Station; and

(c¢) whether any inquiry has since
been ordered?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
to (e¢) A Committee is looking into
the causes which led to the failure of
Unit No. 2 of Badarpur Thermal
Power Station in January, 1977. This
Unit had undergone extensive capi-
tal maintenance in the months of
August-October, 1976.

Reports have also been received
from the Project authorities about
failure of Unit No. 3 in the month of
April. 1977. These reports are under
examination which involve metallur-
gical investigations.

Unit No. 1 was on forced cuitage’
for about 7 days in the month of May
due to failure of thrust pads. The re-
pair work wag carried out expedi-
tiously and the Unit is continuously
in service since then,

The estimated cost of repairs has
not been indicated by Bharat Heavy
Electricals Limited as yet. They have,
however, taken up the repair work at
their factory in Hardwar on Unit Nos.
2 ang 3 and work on both of them is
in progress.
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Misuse of IAF Aircralt

415. SHRI D.D. DESAI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether the Prime Minister had
stated at Salem on 18th May, 1977 that
a constitutioral amendment ig propo-
sed to prevent misuse of IAF aircraft;

(b) if so, facts thereof; and

(¢) whether the same result could
not be achieveq by merely amending
the rules for the use of IAF aircraft
by civiliang including Ministers?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). The Prime Minister’s reference
was to the genera] question of misuse
and abuse of Government machinery
for party purposes and not merely
regarding the use of IAF aircraft.

(c) The intention is to examine
whether any provision in the basic
law of the country is necessary to
serve &8s a permanent guideline,
since an executive order of the Gov-
ernment can be changed at any time.

Ship Building Yard at Paradeep Port

416. SHRI SARAT KUMAR KAR:
Will the Minister of SHIPFING AND
TRANSPORT be pleased to state:

(a) whether there is any proposal
for having a ship building yarq at
Paradeep Port;

(b) whether there was any investi-
gation for the said purpose and what
wag the report; and

(c) will the Minister be pleased to
present the report of the committee
in the House?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (¢)
Paradeep was one of the four sites
for which the Preliminary Project
Reports for two models of shipyard
were commissioned by Govt. of India.
The reports in respect of all the four
sites have been recelveq and are

JUNE 15, 1977
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under study. The question of placing
them before the House will be con-
sidered after the Govt. completes the
study and takes the necessary deci-
sion.

Transfer of 1.A.S. and 1LP.S, Officers
out of Delhi

417. SHRI SHEQ SAMPAT: Will
of HOME AFFAIRS be
pleased to state:

« (a) whether a large number of se-
nior I.A.S, arq 1.P.S. officers belong-
ing to Scheduled Castes and Schedul-
ed Tribes Communities have been
transferred to comparatively junior
and un‘mportant posts out of Delhi in
the na! ie of streamlining the adminis-
tration in the wake of Emergency;
and

(b) if so, the nameg of those offi-
cers?

THE MINISTER OF HOME
-AFFAIRS (CHAUDHURI CHARAN
SINGH): (a) A few SC/ST officers
were transferred out of Delhi during
the period of Emergency. However,
none was sent to a junior post on
lower pay.

(b) Does not arise.

Rural Electrification in Gujarat

418. SHRI PRASANNBHAI MEHTA ;
Wil] the Minister of ENERGY be
pleased to state:

(a) whether rural electrification in
the State of Gujarat has not progres-
sed much due to non-availability of
funds;

(b) if so, the total amount sanction-
ed by the Union Government for the
rura] electrification in the State;

(c) the amount spent by Gujarat

State so far; and

(d) time by which the total p:ral
electrificatlon jg likely to be achieved
in Gujarat State and the gmount re-
quired for the same?
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
There are 18,275 villages in Gujarat
State. 5,678 villages had been electri-
fied upto 31st March, 1974, 1432 more
villages have been electrified during
the first 3 years of the Fifth Plan.
The percentage of village electrifica-
tion in the State has risen from 31 to
38.9 during these 3 years, as against
the present all-India average ol 53.
2 per cent. Number of pumpsets/
tube-wells energised in the State has
also increased from 1,02,683 on
31.3-1974 to 1,37,916 on 31-3-1977.

(b) the outlay provided for rural
electrification in Gujarat is as un-
der:—

Period Outlay (Rs. crores)
1974-75 1.80
1875-76 3.00
1976-77 3.20
1977-78 3.50 (tentative)
(c¢) The State Electricity Board

has intimated an expenditure of Rs.
5.84 crores during 1874-75 and Rs.
540 crores during 1975-76 on rural
electrification works in the State. The
amount of expenditure incurred dur-
ing 1976-77 is not available.

(d) As per the Perspective Plan
formulated by the Gujarat Electricity
Board, all the villages jn the Siate
are expected to be electrified by
1990-91. The amount required has
been estimated at about Rs. 93 crores.

Power crisis in Delhi

419. SHR1 SATYENDRA NARA-
YAN SINHA: Will the Minister of
ENERGY be pleased to state:

(a) whether there was a power
crisis in Delhi in May 1977;

(b) whether this wasg due to comp=-
lete shut-down of Badarpur Thermal
Plant: and

(¢) if so, the reasons therafor?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) and (¢) The crisis lasted for
about 7 days in May when generation
from Badarpur thermal power station
came o nil following the break-down
of the only running unit there and
reduction in generation from Bhakra
system due to low level in hydro re-
servoirs and poor inflows. Unit No. 1
was on forced outage for 7 days due
to failure of the thrust pads of the
machine,

Industria] Growth

420. SHRI S. R. DAMANI
SHRI NIHAR LASKAR:
Will the Minister of INDUSTRY be
pleased to state:

(a) the rate of growth achieved in
industrial production during the year
ended 31st March, 1977 and how does
it compare with the growth durlng
the previous year;

(b) the gectors in which the growth
rate has shown marked increase and
where it has fallen; and

(c) the reasons therefor?

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): (a) The
general index of industria] production
(Provisional) compiled by the Cen-
tral Statistical Orzanisation is avail-
able for the periog April 1976 to
Februry 1977, The rate of growth of
industrial production during this
period is provisionally estimated at
10.2 per cent as compared to 5.1 per
cent in the corresponding period dur-
ing 1975-76.

(b) and (c)}a The attached state-
ment shows the rate of growth
in different sectors during April-Feb-
ruary 1975-76 and 1976-77. Production
performance in different sectors has
depended on factors such as the state
of demand, sufficient availability of
inputs at reasonable prices and pro-
ductive efficiency, etc.
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Statemeat e 3 &

@ Growth Rate of Index of Iidustrial Production during April 1795—February 1977
m (Base : 1970—100)

. (Prﬂ'lllml)
ot S e e
sl. Industry group Weight  April "Fs- l’76- %
No. . Feb,76  Feb, 77 Change
1 Food manufacturing industries except
beverage industries . . . 774 1053 Irn- +5-5
2 Beverageindustrics . . . . 0-69 156-6 3116 +~99-0
3 Tobacco industries . . ; . . 221 98-4 107 7 +~9°5
4 Manufacture of textiles . . . . 17-43 1038 1043 +0-§
s Maoufacture of footwear other wearing
spparel etc. . . . . . 0-34 939 927 T34
6 Mamufacture of wood & cork except furni- '
twre . . . . : . . 0 49 106§ 197 +124
Manufacture of paper products . . 224 109 § -t —1s
8 Manufacture of Leather Fur product except
footwear etc. . . . . . 0-32 120-0 110-8 —7 7
9 Manufacture of rubber products . . 2-22 120-9 126-9 —~5-0
10 Manaofacture of chcl.mc.a.ll & chermcal pro- :
ducts . . . . 10-90 134°S 1590 - 18-2
11 Manufacture of products of p:troleum and
coal . . . . . . . 1-62 1211 124 9 +31
12 Manufacture of non-m:tallic mineral
products except products of petroleum
and coal . . . . . . 3-33 125 8 1413 L12-3
13 Basic metal ind::sl:rics . , 5 . 8 -84 1194 1428 +179
14 Manufacture of metal products ecxcept
machinery and transport equi pment . 277 128 -0 1329 +3-8
ts Manufacture of lmchmery uce'pt elu:tn-l
machinery . . 555 1531 1646 +7°5
16 Manufacture of electrical machinery appa-
ratus appliances supplies . . 5-30 117-7 129 7 +10-2
17 Mamufacture of transport equipment . 7°39 1129 1368 +212
18  Miscsllancous manufacturingindustries . 1-70 709 84-4 +19-0
19 Division 2-3 Manufacturing . . ' 81-08 117-7 130-3 4107
20 Division [ Mining & Qurraying . ” 9:69 1294 136-0 +5°1
21 Division 5 Electricity . . . . 9:23 142 9 1607 +12-§
22 Gufenl Index (Crude) . . . . 100 -00 121-2 133-6 +102
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Involvement of Officers in Supply of
Secret Documents to Foreign Diplo-
mats

422, SHRI S. G. MURUGAIYAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether some high officers of
Planning Commission and a P. S. to
Central Minister were arrested for
supplying secret documents to foreign
diplomats;

(b) if so, their names; and

(c) whether one of the accused has
filed a petition in Delhi High Court
challenging his detention  under
MISA?

THE MINISTER OF HOME
AFFAIRS: (CHAUDHURI CHARAN
SINGH): (a) and (b). The espionage
activities referred to in part (a) of
the Question are under investigation.
For reasons of security it would not
be in the public interest to disclose
further facts at this stage.

(c) Yes Sir.

Deterioration in [.aw and order situa-
tion Due to Release of Naxalites and
Smugglers

423, SHRI R.V| SWAMINATHAN:

SHRI PRADYUMNA BAL:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the setting free of all
naxalites and smugglers who were
detained in the prison during the last
year have resulted in deteriorating
the law and order situation in the
country;

(b) if so, whether caseg of looting
of property, thefts and criminal as-
saults have increased from March,
1977 onwards;
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_ (e) whether the police department
have alsp shown their inability to
deal with the situation” due to the

fear of being punished by Govern-
ment; and

(d) if so. the steps being taken to
improve the law and order situation?

THE  MINISTER
AFFAIRS: (CHAUDHURI
SINGH): (a) No; Sir.

OF HOME
CHARAN

{b) The release of naxalites and
smugglerg by itself does not seem to
have resulted in any appreciable in-
crease in crime. However, informa-
tion has been received regarding some
increase in crimes in certain States/
Union Territories.

(c) No.

(d) The State Governments and
Union Territory administrations are
taking necessary steps to control
crime and imporve the law and order
situation.

Proposal to improve the road betWeen
Alankayam and Polur in North Arcot
District

424, SHR] K. T. KOSALRAM: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there is any proposal
to improve the road between Alanka-
wam and Polur in North Arcot Dist-
rict under the Javadi Hill Tribes
Development Scheme; and

(b) if so, the stage at which the
scheme stands at present?

THE MINISTER OF HOME
AFFAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). The iaformation
askeq for ig being collected and
the same will be laig on the Table of
the House as soon as it is received.

JUNE 15, 1977
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Tomn; of Political Prisoners in Jails

435. SHRI SOMNATH CHATTER-
JEE;

SHRI BIJOY KUMAR

MONDAL: Will the Minister
of HOME AFFAIRS be pleased to
state:

(a) how many cases of tortures of
political prisoners in different Jails,
State-wise during the period of emer-
gency have been reported to Govern-
ment;

(b) the nature of such tortures;

(c) the total] number of deaths as
a result of tortureg State-wise; and

(d) the action, if any proposed to
be taken against persons responsible
for such tortures?

THE MINISTER OF HOME
AFFAIRS (CHAUDHURI CHARAN
SINGH): (a) to (d), Cases of alleged
torture in jails during the period of
the Emergency are covered by the
terms of reference of the Shah Com-
missions appointed on 28th May, 1977.
Appropriate action will be tauken
after the findings of the Commission
are available. Regarding the total
number of deaths as a result of tortu-
res, State-wise, the information is
being collected from the States.

Building of Bus Bodies for U.P, State
Roadways Transport Corporation by
Maruti Limited

426. SHRI R. P. DAS: will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the Central Workshop
of the U .P, State Roadways Trans-
port Corporation have got the bodies
of about 450 buses built by Maruti
Ltd., Delhi at an increased rate; and

(b) if so, the reasons for having
the bodies of buses built by Maruti
Ltd, Delhi when the ‘local unit was
tully equipped to handle this work?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM), (a) The
U.P. State Road Trannport Corpora-
tion got bodies fabricateq on 497 bus
chassis by M/s. Maruti Ltd. and on
466 bus chassis from other outside
agencies during 1976-77, after inviting
tenders and negotiating unif>rm stand-
ard rates,

(b) The Corporation was faced
with the task of providing extra buses
for the Kumbh Mela at Allahabad in
January, 1977 and replacing the un-
dependable buses plying in the hill

, areas of the State by new ones dur-
ing the year. To meet the situation, a
time bound programme for fabricat-
ing bodies on 1321 chassis and re-

+ novating 734 buses was drawn up.
The Corporation’s own workshops
could handle the work of building
bodies on 358 bus chassis and renovat-
ing 734 buses. The work of fabricat-
ing bodies on the remaining 963 buses
had, therefore, to be entrusted to out-
side agencies, including Maruti Ltd.

Produce into Allegations against cen-
tral Scientific Instruments Organisa-
tion

427. SHRI BHAGAT RAM: Will the
Minister of PLANNING be pleased
to state: A

(a) whether a memorandum was

+ submitted to Prime Minister by the

CSIO (a national Laboraicry) emplo-

yees ad-hoc action Committee deman-

ding through probe into allegations of

* authoritarian and despotic rules in
the CSIO; and

(b) if so. action taken in this re-
gard? 2£j

7 THE MINISTER OF PARLIAMEN-
TARY AFFAIRS & LABOUR (SHRI
RAVINDRA VARMA): (a) Yes, Sir.

(b) The allegations made are being
looked into,
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Improving the Socio-Economic Con.
ditions of Rural Areas

403. SHR]I K. LAKKAPPA: Will
the Minister of PLANNING be pleased
to state:

(a) whether Government are tak-
ing steps for the gpplication of science
and Technology for improving the
socio-economic conditions of rural
masses; and

(b) if so, facts thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVIDER VARMA): (a) Yes.

(b) The major objectives of Science
& Technology inputs to Rural
Development are; creation of more
jobs in rural areas; increase produc-
tivity and generate incomes; and
improve living environment Fulfilment
of these objectives requires intensive
application of Science & Technology
in various sectors of socio-economic
activity. Some of the technical deve-
lopments aimed at improvement of
life in rural areas relate to:—- agricul-
tural production and irrigation with
special emphasis on programmes to
improve productivity of small and
marginal farmers; cheap sources of
nutrients; non conventional sources
of energy; cottage industries; rural
housing; sanitation and water supply;
transportation; waste utilisation ete.
To achieve balanced grow:h ,an In-
tegrateq Rura] Development Pro-
gramme has been initiated so that the
result of Science & Technclogy can be
brought to the door-step of the villa-
gers for improving their socio, econo-
mic life.

The newly reconstituted Planning
Commisgion is reviewing this as
part of the general review to ac-
celerate such development.

L

v
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mdusgrLu in drought areas
3
431. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government give pre-
ference in starting heavy and small
scale industries in drought prone areas
to create employment to the people in
these areas; and -

(b) it go, the industries to pe start-
ed in these areas this year?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) No,
Sir.

(b) Does not arise,

Retrenchment by Calcutta Dock
Labour Board

433. SHRI DINEN BHATTA-
CHARYA: Wwill the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether the Calcutta Dock
Labour Board by its decision dated
S5th October, 1976 retrenched 3,756
workmen from their services;

(b) if so, the reaction of the Gov-
ernment; and

(c) the steps taken to revoke that
decision?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) After
a review of the number of workers
on its registers or records according
to the provisiong of the Schemes
framed under the Dock Workers
(Regulation of Employment) Act,
1948, the Calcutta Dock Labour Board,
which is a tripartite body, decided at its
meeting held on 5-10-1976 to decrease
the number of registered dock wor-
kers on its registers or records by
removing the names of the workers
of the age of 50 years and above keep-
ing in view the anticipated require-
ments and for better efficiency and
economy of operations. In the same

Resgolution, the Board also decided
the amounts to be paid to the workers
whose names were removed from the
Board's registers. In pursuance of
this decision, the Board removed the
names of 3506 workers from its re-
gisters in December, 1976.

(b) Before implementing its deci-
sion, the Dock Labour Board had
obtained the approval of the Central
Government to the adjustment in the
number of workers as required under
the relevant Schemes.

(c) Does not arise.
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Payment of Compensation to Land
Owners In Asansol, Raniganj and

Andal

435. SHRI ROBIN SEN: Will the
Minister of ENERGY be pleasedq to
State:

(a) whether the Ministry ig aware
of the fact that vast land in Asansol,
Raniganj and Andal Police stations
have been acquried and subsided due
to de-pillarisation by the Ensterp Coal-
field Ltd. and no compensation has
been paig to cultivators/owners of the
land; and

(b) if so. whether Government will
take early measures to pay proper com-
pensation and employment to the rela-
tives of the land owners/cultivators?

1

THE MINISTER OF ENERGY
(SHR1 P. RAMACHANDRAN): (a)
and (b), The Iinformation is being
collected and will be lald on the Table
of the House.
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D.T.C. Bus Service

437. SHRI BRI1J BHUSHAN
TEWARI: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

{a) whether his attention has been
drawn to the deteriorate bus gervice
provided by the Delhi Transport Cor-
poration to the residents of Sarojini
Nagar on Route No. 50 plying between
Sarojini. Nagar and Central Secre-
tariat/Regal; and

(b) if go, what steps the Govern-
ment cantemplate to remove the hard-
ship faced by the Government
servants in particular and the public
in general?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM)- (a) Yes,
Sir. There have been some complaints
of irregular operation of the bus servi-
ces on thig route.

(b) The service on the route is being
operated by ND.M.C., with its own
buses, under an agreement with the
Delhi Transport Corporation. The
Transport Controller of that Com-
mittee has been requested by the Cor-
poration to take immediate steps to
regularise the service.

DTC is also operating its own bus
services which pasg via Sarojini Nagar
and run up to Central Secretariat/
Plaza/Connaught Circus.
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Completion of perths in Tuticorin
Harbour Project

439. SHRI K. T. KOSALRAM: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the original schedule of dates
for the completion of another two
berthg jn the Tuticorin Harbour Pro-
ject;

(b) whether the Scheme is pro-

Eressing according to the schedule;
and

(¢) if not, the reasong therefor and
the probable date by which the
remaining two berths are expected to
be completed?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Ac-
tording 1o the original schedule, all
four berths were to be completed by
February, 1973. Two berths were com-
Missioned in December, 1873 and the
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remaining two berths by December,
1976.

(by and (c¢). Do not arise,

Ban on pscreening of films after
Emergency

440. SHRIMATI RENUKA DEVI
BARAKATAKI: Wil the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether Government banned
the screening of some filmg after the
proclamation of emergency;

(b) if so, what are the films so
banned; and

(¢) whether the present Govern-
ment propose to lift the ban on the
screening of these films?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir.

(b) During the period of emergency
thc public exhibition of the following
films was suspended:—

. AAINA (HINDI)

. TATAMMA KALA (TELGU)
AANDHI (HINDI)
SALAKHEN (HINDI)

. DUS NUMBRI (HINDI)
KAAM SHASTRA (HINDD

. GUPT SHASTRA (HINDI)

. STREE PURUSH (REVISED)
(HINDI)

9. GUPT GYAN (HINDI)

10. VAZHKAI RAGASYAM (TA-
MIL)

11. MARMAKKALAI (TAMIL)

12. GUPT GYANAMU (TELUGU)

13, DHAMPATHY RAGASYAM
(MALAYALAM)

Out of the above 13 fllms, the fol-
lowing films were later uncertified: —

1. KAAM SHASTRA (HINDI)
9. GUPT SHASTRA (HINDID)

LR - L
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3. STREE PURUSH (REVISED) Memorandum explaining the action
(HINDI) taken thereon was placed before each

4. GUPT GYAN (HINDI) Hougse of Parliament on 3rd Septem-

.. ber 1856. There is no provision in the
5. vmi RAGASYAM Constitution for any annual progress

6. MARMAKKALAI (TAMIL)
7. GUPT GYANAMU (TELUGU)

8. DHAMPATHY RAGASYAM
(MALAYALAM)

The film “AT FIVE PAST FIVE"
wag alsp uncertified during the period
of emergency.

(c) Some representations for lifting
the ban have been received in respect
of some of the films mentioned above.
The legal aspect of the case js being
examined.

Annual progress report on the report
of Backward Classes Commission

441. SHRI B. C. KAMBLE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the salient features of the
annual progress report on the report
of the Backwarg Classes Commission,
provided under the Constitution of

India;

(b) whether Government have cate.
gorised those people who are ‘socially
and educationally backward’ as per
provisions of the Constitution of India
and if so0, what those categories of
people are; ang

(c) the stepg Government have been
takirg annually to remove the giffi-
cultieg under which people mentioned
above labour in each State?”

THE MINISTER OF HOME AF-
FAIRS: (CHAUDHURI CHARAN
SINGH): (a) The Backward Classes
Commission was appointed by the Go-
vernment of India in January 1953
under the provision of Article 340(1)
of the Constitution. The Commission
submitted its report in March, 1955, In
pursuance of the provision contained
in Article 340(3), the report of Back-
ward Clusses Commission together with

report.

(b) and (c). In August, 1961 the
Government of India decided that they
would not draw up any all.India list
of Backward Classes other than the
existing Lists of Scheduled Castes and
Scheduledq Tribes while leaving the
matter to the discretion of the respec-
tive State Governments to choose their
own criteria for defining backward-
ness, they were advised that in the
view of the Government of India, it
would be better to apply ecoromic tests
than to go by caste.

Bepur Port

442. SHR]I TULSIDAS DASAPPA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government propose to
improve gnd expand the Bepur Port;
and

(b) if so, the specific proposals in
this regard?

THE MINISTER OF DEFENCE
(SHR]I JAGJIVAN RAM): (a) and
(b). The executive responsibility for
development of ports other than major
ports vests essentially with the State
Governments. Central Government,
however, has been giving them loans
for the development of selected Minor
Poris under the Centrally Sponsored
Scheme. The Pori selected from
Kerala under this scheme is Beypore.
The scheme for development of BeY-
pore was sanctioned at an estimated
cost of (R 111.96 lakhs and includes
dredging of outer and inner channel.
formation of reclamation bund, acquisi-
tion of harbour crafts, provisions of
navigational aids, etc. Central Gov-
ernment have no proposal for financ-
ing any improvement or expansion
beyond what is contemplated in this
sonctioned scheme. 4



105 Written Answers JYAISTHA 25, _1899 (SAKA) Written Answerg

Jamanalal Bajai Research Institute,
Waidha

443. SHRI SANTOSHRAO GODE:
Will the Minister of INDUSTRY bhe
pleased to state:

(a) whether the Khadi and Village
Industrieg Commission runs Jamana-
lal Bajaj Research Institute at
Wardha;

(b) if so, type of research work
being carried on in this Institute; and

(c) whether some production units
of thig Instituta have been closed
down, resulting in the retrenchment
of staff members?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) Yes,
Sir.

(b) Thig Institute conducts technical
research in Qils, Ceramic, Lime and
Ceilulose Disciplines. The Institute is
improving the implements, processes
and quality of products according to
the approved projects.

{c) In October, 1976 Khadi and
Village Industries Commission closed
down experimental pilot plantg [for
Cellulose Oil and Soap Ceramic. No
compulsory retrenchments of any em-
nlovee was affected, 109 non-qualified
persons were transferred with con-
‘inuity of pas' service to other units.
42 workers however have opted for
voluniary retrenchment.

Abolition of Caste System

444. SHRI B. C. KAMBLE: Will
the Minister of HOME AFFAIRS be
Pleased to state whether Government
propnse to take appropriale measures
to abolish the caste-system and also to
make its observance penal?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): Even though the Constitu-
tion provides that no citizen shall be
diseriminated against on the basis of
¢aste, and there are legal provisions

106

against the practice, it has unfortu-
nately still persisted. Caste and com-
munal distinctions in the country can
not vanish without social change and
economic progress. Government are
aware of the complexity of the problem
and expect that with the social change
and appropriate economic orientation
of its policies, influence of the caste
will be weakened. Government pro-
pose to set u Civil Rights Commission
for ensuring that no member of any
minority community shall suffer from
discrimination or inequality,

Attack on Principal and staff of
Satyawati College, Delhi

445. SHRI SUKHDEQO PRASAD
VERMA : Will the Minister of HOME
AFFAIRS be please to state:

(a) whether Government have prob-
ed intp the attack made on the
Principal and staff of the Satyawati
College, Delhi on the 11th May, 1977;
and

(b) if so, the necessary action taken
against the assailants?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). According to
information received from the Delhi
Administration no such incident as
mentioned in part (a) of the question
took place on the 11th May, 1977. The
factg furnished by the Delhi Adminis-
tration are as follows:

It was reported bv the Principal,
Satyvawati College, that on 10th May
1977, when there was a meeting of the
Governing Body of the College, a
peaceful demonstration was staged by
the teachers. employees and students
against some nominated members of
the governing body to demand their
resignation. Some goondas entered
the College and started beating up the
teachers, employees and students of
the college. The Principal alleged
that he was also mmhan_filed_. A case
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under Section 451-IPC was registered
at P.S. Civil Lines vide F.I.LR. No 322
dated 10th May 1977 in this connection.

A complaint was also lodged by the
Chairman of the governing body of the
Callege that he and some other mem-
bers of the governing body had been
wrongfully confined in the College pre-
miseg on 10th May 1977, when they
had gone there to attend a meeting of
the governing body of the College. A
case under Section 342-IPC was regis-
tered at P.S. Civil Lines in connection
with this matter.

Both the cases mentioned above are
under investigation. *
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(7) &Y JaTAwl ¥ @aET
¥ I3 g¥ J¢ £& wHET 7 ¥V faag
a1 ww: ag faarz feeet fagga wem
T & J-EF] A TF HeAeq F1 qiT
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a4, 1977 ¥ ¥ fear & o ag gavw
¥ fa=srmdi &)

Industrial Licensing Policy
448. SHR] K, A. RAJAN:

SHRI M. KALYANASUNDA-
RAM:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether a new industrial licens-
ing policy has been evolved by Gov-
ernment; and

(b) if so, the salient featuTes and
objectives thereof?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) and
(b). The basic features of ‘he indus-
trial policy of the new Government re-
late to the objective of generating
maximum possible employment in the
industrial sector leading to optimum
socio-economic benefils in the circums-
tances obtaining in our country and
the decentralisation of economic power
through strengthening the cottage and
small scale industrieg based on the use
of appropriate technologies, Opera-
tional details of the new industrial
policy would be worked out in due
course of time.
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Utilization of space Technological for
location of Mineral resources

450. SHRI A, BALA PAJANOR:
Will the Minister of SPACE be pleased
to state:

(a) the present position of applica-
tion of sgpace technology for location
of mineral resourceg in the country;

(b) the actual achievements made
so far in application of the space
technology and the areas in which
new mineral resources have been
located as a result thereof; and

(c) the phaseg of the plans for
intensive utilisation of guch a techno-
logy in future?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The Space
Applications Technology for locating
minerai resources in the country is at
present in the experimental stage. In
the absence of the direct exposure of
minerals to the ground surface, in-
direct approach is used such as geolo-
gical and geomorphological studies
which indicate possibilities of mine-
rals. For very specific minerals ex.
posed to the surface, it is possible to
design special sensors which will help
in their easier identification. Such
sensors have so far been tried on air-
craft only. Studies are just beginning
in India and are largely based on
available sateflite data from other
countries and our own alrcraft data
which are now being collected through
multiband and multispectral sensors.

(b) A few Landsat imageries and
data from aircraft surveys carried out
in India are available to scientists of
ISRO and other organisations and
these are being analysed for geologi-
cal and mineralogical applications.
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Some of these have resulted in identi-
fication of new linear and other struc-
tural features.

(c) The second Indian satellite to be
launcheq in 1978 will casry sensors
which will provide imagery of interest
to geclogists, Proposals are being dis-
cussed from interested scientistg and
organisations in India for use of satel-
lite and ajrcraft data for this purpose.

Production of power through Atomiec
Energy

451. SHRI A. BALA PAJANOR:
Will the Minister of ATOMIC ENERGY
be pleased to state:

(a) the quantum of power produc-
ed through the use of atomic energy;

(b) whether In view of the oil
crisis, Government propose to produce
power more by atomic energy than
by other sources;

(c) if so, the smlient features of
the plans in this regard; and

(d) whether the working of the
present power stations is handicap-
ped or likely to be handicapped
through non-availability of nuclear
material from foreign sources?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) During the
year 1976-77, 3252 million Kwh of
energy was generated through the use
of atomic energy.

(b) and (c). The energy require-
ments of the country are met by a mix
of thermai, hydro and nuclear power
plants in which the role of nuclear
power is marginal The situation
created by the oil crisis will have to be
met by increased reliance on coal
based thermal power. According to
present plans, an installed capacity of
6000 MW, subject to avallability °f
finance, is tentatively envisaged f .4
nuclear power stations by 1980. ¥
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(d) Of the existing operating power
stations viz. Tarapur Atomic Power
gtation and Rajasthan Atomic Power
Station—1, only ‘Tarapur Atomic
power Station requires enriched ura-
nium obtained from USA. The Raj-
asthan Atomic Power Station does not
require nuclear material from foreign
scurces. Delay in obtaining enriched
uranium js likely to handicap future
operations of the Tarapur Atomic
Power Station.

AR & R sy w1 fawmw
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Despening of Sethu Samndram

454. SHRI S. D. SOMASUNDARAM :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state whe-
ther Government propose to take up
the decpening of Sethu Samudram so
that the ships coming to Tuticorin,

adras etlc, from West Coast need not
80 round Sri Lanka?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): The pro-

;‘?5&1 has not been included in the
ifth Plan. .

Smal] and Cottage Industries in Rural’
Areas

455. SHRI S. D. SOMASUNDARAM :
Will the Minister of INDUSTRY be:
pleased (o state:

(a) whether Government propose:
to promote small and cottage indus-
tries in rural areas on a priority
basis;

(b) if so, whether a survey and
identification of such industries has.
been made;

(¢) the time by which the plans for-
development of such industries are-
proposed to be formulated and imple.
mented; and

(d) whether the plans, already-
made by the previous Government
afford a satisfactory base for further-
meaningful development?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) Yes,.
Sir. The new Government is giving
top most priority to promote small and
cottage industries in rural areas.

(b) Yes, Sir. There are already 111
districts in the country covered under
Rural Industries Projects Programme-
and in all these Districts, techno.eco-
nomic survey has been carried out by
the Project staffl and industries identi-
fled which could be developed In these-
areas. The survey reportg are also
being updated from time to time with
a view tp identifying the industries
which have scope for expansion.

(c) The new strategy for develop-
ment of rural industries with a special
emphasis on labour intensive units in
rura] areas is being chalked out by the
Industry Ministry in line with the
Janata Government thining. The:
Small Industries Development Organi-
sation of the Ministry of Industry and
various other agencies concerned with
the small scale sector are preparing a
blue print for the purpose which will
also indicate the time-frame for action.
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(d) The plans made by the previous
“Government did not contemplate re-
moving unemployment within ten years
sor increasing employment opportuni-
ties particularly in the rurai areas
within a time frame and., therefore,
the plans are being changed to make
them job-oriented.
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Allegeg access of Shri Sanjay Gandhi
to Government Files

459, SHRI KALYAN JAIN: Will the
Minister of HOME AFFAIRS Dbe
pleased to siate:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment of former Industries Minister
published in the Hindustan Times
dated 6th May, 1977 that Shri Sanjay
Gandhi had free access to Govern-
ment flles and promotions and ap-
pointments of officers were decided
by him and the honest and sincere
officers had often to pay the penalty;

(b) the reaction of Government
thereto; and

(c) the action proposed to be taken
by Government to check such undue
interference in future by persons not
connected with Government?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) Yes, Sir.

(by and (¢). Government consider
that it is grossly improper and illegal
to permit any unauthorised person to

have access to official papers. Govern-
ment expect that those who are autho-
rised to deal with official business and
handle Government papers, will exer-
cise due responsibility in such matters
as required by law and esiablished
practice.

Grang of Pension to Freedom fighters
from Maharashtra

460. SHRI R.K. MHALGI: Wil] the
Minister of HOME AFFAIRS be plea-
sed to state:

(a) how many applications from
Swatantrya Sainiks (Freedom Fight-
ers) of Maharashtra State have been
received within last three years in
the office of Government of India;

(b) how many of them have been
decided;

(c) how many are still pending for
decision, District-wise and when they
are likely to be decided;

(d) how many of the applicants
have been granted pension uptill now:
and

(e) what are th® grounds on which
some of the applications are rejected?

THE MINISTER OF HOME
AFFAIRS (CHAUDRURI CHARAN
SINGH): (a) During the last three
years, i.e, from 1-4-1974 to 31-3-1977,
1818 applications have been received
from freedom fighters of Maharashtra
State,

(b) All of them have been decided.
(c) None.

(d) From 15-8-72 to 7-6-1977, 10,
310 freedom fighters from Maharash-
tra have been sanctioned pension.

(e) Applications are rejected on
the following grounds:

(i) Failure to  furnish adequate
documentary evidence in support of
the claim of political suffering.
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(ii) Period of imprisonment/deten-
tion/linternment/ externment/ anscon-
dence being less than six months.

(ili) Annual income exceeding Rs.
4,999/,

(iv) Imprisonment not connected
with freedom movement.

(v) Release on tendering apology.
(vi) Widow’s remarriage.

(vii) Re-instatement or re-employ-
ment in cases of loss of job.

(viii) Post-independence conviction,

Arrests of leaders on 25th and 26th
June, 1975

461. SHRI R. K. MHALGI: Will the
Minister of HOME AFFAIRS be plea-
sed to state:

(a) whether the then Home Minis-
ter, Shri Brahmananda Reddy knew
about wholesale arrests on 25th and
26th June, 1975 of important leaders
only on June 28, 1975 after the
Cabinet meeting in morning: and

(b) if so, who had issued the orders
of arrest without the krowledge of
the then Union Home Minister?

THE MINISTER OF HOME
AFFAIRS CHAUDHURI CHARAN
SINGH): (a) Government are aware
that arrests of important leaders were
made even before the Cabinet meet-
ing on the morming of 26th June
1975. There is, however, no informa-
tion with the Government whether
Shri Brahmananda Reddy, the then
Home Minister had any personal
knowledge of such arrests prior to
such Cabinet meeting.

(b) Instructions were issued to the
State Governments/Uniron Torritory
Administratians only on the morning
of 26th June, 1875 after the said Cabi-
net meeting to make preventive
arrests to the extent necessary to pre-
vent formation of crowds or proces-
sions or any form of agitation likely
to lead to violence. The question how
the orders of arrest were made prior
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to the issue of these instructions is
under examination ang will also fall
within the purview of the Commission

of Inquiry headeq by Justice J.C.
Shah.

Installation of Equipments in the
Cochin Shipyarg

462. SHRI VAYALAR RAVI: Wi.ll
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether some of the vital
equipments necessary for ship-build-
ing have not so far been installed in
the Cochin Shipyard; and

(b) if so, the details and the rea-
sons therefor and what steps Govern-
ment propose to take in this matter?

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM): (a) Yes
Sir.

(b) The 105-Tonne Gantry Crane is
such an item of vital equipment. The
crane of this span and size is being
manufactured indigenously for the first
time in India in collaboration with a
West German firm. The preparation of
all working drawings and fabrication
and erection of the crane is being done
under Lloyds rigorous inspection. But
owing to inexperience of manufactuse-
rs, requirement of a variety of high
quality itemg and materialg and rigid
quality control, the commissioning of
this crane has got delayed. Now pracli-
cally al] the components have arrived
on site and with the strengthening of
supervision and direction of erection
work, the pace of work has lately

quickened.

Demands of the Cochin Shipyard
Employeeg

463, SHRI VAYALAR RAVI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the employees of the
Cochin Shipyard have submitted an¥y
demands to the management; and
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(b) if so, the details thereof ard
the action taken thereon?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir,

(b) These relate to revision of wage
structure and other service conditions
of the employees. These are under con-
sideration of the Board of Directors of
Cochin Shipyard Limited.
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Extortion from released prisoners
b’ Delhi Police

466. SHRI MAHI LAL:
SHRI SHEO SAMPAT:
Will the Minister of HOME AFFA-
IRS be leased to state:

(a) whether attention of Govern-
ment has been drawn to the news

item appearing in the ‘Times of Indig’

dated the 26th Apri', 1977 regarding
large scale extortion by Delhi Police
from the released prisoners during
the emergency;

(b) if so, the action taken or being
taken against the Police Officials who
were causing unprecedented harass-
ment to the public; and

(c) whether the Chief of the Anti-
Corruption prepared a report regard-
ing the raids conducted, if so, the
main features thereof?

THE MINISTER OF HOME
AFFAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). Government
have seen the relevant pews item.
The allegations containeq therein are
being looked jinto.

{c) In a letter addressed to *he Delhj
Administration, the Supdt. of Police.
Anti-Corruption, Delhi Admn. had
mentioned about the complaints
received by his branch regarding ille-
gal arrest and detention of persong re-
leased from the <Central Jail Two
specific cases were also mentioned in
his letter. The matter is being lnoket!
into by the Vigilance Branch of Delhi
Police,
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Improvement in condition of people
living in backward areas

4
468. SHR1 YAGYA DATT
SHARMA: Wil] the Minister of
PLANNING be pleased to state:

(a) the special steps taken by
Central Government with a view to
ameliorating the lot of the people
living in the areas declared as back-
ward by State Governments;

(b) the broad outlines thereof; and

(c) if not, whether Government
have under consideration any scheme
in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
to (c). With a view to avoid-
ing non-uniformity in approach, and
the criteria for the identification and
development of certain areas requiring
special and accelerated development,
the Central Government have not au-
tomatically adopted the classification
of hackward areags by the State Go-
verrments. However, the Central Go-
vernment are providing assistance for
specific area development programmes
as outlined in the enclosed statement.
These programmes over large areas

declared as backward by State Govern.
ments.

Statement

Development of backward arezs is
being viewed as a collective endeavour
In which the primary responsibility
rests with State Governments whose
efforts are being supplemented by the
Central Government, financial institu.
tions, research organisationg etc. It has
been impressed upon the State Govern-
Mentg to evolve suitable strategies and
Bive special attention to the backward
areas in their development Plans. The
Sbecial steps taken in this direction by

the Central Government are enumera-
ted below:—

(1) Drought Prone, Areas Proqrem-
™e: (DPAP)

126-

Since drought prone areas in the
country constitute about 19 per cent of’
area and 12 per cent of population,
particular attention has been given to
them, The Drought Prone Areas Fro-
gramme wasg initiated in 1970-71. In
the Fifth Five Year Plan, the program-
me has been made more comprehen-
sive and integrated incorporating the
schemes of development and manage-
ment of irrigation resources, scil and
moisture conservation, atforestation,
restructuring of agro-nomic praciices,
livestock development and davelop-
ment of small farmers and agricul-
tural labour. 56 districts (54 projects)
and 18 areas of other contiguous
districts have been selecteq for this
programme. The programme involves
50:50 contribution from the Central
and the concerned State Govern-.
ments,

(2) Hill and Tribal Areas:

Integrated sub-Plans for the deve-
lopment of selectedq hill and tribal
areag are being prepared for which
additional Central assistance is be-
ing provided in the Fifth Plan to sup-
plement the efforts of the State Go--
vernment.

(i) Tribal Sub Plang

The long-term objectives of these
Sub-plang are (1) to narrow the gap
between the levelg of development of
tribal and other areas. and (2) to im-
prove the quality of life of tribal com-
munities.

At present Tribal Sub-Plans are be-
ine prepared for identified tribal areas
in 16 States and two Union Territo-
ries.

The resourceg for the Tribal Sub-
Plans come from four major sources
viz. flow from the normal State Plans,
Special Central assistance, Central
sector programmeg and institutional
fimance. In the Fifth Plan period spe-
cial Central assistance of Rs. 180
crores hag been provided for this pur--
pose. .
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(ii) Hill Am Sub-Plans

T

Development according to a properly
«conceived Sub-Plan has been envisag-
ed for the hill areas of U. P., Tamil
Nadu, Assam and West Bengal. Special
Central assistance intended as additive
to the normal State Plans is being pro-
vided for these sub-plans, Berides,
Special Central assistance is also being
provided to the development of West-
ern Ghats in the States of Maha-
rashtra, Goa, Karnataka, Tamil Nadu
and Kerala. In the Fifth Plan Central
-assistance of Rs., 170 crores has been
provided for the development of these
hill areas.

In addition to the Sub-Plans for tri-
bal and hill areags the following
specific development projects have
also been taken up in selected tribal
and hil] areas.

(iii) Tribal Development Agency

Projects.

In selected sensitive backwarg tri-
bal areas, special programmes in cen-
tral gector for the Small and Marginal
Farmers are being implemenied on
pilot basis. At present there are 8 Tri-
bal Agency Projects in Andhra Pra-
desh, Bihar, Madhya Pradesh and
Orissa. In the Fourth Plan period,
an expenditure of Rs. 4.12 crores was
incurred on these projects in the Cen_
tral Sector. An outlay of Rs. 12.03
crores hag been provideq in the Fifth
Plan for these projects.

(iv) Hill Area Development Projects

Under the Indo-German Assisiance
Programme, four agricultural develop-
ment projects on ‘“watershed” basis
have been taken up in -selected hill
areas of Himachal Pradesh, Uttar
Pradesh and Tamil Nadu, On similar
basis three Projects are being irinle-
mented in Manipur and Uttar Pradesh.
In the Fourth Plan period an outlay of
Rs. 3.00 crores has been envisaged.
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(3) Assistance to the North Eastern
Council:

The North Eastern States of fhe
country which are backward are being
provided special Central assistance tg
the tune of Rs. 80 crores during the
Fifth Plan period, This Central assis-
tance is being administered by the
North Eastern Council for funding im-
portant regional projects.

(4) Six Point Formula assistance
to Andhra Pradesh:

In order to accelerate the develop-
ment of identified backward areas in
Andhra Pradesh, Special Central assi-
stance of Rs. 90 crores has been provi-
ded during the Fifth Plan period.

(5) Small Farmers Development
Agencies/Marginal Farmers and Agri-
cultural Labour:

With a view to taking the benefi:s of
economic development to the weaker
Sections in rural areag and to imprcve
their economic conditions, SFDA/
MFAL projects have been started. The
Project Agencies draw yp Ssuitable
programmes for improved agricultural
and subsidiary occupations, arrange
credit and get the programme execu-
ted through the existing development
and extension agencies. At present
there are 155 SFDA/MFAL projects
spread over all States.

(6) Incentive Schemes for fnduatrial
development:;

Special attention is being given
the development of industrially Mf"f'
ward areas which have been indenll:
fied according t? the norms evolved DY
the National Development Councit
Concessional financial assistance 15 o
ing provided to industrial units ";
these areas by the All India Term

Lending Institutions like Inﬂ“'-‘","ll
Finance  Corporation, Tﬂd}"mad
Development Bank of India 8".
Industrial Credit and  InV®

Indus-

ment Corporation of Indin.‘ R s
tries in these areas are also elm{l;‘:ﬁm
income tax relief. So far, 247 d
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have been selected to qualify for assis-
tance under this scheme.

. 4,

Besideg the concessional finance
scheme, Investment Subsidy at the
rate of 15 per cent of the fixed capital
investment of new units and additional
investment by the existing units un-
dertaking substantial expansion (sub-
ject to a maximum of Rs. 15 lakhs)
is also being provided to selected
backward districts, 101 districts/areas
are covereg by this subsidy schemes.

Small Scale unitg qualifying for the
grant of subsidy are also accorded (a)
preference for imports of raw mate-
rials, machinery and components and
(b) priority in the supply of machines
on hire-purchase by the National
Small Industries Corporation,

Under the Central Scheme of trans-
port subsidy, 50 per cent of transport
cost from the nearest rail head of rew
materialg as wel]l asg finished products
for all new industrial units is given as
subsidy in the selected hill areas.

(7) The National
Mini:num Needs:

Programme of

This programme seeks fo provide a
minimum of social consumption and
infrastructure development to different
areas and sections of the community
in the whole country, The priority and
preferential treatment accorded “o this
programme for backward areas in the
national context ig reflected in certain
relaxed norms applied to certain speci
fic tvpes of backward classes and back-
ward areas in the country. For in-
s‘ance, Rural Electrification Cnrrpora-
tion has made various relaxations in
hackwarq areas, hillg areas. desert and
tribal areas in regard to viability norms
as well ag more liberal conditions with
fegard to terms of loan payment.

e} & Jeqm irfmztﬁw
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(4) w=few

(5) wETsg
(6) ofr=w dm=

gaw q@ wE, 1977 & awa, gfcamn
aqr feeeit @9 e ga W gEd swrfad
¥ g3 feafa s gmzag

() sawre 3arai & frafafas
I wifas § - —

(1) = gfaz ar @ sF= &=
(¥ wrewr) 93 ¢ waar A, aEifea
GATUTHI &, SAW! 9T WH F
¥ fau wra ¢ safegwew fafues
w7 Fafuq faga 3= A0 & FrEarg
FT @ & | WYHEZ FT 120 FMATT
# gfte, IR 9 fm ) =R
¥ 120 FwETe F1 oF gfae, 9T
# 100 FATz ¥ s yfAz SHY
e afa=i 1 ot g § 97 AUy ¥7
feqr mar § 1| F=IGT T 100 FAMAR
# uw 9T gfqe agr AT H 100
fare ¥ oF gfae fawe wina @
q1: w7 few ars € gm0

(2) == fagy 3= & gur
swy wfgraw faga IR fegr o
® R

(3) w7 it o=y qur w=:
seg qriger ATt & g wfgwar
AT TG § FHY vy Ty w1 faorey
T WA GWT §, qGT TH NEIC &7
fafaaw &7 ¥ fag == aur TS0 @¢-
FAITT aravas g fFc o @ &1

(4) i@ s T wfem
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DUFTRT INT ¥ € H —

(1) foa gfeY Y agw wgfa
fasr 2%t &, I Wimar & [ FE
#fae s ST AT R E

(2) faorst & wir ® qxr
s & fau fafww Twgi & wfafaa
IETEA &HAT ¥ FEaral ®1 whaw w9
faar s wr & o

Duty hours of Staff in DE.S.U.

471. SHRI YAGYA DATT SHARMA:
Will the Minister of ENERGY be
pleased tg state:

(a) the duty hours of the staff
working in DESU;

(b) whether the staff working in
DESU has been forced to work beyond
duty hours;

{c) rules under which compensation
is to be paid to the staff if asked to
work beyond duty hours; and

(d) whether the staff has been paid
overtime for working beyond duty
hours?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Duty hours of staff of Delhi Electric
Supply Undertaking ure as follows: —

(i) Field staf—from 8.00 AM. to
430 P.M. with § hour rest.

(ii) Staff working jn shifts--8
hours.

(iii) Ministerial staf—10.00 AM.
to 500 P.M. with 3} hour
break.

(b) No, Sir.

(¢) In so far as staff of the power
station is concerned, compensation for
working beyond duty hours is given
under the provisions of Factories Act.
In so far as other staff of Delhi Elec-
tric Supply Undertaking (except
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Ministerial Staff) jis concerned, this
compensation is given under regula-
tion 17 of the Service Regulations
framed under Section 78(c) of Elec-
tricity (Supply) Act, 1948. The
Ministerial staff is, however, govern-
ed for this purpose by the orders
based on similar orders issued op the
subject from time to time by Gov-
emment of India.

(d) Compensatory rest is given to
{he staff whenever they work beyond
the specified period of duty.

afres gfera wfasrical [ fag
sfaerer arzEws
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Unsolved caves of murder in Deilhi

474. SHRI A. BALA PAJANOR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number and nature of un-

solved cases of murder in Delhi
during the last three years;

(b) whether it is proposed to carry

on with the investigation of the cases;
and

(c) the reasons for not detecting the

eriminals in these cases so far?

THE MINISTER OF HOME AF-

FAIRS (CHAUDHURI CHARAN
SINGH: (a) to (c¢). Facls are being
ascertained.
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News Item “Many Innocents Tortured
in Kerala Jails”

475. SHRI SAMAR MUKHERJLD:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the Governmeat’s
attentioa has been drawn to the news
item appeared in “Times of India"
Delhi edition dated the 16th April,
1977 under the Caption “Many Inno-
cents tortured in Kerala Jails”;

(b) if so, the reaction of Govern-
ment thereto; ang

(¢) whether Government propose to
institute an enquiry into the torture
and killings, in Jails and in police
custody in Kerala?

THE MINISTER OF HOME AF-

FAIRS (CHAUDHURI CHARAN
SINGH): (a) Yes; Sir.
(b) and (c). The Government of

Kerala have initiated enquiries into
the instances mentioned in the news
item. The Shah Commission of In-
quiry will also go into, inter alia,
specific instances of mal-treatment
and/or atrocities on Ppersons 3arrested
or detained during emergency.

Setting up of an Atomic Power
Station in Gujarat

476. SHRI F. P. GAEKWAD: Will
the Minister of ATOMIC ENERGY be
pleased to state:

(a) whether the Site Selection Com-
mittee appointed by Government to
recommend location of an Atomic
Power Station in Western Region
visited certain sites in Gujarat and
made a favourable recommendation;,

(b) whether there is a wide gap

between the. actual generation of
power and the demand for it in
Gujarat; .

(¢) whether as a result of shortage
and high cost of thermal power gene-
ration in Gujarat, the progress of in-
dustrialisation has sloweq down; and
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(d) if so, whether Government con-
sider it expedient to take an early
decision on the issue of establishing
an Atomic Power Station in Gujarat?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir. The
Site Selection Committee appointed
by Government for selecting suitable
sites for location of an Atomic Power
Station in the Eastern Region has, in
its report, recommended some sites in
the States of Gujarat & Maharashira.

(b) There is at present no gap bet- .

ween the generation of power and the
demand in Gujarat.

(c) Does not arise.

(d) The report submitted by the
Site Selection Committee is under
active consideration of Government.

Sale of Bailey Bridges to Tehran

477. SHRI F. P. GAEKWAD: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether India-made bailey
bridges, an important defence equip-
ment, sold to a Tehran-based firm
supposadly for use by Iran, found
their way into a neighbouring cou™
try not well disposed towards India;

(b) if so, steps taken to safeguard

country’s interest; .

(c) when the order for bailey
bridges was received and through
which sources; and .

(d) whether the tenders were in-
vited for the purchase of the bridges’

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No,
Sir, to the best of our information.

(b) Does not arise. ‘

(c) The enquiry in this regard ¥*
received from a Tehran-based Indi®
firm in August, 1974 and the contri®
was subsequently finalised between
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public sector undertaking under the
Ministry of Defence and an associate
of the above mentioned Tehraa b.‘_‘.%*"
firm in November, 1974.

(d) No, Sir.

Ship Building Yard at Hajira, Gujarat

478. SHRI F. P. GAEKWAD: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have taken
a decision to set up a ship-building
yard at Hajira in Gujarat;

(b) if so, when Government pro-
pose to make an announcement of the
same; and

(c) if not, the reasons for de'ay in
taking the decision?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b) No, Sir. The issue of selcction of
a suitable site for location of a new
shipyard is under examination.

~(©) In a matter such as this which
involves a very large investment and
other complex problems, various as-
pecls of the proposal have to be
examined jn detail by Government
before taking m decision.

Anti-Defection Bill

479. SHRI F. P. GAEKWAD:

SHRI SATYENDRA NARAYAN
SINHA:

Will the Minister of HOME AF-
EAIRS be pleased to state whether
At:{_ernment_ propose to bring forward
Sah;-l)efec'hon bill in the current Lok

2 session?

PAT;%E MINISTER OF HOME AF-
P S (CHAUDHURI CHARAN
NGH): Yes, Sir.
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Complaints of Exceases during
Emergency

480. SHRI R. K. MHALGI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) how many complaints of
‘excesses’ during last emergency have
been received by Government uptill
now;

(b) the state-wise break.up there-
of; and

(¢) whether these complaints have
been forwarded to the Commission
appointed for the purpose if so, when?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI  CHARAN
SINGH): (a) and (b). Considering
the wide range and volume of com-
plaints of excesses during the last
‘Emergency’, that have been and are
being made to various authorities at
the Centre and in the States, it is
difficult to furnish statistical data of
such complaints.

(c) The Government have been
instituting inquiring into individual
complaints as and when they have
been received. The Commission of
Inquiry has headed by Justice Shah
has recently been appointed and fur-
ther action in respect of the com-
plaints received by the Government
will be taken as per the advice of the
Commission.

Arrest of Journalists under MISA and
DIR during Emergncy

481. SHRI R. K. MHALGI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of journalists
arrested under MISA and DIR dur-
ing last emergency throughout the
country; and

(b) whether all of them have been
taken -into service after::their re-
lease? R .
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) 110 Journalists
were detained under MISA and 60
Journalists were arrested under DIR
during the st emergency.

(b) Government do not have any
information.
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Appointment of Commissions of
Inquiry

483. SHRIMATI MRINAL GORE:
DR. BAPU KALDATE:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have ap-
pointed a number of commissions of
investigations to enquire into charg-
eg against the Chief Ministers of dis-
so'ved State Assemblies in States;

(b) if so, the names of the commis-
sions, their terms of reference; and

(¢) the names of the Chief Minis-
ters against whom such commissions
are appointed?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) No, Sir. Memoranda of
allegations were received against a
number of former Chief Ministers of
States in which State Assemblies were
dissolved recently. For examining
the question whether it jijs mecessary,
prima facie, to appoint Commissions
of inquiry in respect of those matters,
the allegations have been referred to
the concerned Governors for ascer-
taining farts.

(1 and (c). Do neot arise,

Alleged Interference by State
Minrters in Karnataka High
Court

484. SHRIMATI MRINAL GORE:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a)} whether it is a fact that the
Chiet Justice of Karnataka High
Court has alleged interference by
State Ministers;

(b) whether the Chief Justice has
recently communiecated the names of
:::l State Ministers to Government;

(c) the steps taken by Government
to prevent such actions of the State
Ministers?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) Yes, Sir.

(by No, Sir.

(c) Courts have udequate powers
under the Law, like the Contempt of
Courts Act, to deal with any inter-
ference.

Meeting with Rebel Naga Leader
Mr. A. Z. Phizo

485. SHRIMATI MRINAL GORE:
SHRI K. MALLANNA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have de-
cided to meet the self-exiled rebel
leader of Nagas, Mr. A. Z. Phizo;

(b) if so, whether there has been
any discussion with Mr. A, Z. Phizo;
and

(c) the main points of the talks?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) to (c). In response to
a reguest made by Shri A. Z. Phizo,
the Prime Minister has agreed to meet
him during his current visit to UK.
The meeting was to take place on the
evening of the 14th June, 1977 in
London. Details have not yet been
received.

Suicide by an Individual at Wardha
against Imposition of Emergency

4868. SHRIMATI MRINAL GORE:
Will the Minister of HOME AF-
FAIRS be plemsed to stabe:

(a) whether Shri Prabhakay Sharma
committed suicide at Wardha as a pro-
test against the imposition of internal
emergency; and

(b) if so, the facts of the incident?
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THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH):. (a) and (b). Shri Prabha-
kar Sharma aged 66, and artist and
social worker,, had neglected his
health and was suffering from g chro-
nic stomach aiiment. Emotional by
nature, he was critical of the ‘Emer-
gency’' and is said to have expressed
his intention to end his life. He
committed suicide by burning himself
on _the night of 13/14-10-1976. While
# cannot be said with any definiteness
that he was driven to suicide by the
‘Emergency’, it is apparent that his
reaction to the ‘Emergencv' waes a
contributory cause to his state of un-
happiness, leading to the tragedy.

Dismissal of Government Employees
during Emergency

487. SHRI JYOTIRMOY BOSU: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) how many Central Government
employees have been dismissed or re-
moved from service under Articlg 311
of the Constitution during emergency;

(b) how many employees have been
made to retire before attaining 58
years during the same period; and

(c) how many of them were involv-
ed in lawful trade union activities?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) On the assumption that
what the Honourable Member has in
mind is provisp '(c) to Article 311 (2)
of the Constitution, 71 Central Gov-
ernment employees were dismissed or
removed from service during the in-
terna] emergency by invoking the
above mentioned proviso of the
Constitution.

(b) 5477 Central Government em-
ployees were made to retire before
attaining 58 years of age during the
said peried in accordance with Fun-
damental Rule 56(j).

(c) Lawful trade union activities
are not prohibited under the Conduct
Rules applicable to the employees
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concerned and, therefore no one is
penalised specifically for taking par
in lawful trade union activitics.

Dissolving of nine State Assemblies

488. SHRI B. C. KAMBLE: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the facty leading to the report-
ed delay of signing the proclamations
of action by the Union Government
of dissolving the nine State Assem-
blies and holding elections there by
the Vice-President, acting as Presi-
dent, Hon'ble B. D. Jatti; and

(b) what clarifications of informa-
tion if any, had been called by the
Vice-President, acting ag President?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). On the even-

ing of 29th April, 1977 the Govern-

ment of India considered the situation
obtaining, in the States of Bihar,
Haryana, Himachal Pradesh, Madhya
Pradesh, Orissa, Punjab, Rajasthan,
Uttar Pradesh and West Bengal. On
the same day, the proposal to issue
a Proclamation under Article 356 of
the Constitution in relation to each
of these States dissolving the State
Assemblies was placed before the
Vice-President acting as the Fresi-
dent, The Vice-President sought
clarifications on the Constitutional
implication which were furnished in
the course of personal discussion by
me and the Law Minister. The Vice-
President, acting %us President was
pleased to issue the Proclamations
and Orders on the evening of 30th
April, 1977,

Use of LA F. Planey by former
Prime Ministe; ang her Family
Members

48Y. SHRI JYOTIRMOY BOSU: Will
the Minister of DEFENCE be pleased
to state:

(a) total mileage and flying hours
covered by I.AF, planes and he
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ters between 25-68-75 and 25-3-77 for
Mrs, Indira Gandhi, the erstwhile
Prime Minister and her femily mem-
bers;

(b) what was the cost for the
above; and )

(¢) how much of it was borne by
the State, her party and how much by
herself?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
total mileage/hours flown are as
under; —

(i) Mileage flown 2,28,149 miles
(Official tours—1,11,913 miles
unofficial tours 1,16,236 miles)

(ii) Hours Mfown 148710 hours
(Official tours—8688.00 hrs.
Unofficial tours 799.10 hrs.)

The IAF has not provided any air-
craft or helicoptre exclusively for the
members of Mrs. Indira Gandhi's
family. However, family members of
Mrs. Gandhi did travel as members
of the entourage with the erstwhile
Prime Minister, Central Ministers and
Chief Ministers of cert2in States on
their indents.

(b) (i) According to the Rules for
the yse of IAF aircraft, official flights
of the Prime Minister are not costed.

(ii) The total charge leviable in
respect of the unofficial flights of the
erstwhile Prime Minister Mrs. Indira
Gandhij, between 25th June 1975 and
25th March, 1877 is Rs. 14,12,875.73 P.

(e) Against the bills amounting to
Rs. 36,113.35 sent earlier, payment of
Rs. 18,501.16 was made and credited
to Defence Accounts, out of which
Rs. 14,040.14 were recovered from the
ALCC. The remaining bills amount-
Ing to Rs. 13,76,762.38 have been sent
to Prime Minister’s office on 3rd June
1977 tor the unofficial tours of the

erstwhile Prime Minister for pay-
ment. - _

]
3
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Mobilization of Troops by Former

Prime Minister

490. SHRI JYOTIRMOY BOSU: Will
the Minister of DEFENCE be pleased
to state:

(a) whether the Defence Service'
Chiefs were approached by the erst-
while Prime Minister Smt. Indira
Gandhi for mobilization of troops
wien she realised that the recent Lok
Sabha election results were not going
in her favour;

(b) if so, factg thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No,
Sir.

(b) Does not arise.

Allegations against the General
Manager of DE.S.U,

492. SHRI K. A. RAJAN: Will the
Minister of HOME AFFAIRS be
pleased 1o state:

(a) whether Government's attention
has been drawn to the allegations
levelleg agaimat the D.E.S.U, General
Manager by itg former Chairman;

(b) if so, the facts thereof;

(¢) whether any investigation has
been made into these allegations; and

(d) if so, the findingg thereof?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHRI CHARAN
SINGH): (a) and (b): Yes, Sir,
Government have seen the press
report appearing in Times of India on
28 April, 1977 regarding the allega-
tions made by Shri Charti Lal Goel,
former Chairman of the Delhi Electric
Supply Committee against Shri N. S.
Vasant, General Manager, DES.U.
According to the press reports. Shri
Goel has levelled charges against Shri
Vasant of collecting money for Bhri
Sanjay Gandhdi and the Congress
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Party, victlmising DESU employees,
misusing his authority, causing loss
to DESU, and helping Congress candi-
dateg during the last Lok Sabha

elections etc.
— -

(c) and (d). The matter is being
looked into by the Municipal Cor-
poration of Delhi.

Nationslisation of Industries

493. SHRI K. A. RAJAN: Will the
Minister of INDUSTRY be pleased to
state:

(a) names of the industrial houses
with assets exceeding Rs. 100 crores;
and

(b) whether Government have a
proposal under consideration to na-
tionalize these industries?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) A
statement is attached.

(b) No, Sir.
Statement

Names of industrial houses with
assets exceeding Rs. 100 crores:

1. Tata

2. Birla

3. Mafatlal

4 J. K. Singhanig

3. Thapar

6. I1C.I

7. Scindia

8. Bangur

9.A C C.

16. Shri Ram

11. Walchand

11 Larsen & Toubro
13. Kirloskar

14, Khatau

13, Sarabhai _
16. Kasturbhai Lalbhai.
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Experts on conversion of Radio, TV
ang Films Divisiop inty Autonomous
Bodies

494. SHRI K. MALLANNA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government hag ap-
pointed a group of official ang non-
official experts to study All India
Radio, Doordarshan (TV) and the
Filmg Division to be converted into
autonomous bodies; and

(b) if so, its composition and when
its report is likely ty be submitted?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). The
Government is proposing to set-up a
Group of officials and aon-nfficials to
prepare a Working Paper for sugeovest-
ing recommendations on the grant of
autonomy to All India Radio, Door-
darshan and the Films Division.

Meeting of a Delegalion of Federal
Government of Nagalang with
Prime Minister

495. SHRI K. MALLANA: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether any delegation of the
Federal Government of Nagaland has
recently met the Prime Minister; and

(b) if so, the main pointg on which
the discussion wag held?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b): Five re-
presentatives of the Naga ex-Under-
ground met the Prime Minister on
the 25th April, 1977. They requested
that the Prime Minister should agre€
10 meet Mr. A. Z. Phizo. Such a meet-
ing, they said, would help in finding
a lasting and peaceful solution of th¢
Nuga problem. They (ex-UG) were
told that the Prime Minister would
be prepared to meet him providel



[
149  Written Answers JYAISTHA 25, 1809 (SAKA) Writted Answers 150

such a request came from Mr. Phizo
himself. It was also clarified that
issues relating to Nagaland being an
internal matter could not be discussed
with Mr. Phizo unless he first chose
to become a citizen of India and ac-
cepted the position of Nagaland as
integral part of India, i.e. gave up his
demand of independence for Nagaland
and accepted the Shillong Agreement
of 11th November, 1975.

Complaints against Shri Sanjay
Gandhi and his companies

498. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of complaints re-
ceived by the Government against
Shri Sanjay Gandhi and his com-
panies and his family members in the
last two months;

(b) the nature of comnlaints and
the names of the officers and public
men alleged to be involveq with them;

(c) what action has been taken
against such officers and public men;

(d) whether Shri Sanjay Gandhi
or any member of his family has been
irteirogateg by any investigation
authority; and

(¢) if so, the particulars thereof?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) to (¢): A number of
complaints have been received against
Shri Sanjay Gandhi and the com-
Panies with which he is associated.
These are being examined with a
View to mscertain whether there is any
Infringement of law which would
Warrant action on the part of the
G9vernment. Some of the complaints
Will also fall within the purview of
Lhe Commissions of Inquiry headed
My Justice J, C. Shah and Justice D. S.

athur appointed by the Government
Tecently. It may not be in public

interest to disclose further informs-
tion at this stage.

(d) No.
(e) Does not arise.

Complaints against former Defence
Minister

497. SHRI KANWAR LAL GUPTA:

will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Governmen? have re-
ceived any complaint against Shri
Bansi Lal, former Defence Minister
or againsy his persona) staff in the
last two months and regarding his
functioning ag Defence Minister:

(b) if go, the details thereof:

(c) what is the result of inquiry
made by the Government over those
complaints go far; and

(d) whether he hag been interrg-
gated by any investigating agency so
far; if so, the details thereof?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) Yes, Sir,

(b) and (c). The complaints relate
to allegations of corruption, :misuse
of official position, etc. These are
being verified.

(d) Shri Bansi Lal has not been
examined by any jnvestigating agency
yet.

Complaints against officers of Akash-
vani ang Doordarshan

498. SHRI KANWAR LAL GUPTA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state; bst gl g

(a) the names of the officers of
Akashvani and Doordarshan against
whom complaintg have been received
by the Government in the last two
months; : P B
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(b) the complaints against each
officer and the gaction taken by Gov-
ernment on each complaint;

1
(c) the reasons why no action has
been taken against some officers who
were mixed up with Sanjay-Shukla
Caucas; and

(d) the names of the officers who
have been transferred so far?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (d). A Com-
mittee gn Misuse of Mass Medija has
been set up under the Chairmanship
of Shri K. K. Das formerly Secretary
of the Ministry of Information and
Broadcasting. The Committee is cur-
rently processing the complaints re-
ceived and also relevant records in
this Ministry and Media Units having
a bearing on misuse of mass media.
These include complaints with regard
to officers of the Ministry. The Com-
mittee ig expected to complete its
work by this month end. Further
course of action will depend on the
findings of the Committee.

Minorities Commission

499, SHR] KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government propose to
set up a Minorities Commission to
remove the apprehensions of insecurity
in the mindg of the minorities;

(b) if so, the broad outlines there-
of; and

(c) the time by which this Commis-
sion will be set up and what will be
its constitution?

THE MINISTER OF HOME AF.
FAIRS (CHAUDHUR] CHARAN
SINGH): (a) A decision to set up a
Civil Rights Commission to ensure
that the minorities, Scheduled Castes
and Scheduleq Tribes and other back-
ward classes do not suffer from gdis-
crimination or inequality has already
been taken by the Government.
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(b) and (c). The details are being
workeg out,

Extension of Services of Clasg I
Oﬂqeﬂ

500, SHRI S. D. SOMASUNDARAM:
Wwill the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of cases of extension
of services of Government of India
Clasg I officerg af'er superannuation
durir.g the last three years;

(b) the groundg for extension; and

(c) whether Governmen; propose to
review all such cases?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) to (c). The information
is being coliected from Ministries/
Departments and will be laid before
the House as soon as it is available.

Estimated reserve of Coking Coal in
the Country

501. SHRI S. D. SOMASUNDARAM.
Will the Minister of ENERGY be
pleased to state:

(a) the estimated reserve of coking
coal in the country;

(b) the estimated consumption of
coking coal by the expanding steel
industry;

(c) the period for which the reserve
of coking coal is expected to last at
the anticipated rate of consumption;
and

(d) steps for tapping wulternative
energy sources?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): fa}
The estimated reserves of coking
coal in the country are as follows:

Prime 5149 million tonnes
Medium 9656 million tonnes
Semj Coking 1379 million tonnes
i 2 G i ¥
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(b) and (c)., The estimated con-
sumption of coking coal in 1983-84 is
around 35 m.t. At the anticipated
rate of consumption, and with pre-
sent technology for mining and bene-
ficiation, these reserves of coking coal
may last another 50 years. However,
the life of coking coal may be pro-
longzd with improvement in the tech-
nology for extraction of coal and its
optimum utilisation in matallurgical
industry.

(dy As an alternate source of en-
ergy for metallurgical purposes, a
Formed Coke Plant using non-coking
coal is being set up. Besides, pro-
jeets like coal dust injection and stack
pas injection in Blast Furnace is
under cons‘deration. The production
of sponge iron by using non-coking
coal jg also being developed.

Coal Mines

502. SHRI K. RAMAMURTHY: Will
the Minister of ENERGY be pleased
to state whether the Government of
India has decided to denationalise all
the coal mines jn the country?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): No,
Sir,

Mananthavadi Project in Kerala

503. SHRI C. K. CHANDRAPPAN:
Will the Minister of ENERGY be
Pleased to state:

(a) whether Central Government
has peen approacheq by Kerala Gov-
ernment for clearance of Manantha-
Vadj Project, a hydro-electric gcheme;

_(b) the reasons for gelay in sanc-
tioning this project; and

(e) the details regarding its scope
and expenditure?

THE MINISTER OF ENERGY
(SHR1 P. RAMACHANDRAN): (a)
Yes, Sir.

(b) The proposed scheme is located
on the tributary of the Cauvery which
is an inter-State river between the
States of Kerala, Karnataka and Tamil
Nady and it contemplates the west-
ward diversion of waters of the Cau-
very for irrigation and power gene-
ration

As the proposed scheme will affect
the use of waters in the Cauvery basin
and has jnter-State implications, it
cannot be finalised till an agreement
is reached on the scope and size of
the scheme in consultation with the
concerned State Governments,

(c) The project ijs estimated to
afforg an annual energy generation of
578 GWH (million units). Details of
expenditure likely have not been fin-
alised and no expenditure has been
incurred.

Nationalisation of Foreign owned
Plantations in Kerala

504. SHRI C., K. CHANDRAPPAN:
Wil] the Minister of HOME AFFAIRS
be pleased to state whether Govern-
ment propose to give clearance to the
Kerala Government to issue an Ordi-
nance for the nationalisation of forejgn
owned plantations which is pending
with the Government for the last five
years?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): No, Sir. The State Govern-
ment was informed accordingly in
June, 1876 and no such Ordinance is
now pending with the Government of
India.
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Grant of pension to Fredom Fighters

505. SHRI C. K. CHANDRAPPAN:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government propose to
take a decision on the question of
providing freedom fighters pension to
the participants of Punrapra-Vayalar
gtrusgle of 1946 and Telengana armed
insurgence against the former Nizam
of Hyderabad;

(b) if so, when it is likely to be
finalised; and

(¢) whether Government are aware
of the fact that many of the partici-
pants in these struggles are now very
old and ill and a few of them have
already died?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SI_NGH): (a) to (c). The matter ijs
still under consideration.

Mini Paper Millg

506. SHRI G. Y. KRISHNAN: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Government propose to
encourage Mini Paper Mills based on
agricultural residues and waste;

(b) whether import of machinery
on deferred rupee paymeny ard
export of paper by Mini Paper Mills
will be allowed; and

(c) the position of Letters of
Intent issued for Mini Ten Tonne
Plants based on Jute Sticks jn Srika-
kulam District?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) Yes,
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Sir. In order to encourage the estab-
lishment of small paper mills based
on agricultural residues and waste,
the Government have exempted such
schemeg from the licensing provisions
of the Industries (Development and
Regulation) Act, 1961,

(b) Import of such equipment on
the basis of deferred payment and
promise of export of paper is not per-
mitted.

(c) A letter of intent issued on
7-3-1975 for setting up a new under-
taking in Srikakulam District for the
manufacture of paper (from jute
sticks) with a capacity of 3,000 tonnes
per annum. Subsequently, the en-
trepreneur was informed that the
manufacture of paper from agricul-
tural residues and waste materials
based on indigenous capital goods/
raw material and without any need
for foreign collaboration, has been
exempted from the licensing provi-
sions of the Industries (Development
and Regulation) Act, 1951. The exact
status of implementation of the pro-
ject is not known.

Revision of the Fifth Five Year Plaun

507. SHRI CHITTA BASU:
SHRI R. KOLANTHAIVELU:
SHRI P. G, MAVALANKAR:
SHRI DURGA CHAND:

Will the Minister of PLANNING be
pleasd to state:

(a) whether the Government con-
template to revise the Fifth Five Year
Plan;

(b) if so, the principles underlying
such proposed revisions;

(c) the major departure envisaged
from the existing Plan concept; and

(d) the time by which the revised
Plan is expected to be brought before
Parliament?
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(d). The Planning Commission which
has recently been reconstituted is
devoting its attention to the related
questions of revising the existing Plan
and formulation of new Plans in ac-
cordance with the policies of the new
Government. Efforts would no doubt
be made to bring the issues before
Parliament as early as possible.

Journalists disaccredited on political
grounds during Emergency

508. SHRI CHITTA BASU: Will
the Minister of INFORMATION AND
BROADCASTING be  pleased to
state:

(a) whether Government disaccre-
dited many journalis's on political
grounds during the Emergency;

(b) if so, the names of these
journalists; and

(c) the steps taken or propossd to
be taken to provide relief to them?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L K. ADVANI): (a) to (c). During
the period of the Emergency, the ac-
treditations of a total number of 51
Pressmen were discontinued by Gov-
f’nmem. The pa:ﬁculua"’n;-'e‘-'gi;;ﬁ
;: the list placed on the Table of the

Ouse. (Placed in Library. See No.
L'l'-34.3m). The Inquiry Committee
‘;L:ﬁ:use of Mass Media headed by
ot I. K: Das. ICS (Retd.) is at pre-
ung °°k-ms into the circumstances

€r which their accreditations were

discontinued. Out of these Pressmen
26 have since received fresh accredi-
tations. A list showing their parti-
culars is also placed on the Table of
the House. (Placed in Library. See
No. LT-343/77).

Release of political prisoners

509. SHRI CHITTA BASU:

SHRI M. N. GOVINDAN
NAIR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of political prisoners
released following his statement on
Sth April, 1977 in the Lok Sabha,
State-wise, and organisation-wise; and

(b) the number of political prisoners
in the jail till date, State-wise and
organisation-wise?

THE MINISTER OF HOME
AFFAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). The statement
of the Home Minister on 5th April in
Lok Sabha related to the detentions
under the Maintenance of Internal
Security Act and Naxalites. In pur-
suance of the advice given by the
Central Government, the number of
detenus under MISA has been reduced
from 6851 on 25th March, 1877 to
1796 on 4th June, 1977. The number
of Naxalite detenus has also come
down from 645 on 25th March, 1977
to only 66 on 4th June, 1977. The
State-wise and category-wise break-
up of the detenus as on 4th June,
1977 is given in the attached state-
ment.



159 Written Answers JUNE 15, 1977 Written Answers 160
STATEMENT

"1 7 Catagory-wise break up of number of persons in Detention urder the Maintenance of Internal
Security Act of 1971 in various Siates as on 4th June 1977

Numbsr Numbsr Namdar Namber N> of
of d:tenus of d:tenus of d=tenu; of detenus other
Namn:of ths State/UT. who are whoare whoare coanxcted detenus Total
Nixilites spics having within-
political surg:ncy
afiliation in the

Estern
Region

1 2 3 4 [ 6 7
Gujarat . - .. 20 20
Jammu & Kashmir i ey 139 6* - . 145
Kerala. . . . 4 .. . 4
Maharashtra . . . . .. . 6 6
Manipur . . . - - . 2 . 2
Meghalava . B . e ‘e P . 1 I
Punjab . " . .e s - . 224 224
‘Tamil Nadu . . s g . e .o 5
Tripura . . . .s . .. . 1 T
West Beng 1 i . 57 - 4D .- 1242 1333
Delhi . ) . - 10 . - 5 15
Mizoram . . ) i s . 40 . 40
TOTAL 66 149 40 42 1499 1796
@CPIM) . . . . . 3o  ePcoples Political Leegue 5

Congress . . . . mn National Liberation Front _r

cr . . . . . 3 Total .

Total ... T

The information in respsct of the remiining States and Union Territories is Nil



161 Written Answers JYAISTHA 25, 1809 (SAKA) Writtemm Answers

Probe into excesses committed during
Emergency

510. SHRI CHITTA BASU;
SHRI SUSHIL KUMAR

DHARA.:
S§HRI KALYAN JAIN:
Will the Minister of HOME

AFFAIRS be pleased to refer to the
statement made in the Lok Sabha on
the 7th April, 1977 regarding the pro-
posal of the Government to order in-
quiry into excesses committed during
the period of the Emergency and
state: |

(a) the terms of reference of the
probe body; and

(b) the manner of the probe?

THE MINISTER OF HOME
AFFAIRS (CHAUDHURI CHARAN
SINGH): (a) A copy of the notifica-
tion SO. 374(E) dated 28-5-1977 con-
taining the terms of reference of the
Commussion is laid on the Table of
the House. [Placed in Library See
SOLT—344/77].

'b) The Commission is free to
conduct the Inquiry in such manner
as 1t may deem appropriate, Ssubject to
the provisions of the Commissions of
Inquiry Act, 1952 and the Rules made
thercunder.

CrI'}) Workers arresied ang killed
during Emergency

511, SHRI BIJOY KUMAR MON-
DAL: Will the Minister of HOME
ATFAIRS be pleased to state:

(a) whether 11000 persong belong-
ing to the C.P.I(M) were arrested and
40 killed during the Emergency as
E uled by Shri Jyoti Basu, spokesman
‘l’;_f_}!he party on or about 23rd May,

’

(b) whether those alleged to have
been killed, lost their lives due to
torture, inhuman behaviour, murder-
Ous attack or illness; and

584 L.§.—8.
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(¢) whether facts available will be
laid on the Table of the House?

THE MINISTER OF HOME
AFFAIRS (CHAUDHURI CHARAN
SINGH):(a) to (c). Excepting the
Governments of Assam, Bihar, Har-
yana, Jammu and Kashmir, Kerala,
Madhya Pradesh, Manipur, Orissa,
West Bengal and Uttar Pradesh,
whose reports are awaited, the other
State Governments and Union Terri-
tory Administrations have not repor-
ted any large scale arrest of CPM
workers nor the death of any CPM
worker while in custody as reportedly
alleged by a spokesman of the party
The complete information will be
laid on the Table of House in due
course after obtaining the same from
all States/Union Territories.

Burglaries and Robberies in Delhi

§512. SHRI D. B. CHANDRAGONDA
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of complaints regis-
tered with the Delhi Police regarding
violent burglaries ard robberies dur-
ing last three months;

(b) whether any team has been
formed by police to detect and to
hunt down the criminals; and

(c) if so, the number of persons
arrested in this regard so far?

THE MINISTER OF HOME
AFFAIRS (CHAUDHURI CHARAN
SINGH): (a) Eight cases of violent
burglaries and 11 cases of violent
robberies were registered with the

Delhi Police during March, April and
May this year.

(b) Special staff is functioning in
each district of the Delhi Police. It
has been specially instructed to hunt
such criminals, Investigation of com-
plicated cases is also taken up by the
anti-burglary squad of the Crime
Branch of the Delhi Police.
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(c) 15 persons were arrested in
connection with violent burglaries
while the number of persons arrested
in connection with violent robberies
was 11, Eight persons arrested in
April, 1977 in connection with violent
burglaries were also involved in
cases of violent robberies in the
South Distt.

Re-Settlement of Ex-Servicemen in
Andaman and Nicobar Islands

513. SHRIMATI PARVATHI KRISH-
NAN: Will the minister of DEFENCE
be pleased to state:

(a) whether Cambell Bang of the
Andaman and Nicobar Islands will be
an ideal place for the resettlement of
army ex-servicemen; angd

(b) if so, facts thereof”

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM): (a) and (b).
With the facilities created and pro-
posed to be created. this area will be
a suitable place for the resettlement
of ex-servicemen. Already, there is
an ex-Servicemen’'s colony in this area
and 231 ex-servicemen’s families have
been resettled here. It is the intention
to resettle more familieg in the Island
in gtages.

Supply of Atomic Fuel by USA for
BARC and Tarapur Atomic Power
Station

514. SHRIMATI PARVATHI
KRISHNAN;
SHRI DINESH JOARDER:
SHRI UGGRASEN:

Wil] the Minister of
ENERGY be pleased to state:

(a) whether Bhabha Atomic Re-
search Centre Trombay and Tarapur
Atomic Power Station have gtill not
got the atomic fuel from U.S.A.; and

ATOMIC

(b) if so, the reaction of Govern=-
ment thereto?
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THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The Bhabha
Atomic Research Centre does not use
atomic fue] supplied by U.S.A. Enrich-
ed uranium from US.A. for the
Tarapur Atomic Power Station has not
been cleared for export so far.

(b) The Government have informed
the U.S. authorities of the adverse
effects such delay can have on the
availatility of power in the western
region and have also emphatically
conveyed that such delays are not in
consonance with the contractual
obligations of the Government to
Government agreement on the supply
of fuel to the Tarapur Atomic Power
Station. The Government is pursuing
the matter with the Govermment of
USA.

Formulation of new Plans tg replace
earlier Plans prepared by the Planning
Commission

515. SHR1 NIHAR LASKAR: Wwill
the Minister of PLANNING be pleased
to state:

(a) whether the work of the Plan-
ning Commission in regard to the
earlier Plang has been at a standstill
due to the change of Government;

(b) whether all the earlier Plans
prepared by the Planning Commission
have been set aside and new Plans
are being formulated;

(c) if so, when the new Plang are
likely to pe prepared;

(d) the fate of the Fifth Five Year
Plan; and

(e) whether State Governmentg will
be consulted in preparing the Plans?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): (n) to
(e). The Planning Commission which
has recently been reconstituted is
continuing with its work on economic
development and planning without any
interruption. The Commission will, in
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the course of itg work, give due atten-
tion to questions of the revision in the
existing Plan and preparation of new
Plans in the light of the policieg of the
new Government, In active consulta-
tion with the State Governments.

Opposition Leaders called by AIR.
and Doordarshan to express their view

point

516. SHRI NIHAR LASKAR: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether All Indiag Radio has now
starteq Eiving much publicity to the
new Government and no proper re-
porting is given to the opposition view
point;

(b) if so, whether the present Gov=-
ernment has always been accusing the
previows Government of misusing the
Doordarshan and Al India Radio; and

(¢c) how many opposition leaders
have sp far been called by the All
India Radip and Doordarshan to ex-
press thejr view point and on how
many occasiona?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L K.
ADVANI): (a) No, Sir.

(b) Does not arise.

c) One hundreq and thirty members
of the partieg in the opposition broad-
tast on 125 occasions from various
slationg of Akashvani during the period
24-3-1977 to  15.5-1977. Twenty op-
Dﬂs.itior, leaders were invited by
Various Doordarshan Kendras to ex-
Press their view point in various pro-

Rrammes during the period 23-3-1977
% 5-6-77,

Besides, varioug recogniseq political
:‘I"“ies were afforded facilities to meke
D::liun broadcasts on Akashvani and
e rdarshan in connection with the

ent electiong to various State legis-
ative Assemblles,

Clashes along Indo-Bangladesh
Bme —
517, SHRI NIHAR LASKAR: Wil
the Minister of HOME AFFAIRS be
pleased to state:

*(a) whether border incidents and
clashes along the Indo-Bangladesh
border have again started at an in-
creasing rate;

(b) if 50, how many border clashes
took place on this border during the
last three months;

(¢) the losseg suffered by the Indian
Security Forces;

(d) whether Government have
taken up this issue with Bangladesh;
and

(e) if so, results thereof?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). No Sir. There
have been no border incidents or
clashes between the security forces of
the two countries on the Indo-Bangla-
desh border, during the last three
months.

(c¢) to (e). Questions do not arise.

Landing of the Plane by Shri D.
Brahmcharl on Defence Air Strips

518. SHRI MUKHTIAR SINGH
MALIK: will the Minister of
DEFENCE be pleased to state:

(a) whether it has come to the no-
tice of the Government that Shri D.
Brahmchari was permitted by the
Congregg Government for landing
plane on Defence Air Strips during
emergency which are prohibiteq to
use by general public and are utilised
for military purposes only;

(b) it s0, the names of the authori-
ties who granted permission to that
person;

(e) the circumstanceg under which
he Wag granted permission; and
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(d) whether G;vment propose
to take any mction agains; the autho-
Tity who granted permission?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to
(c) Shri D. Brahmcharl was not given
permission for landing plane on any
Defence Airstrip which is prohibited to
general public and meant to be utilised
for military purposes only. He was
permitted to land hig aircraft at
Chandigarh, Jammu and Srinagar
airfields where Indian Airlines are
permitted to operate their regular
flights. He was also permitted to
land at IAF airfleld at Bamrauli
(Allahabad) during Kumbh Mela when
Indian Airlines were also allowed to
operate their non-schedule flights.
Other civi] operators have also been
given clearance to land at the four
IAF airfields referred to above. The
permission to land at the above men-
tioned IAF airflelds was granted by
Air Headquarters.

{d) The question does not arise.

Tank Manufacturing Factory in
Karachi
519 SHRI MUKHTIAR SINGH

MALIK: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government have seen
the presg reports in the Nav. Bharat
Times dated the 22nd May, 1977
wherein it has been stateqd that Pakis-
tan has set up a tank manufacturing
factory near Karachj with the aid ang
knowhow of USA; and

(b) it so, Government's reaction
thereto?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). The Press report has been seen by
the Government. However, we have
no authentic information regarding
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Pakistan having set up a tank manu-
facturing factory near Karachi with
the aid and knowhow of the U.S.A.

Building of Bus Bodies by the M/s
Maruti Ltd,

520, SHRI MUKHTIAR SINGH
MALIK. Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state. ¥

(a) whether an order wag placed by
the D.T.C, Delhi for the preparation
of Bus bodies with M/s. Maruti Ltd.;

(b) whether prior to the placing of
order with Maruti, tenders were called
from other partieg also;

(c) whether the tender of the Maruti
was the highest;

(d) the reasons for sanctioning the
tender of Marutj Ltd.; and

(e) the number of bodies of the
buseg that were got prepared for the
D.TC. during the last 2 years =and
amount so far paid to Maruti Ltd.?

THE MINISTER OF DEFENCE
(SHRI1 JAGJIVAN RAM): (a) and
(b), Yes, Sir.

(c) No. Sir.

(d) The decision to place the order
on M/s. Maruti Ltd.,, was taken after
considering the tender of thig firm and
those of the others who had quoted in
response to the Tender Notice Issued
by the DTC and on the basis of 2
Report submitted by some Members of
the DTC Board who visited the various
firms concerned to make an assess
ment of their capacity to fabricate bus
bodies as per the specifications of the
Corporation and within the time
required by it

(e) 55. A sum of Rs. 24,97,089 has
been paid to the firm so far.
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Clesure of Marutl Concerps

521. SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M BANATWALA,;

Will the Minister of INDUSTRY be
pleased to state;

(a) whether Maruti Limited and its
allied concerng have been facing clo-
sure,

{b) number of persong likely to be
affecteq by the closure of these con-
cerns; and

(c) whether Government propose to
take over the management of all the
Maruti concerns?

THE MINISTER OF INDUSTRY
(SHR1I BRIJLAL VERMA): (a) Yes,
Sir.

(b) About 500,

(¢) There is no proposal under the
consideration of the Government for
taking over the management of the
Maruti concerns.

Investigation into Alleged Assauly on
Shri Sanjay Gandhi

322, SHRI HARI VISHNU
KAMATH:

SHRI JANESHWAR MISHRA:

Will the Minister of HOME AFFAIRS

be pleased to refer to the reply given
10 Unstarred Question No. 150 on the
6th April, 1977 and state:

(a)whether the investigation into
the allegeq assault on Shri Sanjay

170

Gandhi on the 16th March, 1977 has
been completed; and

(b) if so, the upshot thereof?

THE MINISTER OF HOME
AFFAIRS (CHAUDHURI CHARAN
SINGH): (a) No Sir.

(b) Does not arise.

Persong getained jn Jails without Tria)

523. SHRI HARI VISHNU KAMATH :
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a large number of peo-
ple are still detained without trial in
different prisons throughout India;

(b) if so, how many;

(c) the break-up of the tota] figure,
State-wise; and

(d) the grounds on which or the
laws under which they are detained?

THE MINISTER OF HOME
AFFAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). According to
information furnished by State Gov-
ernmentg there were 1796 persons in
detention under the Maintenance of
Internal Security Act, 1971 as on 4th
June, 1977.

(c) and (d). The State-wise break-
up together with broad grounds of
detention is given in the attached
statement.
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- STATRMENT
e Number of persons in datention under Maitenanes of Internal Security Act and broad’

grounds of detention in various stales as on 4th June, 1977.

Name of State/Union No. of per- No. of per- No. of per- No. of per- Torsl
asewm T CITITOTY sonsin sonein sonsin BONS in

deten:ion detention detention detention

for reasons  for rcasons  for rcasons with a view

connected connected  connected to regulating

with the with the with the continued

Defence of security Maintenance presence of

India, the of the state  of Supplics ore'gner or

rela’ions of or the Main- and ices for making

Indiawith tenance of essentialto  arrangements

forcign - Public order the commu- for his ex-

ers, or the nity pulsion from

security of India

India
1 2 3 4 5 6
Gujarat . . : . e o 20 20
Jammu & Kashmir . . . 52 e 93 145
Kerala 4 4
Maharashtra . . . 3 . 3 6
Manipur . . . .. 2 .. 2
Meghalaya 5 : 1 1
Punjab . .e 224 224
Tamil Nadu 5 5
Tripura . . . . . . 1 H
Wes: Bengal . . 1042 291 1333
Delhi . . 13 2 . 15
Mizoram . . . 40 40
ToTaL . 13 1150 201 342 1796

The information in respect of remaining States;Union Territorics is 'h!il'

Probe into excesses committed by
Shri Bansi Lal

525. DR. BAPU KALDATE: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government havg insti-
tuted an enquiry into the excesses
committed by Shri Bansi Lal. former
Chief Minister of Haryana;

(b) if so, the terms of reference of
the enquiry; ang

(¢) when the report of the enquiry
is expected to be available?

THE MINISTER OF HOME
AFFAIRS ( CHAUDHURI CHARA!
SINGH): (a) Yes, Sir.

(b) and (c¢). A copy of the qotiﬁcﬂ-
tion appointing the Commission :e
Inquiry is lald on the Table of 11\1'0
House. [Placed in Library. See NO-
LT-345/77).
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Deterioration of Law ang Order
situation in Delhi

526. SBHRI SUKHDEO PRASAD

VERMA:
SHR] K. LAKKAPPA:
Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether Government are aware
of the fact that law and order and
crime situation in the Union Territory
of Delhi have further deteriorated;

(b) if so, the necessary steps Gov-
ernment have taken so far in this
direction; and

(c) the number of incidents of
murder and attempted murder that
took place in May, 1977 in Delhi?

THE MINISTER OF HOME AFFAMAS
(CHAUDHUR] CHARAN SINGH):
(a) and (b). The crime figures in
D-lhi have shown an upward trend.
A number of measures were taken to
improve the situation. These, inter-
alia, included intensification nf patrol-
ling in the city, posting of police
pickets at strategic points, preventive
action under the Cr. P.C. deployment
of plain clothes detectives and enlist-
ment of public support. As a result,
there was a substantial decrease in the
number of cases of looting, thefts and
cheating in Delhi during May, 1977 as
compared to April, 1977.

(c). 15 caseg of murder and 21 cases
of attempt to murder were reported in
Delhi during the relevant period.

Release of Naxalites
527. SHRI SUKHDEO PRASAD
VERMA:
SHR] PRADYUMNA BAL:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number of Naxalites

releaseq during the last three years;
ang
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(b) the number of Naxalites still in
prison in each of the States as on 30th
May, 19777

THE MINISTER OF HOME
AFFAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). The informa-
tion is being collected and will be laid
on the table of the House.
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Pandiyar Punnapurha Hydro-Electric
Project in Kerala

529. SHRI P. K. KODIYAN: Wwill
the Minister of ENERGY be pleas-
ed to state:

(a) whether the Project report on
the Kerala Pandiyar Punnapuzha
Hydro-Electric Scheme was forward-
ed to Central Water and Power Com-
mission by Kerala State Electricity
Board long back for technical clear-
ance;

(b) if so, whether any decision has
been taken thereon; and

(c) if not, by when it is expected?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The scheme Report originally sub-
mitted in February, 1973 was resub-
mitted in January, 1976 after modi-
fications in the light of comments
bv Central Electricity Authority,
Central Water Commission and Min-
istry of Finance. The cost estimates
of scheme were re-cast by Kerala
State Electricity Board on the basis of
comments of Central Electricity Au-
thority and Central Water Commis-
sion and submitted to Central Elec-
tricity Authority in February, 1977.

(b) No, Sir,

(c) Since the project would utilize
tail race releases from the Tamil
Nadu Pandiyar Punnapuzha Project,
the decision can be finalised only after
the technical clearance of the upstream

;i't"l;tnil Nadu Pandiyar Punnapuzha Pro-
ect.

Naxalites killed in alleged ebcounters
during Emergency
530. SHR] R. K. AMIN:
SHRI SATYENDRA NARAYAN
SINHA:

FAWHI the Minister of HOME AF-
IRS be pleaseq to state:

(2) the number of Naxalites killed

In alleged encounters during the Emer_
€ency in the country;

(b) whether attention of Govern-
ment has been drawn to the interim
report of the Enquiry Committee
headed by Shri V. M, Tarkunde to
investigate into the deaths of Naxa-
lites in alleged encounters with police
in Andhra Pradesh during Emer-
gency; and

(c) if so, the reaction of Govern-
ment in this regard?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) 31. This does not include
information relating to the States of
Andhra Pradesh; J & K; Karnataka;
Kerala; Madhya Pradesh Orissa; Ra-
jasthan; Uttar Pradesh and West
Bengal. Information relating to these
States is being collected and will be
laid on the Table of the House.

(b) Yes.

(c) A statement is being made on
this matter in response to a Calling
Attention Notice later today.

AOTQ  Hvasses, ETO THEAHA
% afeal w1«

531. st gt faww: ¥y qy wey
g Ay N ¥ s f& goeam
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et WX I 9T W4T FdaATE A wf ?

T AR (W W fag ):
¥ fasraa srar @ g€ &
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Study Leave for Army Officers

532’ SHRI P. G. MAVALANKAR:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the officers and other
senior personnel in the Army are
unable to enjoy nec study-leave
for improvement and strengthening of
their gqualifications at home and
abroad;

(b) if so, the facts thereof; and

(c) the number of officers who
availed themselves of guch facilities
during the year 19767

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
Study Leave is admissible only to
Permanent Commissioned Officers of
the Army Medical Corps, the Army
Dental Corps, Veterinary Officers of
the Remount and Veterinary Corps,
and officers of the Military Farms.

Officers of the other Corps of the
Army or JCOs/'NCOs or OR of any
Corps are not entitled to Study Leave.

The Study Leave is granted, where
admissible, for a period not exceed-
ing 24 months during the entire ser-
vice; however, the Study Leave is not
allowed for a period of less than six
months. During Study Leave full pay
of Substantive Rank is admitted.

In 1978, 33 officers of the Army Me-
dical Corps, 2 officers of the Remount
and Veterinary Corps, and one officer
of the Military Farms availed of this
facility of Study Leave; out of them 4
AMC officers were granted Study
Leave for studies in UK.

arerd feetmt aa ATETR FUw)
T deda e % P faorre
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LTOME
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Celebration of Shri Sanjay Gandhi’s
Birthday in Delhi Schools

534, SHRI G. M. BANATWALLA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Delhi Administra-
tion passed orders for all Government
Schooly wunder Delhi Administra-
tion to hold functions to celebrate
Shri Sanjay Gandhi's birthday during
December 1976;

(b) if so, whether any approval of
the Central Government was obtained;
and

(c) if not, the action Government
propose to take against the persons
concerned who passed such urders?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) According to the informa-
tion received from Delhi Administra-
tion, no such orders were passed by
them.

(2) and (c) Dues not arise.

Reinstatement of Govermment
Employees

535. SHRI G. M. BANATWALLA:
Will the Minister of HOME AF-
FAIRS be pleased to state

(a) the number of employees whose
serviceg have been terminated
during the Emergency from each

Ministry of the Government of India;
arid

‘D) whether all such employees
have since been reinstated?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). A Statement is
attached.

Stagement

Th? Department of Personal and
Adn_-unistrstive Reforms has no infor-
Mmation regarding number of Govern-
Mment servants whose services could

have been terminated under the
provisions of C,C.5, (Temporary
Services) Rules, 1885, during the
period of emergency. However, 171
Central Government employees were
either dismissed or removed from
service by invoking the provisions of
proviso (c) to article 311 (2) of the
Constitution during the period of
internal emergéncy. The Ministry-
wise break-up is given below:—

(1) Ministry of Communi- -
cations 21
(2) Ministry of Finance 18
(3) Ministry of Railways 12
(4) Ministry of Home AfTairs (]
(5) Ministry of Defence 4
(6) Department of Supply 2
(7) Ministry of External Affairs 2
(8) Ministry of Law 1
(9) Ministry of Commerce 1
(10) Ministry of Information
and Broadcasting 1
(11) Department of Official
Language 1
(12) Ministry of Works &
Housing 1
(13) Deparment of Agricul-
ture 1
Total: 71

The cases of the above mentioned
employees have been reviewed and
the Ministries/Departments concern-
ed have been advised to reinstate
immediately those employees whose
services were dispensed with on ac-
count of their alleged participation
in the activities of the previously
banned Organisations. Thege instruc-
tiong do not apply to those Central
Government employees whose services
were dispensed with on account of
their participation in espionage and
similar objectionable and illegal gcti-
vities.
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Closure of Maruti Concerns

536. SHRI G. M. BANATWALLA:
"Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news re-
ports in the Blitz dated 23rd April,
1877 wherein it has been stated that
Rs. 32 crores losg was suffered by
Haryana Government under the Minis-
try headed by Shri Bansi Lal: and

() if so, whether Government pro-
pose to inquire into this loss.

THE MINISTER OF HOME AFFAIRg
(CHAUDHURI CHARAN SINGH):
(a) The report in the Blitz
Weekly's issue of April 28 1977, which
refers to certain matters relating to
the purchase transactions of Haryana
State Electricity Board, hag come to
the notice of Government.

(b) Matters arising out of the repcrt
of special audit of the purchase tran-
sactions of Haryana State Electricity
Board. which appeared, prima facic, to
warrant a further probe have been re-
ferred for inquiry, amongst other
matters, to the Commission of Inquiry
appointed to inquire into the allega-
tions against Shri Bansi Lal.

Review of jail mananal

637. SHRI D. D. DESAI:
SHRI PRADYUMNA BAL:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether many reportg of ill
treatment of detenus in jails in the last
few years have come to Government'’s
notice; and

(b) it 80, whether Government pro-
Pose to undertake g review of jail
manuals to bring them uptodate and
in line with modern concepts of
humane treatment in jails?

THE MINISTER OF HOME AFFAIRS
(CHAUDHURI CHARAN SINGH):
{a) Allegations of Illtreatment of
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detenus {n jails have come to the
notice of government. Cases of guch
illtereatment during the period of
Emergency will come within the
purview of the Shah Commission.

(b) The Government of India have
prepared @ Model Prison Manual and
in 1984, recommended it to the States
for adoption. This manua] takes care
of the aspect of humane treatment also,
The States are being persnaded to
revise their manualg accordingly.

Pollution from Nuclear Power Plants

538, SHRI D. D. DESAI: Will the
Minister of ATOMIC ENERGY bhe
pleased to state whether in view of the
recent debate in the Western counicies
over possible pollution fears from nu-
clear power plants, Government will
reconsider their utility?

THE PRIME MINISTER (SHRI
MORARJI DESAD: No, Sir, Utmost
precautiong are taken to ensure that
the environment Is protected from any
possible pollution.

Paradeep Port

539. SHRI SHARAT KUMAR KAR®
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Paradeep Port is hav-
ing a master plan;

(b) it so, what wag the emergent
necessity to deviate from the m!_!ﬂ-?"
plan to construct Gopabandhu Stadium
at a site not fit for stadium;

(c) whether all the tender formali-
ties were not observed for the cons
truction of this stadium; and

(d) if so, the action Government
propose to take in the matter?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes.

(b) The Port Trust decided to m.-.mtet
Gopabandhu Stadium in its prese:
site in preference to the one earmalr;
ed for playground In the master pl8
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on account of Its proximity to other
recreational facilities llke library and
prama Pandal and thg smaller gquan-
tity of earth filling required.

(c) and (d), The Port Trust has con-
firmed that the tender formalities for
the construction of the sadium were
observed. The question of Govern-
men! taking any action doeg not there-
fore arise.

(omplaints against Directors of Central
Government Employees Consumer
Cooperative Society

540. SHRI SHEO SAMPAT: Will
the Minister of HOME AFFAIRS te
pleased to state:

(a) whether there have been many
complaints of various nature against
the elected Directors of the Central
Government Employees Consumer Co-
opcrative Society Ltd., New Delhi
from various sourceg made to the

Chairman, Board of Directors of the
Society:

(b) the steps taken in the matter;
and

(c) the justification of the present
Boarg of Directors continuing against
the wishes of the General Body?

THE MINISTER OF HOME
AFFAIRS (CHAUDHURI CHARAN
SINGH): (a) Yes, Sir, g few complaints

were received against the elected
Directors.

(b. These were considered by the
Board of Administration and ap-

propriate action taken where deem-
ed fit,

_ (°) The Board nf Directors is already
In the process of being re-ccnstlfuted
according to the provisiong of the bye-
laws of the Society. As such, the
Question of its continuing against the

Wisheg 2f the General Body dves not
arise,

186
Manufacture of T.V. Sets

541. SHRI sHEO SAMPAT : Will the

Minister of ELECTRONICS be pleased
to state:

(a) the names and number of fac-

tories manufacturing television gets in
the country;

(b) the various models and brand
names of television sets and their
price-range;

(c) whether Government exercises

any control over the price and quality
of these television sets; and

(d) the extent to which the price of
E.C. television sets have been reduced
during the last one year and the efforts
made to produce the Janta model

te'evision sets by EC for the use of a
common man?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a). The total
number of manufacturers Lli-ensed/,
approved for production of TV sets in
the country is 63. The list of these
manufacturers is given in statement I
laid on the Table of the House.

[Placed in library. See No. LT-347/
771.

(b) TV sets with a screen size of 51
cm. and based on either hybrid or
solid state circuitry are available in the
market. 31/36 cm screen size TV scts
based on solid state circuvitry are also
being marketed. The number of brand
names in the marke* iz about 34 while
the number of models is much larger.
The brand names are indicated in
statement T 1-id on the Tatle nf the
House. [Flaced in Library. Sees No.
LT-347/771. However, the brand
names listed are not exhaustive. The
customer prices of the different models
of TV sets with a screen size of 51 cm
range from Rs. 1925 to Rs 3.250
depending on the extent to which the
set is dressed up as a luxury model.

(¢) To bring down prices a differ-
ential excise duty structure on TV sets
was introduced in the Union Budget
for 1876-77, Whereby sets with an
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ex-factory price of Rs. 1,800 and less
had to pay an excise duty of only
5 per cent, while those above that
level carried a duty of 20 per cent.
As a result, a single channel set by
itself was available during 1976-77 at
a price which was Rs. 700 less than
that at which such a set would have
bteen purchased by a customer prior
to March 1976. Furthermore, in
mid-1976. the Department of Electro.
rics appointed two techno-economic
Panels of experts. one on TV sets and
the other on TV picture tubes, to
review the cost and price structure of
those products. Both Panels have
since submitted their reports and
these are under the consideration of
the Electronics Commission for for-
mulation of Government policy in this
regard. To assist manufacturers to
usgrade the quality of their sets, the
Department of Electronics is promoting
the setting up of Test & Development
Centres in several States/Unjon
Territories and also a Test & Evalua-
tion Centre at the National Physical
Laboratory, New Delhi. The Govern-
ment does not exercise any direct
control on the quality of these sets.

(dy There has been a reduction of
about Rs. 200 in the consumer price
of an EC TV set during 1976-77. ECIL
has developed a hybrid, single channel,
51 em TV set which it is intending to
market at an ex-factory price of Rs.
1.800.

Key Prosecution Witness In Baroda
Dynamite Case

542, sHRI PRASANNBHAI MEHTA:
Will the Minister of FOME AFFAIRS
be pleased to state:

(a) the progresg of action taken on
Shri Sharad Patel against whom a
CBI case was in progress; and

(b) whether Shri Sharad Patel was
a key prosecution witness in what is
called the Baroda Dynamite Case?

THE MINISTER OF HOME AFFAIRS
(CHAUDHURI CHARAN SINGH):

{a) A charge-sheet was filled by the
‘C.BI. in a case against Shri Sharad
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Patel and 3 others before the Sub-
Divisional Magistrate, Alipur, Calcutta,
on 30th December, 1975. The case is
pending trial in the court.

(b) Shri Sharad Patel was One of
the prosecution witnesses in the Baroda
D.ynamite Case.

Progress of Hydel Projectg

543. SHRI DURGA CHAND: Will
the Minister of ENERGY be pleased to
siate:

(a) the number of hydel projects
together with their names on which
work is at present in progress;

(b) the progress made so far in each
of these projects;

(¢) by when each project will be
completed and commissioned; and

(d) outlines of the benefits to be
derived {rom each project on com-
pletion?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) to (d).
The total number of hydro-electric
projects on which work is in progress
is 39. The names of these projects
alongwith the progress made so far on
each of them, the likely date of their
commissioning and benefits to be
derived from them on thelr complet' ="
are given in the Statment laid on he
Table of the House, [Placed in
Library. See No. LT-348/1771.

Censorship of Films

544. SHRI SATYENDRA NARAYAN
SINHA : WIIl the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether the Central Board of
Film Censors did not meet during
the year 1976;

(b) whether fllms were called to
Delhi and decisiong about censorship
were taken at Ministerial level; and
(c) if so, the particulars thereof?
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) No meeting of the
Board of Film Censors took place
during 1976.

(b) and (c). All films presented for
cenporship were examined and dealt
with by the prescribed auth-r''v after
‘hey were seen by the Examining
Committees and, in some cases, by
Revising Committees of the Board of
Film Censorg constituted in accordance
with the provisions of the Cinemato-
graph Act, 1952 and the Rules made
thereunder. However, on the basis of
complaints received either in writing
some fllms were called
for and dealt with by the Central
Government in accordance with the
provisions of the Cinematoraph Act
and the Rules made thereunder.

Capacitkes of Industrial Units

545. SHRI S. R. DAMANI: Will the
Ministey of INDUSTRY be pleased to
slate :

(a) a list of new industrial units
that came into production during 1976-
77 together with the items and their
capacities;

(b) what were the dates of their
licensing and whether causes have
been ascertained where the delay of
implementation has been more than
two years; and

(¢) if s0, the facts thereof?

THE WINISTER OF INDUSTRY
{SHRI BRIJ LAL VERMA): (a) to (c).
A statement showing the details of
new industrial units which came into
1976-77 together
Wwith the ilems of manufacture, licensed
‘fapacity and the date of licence issued,.
is enclosed, Those units which have
tsken more than two years for imple-
meniation have been indicated in the
Slatementi laid on the Table of the
House. [Placed in Library. See No.

- LT-349/77.

. An industrial licence is generally
185ued with an initial validity period
°f 2 years, which can normally be
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extended for a period ©f another
2 years. Any extension after four
years, is granted only if there is strong
justification.

Generally large projects have a
greater periog of gestation. Reasons
for abnormal delay in the implementa-
tion of industrial units given in the
siatement are delay in fabrication of
indigenoug machinery, delay in import
of capital goods, delay due to foreign
collaborator, delay in raising of
finances according to standard guide-
lines, ete.

Industrialization of Backward Areas

546. SHRI s, R. DAMANI: Will the
Minister of INDUSTRY bhe pleased to
siate:

(a) whether Government hag drawn
up a policy for industrializing back-
ward areas;

(b) if so, the main features thereof;
and

(c) the proposals to attract entrepre-
neurs to take industries to backward
areas?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) and
(b). Concentration of industries in
certain areas has been due to the
ready availability of power, water
supply and transport facilities Which
have been developed there. It is one
of the aimg of national planning to
ensure that these infrastructural
facilities are steadily made available
to areas which are at present lagging
behind industrially or where there is
greater need for providing opportuni-
ties for employment, provided the
location is otherwise suitable. In
implementation of industrial licensing
policy, Government also ensures that
licensing decisions conform to the
growth profile of the Plan and that
techno-economic and social considera-
tions such as economies of scale,
appropriate technology, balanced
regional development and development
of backward areas are fully reflected.

190 3



191 Written Answers

(c) The Government offer the follow-
ing incentives for the entrepreneurs to
locate their industries in backward
areas:—

(i) Concessional finance;

(i) Treatment of
loans as equity;

development

(ili) Relief in Income Tax;

(iv) Free Technical Consultancy
Services;

(v) Relaxation in establishmen: of
banned industries;

(vi) Interest Subsidy for a longer
period;

(vii) Supply of machinery on con-
cessional terms;

(viii) Subsidy on Fixed Capital
Investment;

(ix) Special facilities for importing
raw material and components; and

(x) Transport Subsidy.

=} wwiETY Iy afaerz @
qUIY /AT AT
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Allocation of Time by Doordarshan
and AIR to Opposition Parties

549. SHRI R. V. SWAMINATHAN:
Will thc Minister of INFORMATION
AND EROADCASTING be pleased to
stale:

(a) whether the Doordarshan and
All India Radio are being misused by
the present Government and the Oppo-
sition views are not being properly
given due share in the news bulletins:
and

(b) if so, the time given in the news
bulleting in regard to the opposition
parties viewst

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) No, Sir.

(b) Does not arise;_
584 LS. —7 '
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Rural Electrification in Tamil Nadu

-Ba
550. SHRI R. V. SWAMINATHAN
Will the Minister of ENERGY be
pleased to stale:

(a) whether Rural Electrification
Corporation disbursed to State Electri-
city Corporations Rs. 88.2 croreg dur-
ing 1976-77,

(b) if so, the total amount given to
Tamil Nadu State Electricity Cor-
poration; 5

(c) the amount utilised by them:

(d) whether in the State large areas
are still without electrification; ang

(e) the time by which rural electri-
fication in the State jg likely to be
completed?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) During
1976-77, the Rural Electrification
Corporation disbursed to the various
Sta'e Electricity Boards, Rural Electric
Cooperative Societies ang State Gov-
ernments loan instalments amounting
to Rs. 88.19 crores in respect of rural

electrification projects sanctioned by
the Corporation.

(b) Out of Rs. 88.19 crores disbursed
during 1876-77, Rs. 2.43 crores Were

disbursed to Tamil Nadu Flectricity
Board.

(c) The Rural Electrification Corpo-
ration had from its very incepticn upto
31st March, 1977 disbursed total loans
amountling to Rs. 15.84 crores for rural
electrification projects in Tamil Nadu.
The State Electricity Board has
intimated that approximately Rs. 12

crores were spent upto 31st March, .
19717.

(d) There are 15,735 villages in
Tamil Nadu. 15,516 villages had been
electrified upio 31st March, 1977. 219
villageg still remain to be electrified.

(e) The State Electricity Board has
intimated that subject to the avail-
ability of the required funds they
propose to complete électrification of
al] the villages in the State by the end {
of the Fifth Plan. T
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y Effect of Power Shortage in Tamil
Nadu Industrieg

- 551. SHRI R. V. SWAMINATHAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether industries were great-
ly affected in Tamil Nadu due to the
power shortage in the State;

(b) if so number of industries
which suffereq loss;

(c) whether Tamil Nadu cemen?
industry was restored to its original
piroduction only on the intervention
of the Union Minister; and

(d) the steps Government propose
10 take to avoid shortfall?

1)

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) Yes,
Sir.

(b) There has been a general decline
in production, and more particularly
of alumirium, fertilizers and caustic
soda. etc. It is, however, difficult to
assess precisely the number of indus-
tries affected or the extent of loss in
production solely due to power
shortage.

(e) The Union Minister of Commerce
& Civil Supplies wrote to the Tamil
Nadu and Kerala Governments, Under
an agreement between the two Gov-
ernments, Kerala State Electricity
Board agreed inter-alia ot spare
power for the cement units in Tamil
Nadu

(d) Steps have heen taken to com-
mission ap additional capacitv of
345 MW, orf power during the next
two years—110 MW jn 1977-73 and
235 MW in 1978-79. Besidcs, a nu-
clear station at Kalpakkam is also
under construction. In waddition to
these measures it is proposed to meet
the power requirements of Tamil
Nadu by increased therinal penera-
tion, import of “ydel power from
Kerala, increased hydel generation
from the State's own powe, stations
and by rational munagement of
power resources in the southern
region,
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Murders and Police Firings In the
Country

552. SHRI SOMNATH CHATTER-
JEE : Will the Minister of HOME
AFFAIRS {be pleased to state: (a)
the numbey of murders in the coun-
try committed during the last three
years, State-wise;

(b) the numbe: of political mur-
ders out of them, State-wise;

(c) the number of persons be-
longing to political psarties who died
of police firing during this period,
State-wise;

(d) the number of caseq of deaths
through police iiring investigated
into by the erstwhile Central Gov-
ernment gnd the Siate Governments;
and !

(e) whether Government propose
to consider to order a thorough prote
into the alleged police  excesses
during the above period?

THE MINISTER OF HOME AFFAIRS
(CHAUDHURI CHARAN SINGH):
(a) to (d). The information is being
collected and will be laid on the
Table of the House in due course.

(e) Police excesses during the
period of Emergencv are covered by
the terms of reference of the Shah
Commission,

Denationalisation of Public Sector
Undertakings

553. SHRI VASANT SATHE. Will
the Minister of INDUSTRY be pleas-
ed to state; (a) whether there is 8
proposal for denationalisation of some
of the public gector undcrtakings/
projects including nationalised banks
on the plea that nationalisation hAas
led stagnation of the economy and
thus strengthened private sector at the
cost of public sector;

(b) if so, main features of the
Government proposals in this regard;
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(c) whether with the help of pro-
duction of public sector now spread
over wide sphéres of economy, indus-
trialists (private sector) spread their
empires, earning huge profits; and

(d) it so, action taken/proposed to
stop the loot of public sector by pri-
vate seetor?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a)
No, Sir, so far as the Industrie; are
concerned.

(b) Does not arise,

(c¢) and (d). The policy followed
by Government is directeq towards
achieving a balanced industrial
growth through a mixed economy. It
there are any specific instances of in-
dustrialisty in the private sector loot-
ing the public sector,they may be
trought to the notice of Government
so that they couid be investigated
and remedial action taken.

Revision of Coal Prices

554, SHRI VASANT SATHE: Wwill
the Minister of ENERGY be pleased
to state:

(a) whether there is a proposal
under consideration of Government
for effecting revision of coal prices:

(b) it so, facts thereof; and
(¢) decision taken in the matter?

THE MINISTER OF ENERGY (SHR1

g_. RAMACHANDRAN) :  (a) Yes,
ir.

() and (c¢). An Inter-Ministerial
mmittee was constituted on 8th
Janvary, 1975 to examine the ques-
' of com] prices. Pending com-
Plgllnn of detailed studies, the Com-
Wttee submitteq an interim report
March, 1978 recommending the
::w Price structupre for 1975-76. With
d:?e modification to the recommen-
lon contained in the interim re-
" of the Committee, the pit-head

prices of coal/coke were reviseq w.e.f.
1-7-75 which are still in force.
Al

The Committee has since submitted
its final report on the revision of coal
prices for 1977-78 and 1978-79, which
iz under consideration of the Gov-
ernment.
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Reconstitution of Film Censor Board

557. DR. LAXMINARAYAN PAN-
DEYA : Will the Minister of INFOR-
MATION AND BROADCASTING be

pleased to state:
(a) whether Government are con-

sidering the reconstitution of the
Film Censor Board;
(b) whether there are complaints

of irregularities and favouritism
against the existing Board; and

(¢) the basis or criteria adopted in
the constitution of the Film Censor
Board? .

"

-
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir.

(b) No complaintg of irregularities
and Ilavouritism against the existing
Board have been received by Gov-
ernment. However, on receipt of
complaints in writingy agains: some
films or otherwise, these were cbll-
ed for and dealt with by the Central
Government in accordance with the
provisions of the Cinematograph Act
and the Rules made thereunder.

(c) Members of the Board are
appointed on the basis of their indi-
vidual merits and suitability, being
persong qualified in the opinion of
the Centra] Government, to judge the
effect of films on public.
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Coal Supply for Steel

558, SHRI K. LAKKAPPA : ( Will
the Minister of ENERGY be pleused
to state:
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(a) whether there jg any plant for
maintaining coal supply for stecl:
and

(b) if so, outlines thereof?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN):
(a) and (b), Yes, Sir. An Annual
Plap for coal supplies to steel plants
during 1977-78 has been drawn up in
consultation with Steel Authority of
India and Department of Steel. The
anticipated demand of cvuking coal
during 1878-79 and 1983-84 is esti-
mated approximately at 17.4 and 20
million tonnes respectively for s hot
metal production of approximately 12
million tonnes during 1978-79, and
14.8 million tonness during 1983-B4,
Steps hmve been taken to meet the
anticipated coal requirements of
stee] plants,
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Protection of Borders

361. SHRI P. RAJAGOPAL NAI-
DU : Wil] the Minister of DEFENCE
be pleased to gtate:

(a) whether there are scparate
army divisions to protect the borders;
and

(b) if so, whether tnere is Hima-
layan Army to protect Northern bor-
ders?

THE MINISTER OF DEFFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). There are no separate divisions
as such, nor js there any Himalavan
Army to protect the btorders, Our
divisions are suitably trained and
equipped to protect the borders in
mountain regions 2g well as in the
plains.

Use of Earth Stations for T.V.
Programmes

562. SHRI P. RAJAGOPAL NAIDU;
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Earth Stations at
Dehradup and Lachiwala Forest
linked at New Delhi are being used
o channe] T, V. Programmes: and

(b) jr so, whether that link is
being used to relay T.V. program-
mes in the South?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K
ADVANI) : (a) Yas, Sir

(b) No, Sir. The Earth Station at
Dehradun is linked to the INTELSAT
S¥stem for international telecommu-
Nication and television exchange.

Filling of Character Certificates along

Wwith Applications for Government
Jobs

563, SHRI SHAMRUNATH CHA-
;URVED:: Will the Minister of
OME AFFAIRS be pleased to state

203

whether Government propose to abo-
lish the requiremen: of filling cha-
racter ecertificates with applications
for Government jobs?

THE MINISTER OF HOME AFFAIRS
(CHAUDHUR] CHARAN SINGH):
No, Sir,

Water Shortage in Asansol Coalfield
area

564. SHRI ROBIN SEN: Will the
Minister of ENERGY be pleased to
state:

(a) whether drought situation
prevails in everly summer geason in
Asansol coalfield area; and

(b) if g0, whether the Eastern
Coalfield Ltd. authorities wil! be
directed to supply water to the near-
by villages by filling up the dried
up tanks?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) It is
true that water scarcity prevailg in
the summer season’ in Asansol coal=
fleld area.

(b) The only source of water for
the population residing in colliery
areas belonging to Eastern Caalfields
Ltd. is the pit water, The authorities
have to supply water first to their
own workers and their denendents
living in the colliery premises. After
meeting this obligation where they
have stil] excess water, they have
been allowing filling up of tanks of
those villages which are within the
precinets of the colliery.

arefa fafwry, gva qfw v a9

565. it g« fag watfaan :
T IO HAT T TATY FT FAT FA
fr:

(%) o wT (wrefa) T
TR FCAT F WOAT w9 g aqr
vw Frrfor &1 fRe B 0T Y o
#fr wf W feadr;
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@) oo & P W
maﬁawmfwmw
wR

(7) w1 IT0w T ¥ ey
# #r§ wafe g€ 7 @ v} afz &,
& gofa I ara =it & amw
war g ?

FamT Hat (st quETer amt )
(¥) ¥o wrefar fafids ¥ 7 oof,
1975 & IUTRA IIXW A F gwAT
&1 fom-fo st & soiT & o
Fax am, feax owe wfw &t @,
TUTEA HT AT WK Iar€ 7§ wrafaat
arfe & aX & w¥fea S w1 A9y
T FFR AL | T FE
F AT A kg o Ag awT-ge
qr @ & S ).

(=) 7ar () 30 wE 1977
F WL F FEATITIT IR § FHrfora
#g Aavem gra wd & wf 30 wk,
1977 # gfag=T & 10 F=g @ T
A oefy fAfuee Wik a8  #%g
Forfay ¥ g faa fafas aro=n &
¥ ow oiw v fgea fear @
faarord fawyt # wrefa s afcae=T
*1 AEAEw 27 A ghamon o &
TerrE foas # A §F 999 W@
Tﬂﬁwﬂh&wwaﬁﬂﬁm
&, formret ot & vy wvearar i/ fer
#1 TTEY & ¥ gafaa afdegfaat
g AATAS FY gyCzar Wy wfaT )

wfea wifear gat w1 q=0
566. S WA AN QLA
T IO FeAT Ag qATA FT FAT F A
f . .

(*) 1974-75, 1975-76 *e.
1976~-77 ¥ ¥ & fearfy wwafal
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wfwr sifo gl ®1 gmmea w3 oY
ff WYX ITF A9 W4T § a9T I Tldw
¥ ¥ frasr wier arfaa @ w1 Soamasr
fear ;

(&) o wiwm wifera got 7y sy
w1 ¢ agr 97 o< fafww s Y ofir
forat 2;

(v) = T ¥ wiem wfaa
g Swifrar s g ¥ aredw
&Y g # g W7 gfx g, ot Fawr -
gfcomer fawe;

(v) w1 wfe ofaa g=, fade-
T AT FAT W 7 (I Feregfanit
Ta=T I JmfEa ) feamat & aga
A FT QR W

(¢) #m s w7 e B e
™ wifer T g« w1 IR W)
fafr = 1 ST a4 feamt B T
¥ =TT A ?

oM AWt (@t gueT™ wwi)
(%) o (@) wrawms sTETd
fravor & & mf ¥ oY AW 9T 97 AT
T ¢ lyeqrerm ¥ ovanm war ) afEd
ssar LT-350,77]

(w) e ¥ g & X T
wratfrs fagme fom Aag sE E T
ag Wt wfra e & A% i wow
¥ 91X A% fafaw goam & fad v
aifaa gt &1 gew &% w7, 7 G
i, Feamen ¥ qETT $T wifE & AT
# ura gATY | IAwy Foad A s
o g

(%) woerc A R e farwr
gy fashr §
(%) Ter & af IaT !
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v0-year plan by association of Indian
Engineering {Industry

567. SHRI P. K.; DEO: Will the
Minister of INDUSTRY be pleased to
state;

(a) whether a 10-year plan has been
recommended by the Association of
Indian Engineering Industry in a paper
presented to Prime Minister; and

(b) if so, salient features of the plan
and reaction of Governmen: in this
regard?

THE MINISTER OF INDUSTRY
(SHR‘] BRIJ LAL VERMA); (a) Yes,
Sir.

(b) The document prescntad to the
Prime Minister contains ideas of the
Assoclation of Indian Engineering In-
dustry on Planning Process, Fiscal
Policy, Monetary Policy, Import and
Export Pnlicy, Industrial Relaticns etc,
In the Chapter on the Planning Pro-
cess, the Association has emphasized
the need for consistency in plannirg
policy, industrial policy, licensing
policy, monetary policy, fiscal policy
and import and export policy. In this
context, it has been suggested that
Government should have a 10-year
Guideline Plan so that planning is
made a pradual process. This, it has
been stated, would give an in:lication
to industry and thus reduce their
risks,. Government have noted these
suggestions.

freet & worqd Frrer wgwe &
forare eqr T o™

568. it IUWT : T X Tl TF
1 Y yar w4 fiw

(%) wn et & ward fr @
WY 5 fromqTTo THIT & Y2 WTT
(smewrr) feam frmer qx & 17 o
ST I oy w7 W@ @T; A
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(=) afz &, at v w7 w101 §
aqT ¥ ¥ T AT TEATANT W
T RIET FT ST A g7

g W (wWed www fag) : (F)
ot (=) : A=A " S
sqfus aetay ¥ dafya gw e
N A= AT F O AETEHY g
ST f7 T UF ATGE & WA 9T
26-5—-1977 # G =|qAT F AT
Ao WTTo THT ¥ fAaTe T F¥ A=Wy
€ A fomi st fro wTTo TWwET &
faeelt et framwy & wrgey ¥ © ¥ w0t
T 9T WIS ALHTL 95 F7 TqTH g
geram feay o wie foost o= =
a1 w7 fAered Ive §1 ‘feaw =TT
afafoesr’ & goard § f9d arefa
ey Ffafge sz fafds,
ey 1 wfaa wifas oW qgE
¥ fan feemt A fmw & wgw
¥ WAYd AATGHT AR AoV o fog
aqr dqd urefa Haqwwr afafow
steae fafads, rewia aur w1 & @19
gawAT fear ar | el & gy &
g FE IWEAT WQAT W AT
agr fasiy
12.00 hrs.

PAPERS LAID ON THE TABLE

15" AND 16TH REPORTS OF
MISSIONER FOR LiNcursTic MINORI-
TIES IN INDIA AND NOTIFICATIONS
UNDER ALL INDIA SERVICES AcT, 1951

THE MINISTER OF HOME AF-

Com-

FAIRS (CHAUDHURI CHARAN
SINGH): I beg to lay on the
Table—

(1) A copy each of the follow-
ing Reports (Hindi and English
versions) under clause (2) ot
article 350B of the Constitution:—

(i) Fifteenth Report of the

Commissioner for Linguistic

Minorities in India for the period
July, 1972 to June, 1973.



(ii) Sixteenth Report of the
Commissiorer for Linguistic
Minorities in India for the period
July, 1973 to June, 1974.

(2) A statement (Hindi and
English versions) showing reasons
for delay in laying the Reports
mentioned at item (1) above.
[Placed in Library. See No. LT-
304/77].

(3) A copy each of the follow-
ing Notifications (Ilindi and Eng-
lish wversions) under sub-section
(2) of section 3 of the All India
Services Act, 1951:—

(i) The Indian Administrative
Service (Fixation of Cadre
Strength) Amendment Regula-
tions, 1977 published in Notifica-
tion No. G.S.R. 436 in Gazette of
India dated the 21d April, 1977.

(ii) The Indian Administra-
tive Service (Pay) Fourtn Amend-
ment Rules, 1977 Published in
Notification No. G.SR. 437 in
Gazette of India dated the 2nd
April, 1977.

(iii) The All India Services
(Death-cum-Retirement Benefits)
Amendiment Rules, 1977 publish-
ed in Notification No. G.S.R. 579
in Gazette of India dated the Tth
May, 1977.

(iv) The All Indim Services
(Leav Travel Concession) First
Amendment Rules, 1977 published
in Notification No. G.S.R. 228(E)
in Gazette of India dated the
12th May, 1977.

(v) The Indian Administrative
Service (Fixation of Cadre
Strength) Ninth Amendment Re-
gulations, 1977, published in Noti-
fication No. GSR. 237(E) dated
the 12th May, 1977.

(vi) The Indian Administra-
tive Service (Fixation of Cadre
“ Btrength) PFighth Amendment
Regulations, 18977 published in
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Notification No. G.S.R. 608 in
Gazette of India dated the 14th
May, 1977.

(vii) The All India Services
(Conduct) Amendment Rules,
1877 published in Notification No.
G.S.R. 678 in Gazette of India
dated the 4th June, 1977. [Plac-
ed in Library. See No. LT-303/77).

REViEwWs AND ANNUAL REPORTS oF
HINDUSTAN AEKRONAUTICS LTD. BANGA-
LORE FOR 1975-76, MisHiA DHATU Nicam
Lrp., HYDERABAD FOR 1975-76, aAND RE-
SERVE AND AUXILIARY AIR FORCES Ac-T
(2vp AmDT.) RULES, 1976 AND NaAvVAL
CereMoNIAL CONDITIONS OF SERVICE
AND Mise. (1st AMDT.) REGULATIONS,
1977

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): I beg to
ly on the Table—

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies Act,
1956: —

(i) (a) Review by the Govern-
ment on the working of the Hin-
dustan Aeronautics Limited, Ban-
galore, for the year 1975-76.

(b) Annual Report of the
Hindustan Aeronautics Limited,
Bangalore, for the year 1975-76
mlong with the Audited Accounts
and the Comments of the Com-
ptroller and Auditor General
thereon. [Placed in Library. See
No., LT-308/71'].F

(ii) (a) Review by the Gov-
ernment on the working of the
Mishra Dhatu Nigam Limited,
Hyderabad, for the period from
1st January, 1975, to 31st March
1976.

(b) Annual Report rf the
Mishra Dhutu Nigam Limited,
Hyderabad, for the period from
1st January, 1975 to 3lst March_'
1976 along with tbe Audited A:
counts and the Comments ot the
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Comptroller ‘and Auditor General
thereon. [Placed in Library.
See No. LT-307/71).

v

(2) A copy of the Reserve and
Auxiliary Air Forccs Act, (Second
Amendment) Rules, 1976 (Hindi
and Engiish versions) published in
Notification No. S.R.O. 205 in
Guzette of India dated the 27th
November, 1976, under sub-section
(4) of section 34 ¢f the Reserve
and Auxiliary Air Force Act, 1952.
{Placed in Library. See No. LT-
308/77).

(3) A copy of the Naval Cere-
monial Conditions of Service and
Miscellaneous (First Amendment)
Regulations, 1977 (Hindi and Eng-
lish versions) published in Notifi-
cation No. S.R.O. 8(E) in Gazette
of India dated the 19th March,
1877, under section 185 of the Navy
Act, 1957. [Placed in Library. See
No. LT-309/77].

ANNUAL REPORT OF INDIAN INSTITUTE
oF Mass COMMUNICATION, Nrw
Drevva, ror 1975-76.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): 1 beg to lay on the
Table a copy of the Annual Report
(Hindi and English versions) of the
Indian Institute of Mass Communica-
tion, New Delhi, for the year 1975-76.
[Placed in Library. See No. LT-
310/77].

NoriricATioNs UNDER CENTRAL Ex-

CISES AND SALT AcT, 1944, COMPANIES

(ProFrrs) SumRTAX Acrt, 1964, Cus-

roms AcT, 1962 aND CINTRAL ExcCISE
RuLes, 1944

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): 1 beg to lay
on the Table: —

(1) A copy each of the follow-
ing Notification (Hindi and English
versions) under section 38 of the

JYAISTHA 25, 1899 (SAKA)

Pamers Laid 210

Central Excises and Salt Act,
1944: —

(i) The Central Excise (Tenth
Amendment) Rules, 1877 pub-
lished in Notification No. G.S.R.
1B2E in Gazette of India dated
the 13th April, 1977.

(ii) The Central Excise (Ninth
Amendment) Rules, 1977 pub-
lished in Notification No. G.S.R.

513 in Gazette of India dated the
16th April, 1977.

(iii) The Central Excise (Ele-
venth Amendment) Rules, 1977
published in Notification No,
G.S.R. 195(E) in Gazette of India
dated the 26th April, 1977.
[Placed in Library. See No. LT-
311/717].

(2) A copy of Notification No.
G.S.R. 943(E) (Hindi and English
versiong) published in Gazette
of India dated the 23r4 December,
1976 containing the Agreement on
Merchant Shipping between the
Government of India and the Gov-
ernment of the Union of Soviet
Socialist Repubiics for the avoi-
dance of double taxation in respect
of taxes on income derived from the
carriage of cargo, issued undsr sec-
tion 90 of the Income-tax Act, 1961
and section 24A of the Companies
(Profits) Surtax Act, 1964, [Placed
in Library. See No. LT-312/77].

(3) A copy of Notification No.
G.S.R. 184(E) (Hindi and English
versions) published in Gazette of
India dated the 15th April, 18977 con-
taining Agreement on Merchant
Shipping between the Government
of India and the Government of the
People’s Republic of Bulgaria for
avoidance of double taxation in res-
pect of taxes on income derived
from the carriage of cargo, issued
under section 90 of the Income-
tax Act, 1961 and section 24A of
the Companies (Profits) Surtax
Act, 1064. [Placed in Library. See

‘No. LT-313/7171.



Papers Laid JUNE 15, 1977 Papers Laid 212

(4) A copy each of the following

Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962: —

(i) G.SR. BB4(E), published
in Gazette of India dated the 1st
November, 1976 together with an
explanatory Memorandum.

(ii) G.S.R. 512 published in
Gazette of India duted the 16th
April, 19877 together with an
explanatory memorandum.

(iii) G.S.R. 200(E), published
in Gazette of India dated the 30th
April, 1977 together with an ex-
planatory memorandum.

‘(iv) G.SR. 240(E), published
in Gazette of India dated the 13th
May, 1977 together with an ex-
planatory memorandum.

(v) GS.R. 245(E), published
in Gazette of India dated the 20th
May, 1977 together with an ex=-
planatory memorandum.

(vi) G.S.R. 246(E), published
in Gazette of India dated the 20th
May, 1977 together with an ex-
plenatory memorandum.

(vii) G.S.R. 247(E), published
in Gazette of India dated the 20th
May, 1977 together with an ex-
planatory memorandum.

(viii) G.S.R. 248(E), published
in Gazette of India dated the 20th
May, 1977 together with an ex-
planatory memorandum.

(ix) G.SR. 253(E), published
in Guzette of India dated the 25th
May, 1977 together with an ex-
planatory memorandum.

(x) G.SR. 682(E), published
in Gazette of India dated the 28th
May, 1977 together with an ex-
planatory memorandum.

(xi) G.SR. 254(E), published
in Gazette of India dated the 25th
May, 1977 together with an ex-
planatory memorandum.

[Placed in Library. See No. LT-
314/77).

(5) A copy each of the following
Notifications (Hindi and English
versions) issued wunder the Central
Excise Rules, 1944: —

(i) G.S.R. 514, published jn
Gazette of India dated the 16th
April, 1977 together with an ex-
planatory memorandum.

(ii) G.S.R. 196(E), published
in Gazette of India dated the 28th
April, 1977 together with an ex-
planatory memorandum.

(iii) G.SR. 1897(E), published
in Gazette of India dated the 20th
April, 1977 together with an ex-
planatory memorandum.

(iv) G.SR. 574, published in
Gazette of India dated the 30th
April, 1977 together with an ex-
planatory memorandum.

(v) G.SR. 225(E), published
in Gazette of India dated the 7th
May, 1977 together with an ex-
planatory memorandum.

(vi) G.S.R. 582, published in
Gazette of India dated the Tth
May, 1977 together with an ex-
planatory memorandum.

(vii) G.S.R. 231(E), published
in Gazette of India dated the Sth
May, 1977 together with an ex-
planatory memorandum.

(viii) G.S.R. 233(E), published
in Gazette of India dated the 10th
May, 1977 together with an ex-
planatory memorandum.

(ix) G.SR. 244(E), published
in Gazette of India dated the 19th
May. 1977 together with an ex-
planatory memorandum.

(xy GSR. 227(E), 228(E),
229(E), 230(E), published in
Gazette of India dated the 9th
May, 1977, G.SR. 239(E), pub-
lished in Gazette of India dated
the 12th May, 1977 and CSE.



213 Papers Laid

250(E), published in Gazette of
India dated the 21st May, 1977
together with an explanatory
memorandum. }

(xi) G.S.R. 256(E), published
in Gazette of India dated the 28th
May, 1877 together with an ex-
planatory memorandum.

(xii) G.S.R. 266(E), published
in Guzette of India dated the 3rd
June, 1977 together with an ex-
planatory memorandum.

[Placed in Library. See No. LT-
315/77].

Coir INDUSTRY (2ND Ambpr.) RULESs.
1976, ReviEws AND ANNUAL REPORTS
UNDER INDUSTRIES (DEVELOPMENT AND
REGULATION) AcT, 1951 CERTIFIED Ac-
couNTs OF Comm Boarp, ERNAKULAM,
ADMINISTRATIVE REPORTS OF CERTAIN
GOVERNMENT UNDERTAKINGS, REVIEWS
AND ANNUAL REPORTS UNDER COMPANIES
AcT, ETC. IKYC.

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): I beg to
lay on the Table—

(1) A copy of the Coir Industry
(Second Amendment) Rules, 1976
(Hindj and English versions) pub-
lished in Notification No. G.S.R.
1588 in Gazette of India dated the
13th November, 1876 under sub-
section (3) of section 26 of the Coir
Industry Act, 1953. [Placed in
Library. See No. LT-316/77].

(2) A copy each of the following
Reports (Hindi and English ver-
siong) under sub-section (4) of
section 7 of the Industries (Deve-
lopment wund Regulation) Act,
1951: —

(i) Annual Report of the Deve-
lopment Council for Heavy Elec-
trical Industries for the Yyear
1975-78. [Placed in Library. See
No. LT-317/77].

(ii) Annual Report of the
Development Council for Paper,
Pulp and Allied Industries for
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the year 1975-76. [Placed in
Library. See No. LT-318/77].

(iii) Annual Report of the
Development Council for Machine
Tools for the year 1975-786.
[Placed in Library. See No. LT-
319/77].

(3) A copy of Certified Accounts
(Hindi and English versions) of the
Coir Board, Ernakulam, for the
year 1975-78 and the Audit Report
thereon, under ~ sub-section (4) of
section 17 of the Coir Industry Act,
1953. [Placed in Library. See No.
LT-320/77].

(4) A copy of the Annua]l Ad-
minisration Report (Hindi and
English versions) of, the Central
Institute of Tool Design, Hydera-
bad, for the year 1974-75.

(5) A copy of the Annual Ad-
ministration Report (Hindi and
English versions) of the Central
Institute of Tool Design, Hydera-
bad, for the year 1975-76. [Placed
in Library. See No. LT-321/77].

(6) A copy of the Annual Report
(Hindj and English versions) of the
Small Industry Extension Training
Institute, Hyderabad, for the year
1974-75.

(7) A copy of the Annual Report
(Hindi and English versions) of the
Small Industry Extension Training
Institute, Hyderabad, for the year
1975-76. [Placed in Library. Sce
No. LT-322/77].

(8) A copy of the Annual Report
(Hindi and English versions) of the
Institute for Design of Electrical
Measuring Instruments, Bombay,
for the year 1974-75.

(9) A copy of the Annual Report
(Hindi and English versions) of
the Institute for Design of Electri-
cal Measuring Instruments, Bombay,
for the year 1975-76.

(10) A statement (Hindi and
English versions) showing reasons
for delay in laying the Reports
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mentioned at items (4) to (9)
above. [Placed in Library. See
No. LT-328/77).

'3

(11) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
£19A of the Companies Act, 1956: —

(i) (a) Review by Lhe Gov-
ernment on the working of the
National Small Industnes Corpora-
tion Limited, New Delhi, for the
year 1875-76.

(b) Annual Report of the
National Small Industries Cor-
poration Limited, New Declhi, for
‘the year 1975-76 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereor. [Placed
in Library. See No. LT-324/77].

(ii) (a) Review by the Gov-
ernment on the working of the
Heavy Engineering Corporation
Limited, Ranchi, for thke year
1975-76.

(b) Annual Report of the
Heavy Engineering Cornoration
Limited, Ranchi, for the year
1975-76 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
‘General thereon. [Placed in
Library. See No. 1.T-325/771.

(iii) (@) Review by the Gov-
‘ernment on the working of the
Instrumentation Limited, Kota,
for the year 1975-76.

(b) Annual Report of the Ins-
trumentation Limited, Kota, ior
the year 1975-76 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-326/77].

(iv) (a) Review by the Gov-
ernment on the working of the
National Instruments Limited,
Calcutta, for the year 1975-76,

(b) Annual Report of the
National Instruments Limited,
Calcutta, for the year 1975-76
along with the Audited Accounts
and the comments of the Comp.
troller and Auditor General
thereon. [Placed in Library. See
No. LT-327/77].

(v) (a) Review by the Gov-
ernment on the working of the
Artificial Limbs Manufacturing
Corporation of India, Kanpur, for
the year 1975-76.

(b) Annual Repo.t of the Aru-
ficial Limbs Manufacturing Cor-
poration of India, Kanpur, for
the year 1975-76 along with the
Audited Accounts and *he com-
ments of the Comptroller and
Auditor Genera] thereon. [Placed
in Library. See No. LT-328,77].

(vi) (a) Review by the Gov-
ernmert on the working of the
Hindustan Salts Limited. Jaipur,
for the year ended 30th Sep-
tember, 1975.

(b) Annual Report of the
Hindustan Salts Limited, Jaipur,
for the year ended 30th Septem-
ber, 1975 along with the Audited
Accounts and the ¢comimen's of the
Comptroller and Auditor General
thereon. [Placed in Libra-y. See
No. LT-329/771.

(vii) (a) Review by the Gov-
ernment on the working of the
Sambhar Salts Limited, Jaipur,
for the year ended 30th Septem-
ber, 1975.

(b) Annual Report of the Sam-
bhar Salts Limited, Jaipur, for
the year ended 30th September,
1975 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon. [Placed in
Library. See No. LT-330/77].

(12) (a) A copy of the Patents

(Amendment) Rules, 1976 (Hindi
and English versions) published in
Notification No. S.O, 2008 in Gazette
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of India dated the 14th August, 1976,
under section 160 of the Fatents
Act, 1970.

(b) .A statement (Hindi and Eng-
lish versons) showing reasong for
delay in laying the above notifica-
tion. [Placed in Librury. See No.
LT-331/77].

(13) A copy each of the follow-
ing papers under sub-section (3) of
section 619A of the Companies Act,
1956 read with clause (c) (iv) of
the Proclamation dated the 31st
January, 1976 issued by the Presi-
dent in relation to the State of
Tamil Nadu:—

(i) (a) Review by Government
of Tamil Nadu on the working of
the Tamil Nudu Industrial Deve-
lopment Corporation Limited,
Madras, for the year 1874-75.

(b)Y Annual Report of the
Tamil Nadu Industrial Develop-
ment Corporation Limited,
Madras, for the year 19874-75
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor Genersl
thereon.

(ii) (a) Review by Govern-
ment of Tamil Nadu on the work-
ing of the Tamil Naau Industrial
Development Corporatinp Limited,
Madras, for the year 1875-7G.

(b) Annua] Report of the Tamil
Nadu Industrial Development
Corporation Limited, Madras, for
the year 1975-76 along with the
Audited Accounts and the com-
ments of the Comntroller and
Auditor General thereon.

(14) Two statement: explaining
reasons for not laying the Hindi
versions of the papers mentioned at
item (13) above. [Placed in Lib-
rary. See No. LT-332/77).

CALLING ATTENTION

LARGE-SCALE MURDER AND TORTURE OF
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SHRI SAMAR MUKHERJEE: 1
cal] the attention of the Minister of
Home Affairs to the following matter
of urgent public importance and re-
quest that he may make a statement
thereon:— -

“The reported large-scale murder
and torture of Naxalites in Andhra
Pradesh during the last few years
as revealed by the Civil Rights
Committee headed by Shri V. M.
Tarkunde”.

TZE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): Sir, our attention has been
drawn to two reports of the Civil
Rights Committee appointed by the
Citizeng for Democracy under the
chairmanship of Shri V. M. Tarkunde-
in regard to the encounters between
the Naxalites and the police in Andhra
Pradesh. The findings of the Com-
mittee have caused us giave concern.
The House is aware of the serioug pro-
blem of law and order resulting from
the activitieg of the Naxalites in cer-
tain parts of Andhra Pradesh, These
activitieg included cold-blooded mur-
der and other serious offences. In the
circumstances, the police were requir-
ed to deal with a difficult problem.
But law enforcement agencies cannot
take law into their own hands whe-
ther they are dealing with Naxalites
or any other individuals or groups. No
failure on their part to act strictly
according to law can be condoned. The
two reports of the Committee give
rise to serious misgivings whether
the police had acted in accordance
with law while dealing with Naxali-
tes. These misgivings require imme-
diztcly to be allayed. 1 have, there-
fore. written to the Chief Minister,
Andhrg Pradesh conveying my sug-
gestions to him for his earnest consi-
deration. I am confident that the Go-
vernment of Andhra Pradesh will take
prompt and appropriate action on my
suggestions.

SHRI SAMAR MUKHERJEE: The
statement made by the minister here
is not at all satisfactory because of-
the nature of the crimeg and bruta-
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lities+ perpetrated by the Folice in
murdering in cold-bloog those ele-
ments whom they dub as Naxalities.
There are so many innocent persons
also who have become victims of this
type of brutalities.

The Committee whose report we are
now discussing have made certain re-
commendations and I expesated that the
Home llinister, in the course of his
statement will declare that he is going
to accept tose recommendations and
institute a probe to g0 into this mat-
ter serivusly, but instead, he said that
he was conveying his suggestions to
the Chisf Minister. The whole report
says that the Andhra Pradesh Gov-
ernment jg also involved in this mat-
ter. If the Home Minister relies on
the Chief Minister, whose Government
is directly involved in this matter,
you can easily understand that no truth
wil] corye out from the report asked
for frora the Chief Minister for his
consideration.

Now-:i-days. we find that reports of
various types of tortures are appear-
ing in the press. It is gond that peo-
Ple are coming to know about the
character of the previous Government
during the last thirty years and what
type of torture the people were urnder-
going particularly during the later
part of the years both inside the jail
and outside.

This Committee gave a press brief-
ing on the 16th May and I am quoting
some portions from its interim report
from which you can see the serious-
ne;g of the torture of the people:

Fa

*“There is widespread apprehen-
sion that the ‘encounters’ are stag-
ed....”

The plea of the police was that the
Naxalites attacked them and in en-
counters, the Naxalites had pcen kil-
led, This committee has blown up
‘thiis theory of encounters. They have
-said:

“There is widespread apprehen-
sion tkat the ‘encounters’ are staged,
that in fact the citizens have been
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liquidated in cold blood by police to
terrorise potential dissenters in the
State’’,

The purpose of liquidation is not to
curb the Naxalites but the purpose is
to terrorise the potential dissenters.
Here lies the political motive in this
action. That is why, the whole Gov-
ernment ig involved in this matter. I
am now quoting some facts from the
Tarkunde report;

“On July 24, at about 8 p.m., all
the lights in the Mulugu lock-up
were put out. The four Loys were
shuffleg irto a police van and taken
to Giraipally forest. They  were
tied to four trees from neck to foot
und were blindfolded. When the
Sub-Inspector of the Andhra Pra-
desh Special Police, First Battalion,
wag asked tn shoot them, it appears
that he refused. For refusing to obey
the orders, he was abused by the
Superintendent of Police".

They were shot, but this officer had
some hesitation in doing so. This is
from the evidence this Committee has
got, This is the nature of the bru-
talities. These so-called Naxalites
were taken to forests, tied from neck
to foot with the trees and thep shot
dead. It was, however, announced
that during the course of jungle en-
counters, these Naxalities were killed.

MR. SPEAKER: Everybody has
read these statements. This is not a
debate, you have to call the attention
of the Minister to the particular point.
Please come to the question now.

SHRI SAMAR MUKHERJEE: I
want to draw the attention of the
Minister to certain relevant points. I
am only reading the report which
says:

“Once again evidence leads us to
conclude that no encounter took
place at all.”

This is the first thing. So, this Is
cold-bloodeq murder. Second thing
is to create terror among the dissen-
ters, Thig is the political motive be-
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hind these murders. Now the commit-
tee has demanded the centre to order
a judicial inquiry into all deaths that
were said to have occurred in en-
counters.

“The Members of the Committee
met the Prime Minister and the
Home Minister to acquaint them
with the results and the progress
of the inquiry. As a result of these
meetings, it expects the Union Gov-
ernment to soon order a full-fledged
inquiry into these police killings.”

The Committee report says that it
has received information that officials
of the Andhra Government have been
tampering with the evidence and des-
troying records as well as hampering

' the progress of the inquiry. So, I
want to draw the attention of the
Home Minister that they are busy now
destroying all records because they
think that some inquiry will be insti-
tuted. Under these circumstances, if
you give them time and depend upon
the report from the Chief Minister
that means the central government is
mot at all serious to take up these
1ssues because thig killing of time will
give them a scope to destroy all the
evidences and they will <snd some re.
port which will be a coloured report.
I am quoting from Shri J. B. Kri-
pulani’s article on this Tarkunde Com.
Mittee report....

MR. SPEAKER: No, No, Everybody
has read the articlee The Minister
8lsp has read the article. You cannot
Bo on reading. A leader of a Party
Must presume that everybody else
rMust have read the newspaper. If
::: Bo on quoting there will be no

.SHHI SAMAR MUKHERJEE: This
s my point......

MR SPEAKER: I cannot compel a
ader of a party. I can only tell him.

WJHRI SAMAR MUKHERJEE: T am
YINg this thing to emphasize that
™ Rovernment should act forthwith.
writ, is what Shri J. B. Kripalani has
®N on the recommendations of

A.P. (CA)

the Tarkunde Committee to immedi-
ately institute a judicial inquiry into
the killings in Andhra.

“It should know that further de-
lay in this matter will outrage
public feelings. By its deeds will
the new government and the Janata
Party be judged.”

This is my point. These are cold-
bloodeq murders which started from
West Bengal. Already during guecs-
tion-hour we were told that in West
Bengal 500 people have been killed.
There are no jungles there but they
have been killag in the streets. In
the jails also similar murders have
taken place. This is a very serious
thing. That is why I want that the
recommendations of the Tarkunde
Committee sould be fully accepted
by this government.

wivt TTw fay - o W
AT qTE 7 T A9 47 arar
¥ faafa® & Y 3o wwiar &, o w70
arar @ fe 3=%T g=ar #Y 1€ I iy
o % faafas & oY ¥ W wFar T
I & quiaar Agwa g | W EY W%
a1 101 sfavA mgwT § W I 9T
s feam & w18 e ad &

g ara ag ¢ f foaet Famar ooy
¢ fF gast ama gwaré wew AT
afgg o Qfegi §1 awr o=
Hfeg gaAr £ famr @t WY @1 T
 aa & fowraw @ fs mrT g0 T
Y & W 9T § UHIH I« AG
¥ gFar aY I§E gg Ao fAETAT
fe miaiie Y fgw o3 AT T
@ & ¥ At g F fay da T
g1 g 39 wR fwEwd sNwE
QAT FF H 91 I 2T g, aw I Ay
gt s gy N wWifs o 0w
THE a9 $A ¥ I Y 8, wATIIT
¥ g T T T AR o urw TEw
T §) T%aT ¥ Fored fog ogr ¥ ¥
ofea gY o gx N w1 &< ava T
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L [Fradr 7w fazg}
¥z ¥ qr ufava 7@ v & a1 @ 9%
g ¥B ST q FEgA o < fear
BT FY @ ¢, maa= Wt T g
&fFT ag a9 T § | WU W TEAT
Tr9a ¥ §© JaT7 € T §FATE AV qE
ag T ® 5 guwy g #Hifae T8
Fawar afer ¥® womar & @A
W% fafre w1 awfao faar g, w0
aofa fegr & ¥ s Sfew T
g Sfer S &% oo aFe ¥ §,
qR I9NT ¢ § ¥ wwmia #1 A=T 0
WA Y AT A1 I9 F T FA AR
afaar™ & gz #ur fFgr ar a+a7 g ag
faaTer W T+ Fhiv

s sfgea dvo vimer (==t
IO T ) : A WgIeq, HAT WgRq A
w9 VTR # wI g—

These activities included cold blood-

ed murder and other serious offences.

afeT argve w3 ¥ A7 wrh foad
¥ quTE= T S wwaw g ¥,
v § vwrer dHfex  ofwm
offgs & T W f27 gw @,
oy wegm=e fvar @ 1 gaaT &Y A,
I ag ot ¥ ¥ fF g am &
wgfefeea”" wea=r frg &, srefedt w1
e ¥ fog w2 mEn, I ¥ IWw
W FE@ ¥ Fqma W wFroqE | wA
agRT ¥ F & 7 7w 7 I v
Y [ X FOAAT ) N @R
TARENT &, 99 &I A ¥ WA &
ar foE woT ¥ $o @17 FmEr €Y
Rr@maowT A oag ww g fF
argee FHA %1 faR w1 @i
i 9 gF afas oiw wwE
frass s o1 gwarf & faerer
¥ O F qTHT T | AGT XY gIHC
¥ 9T IT ¥ FAvaA B WA § TS TG

J.&EK (St)

g, wifs ¥T w7 IJETERw gET
e g, agi & fafaey ssomwor &
w¥ ¥ §wA W3 @ty fear, dar
€ ure ¥ off grm 1 gafed 0w
T ) g qifge wiw s
AT wfgd |

wret wowr fay @ & xw aw w5
T & ¥y I E, Ao gy i
®Y aar T gf 1 areger oY ¥ AN
v Y #, g % foa ¥ xw qw
WIT ATHETT &7 ATE ¥ AT ¥ X
21 8fF 7 & g & afg oF T
wg e f—vw famfadr ¥ aewry
T FRATE Fr o1 wwN g 1A faafa A
# WY aTET R ® 1] Eo A §3T
gwaT FAT o9 TH ¥ HYE TvAd R
frerfed, S go Wt w faafer 5 @
gwar &, fear o w2

FET "TT AEAT T FgT fF G
®) gy FTAT AMgE, AW FET A0EQ,
f w1y § W qg 9Ae 0@ fF g
¥ arg ©7 % fog &Y a1 A sfew
2 @ s 2T qferw grm, afwa §
W19 &1 I AT H ETHAT AT A1gaT |

st nmeT woar xaE (fwe) ¢
W W A7 § gy fragw s g
FaT ATTEEE A T wET §, YT TAAAC
! Tq ATHA ¥ WA g F qAT AT
W7 TR we e wfed !
HelY WETET T T WTHA HY W G
#1 /a0 fear @, afea 1 cu faafaa &
Fo Wt 3 a1 74} &, qw fed wmw A
YT FHwT daTAT WifEgd |

et wxw fg : s for A
gwTa frar §, 3w #1 # Az 7 fer !
12.19 hrs.

STATEMENT RE. RECENT Irg'g_'
DENTS OF VIOLENCE AND AT
CITIES IN JAMMU AND KAS
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THE MINISTER OF HOME
AFFAIRS (CHAUDHURI CHARAN
SINGH): Sir, the Central Government
view with serious concern the resort
to violenre in Kashmir Valley in the
course of election campaign during
the last few days. Some clashes have
already taken place between rival
political groups.

In one incident, Dr. Jagat Mohini,
Janta Party candidate from Habbaka-
dal was jeriously injured by a large
stone thrown on her car on 7-6-1977
while she was returning from a peace-
ful election meeting. She was provid-
ed with spz2cial medical aid and is re-
ported to be improving satisfactorily.
The case is under investgation by the
crime branch. Three suspects have
been arrested.

In anincident at Anantnag a clash
took place on 11-6-1977 between the sup.
porters of National Conference and
Awami Action Committee during a
visit of Maulvi Mohd. Farooq. While
the buses carrying his supporters were
returning to Srinagar, brick-bats were
exchanged between the supporters of
the two partiess. A few buses were
damaged and 44 persons injured, of
whom 11 were hospitalised. Some
buses and cars carrying school children
and tourists were however caught up
in the cross brick-batting on the Na-
tional Highway. On the same day
some minor fires broke out in a corner
of Avantipura town as brick-bats were
being exchanged between the local re-
sidents of the town and Awami Action
Committee workers returning from
Anantnag. It ig reported that 8 houses,
4 shops, 5 kothas and 9 cow-sheds
were damaged. The cause of the fire
is being investigated.

The State Government have taken
steps to ensure that while the legi-
timate election activities are allowed
lo be carried on in a free and peace-
ful manner, there is no intimidation
and the anti-social elemen:s are not
allowed to vitiate the atmosphere.
Sufficient police posts have been set
UP in the areas effected by violence.

Incidents of Violence JYAISTHA 25, 1899 (SAKAY Railway Buoges, ==ss0
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Otherwise, normal life including the
usua] tempo of tourist traffic continues
uninterrupted.

We are most anxious that free and
fair electiong should take place In
Kashmir in an atmosphere of peace
and harmony. I seek earnestly the co-
operation of all politica] parties in
this task. At the same time, I would
like to emphasize that attempts to inti-
midate or to rouse communal passivns
or to resort to violence will be firmly
dealt with according to law. The State
Government will be given all support
and resources to maintain peace and
not allow anyone to disturb the pros-
pects of a free and fair election.

12.20 hrs.
RAILWAY BUDGET, 1977-T78—GENE-
RAL DISCUSSION—Contd.

MR. SPEAKER; In the evening we
have short duration discussion under
Rule 193. Perhaps from 6 O’ clock we
will be discussing that subject about
law and order all that. Now we will
begin the Railway Budget discussion.
We have got a balance of three hours.
The hon. Minister will be replying at
5 O'clock so that we can begin the
other discussion at 6 O' clock and go
on for half-an-hour or forty-five
minutes depending upon the circum-
stances. Shri Durga Chand may conti.
nue his speech,

o At w7 (FRT) ;- gemw A,
9 & ¥ 3G a9 F yarfeaw T wv
q1 | WE! qgeg A 91 =9 a9 qw fear
3, 99 & wanf % guT qga wehee
& =\ A 3o T fawea Y sifa
¥ ¥ 1 AEaATw T ST A aga ary
weivuw faq § Wi aga ard I
= & &fww F oY ag swwar g fe o
T W IRIA FIT7 & I8 Ton-Mwfefaen
o aoe & W Fedfeer A= & o=
 framd & sifow a8 ) 0f o=
THT 9T qEfas wEard §F 9 FACw
turt & 99 ) it o § ) I s
f& ag 9 a9z wn § ag sar T
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2, 7g T avE R UK W@ A
¥ @ Fwe w oifmaz  fer
g

werw oY, fgaras w3w & ganfers
& ag Fg AT § 5 oy wreed
e w2 § W AngfRe € s
%! qUg ¥ WA aF I§ F TAAIHE AT
& FHT & ) WIN H TS ST F AW T
41, 39 & T X Wy sl &
Fatfeas a1 A% sTeafraee & qarfers
a1 @R amnlEes & {area®
s W fear =&  fear
I Afa oy @ & fr 3o w3 &
|77 w3wTT fEar Iy ) A wqW A
i ¥ Y wew ¥ FE @i F 719 HTwy
sl ® 1 3Ffew ¥ o oeE
wgen Afzw & s e 3 e o
a% fea=e 93 F1 g WK IEE
iz W aFeF & T frrem #
O WSST 9IW § @ 9T AHAHIA
g ffrfosr i 3w & fag
fe g & @ s A, fawit & o o
T § | IZ T GHOTAT, FATAY, ATFOL
& s foardw § 1 Afew a3t w1-
frwe sfafadra : #=0 2 fowd a2
TATHT AT T FT Q@R 1 A AR
;uﬂfﬂ-m:-ﬁ q"lﬁ'ﬂ'ol{oﬁlo F¥ oy
¥ grae ¥ gu % o1 F e T aTee
N fem of@am o &t ofa
WHAT w7 wfge | § awmar § fw
fred v vl & W §3FT & =
@ AR g AT ¥ q@r 9T 1927 ®
TAREIZAT. Ty aeA frerg
w§ ff 1 fF quoi ¥ arew 9T Frerd
wp @ ) TEE AT ¥ INE AE ¥
oFeE T fapan mar | g a<g ¥ wTerwT-
frae B AT ApvET aw oy

-
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FA— NP (i P
fre® v a e ¥ W fafe ¥ o=
T § wrf waw T Ja@r

fearas W o N d=ra ¥
faq ez w1 o ast 3w &)
W AT ¥ A & W S qowrd O @
Bfaa ZiadE w1 g1 awre A 1 ¥ &
g { TE T QUH G176 qT A7 §,
G A T ALY AT QI | TEN AGT ®
T ®Y GTHEE 9 Y gE qEAT §
aZT & W A AR FA § 1 ¥ ey
7ERT ¥ s 5 7 A AT v H
fs sew-feraen STER ATIFET AW
o AT ) AR § T A@ X
faoix fady & qger o afgaw wit
wiwew ofar & 1 i & gAr-an
¥ w3 arew fawrt ar g%t & aw
¥ Farar mar @ 5 25 WA ST 9%
FH I QT § W F1 T W argat
9T FT9 wE grm | e A femaw
w2 & fau &€ g am  wfaw
Y & 1 &1 A g A vy Ffre
ot qFe T Ao fr ¥ FiE ¥ amaTm

3
%

w o ¢ fF T
% aga wS-uvd ag Farg &
gardt qEm ¥for wfah 217 Aafaq
Zm ¥ @ $T 220 Nfegy =@ A
o, o8 W awe w1 gF afE
T 2 1 wwE § yHow wafafeh &
FaT ot iy ¥y wf § | feTe wE
@< BT ¥ o s01 wOF FTAWT W
TAT QT JAWT WET FT 480 FUF WA
wT frar mar § 1 Afer W wgET A
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Ao gfrarat ox S wRR
Yt § afer 97 9% T v @ & )
€W § & AT W FETT IAT HIIHE
21w aw & fAag & mat mPem W
qATTFATE 2@ E

aia‘rﬁitiﬁﬁsﬁwaﬁ

IFT oF I fe=wr 2

He is keen to start some more new
lineg and provision will be made 1n the
supplementary budget,

N §T7 & fAU Taw % wifvor a7
N aw Fiwr € § ) qg o ST M|
¢ fr afwx soma & qao0 & 91X ST
Hfafadtar & g fyfen arex 9, v
a1q § wra fzfin g § gar fean
| |

SHRI K. LAKKAPPA (Tumkur):
Mr. Speaker, Sir, where iz the Railway
Minister?

-

230

MR, SPEAKER: He had to go to
Rajya Sabha. There are three cabinet
ministers here,

¥ WegtAar § 9T 97 IEA TqS FHUAT
W wHATEMEE qaYRE & qarfes
wur fawrfonr &1 4 1| @& & F aEr
t fr 37 fawfor = et ovde
T foar s

S 7z it e @ fr greeaw
N wHAw ot IRl warfaw fear
AT | A WP AGT WSS AT § W
& T @ FQ@TE |

IFIT T W weT ¢ fr o
1 gfaw § qweewT Tgt fagr amgar )
qg WY aga WSt A &

IR qg wWir T & fF 1890 ®
AT T TR & IW F U T AaE@Har
¢ O wrAEw faar § fe s finx
& N ¥ Y A W AR F OF IrEE
fasr & W 1 & g wOv E R o
# ot wfmat § I @@ faw ® 1
@ & wifwow N arodt ¥
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v f fF o9 g & S o
am | @A w1 Awr W @A
g |

SIIRI DARUR PULLAIAH (Anan-
tapur): Hon, Speaker, Sir the Indian
Railways is the biggest public under-
taking of our country.

12,40 hrs.
[MR. DEPUTY-SPEAKER in thz Chuir]

As the railways play a vital role in
1he all round development of backward
areas, there is imperative need to have
a large number of new railway lines
in the backward areas need no over
emphasis. It ig wvery disappointing
that only three new rail- lines are
included in the budget. One of the
most backward areas of the country
Rayalascema region has been comple-
tely neglected since four decades not
even a single railway line has been
taken up in this region. There have
been several representations to take up
new lines one of them being from
Guntakal to Mysore wvia Uravakonda,
Kalyandurg and Tumkur. The exist-
ing line from Bellary to Rayadurg
should be improveq and extended to
Chitaldurg to make it remunerative. It
ig only 50 miles. It takes 3-4 hours
since the rails are of 40 1bs. I request
the hon. Minister to improve it and
make it remunerative.

Coming to the administration of the
Tailways, it js necessary to reorganise
the zones. Guntakal Division has been
put to g lot of disadvantage because
it is included in the Southern Railway.
It should be included in South Central
Railway. This division has been neg-
lected inspite of huge profits earned by
thig region. Guntakal is a big junc-
tion; yet in many respects it has been
neglected. There wag face-lifting pro-
gramme of Railway Station. A founda-
tion stone was laid six months back.
But no work has been started. The
hon. Minister ghould expedite this pro-
gramme. There should be a service
commission for each zone. The South
central railway Is not having a service
commission and persons have to go all

the way to Madras, 300 or 400 miles
for interview. People are put to a lot
of inconvenience. I request the hon.
Minister to have a separate service
commission for the South central rail.
way.

! QW0 T®o gzar(Y ( HwAEr; ):
qAAT IUTeAe W , § @99 qgw
¥ §29 & ar "zel # 1 "fwaea
s g & & s grar Fraifere e
T § | AT W T OF gEL ¥ AN
T qgsw, Toww A w4 Ay
T A& w awar, ag Fawarg
& ag ot oan g 5 wew w oy
ufas gvgq & s, IaaT ) wUEE
THEAIMT | WA ®IO AV W OIS
FTaTh eFTMAGE §, AT I
FEA  # AT IA@C AAA § WX
AT AT F WTEIC 9T A FT
AT FH geew gEv anfew, oy &
Arar g, Afew avg & arg & ag
¥ g g fF W e o 5¥ ad-ar
TF WECE WA A% F wraT
9T & W9 AT £ AT A, qA
ST F 9T AT E

I & a1t 7 & I w7 7Y =@l
T €Y ¥ XB G FEAT ATgAT 1 QY
TEY ¥ 9FX AT HGHTC qAT F of, mrer
# fory oY < &, IEEY qTE Forewy-
TH ST AL AT g 59 A 9w
g @iffag @ & s F F%=T I
T sem wga, Afer €fs AR
E ¥ oF e 3 geem ge €,
Fagsfsm g, Jo& for &
HTA T A WL FIAT ATEAT §
forg & @ A AET gEEY
® WY gem )

wal wEET ¥ 1399 JAGT OEE
¥Y gueAT ¥ AR ¥ qgt 9 oF LNz
wrg | ¥Iwamwy 20 W
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R WATE W IE A MW L
ag favare frar amar @ e fasr Fwae
141 § g WTHTH TAFHE T TF &[H
iz a% 91 M 140 fwz =ter ¢, fow
& qEY B: WIT FATE W HRIH
F 40T N IAITE & v ¥ T@
< fox 7= 141 % arw faar, fow
® ¥ g qes¥z gwr 1 ag W
fawr 1912 F FAT gET & WK
T FEEI ¢ | §EIfEQ 1975
w1 1976 ¥ ¥® ®} fqu &0 937
qr )

AN @ FHATQ FIT9 T GTA
¥a fod 71 g | w9 WY ¥ WA

% § 1 af I ¥ -
9O R I W 3 moEr fasErd #71
A FTRT § ) WX A W AL H ¥S
wfas g, @ 3§ F7 wE THAA]
qT ¥ | sHfaq & @ETIIAAT &7
feqr @1 woAT  =EEE qIFT

gATAT dTgAr o

gg’

“Shri Patwari has demanded a high
power enquiry Commission to investi-
gate into the accident of Tezpur Ex-
presg on May 30. Shri Patwari who me
the Railway Minister, Shri Madhu
Dandavate at the Borjhar Airport on
June 1, lodged a strong complaint that
the sluice gate on the river was kept
closed and as a result the water level
rose up and the bridge No. 141 was
washed away. The Chief Minister
Shri S. C, Sinha and the Chief Secre-
tary Rana KDN Singh who was pre-
sent at the Airport however said that
the documentg which were seized by
the DC, Mr. Darrang revealed that the
gate was opened. Shrj Patwari said
that the documents might be selzed by
the Government but the closure of the
gate was the talk of everybody who
visited the site.”
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PROF. P. G. MAVALANKAR
(Gandhi Nagar): Mr. Deputy-
Speaker, Sir, I do want tp congratu-
late my good friend, the Railway
Minister, for both the manner and
content of hisg budget speech, and al-
so for his general performance at the
Rail Bhawan so far. We all know
his sincerity, devotion and hard work,
the qualities of head and heart which
he possesses in abundance, and the
swift manner ijn which he has been
working in that Ministry. Let me at
the outset hope and pray that my
good friend, Prof. Madhu Dandavate,
will ramain in that post for quite
some time because I find that the
Railway Ministry in particular has
been unfortunate in terms of having
continuous headship of political lea-
ders i.e. ministers for some time.
According to my figures, the first 20
years of independence saw about six
Ministers and the last 10 years saw
eight Ministers. If every year or two
a new Minister is going to head such
a Ministry, an important life-saving
and life-giving public undertaking in
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our country, then it would not augur
well from the point of view of conti-
nuity and stability of such a large
Public organisation as the railways
are. Therefore, while congratulating
him I hope he continues there for
quite some time.

May I also say at the outset that
the new Railway Minister will have to
be particularly carefu] and vigilant
in terms of avoiding, as far as he can
politically and humanly—perhaps,
humanly it is possible but politically
it may not be possible for him—the
tremendous demands Wwhich inevi-
tably go to him, not only from us but
from all quarters, particularly from
the political party in power. He will
have to see that political intervention
and political pressurisation do not go
into areas of operational ard other
matterg of the railways. In fact. this
ig true of all Ministries, but it is per-
haps more true in an organisation
like the railways, where I am afraid
political interference and political
pressures, which we do obviously,
notice for the last some years are un-
fair and unjust. Now, jf the Ministers
have to tolerate or even accept such
pressures, because their friends or
supporters or people who have picked
them up have been pressurising, and
if the Railway Minister goes on suc-
cumbing to these pressures, I am af-
raid he will not be doing a good job.
I hope he will be free irom political
intervention and pressures which
have really disturbed to some extent,
to some significant extent, the work-
ing of the railways.

If one looks at the Railway Mini-
ster's budget speech, jt was forthright,
correct and brisk; of course, it was
very well-worded, and he delivered
it in a straightforward manner. I
would also say that the speech is very
good in terms of direction; it is cor-
rect; ang the various areas have been
well-located and the problems have
been properly identified. But, 1 am
sorry to say, that I do not see much in
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terms of a prompt ang effective start
on the lines on which we want to go,
in the direction in which he wants to
Bo. Of course, he can always argue,
as he has already done, “what can I
do? I had limited time at my disposal.”
But even within the limited time at
his disposal, being the first budget of
the Janata Government in this coun-
try, he could have shown some cour-
age. boldness and imagination in tel-
ling Parliament, and through Parlia-
ment the country, as to what precise-
ly and in conerete termg the new Gu-
vernment and the new Minister want
to do in termg of improvement of the
railway services. 1 am afraid the
speech in that respect i sumewhat
lacking. I say this because his speech
is full of promises but if these pro-
mises are not translated into waclion
in the foresecable future, it may turn
out to be precious little | terms of
concrete benefit to the consumers,
i.e. the passengers and the citizens
of this country.

I am glad that the hon. Minister has
given good treatment to the railway
employees. Only yesterday he told us
about the reinstatemcent of almost all
the victimised employees. But there
are still some lingering cases of politi-
cal injustice and victimisation of peo-
ple who were dissenierg during the
emergency. I do not want lo take the
time of the House by giving individual
names. I may perhaps write to the hon.
Minister later, but I hope that the
hon. Minister will do justice to them
and their families who happened to be
in the forefront in opposition to the
regime of Mrs. Gandhi and her “inter-
nal emergency” and the ugly aspec!s
that it all brought about.

I also hope that the railway emplo-
yeeg will respond favourably and con-
cretely in terms of supporting the rail-
way operations by making it their own
organisation. I would like the ruflwav
employees to feel a sense of involve
ment and particlpation. That can com®
partly by giving them more benefits
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and allowances and party by the intro-
duction of more .democratic industrial
practices and rights in their daily
operations. It will also come through
patriotic feelings which the railway
workers must show in running this
{ransport system of our country.

The Railway Board Act dates back
to 1905 and the Indian Railways Act
is even earlier going back to 1890. -1
hope the hon. Minister will look into
these two Acts seriously with a view
to updating and making them relevant
and in tune with the conditions of not
only today but of tomorrow, because
we in India are living In a world of
fast technological developments, &nd
we cannot afford to look merel+ for
today. We must be able to look ahead
‘for tomorrow and the day after. And
these Acts do not get amended often
or even once in flve years. The hon.
Minister hag said that an cxercise is
being carried out ang that it is in the
flage of the second draft. I hope this
exercise will look abhead for at lecst
% years, up to the end of this century
and a little beyond, and sce that the
Indian Railways Act becomes & very
useful, constructive, healthy and sup-
porting  instrument to a number of
thanges in various directions in which
the Indian railways ought necessarily
It move.

. The hon. Minister has not said whet-
~£r the Railway Board will be abolis-
bed or not. Many of us, for the past
% years, have been asking for the
tutright abolition of the Railway
vard, but I am not quite sure whether
“ha! we want is the abolition of the
Board or only a redical reorganisation
“{wrientation of the entire adminis-
iive machinery of the railways.
Te have been a lot of complaints
*inst  the Raliway Board mainly
use |t has come as a hcritage of
“9 cl'.:blonial past with concentration
mmbo itical power which inevitably
ih'nes when it is concentrated in the
ds of 5 few, and when those few
As l: are the decislon-making hands.
ese decislon-makers at the top

™% a Ing of vnwer concentrated in

their hands and they are stationary
and parmanent for quite some time,
they begin to dictate their terms to the
new Ministers, and the new Ministers
helplessly agree to whatever these bos-
ses in the Railways Board have to tell
them by way of caution, advice, guid-
ance, suggestion etc. And even good
Ministerg will find it extremely diffi-
cult, if not impossible, averrule these
officials at the highest level and do
exactly what they—the Ministers—
want to do. Therefore, I feel that
this question of bossism of the Rail-
way Board in some respects—] am
not mentioning any individual names
but it is the general tendency jn the
Railway Board—must be looked into
by the Minister.

Corruption in Railways js a problem
which the Minister will have to tackle
very speedily and effectively., And it
is there at all levels. There are certain
areas like reservations, wagon allot-
ment, railway stalls, etc. v-here cor-
ruption breeds and multiplies, not just
arithmetically but geometrically, If it
is to be tackled eifectively. I hope the
Minister will agree with me that this
hag to be started from the very top. I
do not say that it should start from
him. He is a very honest and decicated
man. But apart from the political level
there are other levels, at the highest
administrative places like the Railway
Board's level in Delhi and the General
Managers' levels elsewhere in the coun-
try, and the problem of corruption will
have to be tackled from that point. If
people at the very top start being in-
corruptible, then a lot of corruption at
the lower levels will go away because
the corruption at the top gives a kind
of defence machanism to the people
at lower levels who think that if the
bosses are corrupt, nobody will touch
them.

Regarding passenger amenities, the
Minister has salq a lot. The previous
Ministers were happy only by elimina-
ing one figure and changing it from 11T
to II but in terms of passenger ameni-
ties they did hardly anything. At least
the new Minister says that he will give
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them facilities. ] do not mind if the
fares are not decreased for a couple of
Years, but certainly the amenities
- should be increased in those couple of
.years. Uptil now the passengers have
been going on paying: perhaps they
will go on paying; “let them go on
paying” but they should have more
and more of facilities particularly for
long journeys,

1 think regular and periodical inspec-
tion of bridges must take place and it
must be communicated to the Parlia-
ment so that we are assured of the
safely of these bridges. A nuinber of
fast trains pass through these bricges.
last year a bridge on the Daman Gangy
was washed away due to high
floods. The Railway had done
an extremely good job by build-
ing in record time; a new, stronger
bridge. But we cannot expect briages
to go away like that. Crores of rupees
are spent on new bridges. In the mean-
time, therefore. when the monsoon is
still not on, the Ministry should have
a proper inspection of all the bridges
anq strengthen them by repairg etc.
quickly.

About new railway lines, although
he has mentioned a numkter of railway
lines in his speech, again I think that
the Minister seemg to—perhaps he is
not at fault—look at the problem more
from the political angle than from 2an
overall view of the needs of the whole
country. I am sorry that the Railway
Minister's speech and the documents
that are prepared did not contain
some of these important data on which
we can make our assessment or in-
ference or make suggestions or com-
ments both inside the Parliament and
outside as to how the transpcrt econo-
mics of the railways is arrived at. how
it is calculated what are the gains and
what are the losses. Being a public sec-
tor organisation, obviously railways
cannot look at profits alone but it can-
not also gc on making losses. So, being
a public body, it must tell us {hat these
are the losses and they have been re-
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duced to the minimum, and keeping in
view the interest of the ccmmunity, wq
have to incur these losses.

But I am afraid we de not have
enough data. I find, in the last couple
of years, we do not get enough dcta and
the whole country does not get the
facts and figures ahout the geéneral
overall transport economics. Most of
us say, “My constituency is backward.”
Most of us indeed, do come from back-
ward constituencies. But we cannot
just press for qur own separate regions.
The overall general picture ahout the
transport economicg for the whole'
country must be given to us. Then only
we can have a certain set of priorities.
All are backward and underdeveloped
areas. Some are more tackward an'?
more underdeveloped. If these areas
are tackled first, perhaps, the back-
wardness of the other areas in the
country will be wiped off. If that kind
of data is made available to ys. than we
can stress upon this line now or that
line tomorrow or the dav after. So, 1
feel, the Railway Minister ought to
give us those facts and figures. If you
have limited resources, then you say,
no new lines. But if you have new lines,
the limited resources can be converted
into more resources. It is really argu-
ing in a circle. Even if you have limi-
ted resources, new lines from the
overall point of view of the cost
benefit, etc. can be laid.

In conclusion, I would say that the
railways are very vital. It is a gigantit
organisation. It is a complex large net-
work, one of the world's best and lar-
gest transpo:t systems. Perhaps, 1 am
right In saying that one in every ten
families in our country is directly or
indirectly affected by what happens
in the railways. Perhaps. one
in every ten families is working in
the railways organisation or is a rai’l-
way employee. S» what happens 1D
the railways has a tremendous impact
on the life and attitude, the habits and
the general conditions of the people In-
India. I hope, the hon. Minister
also look into this question from
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point of view of doing things with a
view to having lerger impact in a shor-
ter period which will affect so many
people in the country.

1 have already given notice ot severa)
cut motiong in which I have mentioned
many of the points which affect either
my constituency or my area. I do not
want to take much time of the liouse
in referring to thosa details here except
to mention one or two things. There
should be a road over-bridze at Nav-
sari in south Gujarat. That is a must, I
am glad that Anand and Ankleshwar
will have such bridges us they are in-
cluded in this year's budget. The whole

»city of Navsari ig practically divided
hal!f and half, half on this side and
half on the other side of the rrilway
,crossing. The gate at the railway cross-
ing is closed for not minutes but some-
timeg for half an hour. There is a
maternity home on or.e side +nd if the
railway crossing is closed for half an
hour for expectant mothers on the
other side, the things can happen in a
bad way. It desarves to be con<idered.
There should he an over-tridge there.

Then the rail communication between
Bombay andq Ahmedabaj deserves to
be improved in two ways. There should
be fast traing “ctween Bombay and
Ahmedabad and more traine between
Bombay and .Ahmedabad. Moreover,
aller the electrification between Virar
and Sabarmati and now extended to
Gandhinagar, 1 hape, the speed of the
traing between Bombay and Ahmeda-
bad will go up so that oeovle can travel
in shorter time and do bus:ness and
attend to other important things in
.these two major cities of western India.

SHR1] K. LAKKAPPA (Tumkur):
Mr. Deputy-Speaker, Sir. the prosenta-
tion of the Railway Budget has got
Mixed reaction in the counfrv, The only
tredit that has heen given to the new
Railway Minister, Prof. Madhu Danda-
Vate. iq that he has prese-ted a surplus
budget, 1t may he a new thing for the

Janata Party. But it 18 not a surprise
for ug because, previously. nearlv Rs.
82 crores surplus hudget was presented
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by the Congregg Government. Similarly,
when Mr. Hanumanthaiya was the
Railway Minister, a surplus railway
budget was presented by him. There-
fore, there is nothing new or novel
about it. Any change in the new policy
of the Janata Government for the-
janata has not tcen reflecteq in the
railway budget that has been presen-
ted here.

That is why, I do not want to repeat
the points which have been made by
my so many friends. But I would like
to know whether the Ministry of Rail-
way is really gerious about the financial
crises which are prevailing in the
railways, because there is no renova-
tion or no rew suggestions have been
made. Prnf. Madhu Dandavale used
to make several speeches when he
was sitting on this side of the House.
He went to the extent of scrapping
the Railway Board which is a white
elzephant in the public undertakings.
This is the second biggest public under-
taking.

It is the railway sysiem which inte-
grates the country froin Kanyakumari
to Kashmir. According to the financial
position of the 1aiiways, how will he
organise the railways and effect other
improvements has not becn reflecied
in the budget. Of course, he has stated
in the budget tha: ce.tain new lines
will be opened and that there would
be improvement in the administration.
But how he ig going to do all these
things with the same s:’stem prevailing
in the railways.

Yesterday, there was a question
about the corruption in recruitment in
the railwavs. I would like to
say that the Railway Public -
Service Commission which is
responsible for recruitment of certain
employees in the railways is awfully
corrupt. The corruption starts at the
time of recruitment. When there is cor-
ruption in recruitment and when the
people who are recruited by this com-
mission are corrupt how can he expect
that they would he able to deliver the-
goods. Therefore. there is a large scale
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.of corruption prevailing in the Railway
Public Service Commission where the
recruitment takes place. That is why,
1 say that indiscipline has started there
with the coming of the Janata Party in
power. There is no discipline. It is no
good providing any 1elief to the fm-
ployees when there is no discipline.
Then the traing are also coming late.
This has been going on for the last
two months to a considerable txtent
because of indiscipline. Yesterday it
had been conceded. Due to careles-
sness, thefts and pilferage have inciea-
sed in the railways. Therefore, it is
the duty of the new Railway Minister
to reorganise the whole th:ng. 1 would
like to know from him whether he_is
seriously considering either reorganis-
ing or screening the Railway Board
which is mostly responsible for &ll
these prevailing malpractices pilferage
etc. Therefore, 1 would like to suggest
that he should fin out new inecthods
of introducing discipline in the railwayg
first. Unless he introduces discipline in
the railways, he cannot expect any im-
provemeni in the railways so far as
financial aspects are concerned. But he
has stated in his budget speech that
new lines will be opened in various
parts of the country and so on.
But the point is that the amount that
you have allocated for this purpose
is very meagre and according to that,
you have to pay nearly Rs. 477 lakh
to the General Revenue Fund. Tak-
"ing this point into consideration, how
do you construct the new lines that
you have proposed. As far as Hasan-
Mangalore Railway is concerned, the
expenditure comes to Rs. 20—40
lakhs. This line is not nearing com-
pletion. So, there is a lot of wasteful
expenditure and inordinate delay in
the administration. How all these
things are going to be improved
should have been mentioned in the
budget.

Therefore, you cannot take any
credit except to say that Prof, Danda-
vate is &£ good man. The budget that
you had presented was a preparation
made by the previous Government.
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I thought the Railway Minister of the

Janata Party Government would
bring renovations and other improve.
ments in the railways. As far gy
freight charges are concerned, when
the goods reach from the consignor
to the consignee, 15—20 per cent of
them wil]l fall on the consumers in-
variably. Their goods traffic organi-
zation is completely in shambles, and
unless it is revamped. nothing can be

achieved. The present Budget is
nothing but the same stereo-typed
exercise. The Janata Party cannot

take any credit by saying that they
have presented a very rosy picture
about the Railways. There is a»
huge amount of pilferage not .
only in the revenue but even in
landed properties belonging to the,
Railways; more than 2,000 acres of
land throughout the country have
been encroached by various organi-
sations and wvarious people in the
country. They are even disclaimed?
Even after repeated petitions made to
the Ministry, they have not cared to
recognise the properties that belong
to the Railways. I would like the
hon. Minister to make a thorough
investigation into unauthorised wutili-
sation of the railway properties by
wrongful persons. They may be in .
Bangalore, they may be in Mysore '
or they may be in Bihar or ip Cal-
cutta, A huge amount of valu- .
able properties are utilised by private
persons and influential persons. No
action is taken and that is how these
people are encouraged i that.

The entire contract system has to
be looked into and reviewed by the
Minister. I hope he will take painst
to review the entire contract system .
in the Railways in the construction .
of railway bridges and new lines.
Vested interests should not be created.
It any vested interests are created, the
concerned people should be properly -
dealt with. ;

I have been telling my other
friends from Karnataka, and they -
have also spoken. In the entire’
southern part of our country, there
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are no facilities at the railway sta-
tions; the railway stations are in" a
dilapidated condition; there is no
accommodation; the other facilities
are also not there; even the booking
office is in an open place in certain
parts of southern India. Nothing has
been done and nothing is beiag sug-
gested in the budget; no funds are
being allocated for construction of
new railway stations or for any im-
provement in the southern parts of
our country.

As repards the bridges now umder
construction, I wonder whether they
would see the light of the day, whe-
ther the work that is in progress will
at all be completed. The construction
work now on hand, which is in pro-
gress, should be completed under a
time-bound programme. There is no
time-bound programme that has been
suggested here. Therefore, I would
request the hon. Minister to see that,
even in the case of construction of
new lines where the work is in pro-

gress, the construction js completed
under g  time-bound programme.
Unlesgs there is a time-bound pro-

tramme for completion of such work,
nothing will happen and only un-
necessary expenditure will be in-
curred.

Now, I come to the new lines. My
fricnds on the other side, belonging
to Karnataka, have also suggested. To
my gquestion he has answered that
furveys have been carried out for
construction of railway lines from
Hubli to Karwar, from Talguppa to
Hanovar, from Rayadurga to Chitra-
durg, from Kottur to Harihar and
from Apta to Mangalore, part of
Which falls in Karnataka State, But
there is not even an iota of resources.
I'am afraid, this is only a false pro-
Mise. I want that it shoulq not be
% false promise. I want a categorical
assurance from the Minister that all
these new lines will be completed
nd he must also see that the neces-
Sary financial resources are provided.

prhe last point 7 would make is
. The wheel and axle factory is

1977-78—Gen. Diz. 244

proposed to be located in Bangalore.
1 would request that it should be
located in Tumkur, my constituency
because no big industry shoulq be
located in Bangalore itself, Now they
have invested several crores of
rupees for such _construction and
buildings have also been constructed,
but there is a rumour that the Rail-
way Board or some people in the
Railways are trying to shift it from
Bangalore to some other State. If that
is so, then we register a strong pro-
test against that and we want a
categorical assurance from the Minis-
ter that the factory will not be sghifted
because of any political motivation
or pressure from any one interested
in shifting it. T request that it may
be constructed and located in Banga-
lore or near about Bangalore, in my
constituency, Tumkur.

With these words, I conclude my
speech.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): In
order that there should be no mis-
understanding, I want to say this.
There was to be a call-attention in
this House, and the discussion on
Railway Budget had already begun
in the other House. Therefore, I was
there, and I had requested the Mi-
nister for Labour and Parliamen-
tary Affairs, Shri Ravindra Varma,
to attend to the debate here, This
was the reason why I was not able
to attend to the debate here.

SHRI NANUBHA]I N. PATEL
(Bulsar): Mr. Deputy-Speaker, Sir,
while supporting the Railway Bud-
get, I woulq like to congratulate the
Railway Minister and the Railway
Board for having presented a Janata
Railway Budget by the Janata Party
Government.

Firstly, I will mention a few things
relating to the Gujarat State, There
is a construction going on between
Bhavnagar and Tarapore. 1 am
sorry that the work has been very
slow and I would request the Minis-
ter to implement this as early as
possible.
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Between Ahmedabad and Delhi
there is a metre-gauge line and, due
to this meter-gauge rail, most of the
passengers from Delhi to Ahmedabad
going by the Broad-gauge go via
Baroda. Because of this, there is
heavy rush between Delhi and Ba-
roda on the broad-gauge line. So, the
conversion of the meter-gauge line
from Ahmedabad to Delhi should be
done as early as possible.

In the last monsoon season, the
bridge over the Daman Ganga river
which falls in my constituency was
washed away completely. Not even a
single pillar was left. Within a pe-
riod of seven weeks, the Railway
Board constructed a bridge for diver-
sion. This was in spite of thg fact
that the rain was falling throughout.
About eight thousand workers were
engaged for this work and the work
was completed within a period of
seven weeks. T would like to congra-
tulate the Railway Ministry ang the
Railway Board for that. The passen-
gers from Bombay going to Delhi and
Ahmedabad were brought upto Bhi-
lad station ang then brought to Bul-
sar station by State transport buses.
The Gujarat State Rnad Transport
Corporation gave all the cooperation
for bringing the passengers by road
from Bhilad to Bulsar. I woulg also
like to congratulate them for this.

My friend, Shri Mavalankar, sug-
gested some time ago that work on
old bridges should be started imme-
diately, Shri Dandavate knows it
very well, but I would like to bring
it to his kind notice that between
Virar and Bombay, there are two
railway bridges on Bassian river.
These were constructed nearly a
hundred years ago. The water is
salty and if there is any damage to
these hr'dges, it will be very difficult
to take the trains direct from Virar
to Bombay. I understand that there
iS_ a proposal for construction of a
railway line from Virar to Diwa. 1
would request the Railway Minister
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to have it constructed as early as
possible, because if there is any da-
mage to these bridges, passengers can
be diverted from Virar to Diwa or
Bombay Central. As has been sug-
gested by my friend, Shri Mavalan-
kar, there is need for a railway over-
bridge near Navsari station. There is
a great demand for this from the
people. Then, there are Bilimora
and Bulsar railway stations. On the
western side of the railway stations,
both the cities are situated and there
is no space for the development of
the city further on that side. The peo-
ple have started construction of
houses, colleges, schools, industries
etc. on the eastern side of the railway
stations. There is a great demand
from the people of Bulsar and Bili-
mora to construct an over-bridge
from east to west at Bulsar as well
as at Bilimora.

Now, I would like to point out a
few points. Recently, I received a
memorandum from the Bombay Su-
burban Passengers' Association. That
might have been received by the
Minister also. So, I am not going it
into the details of that but I would
like to request him that the points
they have mentioned are worth con-
sideration.

As you know, my constituency i8
Bulsar and it starts from Umbergaon
railway station. Between Umbergaon
and Bulsar there is not a single col-
lege. So all the students have to
come to Bulsar because an Arts Col-
lege, Commerce College and Law
College are there. All the colleges
are in Bulsar and it is very difficult
for them to come to Bulsar to attend
the colleges in time. So, there is a
great demand from the people of that
area that the Gujarat Express and
the Janata Express should stop 8ls0
at Umbergaon, Sanjan and Bhilad
stations. 1 know these are long-dis-
tance trains. So, I do not press much
for that. Of course, there is a big
demand but 1 would like to request
the Min‘ster that recently they have



257 Railway Budget, JYAISTHA 25, 1898 (SAKA)

started a shuttle from Virar to Bul-
sar and Bulsar to Virar, All these
trains come from Bulsar to Virar in
the morning. At the same time a
similar shuttle should be starteq at
about 7 O'clock from Virar which can
reach Bulsar at 10.30 in the morning
so that students and passengers can
come to Bulsar. You know Bulsar is
a district headquarters. So people
from Umbergaon, Bhilad and Sanjan
come there to attend courts and stu-
dents come to attend colleges. So
there is a heavy demangq from that
area for a shuttle train. When I re-
cently visited that area, thousands of
students met me and told me that if
this is not done quickly, they will
start an agitation. But I told them,
‘If you want to start any agitation, I
cannot help you.' So kindly consider
and start a shuttle train between
Virar and Bulsar and from Bulsar to
Virar,

Between these stations th, passen-
rers are asking for season tickets. But
there is one old GR of 1954 But we
are in 1877. In Bombay suburban
stations they are issuing season tick-
cts for one month and three months
between one station and another but
here the railway authorities say that
there is a GR of 1954 and according
to that, we cannot issue a season
ticket within fifty kilometers or fifty
miles, This is not proper. The pas-
sengers are facing difficulties without
the season ticket,

There is a demand for a high leve!
platform at Atul Railway Station
The Railway Authorities say that they
wil' examine the matter if there ir 4
Rood traffic over there. Please pre-
vide a high level pldtform where
there is good traffic.

Bulsar is a District Headquarters
There are two ticket windows—for
the 1st Class and the second the 2nd
Class. Every time long queues are
found over there, An enquiry office
has also been opened there. Water
Cooler has also been installed. There
is no place left for the second class
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passengers to sit there. Please ask
the officers over there to provide some
pPlace for the second class passengers
where they could sit.

It is good that you have announced
that new Janta Trains are going to
run which will be classless. You go
and see personally that there is no
water in the Janta Trains which are
running at present.

PROF. MADHU DANDAVATE: I
have myself travelled by that train.

SHRI NANUBHAI N, PATEL:
There are no fans and there are no
sweepers. If such a type of Janta
trains are going to run, I do not
think it will be of any advantage to
the Second Class passengers. At the
platform the urinals and latrines are
very dirty.

At Bulsar there is only one Rail-
way over-bridge at the south end. 16
to 17 coaches are being attached to
the train. Between platforms No. 1,
No. 2 and 3 there is not a single
over-bridge at Bulsar Railway Sta-
tion at the North end. Either the
passenger has to cross the line or he
has to go to the south end to cross the
line by an over-bridge. The old peo-
ple have to go to the south end, climb
the bridge and then ccme to this side.
The Coolis are charging more money
from the people. This should be
stopped. There are so many over-
bridges which you have constructed
in Bombay. Why not have this over.
bridge also? This over-bridge should
be constructed as early as possible.

At Navsari and Bulsar you have
to construct at least one more tjcket
window at both these places, Passen-
gers at present find lot of difficulties

The Rajdhani express previously
did not stop at Baroda but now it is
stopping. Surat is a station from
which our Prime Minister Mr. Mo-
rarji Desai, comes. It is an indus-
trial town. There should be a stopp-
age there. There should be stoppage
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of Rajdhani Express at this place at
least for two minutes. With this re-
quest I conclude my speech. Thank
you very much.

SHRI D. B, PATIL (Kolaba): I
would like to support and congra-
tulate the hon. Railway Minister,
Prof. Madhu Dandavate for not hav-
ing increased fares and freights, The
congress used to increase fares and
freights every time and put the bur-
den on the common man. The Minis-
ter has made some policy announce-
ment in his speech so far as the parti-
cipation of workers in railway ad-
ministration is concerned. So far as
the economics of the railway admi-
nistration is concerned, there should
be improvements made in this direc-
tion. Repgarding the economics of
the railway administration, | would
like to refer to page 17 and page 19
of the Supplement to the Explana-
tory Memorandum on Railway Bud-
get for 1977-78. In page 17 you find
in regard to nmorth-eastern railway
that the ratio of net revenue to,the
capital at charge is minus 13.0 per
cent and as now proposed in the bud-
get for 1977.78, it is minus 12.6 per
cent. The operating ratio comes to
123.3 per cent. It means the ratio of
working expenses to gross traffic re-
ceipts is not satisfactory.

14 hrs.

I would like to hear from him
whether he is going to tolerate this
sort of working of the railways. My
point is that whatever is spent,
the  Administration also has to
see whether it has been spent
properly or not. When the par-
ticipation, of workers iz sought
for, T would request him to see that
the Administration also is improved
to such an extent that there is no loss
to railways at all.

Here is a ratio of the loss incurred
by the railways on the capital invest-
ed which, in some cases, ranges from
9 per cent, 12 per cent to 13 per cent.
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This only means that there is a loss
so far as capita] investment is con-
cerned. Capital investment is met by
the public exchequer; dividend pay-
ment is also provided for by the Ad-
ministration during the last so many
years. But Railway Administration
had to borrow from the General Re-
venues. Becausg they have to borrow
from the General Revenues the in-
debtedness has gone to the extent of
Rs. 470 crores. Taking into conside-
ration the investment that has been
made uptill now it is clear that there
is no proper returns. With this, it
may not be possible for the Railway
Minister to have any new develop-
ment plans. There is a great demand
for it from all parts of the country,
especially, from the backward areas.
We are told that funds are not avail-
able but, if they are made jvailable,
then, probably, all demands would be
met. I am not trying to blame the
Minister for that. This is a legacy of
the past Congress regime but it has
to be attended to. Railways are the
largest public undertaking and so
they are necessarily to be run on
profit basis. If they are supposed to
be run at a loss, then al] the public
money will be wasted. This is my
personal opinion.

I would request him to see that
proper attention is paid to this thing.
Many friends just now expressed their
opinion with regard to the amenities
given to the travelling public. You
will find that there is scarcity of
water in compartments and scaveng-
ing arrangement is also not sufficient.
Even if they are provided for, that is
not being done properly. Not much
provision ig being made jn this regard
Even if provision is made for the pur-
pose, that has not been properly uti-
lised.

We are told that in future classless
traing will be started. At present
there are two classes—I and II
Classes. Many of us have been de-
manding abolition of these classes as
early as possible. I would request the
Minister to see that wherever these
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two classes 'of trains are run, they are
also abolished and in their place,
classless trains are introduced as early

ag possible.

Coming to victimisation of work-
ers, the Railway Minister said that the
cases of victimisation would be look-
ed into and justice would be done in
the cases so far as emergency period
was concerned. Victimisation pre-
supposes that a person is put to a loss
for no fault of his. Then, why should
you restrict that to the emergency
period only? Many a time we are
seeing that the superior officer orders
his inferior servant to do some per-
sonal work of his. If he does not do
it, he tries to victimise him. 1 would
request the Minister that not only viec-
timisation on account of political
offences but also victimisation of all
tvpes should be looked into and jus-
tice should be meted out to those
cases also.

1 now come to the ticketless prob-
lemn. As a result of ticketless travel,
there is loss to the railways. Till
now, attempts are being made to do
away with these malpractices. But,
still, the malpractices are there. The
ticketless travelling is going on. It
is also a general experience that the
staff is joining hands with these
ticketless travellers. This ticketless
travelling is causing much financial
loss to the railways.

Now, Sir, a word about corruption
on the railways. There is corruption
at every stage on the railways as a
result of which there is heavy finan-
cial loss to the railways. This has
resulted in loss of revenue to the rail-
ways as a result of which many good
demands of the public are not being
fulfilled by the railways. I know the
present Railway Minister is trying to
do away with this evil. I would like
to request him to start uprooting this
evil from the top rather than from
the bottom. If corruption is stopped
at the higher levels it will automati-
cally get stopped at the lower levels, -
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If corruption is stopped on the rail-
ways it will enhance the railway fine
ances.

Lastly, 5 word about thefts on the
railways. Here also, I understand,
the staff is in league with the culprits,
There are cases of theft even while
the train is running. Because of these
thefts there is a general apprehension
in the minds of the public that their
goods are not being delivered safely.
These thefts are committed on account
of the negligence of the railway staff.
So far as passenger trainsg are con-
cerned, we find so many dacoities are
being committed.

Then, Sir, I would like to draw the
attention of the hon’ble Minister to
the utilisation potential of the wa-
gons. There are so many wagons. I
would like to know whether the uti-
lity potential of the wagons is being
reached. If the utility potential is
reached then, I think, there should
not be any loss to the railways.

A word about the Konkan railway.
The Railway Minister comes from the
Konkan area and, as such, he is also
anxious to take it up. This railway
line should be taken up as early as
possible. There is no provision for it
in the present budget. He has said
that he is conculting the Planning
Commission and will take wup this
railway line early. I would like to
request him to take it up as early as
possible, In this connection I would
also like to bring to his notice that
the Maharashtra Government had
promised that land would be given
free for this railway line. According
to me the cost of such land will work
out to be Rs. 6 crores. Now, T come
to suburban railways. Prof. Dandavate
comes from Bombay and he knows very
wel! about suburban railways. Sub-
urban_ trains are always over-crowd-
ed. The hon. Minister has promised
that over-crowding in the ruburban
trains will be reduged to m great ex-
tent. I would request the Minister to
kindly see that the over-crowding is
done away with as early as possible,
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At the same time, I would like
to draw the attention of the
hon. Minister to the fact that
if over-crowding is done away
with completely, what will be the
effect on the revenues of the railways.
For 1977-78, the passenger freight re-
ceipt is expected to be of the order of
Rs, 607.0 crores. Now, because of
over-crowding we are getting so much
earning from passenger fare even
though expenditure is less. But if
over-crowding is stopped, then there
will be less profits to the railways.
because if more trains are introduc-
ed to remove over-crowdmg, there
will be more working expenditure on
the railway administration and main-
tenance. At the peak hours, one can
find the passengers in the suburban
trains travel hanging on the foot-
board, on one leg. etc. But these
passengers are paying full fare. Why
should they put up with these kinds
of difficulties? If an accident takes
place and if any such passenger is in-
jured or dead, the rajlways do not
take cognizanae of such passengers
for the purpose of payment of compen-
sation to the victims. Sir, I come from
Bombay and I have had enough ex-
perience about the suburban trains. I
had a first class pass as a member of
the Legislative Assembly of Maha-
rashtra but I did not travel by subur-
ban trains even in the first class. I
always travelled by bus even though
it may take more time to reach my
destination. In this connection, I
would request the hon. Minister to
take into consideration all these
points when he initiates action.

I have another point to make. 1
would request the hon. Minister to
look into the economics of the Rail-
way administration. That is very im-
portant. This is a public undertak-
ing. 1t does not necessarily gean
that there should always be loss in
the public undertakings. On the con-
trary, this public undertaking should
always run on profit and the profit
should be utiliseq for the develop-
ment of other much pressed new lines,
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DR. HENRY AUSTIN (Ernaku-
lam): Mr. Deputy-Speaker, Sir, dur-
ing the last few days, the budget pro-
posals have received a fairly good
critical evaluation at the hands of
hon. Members representing various
parties and sections. Now, I would
join them in offering good wishes to
the hon. Minister who has just em-
barked on his new assignment. Na-
turally one should not expect so many
spectacular things immediately. He
should be given some time.

There seems to be certain continui-
ty in the  proposals offered by the
hon. Minister with the tradition of
the lasy 30 years when the adminis-
tration was being run by a different
party. During that period people
thought of some novelty in the budget
only in regard to fare, whether pas-
senger or goods traffic. Nothing more
than that was expected. The present
ruling party was proclaiming that a
new era was emerging and so many
things were likely to happen on both
political and economic fronts. This
proclamation of the ruling party has
aroused expectations among the peo-
ple apd people therefore expected that
in these crucial weeks some major
innovation would be made, through
the Railway Budget to be followed
by the regular General Budget. They
were expecting some great policy for-
mulations. But ] am sorry to say
that our hopes have been very much
belived in that the Railway Budget
does not offer anything that much
striking particularly in the context of
the new expectations aroused.

Sir, the railway administration pre-

- sides over the major segment of the

transportation system in our country.
Perhaps one would have thought that
the new administration would have
presented an integrated fabric of the
whole transport system in our coun-
try co-ordindting the steam ship or
other water transport services, road
transport or perhaps even the air ser-
vices with the railway system. Such
coordinated system of transport set-
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up would have given a fresh momen-
tum to our development process. If
the railway system, for instance, had
planned some coordination with some
steam ship corporations, they could
have transported coal or iron ore or
even oil from Northern regions to
Southern regions thereby avoiding
many bottlenecks in traffic of these
bulk goods. These are new vistas on
which the administration should have
bestowed some thought.

Again there is so much competition
between nationalised road transport
and the railways. Almost every state
has its own transport corporation and
lorry service. At the state levels if
there is some coordination much com.
petition would be avoided eliminating
waste, delay and duplication,

There should also be planning with
an eye on building international ser-
vice of the Railways. If on travels in
Europe, one knows that there are
trains connecting Moscow with Paris,
Paris with Rome and Paris and Mad-
rid and so on. I read that recently
our Prime Minister exchanged views
with the Shah of Iran on the possibi-
lity of connecting Teheran with New
Delhi. We should think in that wider
perspective. We are almost land-
locked, cut off from even our neigh-
bouring countries. We ghould think
of extending the rajlways to Singapore
and Thailand in the east and simi-
larly, we can think in terms of a rail-
way system connecting our country
to Furope. Recently, the Asian High-
way has been opened under the aus-
pices of the United Nations and one
can travel easily from Europe to
Asia by road and perhaps we should
soon be able to travel by train also.
I am pointing out these aspects be-
cause our railway system is the se-
cond largest in Asia; yet in a way, it
1s also outmoded. When developed
countries; whether in rerpect of faci-
lities available to passengers or for
transport of goods or from the point

of view of services we are lagging far
behind. I do not want to compare
our situation with those of the high-
ly developed countries yet with avail-
able expertise and services we should
have a batter system. I know that
the chairman of the railway board
Mr. Warier is a dedicated person and
is committed to the improvement of
the railway system. I do not want to
cast any aspersions on the railway
board or other officers. But I want
to ask: what is the railway system in
India? Is it a commercial organisa-
tion or a public utility service? If
you consider railways as a public uti-
lity service, you have got to think in
terms of the quality of the service
rendered to the travelling public or
facilities in the matter of transport
of goods. The previous speaker has
pointed out the unhappy situation oba
taining in second class compartments,
Even after paying full fareg in over-
crowded trains passenger have to
travel standing perhapg for a whole
day in long distance trains. What
justification does the railways have
to make the passengers travel in
such inhumap conditions? Water and
toilet facilities are also inadequate.
All these detailg are knowp to every-
one of us, but the point is, how best
to tackle them, If you consider
mailways as a public utility service
and take a humanistic view of the
problem, it is intolerable that the
railways should allow such a state of
affairs to exist, It is a colossal prob-
lem. I know. But within the realms
of possibility, we have to tackle it. .

It is high time that we went in for
electrification of the railway system
in a big way. I have exchanged
views about this problem with the
Railway Board authorities and the
hon, Minister’s predecessors, They
say that in the context of perspective
planning we may not have adequate
electricity for this venture, That is
the stock answer given, But smaller
countries with much lesg electric
potential have already switched over
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to electrifiation in a big way. So.
instead of taking an outmoded view,
we should catch up with modern
science and technology. How can a
passenger take 3 or 4 days to go
from one part of the country to
another? We have tg think in terms
of the railways having their own
thermal plants and hydro power ge-
neratiop, plantg; to make the rajlway
system self-sufficient in the matter
of electrical energy. Particularly in
the metropolitan areas, it is high
time we had electification of rail-
ways. Even in the capital city of
Delhi, where the population is mount-
ing up, we do not have a good rail-
way system, though gome plans are
under way,

When 1 travel, I come across a
human problem. There are a number
of Class III and class IV employees
from my own constituency gand from
my State who are working as cate-
rers. I think the railway adminis-
tration disowns them. They are not
full-fledged employees. They have
to depend on commissions. I find
them in shabby clothes, They com-
plaip that they have no place to lay
their heads on during the night, be-
cause they do not know where they
will be withdrawn. They have to
get down gt some station and sleep
on the platforrn. When I ask them
how much money they make per
day, they say, it is hardly two or
three rupees and their wives and
children are living in their villages
or towns in their home States. This
ijs a very deplorable state of affairs.
Why not regularise them and give
them somg security and minimum
comforts?

Now, I come to a few problems of
my own constituency or State. I
thank the hon, Minister for the assu-
rance, but people back home do mnot
consider /it a sufficient assurance,
that you will take personal interest
in the matter of the Ernakulam-Alle-
Ppey line. You know how important
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this project 1s. May be commercially
it is not very profitable, but from the
point of view of the development of
backward regions, it ig very impor-
tant and this railway line should
be completed at the earliest.

Another railway line on which you
should bestow attention is the
Madurai-Cochin line. There is a
scheme pending with the government
for more intensive exploitation of the
Western Ghats and this new line will
be a great help in this regard. The
Madurai-Cochin line is a must be-
cause it will not only cater to the
interests of Kerala but also open up
the hinterland of Tamil Nadu for
further development, It will also
augur wel] for the increased develop-
ment of tourism. So, from many
angles, the Madurai-Cochin railway
is a project which the railway admi-
nistration should take up immediate-
ly.

You have also assured us about
taking up the Konkap railway line.
It is a very welcome project. I hope
the Konkan railway line will not only
connect the existing railway system
on the West Coast but also cater to
the needs of more undeveloped re-
gions. -

We are glag that the Tirunelveli-
Kanyakumari-Trivandrum line will
be completed expeditiously,

Sir, 1 now conclude. 1 wish you
well, But T do hope that your ten-
ure of office will be marked by
innovative pnlicies revolutionising our
transport gystem.

siwat o o (T=f IW)
IUTET A WERT, wax g9 & war
TRy &1 wiwrzs  wow Wil
fe foqar 7 @y gg @ SR
Fvog Awe AW fear 30 W @
rerw Aoz feoar ag & Az @
w fog 1@ & | arq & Fre AR
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T W AT A A @ AT W
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UHT T g A R E e AR W
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Lol o

WRTIT & I ¥ qwaeT & wrer
T Y 1 R weEr ad
TN ¥ W g o wgw wwd g
Wife oy AT fegreie g g
AT & 57T Ary SN TG A
BT ¥ | weifore wet aT AT ¥ T

s & foq @ w®&@rosm
uiX few gz a% I9w aurer
At & A Spr amT I@T | o
gfe & wow TH 9V 97 &1 AT
wifge 1 w9 W § qRrER 37 &
T H o%7 AN & @O A% gl g
# | T AU FTAT & A ¥ wo
fe=lt =7 o7 frgdmm ¥ g1 aTe
WA &Y §ATA &7 & fag vz
IZTAT IHY IHTT § g7 AN FLEAT
FIX OIS QT | TTH AT F WG
faere w50 AR W wEATE FIM——
W & e woh g

WT ¥ F are F fred £ a=i
T 9w W 9 7T § =1 gy 9r ar
ag Fg1 911 91 fF Y=g 91w aw
FT AT AMET 1 /T 7 qYA WIqOT |
T wgr & v qefafedfer foersr
FHWT 7 59 a9 ¥ ot gEe &,
I q 7 fa=ae #6101 § 5w =y
# oAl W& g AEA1 g 6 e
q7. 3= A1E F AU H AT § TH WTEAT
g f& g7 &1 9 TTR-FIAT q9AT § TN
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W ¢ | Wy femEe o Oar
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A+ § q AW FT G @ F AW
1 & @ wwr § fF Sar W
feqreirz & v § Arg dev @ X @,
wwt SHT # wfsarggr w0 fmir
ARGE AR A R Ul el
g g wAT & | & g A g e s
T W ¥ w0 & fA¥ QU aww A
frer grm, afe wiae ¥ g o
TET & QTR & W6% FAATEY FTAT
wrfer | T e g fr qefafrgfe
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[t qorrer AT ¥ qf YR amAr ¥ aeaw

¥ ot wET §—I9 w7 TEAT ATNY 3—
foend o %Y fawfom #7 a=

% @A gT W9 W & gEeT & wW
Y T § TeF T F |

“The role of railway as an infra-
structure in developing the backward
areas of the country cannot be over-

WA O ¥ OgERT S A §Er
I, W aggasd g1 TWE
wreTaT S o T o agi a7 A
§ o waa & gwy &, 80-90 AW
RE TY OTY Y, I A =g
e FT F AT W=y @ § 1 KR
wa A9 AT 4T 2 fF owre & 99 W
F UAAR, W K JEAT H AL AN
T@T T TH A FAT H AT FAT
q¥ | & gEiE e T AT
% gae & o7 WY 919 ey wEEEy
34T |

WE wagh ¥ aqfefwe &
Org A WUA WQu # Ieha fear 2
ag 9gT WO a1 g, WA A IJq F
e &, BT o 99 W gw e
st &1 Sy aifefaiw ey
&) oA I ARl W g A
e rm e fFar g, ww &
TW aga aAw @, WX FW qE
ag TR &1 7 A B A w9yl
#1 7Y faerar | v ¥ ©F AT AT
a1 gt & form ¥ wogd & SR s
s & @1 feafa o 1751 Gl
wgurg § 7g ot w0 g g fE
T Y A =@y Wi §, 99
A F ATt A AT FIE W9 AT
TeX ¥ Tex GHAT FAT WGy | WK
T I B "Wl 9 F=2&Y foig w7 a%
N aogd ¥ A ww g,
W W I R wEd ST Wy
ﬁmm@'ﬂ‘ﬁl

emphasized.”

WY T FT FT 0d qAy §, AW qre(w
1 AT T @ A g #Y T WA
ATEA AT Jrfegr | 2w 3T & Fw grafrs
WRAFAT AZA TE @, A wEAwTA
#1 §FT AT & 77 &, @rg w¢ {13¢
g3l ¥ AT F qT H, g7 w4 KA
w ¢ 5 gt a7 g2 @t A R
qrET @ & 1 wTT Wi #w1 zw Fed
TATHI T &7 TZFAT & AT IT HAV
% 7% 3T qET AT agF FEA Y
WY AT g WA FIA & /I AT T 5%
7§ Yo T & AL FH A0 A 0
& oY oAl ®§ T dEA F7 gAA
Tar g ) fre T & AR 97 F w9
& #g fr fa=iaTar & 5 #TT1RF 19T
qAT WX ATI9 § A AHT AT W
ey ATY, Y AT F A T 9w
w1 foarr T &, 9% 7 Af I
TaAT FTF & 7T & FHY §T TP WA
73 &%7 & | & A § fF gL OF W
¥ waeq O @ 2 wHY § HiEA ag
AT XX F & 9 TG T9T 0 Ao
ag ¢ f5 7€ A s & fag fea
et FH AGE I @ F AH
o5 oFrees wad ¥ Af W
art & @t & woqt 171 & for
Foummrasgg mRA K
oY T IFHT AT I g

“The proportion of expenditure
on new railway lines to the tofll
expenditure on railways is steadily

declining. In 1948-40 the ratio of
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expenditure on new lines to the
total expenditure on railways rang-
ed between 11,1 tg 13.5 per cent.
From the year 1966-67 this percen-
tage hag steadily gone down, ex-
cept for the year 1971-72. During
1873-74 and 1974-75 the expendi-
ture on construction of new lines
was 43 and 4.4 per cent respecti-
vely of the total expenditure on
railways. This is a very depressing
feature.”

Fauafr g fsary & a9z F sTI87
X FATAT 4.6 TTARE AT & A§ ATEAL
9T AT AY ) IO AR AR, § aE
AT A fE qT AT AT FH F FA
12, 13 97T F€ THE AEA T A
a8 & EY £ AT a5 /G AN A
At gERe §, WM W17 ST
g 7 30 Zrr fasga waega @ AT
W & faq wig A wrfaw  FEAAA
& arr wsor wfge

FIET IR ALAX §I &y,
AN wET 9T g7 AT R w7 W
M & A Al & #itw g 34y
WIq M S I e fr ok
IR gE areior UM fs T ag
T R At 3 afeT o ag 2w TR g
fr a1z & winy 91 & fry WyEdar
7 Ty war @ WX @S S, F
dfy g, uz 3 f& carfar s
Tow faw dar aff fav 1 sefae &
g wET Avgeht § e g wiT ag e
B fram &1 aom §t WX @S
fr2¥ qq e #r azew) @, @ ;T
® o€ @t argAi o G ¥k w0
ife wie g7 3fe & i T wna
T WITRY SqTEy qaT KA AOEY | AW
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Wew EQT IATAT I @ MU X qg
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& ag sz WEay 5 oGy gw foed
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g ¥ =t ¥ W wd
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@ qIAT R 1 safAw QX AYw  &wWr
q3T &1 ag Ff gr 9rar & fF avaf o9
wgdl #Y 70% Zw fads @ra ¥ el
Ig TXIAT ¥ faw saTRT WA @
WNRET e geTAT SN
1969 % a1l v QY uX 3§ & af@
Tl M IrauE & qaw o Q@
LELECICC ST SO 3 S o
HATT Y X ghU, 5% AT F wE
FATT WIT § W A @ Fy q@ s
7t ¥ 1w fewr S 0®T M 160
FOT 597 FY = T € 51T 1969
7 & < fas foew aver 59 Qe &
qar wrat ¥Wefwes &fw ¥ fog
fear war fow &' awg ¥ | w0 9@
¥ < THT | W G A A * fag
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& 1 AT %0 F areET A g pat
\ ATEY ®F EHD w7 W = § wawy
g F IAT qFAT WYX GET AAT 9T 4
14.40 hrs.
[Surr D. N. TiwARY in the Chair.]
Ta¥ am Arq g & ag wgm gy
f& wrg a2 a¥ % WA E, ¥
wsEl | ¢ dfew oEerE Y
W g9 FT /%7 § i foay <mv 5
Tgd faq gvft @ ag @Y g &&
g | aeak &7 qg FAT gadT GoqT
2 1 IFAY oF AGT TEW-FAA AU
frar & 1 Afer W@T afusrdr Tav
arr ¥ g, qE W4gY | 9T TEET
WEITH F7X € FTH W15 T(CH aqT
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SHRI P. RAJAGOPAL NAIDU
(Chittoor): Mr. Chairman  Sir, when
1 heard the speeches of the Janata
Party 1 wag mot able to hear even
a word congratulating the Congress
Government which has done so much
for the country, At least they should
have congratulateq shri S. K. Patil
or Jagjivan Ram PBabu: but I don't
want to go in their way.

When I read the speech of the
Hon. Railway Minister, I saw his
sincerity and his anxiety with regard
1o the welare of the workers and
the passengers. With regard to the

JUNE 15, 1977

1977-78—Gen. Dis. 284

workers, he has -einstatzd them and
has paid back-wages to the tune of
Rs, 1 crore and more, And because
he has paid Rs. 1 crore and more, it
might not have become possible for
him to look intg other amenities for
them. With regard to the passengers
he has provided foy the introduction
of double-decker coaches, increasing
the number of Janata trains, provi-
sion of adequate drinking water faci-
lities. instructions to manufacture a
proto-type of a sccond-class coach
with better facilities, provision of
cushioned beds in the second-class
sleeper coaches. making rescrvalions
easier, simplifying the machinery tio
settle claimg etc. This is a good be-
ginning. He has stated his policy
but he js yet to implement these
things: he has still to go a long way,

With regard to the workers, he has
not increased the medical facilities,
housing facilities, recreation facilities
and {facilities for the education and
welfare of their children,

Then, the other things which have
to be looked into ure ihe strengthen-
ing of existing lines, improvement of
uneconomic lines, laying of new lines,
electrification of lines, increasing
Janata trains, remodelling of stations,
starting of new gtations, construction
of over-bridges, under-brides and
level-crossings etc, These require
crores ang crores of rupees. But the
Railway Minister is now facing a
deficit of Rs. 440 crores: how can he
implement all these things when there
is no money with him? He can do
it only jn two ways. One is to in-
crease the fares and freight charges,
but this he cannot do because of the
uneconomic position of the people.
Now, the Railways are bearinz s0
many social burdeng because the
Railways are not only a commercial
organisation but also a public utility
service, The Railways are giving
concessions to suburban passengeis:
they are paying less than a paise for
every three paise paid by the ordi-
nary passengers. The Railways ore
also allowing a lower rate for the
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transport of coal, food-grains, ferti-
lizers, iron-ore etc, and thercfore
they are getting a lower income from
the transport of these things. Again,
the Railways are giving freight con-
cessions on goods supphed to drought
affected areas. They are also operat-
i:_\g' uneconomic lines and they are
EIving gsome extra benefits to emplo-
yees such as health and medical faci-
lities and educational facilities to
their children: All this costs tho
Rajlways a lot of money they have
to spend not less than Rs, 120 to
Rs. 150 crores on the amenities itself.

Now, why do the Railways have
to spend on these items when the
Govdgrnment has %o bear the social
burdens? In other countries, sacial
burdens are borne by their Govern-
ments. In Japan, Germany, BRritain
and other countries the Government
writes off the losses of the Railways.
They also give soft loans at a Jower
rate of interest and they share ‘the
social burdens as well. Therefore, 1
would like the Railway Minister to
consider this and negotiate with the
Government to see that a portion of
the gocial burdens 1s taken avray from
them, It would thea bs quite casv
for him to fulfil the thingg enunciat-
ed in his policy stalement, ile can
Also constitute a High Power Com-
mitiee to decide the problem of shar-
ing of social burdeng by the Govern-
ment and the Railways,

'T_‘here is another thing. When the
Railways are in debt to the tune of
Rs. 440 crores, 1 wonder why they
are giving money to the Road Trans-
port  Corporations of the States.
They have given Rs. 10 crores to the
State Road Transport Corporations,
T want the Minister to collect that
:‘1:0"9? because the Railwayy are

emselves jn debt. The Road Trans-
Port Corporations of the States can
borrow from anywhere else,

Regarding the workers,

still to be done
de, !

much is
Bonus has to be
clared ang C. D, has to be paid, In

the Guntakal Division, about a thous
sand workerg were retrenched a year
ago: They have to be reinstated.
There are daily-wage workers in the
Guntakal Railway Division: they
must be made permanent, Many of
the casual labour wer,: displaced be-
caused of the reinstatement of the
railway workmen who had partici-
pated in the 1974 strike: these casual
labourers who have been displaced
must be reinstated,

There are arrears of night duty
allowance and gvertime allowance for
the railway staff in Guntakal divi-
sion since 1973. These require to
be paid immediately.

The railways are constructing
Nadikudi-Bibinagar broadgauge line.
First, they had taken it up in con-
junction with Macharla-Guntur
metregauge line to be converted into
broadgauge line, They had taken it
up as a composite project, Ncw, they
have deleted Macharla-Guntur
metregauge line and have taken up
only Nadikudi-Bibinagar line. Even
here, they have divided it into two
parts. One ig Bibinagar to Nalgonda
and the second is Nalgonda to Nadi-
kudi. They have, howeaver, taken up
only Bibinagar to Nalgonda ling and
it is to be completed by 1979. The
money given for this js oaly Rs, 30
lakhs. It is not possible to complete
the work unless Rs. 4 crores are¢ given
this year itself. 1 would, therefore,
request the Railway Minister tn_) see
that this money is made available
for this ling in this year itself.

en. there ig a metergauge line
froTnt: Tirupati fm Katpadi which is
linking Southern railways to South-
Central railways. If it is converted
into a broadgauge line, there is no
necessity for the passengers from the
South to come to Madras then
to Gudur and then to Vijnw!llda.
They can go from Katpadi to Tiru-
pati then to Gudur and to the North.
In that way, it would be very easy
for the passengers from the South to
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~go to North. It is, therefore, neces-
sary that this line must be convert-
ed into broadgauge line,

A survey is being conducted to con-
vert the metergauge line into a
broadgauge line from Hyderabad to
Bangalore. It is quite necessary to
convert the metergauge line to broad-
gauge line from Dharmavaram to
Pakala. It wijll complete the whole
circle,. Then, a line js required to
be constructed from Kolar Goldfields
upto Chittoor to connect Mysore with
the North. It will be a shcrt cut.
There would be no necessity to go
to Jalarpet, Madras, then to Gudur
and then to Vijayawada. This line is
required to be constructed at thc
earliest,

Further, I wouid suggest that
Guntaka] division should be attached
to South-Central Railways and
Sholapur division to Central Railway.
There has been a demand for this
and if it is done, it will be better,

There have been a number of rail-
way accidents in the past. Perhaps
one of the reasons is these fast mov-
ing trains. It seems, our railway
lines are not having enough strength
to withstand the running of the fast
moving trains. Therefor2 they have
to be strengthened first. To streng-
then them they are pot having steel
sleepers. Now they are using con-
crete sleepers, They are net in sutfi-
cient quantity, therefore, they must
manufacture them in a large way. I
am giving you an example,

The Electricity Boards are manu-
facturing cement poles in the place of
iron poles. Like that if they can
manufacture concrete sleepers it is
very easy for us, Therefore, in every
Division they must see that all these
concrete sleepers are mranufactured.

There is ticketless iravelling which
ml-lst be arrested, Especially in cer-
tmn_ lines ticketless travelling is be-
coming usual. Therefore, unless cer-
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taip steps are taken it is not possible
to oollect money and increase our
revenues.

The Railway Boad is converting
many railway stations. But Chittoor
is the heedquarters of a district and
there that station ig not remodelled
even to-day,

At Pileru a flag s‘ation is neces-
sary. There is Mungilpat which is
an intermediate station and which is
only temporary and is near Tirupatd
It must be made permanen:.

SHRI DAJIBA DESAI (Koltkapur):
At the outset I want to congratulate
the new Railway Minister for his
bold decision to reinstate all the
workers who were victimised during
the 1974 railway strike. It is a good
augury that without raising the fares
the Railway Minister has submitted
a surplus budget.

1 want to mention one or two im-
portant factors regarding the rail-
ways and railway passengers, For
passenger amenitieg a sum of Rs. 4.22
crores has becn provided as per one
memorandum. The railways are
earning nearly Rs. 2000 crare: eve=
year from fares and freights and out
of this, the passenger amenitieg share
is only Rs. 4 crores which is quite
insignificant, Then jn two memo-
randa, two different figures are
given, One gays Rs. 1.22 crores and
the other one says Rs. 4.34 crores....

AN HON. MEMBER: The second
one may be the revised figure.

SHRI DAJIBA DESAI: Even so, I
want - to submit that the guantum
should be increased and made a per-
manent feature because now only
bigger stations get thcse amenities.
A number of smaller stationg do not
have any water facility, There are¢
no latrines and thera is no waiting
room. These things have to be im-
proved.

Formerly during the British re-
gime there were tree plantations and
those trees used to provide sufficient
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shelter and cool shelter for the passen-
gers. On the new stations now the trees
are not there. Even on the old stations
the trees which have grown old have
fallen. The situation can be improv-
ed with a slight modification in the
budget. A number of crossings and
other thingg cap be provided. These
are small things~but are very im-
portant for the passengers in the
rural areas.

According tg the Plap outlay 1977-
79 for the new railway lines a sum
of Rs. 230 crores 4as bcep approved.
But this year only Rs. 50 croreg has
been provided. It means, in the next
year, the Railway Administration
will have to provide for Rs. 180
crores. This type of working wil]
lead to non-spending of the outlay.
1 want to request the Minister to
convince the Planning Commission fo
that more additional railway lines
could be provided,

Demands for new railway lines
have been made during the last two
days hy many hon, Members, All
these lines are very )nportant. Those
must be included in the planaing.

It has been seen that ad-hoc deci-
sions are taken but there jg mo plan.
There are no priorities, I wonder
how the Department works, Ad-hoc
decisions, some ad-hoc planning,
some ad-hoc new railway lines—this
tyre of working must be changed.

Almost all the States in Scuth India
are covered by metr gauge eond
narrow gauge. There ig narrow
Rauge in Mysore State. There is
narrow gauge in hilly tracts. We
have been hearing during the last
thirty years that narrow gauge end
melre gauge are to be converied into
broad gauge, The process of conver-
sion iz very glow, The conversion of
line—140 or 200 kms.—Miraj Poone
took four years. Thig slownesg un-
Necessarily increases expenditure. The
Process must be speeded up. In
South India almost all metre-gauge

lines are to be converted. I request
the Minister to draw out a plan so
that people should know that these
lines are to be converted in a time
bound programme, There is another
difficulty before me. Your annual
year book tells us that our planning
outlay for 1977-79 is supposed to be
Rs. 1028 crores but jt is not shown
how many croreg are allotteq to the
various departments. Here it is given
that your rolling stock is Rs. 500
crores, npew lines Rs, 230 crores,
bridges, 129 crores and al] that, The
various deteily are mnot explained
either ip the budget proposals or in
the Memorandum,

My next point jg this. This is
about wastages. The wastage 1n rail-
way ig very large. If that can be
curtailed and the position improved
a lot of improvement could be there
and we can construct a new line for
some kilometres every year, Wast-

age should be avoided, This is a
source of corruption. This position
should be improved in regard to

wastage proper.

Regarding book-stalls on the rail-
way stations there is cnly one com-
pany which ig working throughout
India. 1 would request the Minister
to employ our »ducated unempleyed
persons to run these bookstalls. There
is only one company, Wheeler and
Co. which is working there. I would
request him to end that monopoly
and encourage our young boys. With
these words I conclude.

PROF. R. K. AMIN (Surendra-
nagar): 1 congratulate the Railway
Minister especially for certain deci-
sions which affect my part of the coun-
try ie., Gujarat. There are three
things which come out very distinctly
in regard to the development of
Gujarat.

He has firstly, already agreed to
the allocation of funds for conversion
of broad-gauge line between Viragam
and Okha. 1 would like to emphasise
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in this case that when this conversion
takes place it is always economical to
do it in the earliest possible time. If
it is done in the most expeditious
manner jt is always very economical,
angd it will gerve the purpose. It so
happens sometimeg that when mate-
rials brought for conversion are lying
on the line, and if you delay the work,
the materials are stolen away or even
blown away and after 6 months or 8
months you have to bring back the
same materials, which amounts to
a wasteful expendjture. Many times
this wastefu]l expenditure accumuiated
to a very high amount.

Therefore, I would like to urge on
the Minister that these conversions of
lines should take place in a shortest
possible time. Secondly, I congratu-
late him for accepting the demand for
Bhavanagar-Tarapore line. This de-
mand was made several years before.
So far the Railway Ministry did not
concede that demand. Every now and
then it was told that a survey is con-
ducted and that line is under study,
etc. That sort of answer only we got,
This time that demand has been con-
ceded and I hope he would provide
some token money in order to begin
that work so that within a year or
two he may be in a position to start
and complete that line in Gujarat.

The third important thing is this.
He has agreed to the conversion of
Ahmedabad-Delhi Metre-gauge line
into a broad-gauge line. Here I would
like to suggest to him that it will be
worthwhile to have the rationalisa-
tion plan for the country as a whole
and have a uniform gauge system
which the Minister would like to
evolve in this country. If this is done
in a shortest possible time, it will be
very helpful in the movement of
goods in the country. Eevn for the
economic development of the country,
it would be very helpful. He should
not stop by merely indicating that he
is thinkers of converting the Ahemda.
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bad metre-rauge line into a broad-
gauge line but he should see that it is
done in a shortest possible time.

" iror

I would like to suggest two more
things in so far as my constituency is
concerned. In the northern border of
my constituency, that is Surendra-
nagar, the area between Ahmedabad
and Rajkot, j.e., Viramgam on the one
side and Rajkot on the other, is most-
ly salt-producing area. About 20 to
25 per cent of the production of the
country comes from that area and
there is a good deal of scope for in-
creasing its production. The only
snag according to me is the non-
availability of transport facilities. At
two or three places, if g small link is
provided, probably, the transporia-
tion of salt which is manufactured in
this area will be much facilitated.
For example, there is a 20 k.m. dis-
tance only between Kuda and Dhran-
gadhra; if that link is provided. pro-
bably, fifty per cent of salt manufac-
tured in that area could be transport-
ed from Kuda to any part of the
country without much cost. At pre-
sent, salt manufactured at Kuda has
to be brought to Dhrangadhra by
public carriers which involves high
cost. The development is held up
because of that. If a small link is
provided. then probably the cost of it
could be recovered within four or five
vear's time by carryving the salt from
Kuda to other areas.

There is also another place known
as Zinjiwada; between Kharaghoda
and Ziniiwada. the distance is very
short, If a line is constructed, then
the transportation of salt would be
very convenient.

In Saurashtra area of Gujarat
State, there are many short railway
routes connected with the mainline.
This was because of the princely
States, which could not develop Rail-
ways there in an integrated manner.
Spon after the integration of the whole
area—princely state—Saurashtra has
become one area. But, there is mno
integration in so far as railways are
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concerned. There are a number of
places where the small links of 10 to
15 k.m. line could be provided. If
this jg done, the movement of goods
throughout the country and Saurash-
tra becomes easy. 1 may give you an
example. One such missing link is on
Botad-Jasdan line. Ony ten or
fifteen miles of area remains to be
linked. If a link for this small dis-
tance is provided, then the people
from Rajkot onwards to Botad and
other placeg could have communica-
tion with the maijnlines of Railways
in the country. When the cost aspect
js taken into account by the railway
administration, they should not take
the cost aspect of ten miles along with
incomz for that 10 miles, namely, the
return from ten miles but they should
bear in mind that they are providing
the missing link to the entire system
-and if they accept this view then
there are so many missing links in
this area which should be provided.

Then, Sir, I have found in one or
‘two places that although the train has
been provided—take for instance the
train between Halved and Dharanga-
dhra, where the distance is only thirty
kilometres—yet the train goas only in
the mcrning and stays there fcr the
whole day and return in the evening.
‘Now, once the train has been provid-
ed it i tetter that the frequent jour-
‘neyg between the two places are made
or the place which is further on may
be covered. Because it is only the
marginal cost which should be the
most important consideration for the
railways and not the average cost. I
shall bz happy if this aspect js taken
into account and the frequent travels
of the train are provided.

Lastly, Sir, a word about Delhi-
‘Bombay and the Delhi-Ahmedabad
trave] facilities. The hon’ble Minister
must be knowing that since 1068 there
has be:n a demand for a very speedy
train betwzen Ahmedabad and Delhi
on the metre-gauge. Tn 1968 g deluxe
train was provided for this line.
Since then wvarlous promises have
hlijen made but nothing concrete has

been done. My suggestion is that
if that if the timings of the
trains running between Delhi and
Bombay, namely, that of Deluxe
and Rajdhani are changed in such a
manner that at Baroda those who are
going to Ahmedabad con get the con-
nection of the speedy train, then the
same purpose couly be served. That
is the same convenience could be
provided only by changing the timings
a little bit here and there. So, while
fixing the timings of such speedy
trains the convenience of Ahmedabad
pasengers should be talgen into
account.

Lastly, Sir, a word about introduc-
tion of second-class air-conditioned
sleeper coach. Probably, the railwayg
might have noticed that it is getting
more and more popular. It is very
convenient. I request that this faci-
lity may be provided on a bigger scale
and in more trains. Even passengers
travelling by air or by first-class air-
conditioned would be attracted by it.
Probably, this system is profitable to
the railways. So, it must be provideq
in as many trains ag possible, and also
instead of one coach, two coaches may
be provided in some trains,

SHRI A. C. GEORGE (Mukanda-
puram): Mr. Chajrman, Sir, -hree
or four days before the Railway Bud-
get was presented in this House, our
learned friend. the new Railway Min.
siter, Prof. Dandavate was speaking
in frenzy and when I read his speech
1 was definitely feeling very happy.
But I think as he said, since the press
men were very kind to him and ex-
pected a lot from him, may be they
might have slightly misrepresented
his budget as a ‘unique budget’. But
laymen like us were extremely happy
when the Railway Minister had pro-
mised g ‘unique budget’, When we
heard him on the day he presented
the budget. with rapt attention. I felt
that it wag a colourless budget. Not
only that. I was feeling that it was
running in the reverse. He has evi-
dently pointed out that the surplus
,_q'orn an earlier estimate of Rs. 65.0
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crores is going down to Rs. 32.0 crores.
The Plan outlay is being brought
dowpn from Rs. 501.0 crores to Rs. 480
crores and there is no particular relief
Eiven to the passengers at all. So,
the surplus is coming down, the plan
outlay is coming down and there is no
relief to the passengers. But in his
speech, he has taken one full para-
graph on the Platform ticket rate.
The Railway Minister, this time, has
explained to the platform visitors
about the reduction in the platform
ticket. He might at best say that it
is a romantic budget or a sentimental
budget because it is stated in the
budget “people can go to the railway
platforms to receive their sweet ones
without much budren and with smiles
on their lips.” After a lot of thinking
Prof. Dandavate has come to the con-
clusion that it would be better to re-
duce the price of platform ticket from
50 paise to 30 paise so that people
can go to the platforms to receive
their sweet ones without much burden
and with sentiment of romance with
smiles on their lips. This is the
greatest relief that the Railway Min-
ister has given to the public. Every-
body has eagerly expected that the
budget will solve so many problems,
but ultimately it ended with sweet
smiles of those who go to the plat-
form tp receive their dear ones.

Sir, T am sure Prof. Dandavate
knows about the problems of the city
dwellers. Instead of giving a small
relief to the platform visitors, if you
kindly look at the commuters salaried
employees in big cities like Calcutla,
Bombay, Madras and Delhi and give
relief to them by way of reducing the
season ticket fare, it would give a
great relief to them and I would have
been glad to appreciate the budget
proposals. If vou look at the budget
~veech, you will find an interesting
paragraph where he says that after
Ppresenting the interim budget, he was
‘having a dialogue with the employees,
with the travelling public, officers and
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everybody concerned. On page 4 of
his budget speech, it reads like this:

“provision for wusers’ amenities
has been raised from Rs.3.88 crores
in the Interim Budget to Rs. 40
crores.”

We have been hearing that more and
more Gandhian socialist amenities will
be provided to the millions of passen-
gers. He was maganimous enough to
increase Rs. 12.0 lakhs, that is from
Rs. 3.88 crores to Rs. 4.0 crores. This
increase has been made after having
a lot of dialouge with all sections of
people, At the same time, when he
was thinking of giving relief to the
platform visitors who go there to re-
ceive their dear ones, he had not
thought of the problems of the city
dwellers. Millions of city dwellers in
Bombay, Calcutta and Madras are
travelling daily in the suburban
traing and if the season ticket fare is
reduced, it woulg be a great relief to
them. I do not want to blame him
because there was g short time since-
the Interim Budget was presented and
he was busy travelling obviously to
have dialogues with the people con-
cerned and incidently for making
election speeches also. I can under-
stand; he did not have enough time
but this is a particular problem about
passengers, season ticket holders. If
ever he were kind enough to look into
that problem. I would appreciate jt
very much indeed. instead of promis-
ing one hundreq beds and ending up
on the platform. When we look at
what he proposes to do about develop-.
ment he was skilful; he mentioned
almost every state and says he was
very keen about taking up new rail-
way lines. For the consolation of the
people of Kerala who undertake the
longest journeys he says that he is
very seriously considering the Alle-
ppey-Ernakulam line. It has been
estimated that thjs will given a returm
of 18.8 per cent; still he has reserved
it to the end of the nara and says that
he is favourably thinking about it
There is no mention about gan impor-
tant railway line—Guruvayoor-Tri-
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<hur line. I am sure his predecessors

must have given top priority to it;
there is no mention about it. Prof.
Dandavate hag pointed out at Madras
the example of Kerala where they
have come forward to give the gov-
.ernment land free; the youth of
Kerala, Shri Sudheeran, President of
Kerala Pradesh Congress pointed out,
had offereq the manpower; Prof.
Dandavate wanted other States to
follow the Kerala example. It will
yield a return of about 18.8 per cent;
still he reserved it for mention in the
last of the para and he says that he is
keen about it Coming from the extreme
south per caipta the people of Kerala
make the longest travel. Normally
any railway or any carrier will have
to think of more amenities for long
distance passengers. But the so-call-
ed telescoping of tariff rates has work-
ed in the reverse. In the beginning,
1wo or three years ago—I also share
the blame because I was part of the
government then—the first night's
journey wag spared; subsequently
even that was not spared. Then there
is the surcharge on people who travel
by the new cxpresses trains. I think
that Prof. Dandavate in his wisdom
and great experience about common
man will give some relief to the long
distance passengers, I have pointed
©out how it has worked in the reverse.
The longer you travel, the more dis-
advantageous it becomes. As I sajg I
am not blaming him; he has had a
short time; I am sure that he will take
a favourable view of these things
when he goes into those problems.
After all he is a sentimental and
romantic person.

PROF. MADHU DANDAVATE:
Why don't you have a little sense of
humour?

SHRI A. C. GEORGE: T~ put the
reverse; why don't you have a bit of
humour? T hope that when he repiles
to the debate he would announce a
few measures by which the difficul-
ties of the long-distance passengers
would be relieveq to a Ereat extent.
I also hope that he would take the

mention of Alleppey-Ernakulam line
to the three dimensional stage; it is a
good proposition commercially, with
19 per cent return; I hope he will be
kind enough to say something much
more than the active thinking stage
about that line. Sir, I may suggest that
Guruvayur-Trichur line, which also if
you go through the records is given
top priority by the earlier administra.
tion, should be given importance.

Sir, I would like to conclude by
saying that now that Prof. Madhu
Dandavate has come to have a closer
look into the problems. I am sure
that, instead of saying that the ameni-
ties will increase a classless society of
passengers will emerge. Something
more concrete will come towards the
end of this debate when he is thinking
of accepting 5 few of the suggestions
put forward by hen. Members here. I
hope he will be a bit more concrete in
in his actions.

PROF. MADHU DANDAVATE: Sir,
since the hon. Member might not be
here at the time of my reply, I would
like to say that as far as Alleppy-
Ernakulam line is concerned, the de-
cision of the railway administration is
already thers. Only Planning Com-
mission has to clear certain schemes.
The moment that is cleared we will
proceed.

SHRI A. C. GEORGE: Thank you
very much,

SHRI CHARAN NARZARY (Ko-
krajhar): Mr. Chairman, Sir, while
speaking on he Railway Budget pre-
sented by the hon. Railway Minister
of our new Janata Government. I
want to make a few observations,
without going into many statistical
figures. Many things have been said
by many speakers already and I de
not think it necessary to dwell upon
innumerable facts and figures con-
nected with the administration of the
railway department. I have come
from the north eastern region of India
(i.e.) Assam. As you know, Sir,
Assam is the corridor of a number of
hill states viz.,, Arumachal, Nagaland,
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Meghalaya, Mizoram etc. and for the
pople of those terrains, the only con-
mecting link is the railway line through
the sate of Assam. But nothing has
been done for the improvement of the
railway communication in the state
of Assam. There is only one metre-
gauge line including another branch
line. The broad-guage line whicn has
been extended from Bengal border to
Assam covers a length of about 40 or
50 miles alone. As you know, Assam
is richly resourceful in timber, minaral
oils, bamboo, jute and many other,
things. All these resources are con-
tributory factors to the backbone of
the national economy. But due tr
lack of sufficient railway communica-
tion system in Assam_  there has been
a serious problem of transportation of
these forest, products, mineral pro-
ducts and other things. When the
Chinese invaded Assam in 1962 and
India lost the fight, all of a sudden we
heard the message over the All India
Radio at night when Jawaharlal
Nehru declared, “I am sorry: Bomdila
has fallen' 1 have referred to this
because there is a deep-rooted feeling
in the people of the whole of the
north-eastern region that that the
Centre does not give due weightage to
that region and perhaps even if Assam
or the whole of the north-eastern
region falls into the hands of some
Yoreign forces some time, New Delhi
might again escape from the responsi-
bility by merely saying. “I am sorry:
the north-eastern region has fallen!”
This indicates clearly that there has
been a profound sense of deprivation,
injustice add of being neglected by
the Centre”A I feel that the people of
the north-dastern wegion have to be
taken into confidence while formulat-
ing development schemes for that
Tegion. We are sraid that there is a
general feeling among the people of
that reglon ‘that the entire area has
been treated as a commercial colony
by the Centre. 1 have also heard some
responsible 'persons in New Delhi
saying that there is no administration
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at all in the north-eastern region
beyond Bengal. Why is this feeiing
in the national leaders, I do not under-
stand Sir, from the point of view of
national defence, and for strengthening
the national economy and in the best
interests of the most neglected people
of the North-eastern region, this ques-
tion has to be seriously looked into.
Our leaders very ofyen said that all
the people, even the people in “he
most interior arcas, should mingle up
themselves with the national mains-
tream and we are prepared for that.
Last time I said that the people in the
Narth-Eastern region are no less
patriotic than the people of any cther
part of the country. But to =nrure
a sense of security those people have
to be taken into confidence and their
services, their strength, their energies,
can be utilised best for building a
greater nation.

As we have seen. Sir, before the
construction of the Brahmaputra rail-
way bridge, Assum was divided into
two parts like East Germay and West
Germen-- and to get the Braoamaputra
railway bridge constructed, the people
of Assam had to launch a vigorous
agitation. We have got the I3rahma-
putra rajlway bridge now and it has
linked up the other interior parts of
the State with the nation itsclf and
now we require more. As has been
suid yesterdny by one inoa. Member
from Assam, cnother bridge over the
river Brahmapuit-a has to be cen-
structed at Jogighopa and you will
see what “14ppens to the national
economy.

Sir, I want to draw the attention of
the hon. Railway Minister to one thing.
There is a local train running between
Dhubri and Gauhati and throughout
the ,year this local train has been
running without any conductor. No
conductor travels in that train. As a
result of that w+ have many ticketless
persons and thefts and robberies take
place very often. Because of this
reason .I am svre the hon. Railway
Minister will louk into at.
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There are many railway stalions
where there are no waiting sheds as
a result of which large numbers of
passengers have to face many hard-
ships in the rains and scorching heat
of the summer. In many rai'way
stations there are no over-bridges, as a
result of which serious accidents take
place very often. In my own home
town of Kokrajhar, there is a timber
Hepot, wherefrom valuable timbers
uare carried to this part of the country.
That timber depot is just in the heart
of the town; and there is a lcng-
standing demand of the citizens of
Kokrajhar for shifting the timber
depot to another suitable place a little
kway from Kokrajhar town. That
has not been done. The hon. Railway
Minister, I am sure, will look into it.

Sir, we can go on gnumerating many
problems which we have been facing
in the north-eastern region. 1 oniy
appeal to the hon. Railway Minister—
who in not here just now—thrcugh
you, that in order to infuse a sense of
security and protection in the people
of the north-eastern region, something
novel has to be done. During the last
30 years of independence, much could
not be done by the previous Congress
government as we expected. The new

Janata government has assumed power °

very recently. And so, at the moment
we cannot expect much from the
Janata government of ours. However,
I am very much optimistic that this
new Janata government will do much
for the backward regions of the
country. The people of the north-
eastern region must feel that they are
secure and very close to the other
parts of the country. With these few
words, I conclude my observations.

SHRI B. K. NAIR (Muveli Kara):

T would like to compliment Mr, Dan-
davate fori- presenting a status quo
‘budget. ' He has been promising some-
thing wonderful. Before the presenta-
“tion of the budget, he was -going about
addressing meetings and saying that
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it was going to be a unique packet;
and that it would give many benefits
to the employees. In that respect,
hardly anything has lyeen done. From
the larger, national point of view, I
d#hould say that since he has not
yielded to the temptation of imposing
any new burden on the people, Lo that
extent he has to be complimented.
And people have to be thankful to
him.

Every time a budget is presented,
we in India become apprehensive that
some import or the other, some new
method of pinching our pockets or the
other will be devised by people in
authority. The eve of the budget
used to be a sort of period of night-
mare.

16.10 hrs.

[SHrI M. SATYANARAYAN RA0 in the
Chair]

Let us say to the extent that he has
not made any new addition, some new
extra burden, on the travelling public,
to that extent we must be thankful.
We are living at a time when we have
to be thankful even for these small
mercies. We have to be thankful to
him, and I believe Professor Danda-
vate is expecting us to be thankfu
to him, for reducing the platforn
ticket rate from 50 paise to 30 paise
Anyway, he would like himself to bt
congratulated. Let him get his dw
share of it.

Looking at the railway budget from
the national point of view, from the
all India point of view, it has given
some relief, because it is not imposing
any new burden. But, from the point
of view of the people "o Kerala, I
should say that the budget has been
most disappointing. We in Kerala are
used to this sort of treatment, not only
fromy the Railway ,Minister but, 1

think,. from all the Ministers of jhe

Government of India. For the last

.80y yeuss I know this has bgen eur

experience, not only in the matter of
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railways but also in matters like in-
dustrialisation, getting our share in
the financial assistanoe ete. Through-
out the attitude of the Government of
India in these matters has »n:en
step-motherly.

Look at the picture of the railways.
There are no plans for development
of railways in Kerala. We expecied
from a Minister like him, a leftist
himself, a plan-oriented budget which
will cater to the needs of the weaker
sections and backward areas. If vou
look at the figures in the Railway
Year Book and if you analyse the
figures, you wiil find that whereas Lhe
average ail India flgure of rail ’ines
per million of population works out
to 110 kms, ™ Kerala we are getiing
not more than 42 km of railways. I
have been hearing for the last ‘ew
days the grievances from various areas
like Gujarat,” Assam and Bombay and
their demand for laying additional
lines. But if you look at the picture
of Kerala, it is only 42 km for one
million [population. Whereas it is
very much higher in these States,

Prof. Dandavate says that he is
keeping in his mind the question of
development of backward areas and
that we would be getting our share
in due Tiffie. “While for other nreas
he held out concrete proposals for
developments of new lines, for addition
of new lines and for development like
converting the metre gauge into broad
gauge and all that, in Kerala, who
heve 42 km of railway line for one
million population, are supposed to
be satisfred, supposed to be content,
with a mere promise that the Alleppy-
Ernakulam line will be coming in due
course and in proper time,

The main point for consideration 1is
that Kerala is not like the rest cf
India in the sense that you have a few
urban areas and then more of villages,
whereas have on the gther hand an
urbanised conglomeration of villages.
There is no vacent place where one
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village ends and another begins, or
where one panchayat ends and another
begins bécause the entire area is
heavily populated. For instance, in
the Allepy-Ernakulam line which you
are talking of, the density of po-ula-
tion throughout the area is not less
than 2,000 per 3q. mile. Whether it
is a rural area or sami-urban area,
the populpation is more than 2,000 per
sq. mile. That is one of the densest
populated area in the country. But
in spite of this heavy density of
population fhere is no railway line
connecting the two towns.

Alleppey used to enjoy a predo-
minant position in the days when
Travancore was a Separate State. It
was the centre and hub of industr:al
and commercial activity of Travancore,
Even now it is a manufacturing centre
of cocoanut oil, coir etc., and is an
export centre of tea, cardamom,
pepper etc., but it has been languish-
ing, and the people there have bcen
moving from poverty to poverty. The
population has been increasing, but
unemployment has also been increas-
ing correspondingly.

So, when we request the Govern-
ment of India to give us the bencfit
of this small railway line connecting
Alleppey with Ernakulam, we are
asking for the barest minimum. Why
should he deny it to us, why shouid
he deny us the average km. length
which is due to us at the rate of 100
per million of the population? We
are certainly entitled to much more
than 42 km. The Alleppey-Ernakulam
line is only about 35 miles.

There i8 a long list of representa-
tions made to the Government of India
in this connection, at the level of the
Ministers and even the Chief Minister,
to get this short line, and Mr. Danda-
vate is making a promise that it will
be considered in proper time. Why
should we be denied the privilege of
getting the minimum average length
of railways which is availuble to the
rest of the country? I think, therefore,
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that the barest justice demands that
the Kerala region should be treated
separately for the development of
railways. So long as any area is below
the average of 100 km, due attention
should be paid to it to bring it up
to the minimum™level and then only
shpuld he go in for development of
areas like Gujarat.

A State like Kerala has all the
potentialities and economic resources,
availability of electricity, water, land
ete. Only railway transport is lack-
ing. So, the Government of India
should take particular interest in the
development of this area and give it
due emphasis.

Shri Dandavate has referred to the
need of developing the backward areas
in his speech, but has he ®#een able to
identify these backward areas?
Kerala is one of the most backward
areas. Our district of Alleppey has
also the unenviable distinction of being
notified as a backward district. I am
not speaking in anger, but in all
humility I would appeal to him to
look into this matter. He sghould not
lake the plea that the Planning Com-
mission is standing in the way, because,
a‘ter all, that is also a part of the
Government of India. Every organi-
sation in the State worth the name
has been clamouring for this line. The
Government of Kerala has offered all
Government land for the purpose of
this railway line us also the requisite
number of sleepers, but still it is being
held up. There are, however, two
railway lines the construction of which
is heldup, although, together they
will not cost more than Rs. 17 crores.
One is Guruvayur-Kuttipuram ‘ine
which will not cost more than Rs. 11.5
crores and the other is Alleppey-
Eranakulam line costing not more
than Rs. 5.5 crores. It is m part of the
development and after development,
the money Invested will come back to
' the railways. This is the demand of
the entire people and it has become a
sentimental {issue for them. The
Population in the area s 2000 per sq.
Miles and the population of Alleppey
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is over 2.15 lakhs. Alleppey js a
commercial and industrial centre out
it has been languishing because of the
lack of a railway line. The Govern-
ment of Kerala has promised to give
us a gift all Government land and
wooden sleepers required for Lhe
purpose. Youth organisations have
also offered ‘sharmadan’ so far as the
earth work is concerned. I would
request the Minister to take up these
projects immediately.

As far as labour relations are con-
cerned. I am thankful to him that he
had assured in a meeting with the re-
presentatives of the NFIR, his
sympathy and full cooperation. As
one connected with the INTUC to
which the NFIR is affiliated, I want
to assure him that we shall extend to
him our full cooperation to him. But
then we expect that the Minister will
not shirk the responsibility of meeting
the demands of the employees on the
plea that they will be negotiated later
on. Actually as a model employer,
he should m%%ke a start by granting
an increase in their DA corresponding
to the 125 per cent increase in the
cost of living last year. He should
also announce grant of bonus at the
rate of 8.33 which has been acceptel
by Government as deferred wage and
also the return ot compulsory deposit
amount. He should not take the plea
that the whole thing is being examined
by the Government.

Regarding, participation of labour in
management, we feel it should not ke
confined to discussions regarding im-
plementation of decisions, the workers
should be consulted also in framing
policy decisions. From that point cf
view, if full cooperation is extended
to the federation, we assure you that
you will get our full cooperation.

The other day, Shri George Fern-
andes said that 1974 strike was a
political one. Admittedly, it was aw
agitation motivated by political in-
terests. And nreliefs anounced and
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measures implemented by the present
Government amount to resorting to s
political solution to a political issue.

But while on fhis, let us not Torge?
that there were also other agitations
like those conducted by the loco staff
and station masters since 1971.
Many of such employees had to face
disciplinary action and suffering. It
is but proper that justice is done to
them also. Whatever losses they have
incurred as a conaequence of such dis-
ciplinary action should be restored to
them.

1 would conclude by saying that we
from the NFIR hope to have all neces-
sary opportunities of having further
discussion with the Government and
the Railway administration, at the
central level on various matters. in-
cluding policy matters. In regard to
extending recognition to small localis-
ed wunions. category-wise unions, 1
don't feel it is advisable to encourage
them. It may yield temporary advan-
tages. But the consequencies, it will
disrupt the centralised trade union
movement. The Railway Minister
has been telling the workmen tha'
he would listen to grievances only if
they come through the recognised
unions. It would be in Board's own
interest and in the interest of workers
also and in the interest of peace and
happy industrial relations for the Rail-
way Administration to recognise only
the central federations and not the
local category-wise unions. The doorz
of the federations mre wide open to
anybody who wants to come in. The
employees can choose either of these
federations. ~ The main objective
should be helping the consolidation of
the centralised trade union movement
rather than strengtheming small lnca-
lised unfons. I hope, the hon. Minister
"will never yfeld to the temptation of
seeking peuce at the cost of the conso-
!Mdation” of the céntralised frade union
movesient.
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gafar gz sfaa & fd 2w
qfw?‘aa‘fﬁ.agfha EECi
74 Y nar g, ¥w fr=d faay qx
FTH K1 sl § Il & F [T
afeg 1 e e’ F
WTRTT T/ I A 23 AIWI, 1972
#t wWa fafaex g @ g9
omdm foar mr o

“The Railway Minister assured
the House that those required for
Defence purposes would get priori-
ty.”

3y

(H. T. 23-11-1872)

ag ¥t wg1 amAT @ R 2w ¥ 349 faA
¥ § 199 faw qva¢ fefowm B,
wafen 3= & & fer sy aaef & o
¥71 gure @ fr o Pefgwa & agy
T war § faavea &, @ faey @@
fa& & WX 97T S AT FTEE @Y
AT &, S (sitg g FY WY q1AEt Y
wifgd | g a1 F Fgv waw §

“For instance, a railway line will
be preferable in areas that are li-

berally endowed with mineral re-
sources.”

(Times of India, 25-12-1972)
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%) @7 WSOT AT Jw wq & fag
gqaTE AT E |

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Chairman, Sir, at
‘the outset I welcome the budget pre-
sented by the hon. Railway Minister
which can be described and has
been rightly described by many a
mewspaper as a ‘pedestrian budget’. 1
warmly congratulate the hon. Rail-
way Minister for having taken a de-
cision to introduce in the coming
Yyears classlegs Janata trains, for al-
lowing the labour to participate in
the management, for the decision to
restructure the Railway Board and
for expeditious action in restoring
normal situation in industrial rela-
tions on the Railways and in healing
the scars of the railway strike of 1974
and of the Emergency.

But, Sir, while congratulating him
and while welcoming the budget, I
am sorry to mention that the people
of Konkan are very disappointed be-
cause they have not got any relief
under the present budget, The peo-
ple of Konkan are very sentimental
on this particular issue, and the hon.
Minister of Railways is well aware
of this particular position, I would
remind the hon. Railway Minister of
the meetings which he addressed in
his constituency and in Bombay.
Whenever he was asked to speak, the
people who had collected there to
listen to him used to say in achorus:
‘Please tel] us about the Konkan Rail-
way', and every time the hon. Rail-
way Minister told them to wait and
see the budget that was to be pre-
sented by him. I have read and re-
reac the budget, and it pains me to
find that this particular Konkan rail-
way line has not been included. 1
am aware that the hon. Minister s
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very sincere about this  particular
project, but it seems that there are
certajn difficulties in his own way.

There are no two opinions about
the fact that this particular region is
backward and poor; not only that in
the report that was presented by the
Committee on Inaccessible Areas in
1960, many parts of my constituency,
i.e., north of Ratnagiri, have been in-
cluded and mentioned as inaccessible
areas. Perhaps, the hon. Members
here may not be knowing that there
are no communications in this parti-
cular area, No doubt, for the last
seven years there has been an air-
strip there, but the people are ta be
satisfleq only by seeing that VIPs
planes land and VIPs embark and
disembark. As far as other communi-
cations are concerned, particularly
steamer navigation, there js port; an
all-weather port jg being constructed;
the construction has been going on
for the last seven or eight years. The
Members will be surprised to know
that. in the real sense, it is an all-
weather port inasmuch as last year,
in all the twelve months no steamer
could touch the port except for one
week prior to the Lok Sabha elec-
tions. There are no other communi-
cations, and people are strandeq on
many occasions, especially in the
monsoon when steamer communica-
tions are completely stopped. The hon.
Railway Minister js well aware of
this position. I may invite his atten-
tion to the speech which he delivered
on 28th March wherein he has stated:

“1 will {nitiate the
steps in this connection.”

necessary

1 had also asked a Starred Ques-
tion to which the hon. Minister rep-
lied on 5th April, 1877, as follows:—

“This matter will be pursued
expeditiously with all vigour so ®%
to enable taking up of the Konkan
railway line..”

In the present budget speech made
by the Minister, he has stated that
it can be taken up early. =
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Thig kind of promises and assuran-
ces are being given to us for the last
ten yearg and, if I may say so, we
are all fed up with thizs particular
type of promises. I would like to
know the difficulties experienced by
the Hon'ble Minister and 1 would re-
guest him to tell the House his diffi-
culties in regard to the non-inclusion
of thig particular Konkan Railway
project in this particular budget,

I would like to make one other
suggestion to the Hon'ble Minister.
Instead of calling this particular line
the Konkan Western Railway, because
it passes through several States, I
« would guggest that this should be
styled as the Sagar Railway  since,
as the Hon, Minister knows, the line
. is parallel to the coastal line, If he
wants to indicate the geographical
situation....

PROF, MADHU DANDAVATE:
That would not indicate that it is on
the western side.

SHRI BAPUSAHEH PARULEKAR:
You can call it the Sindhu Sagar
Railway because the Arabian Sea was
known in history as the Sindhu Sagar.
That would denote that jt ig on the
western gide and also that it ijs a
Sagar Railway.

Now, coming to the difficulties, it
seems from the speech of the Hon.
Minister that resources are being
mobiliseq for this purpose in consul-
,tation with the Planning Commission
anq the Ministry of Finance. In this
ctonnection. I may invite his attention
to the Report of the Public Accounts
Committee to which my colleague
Mrs, Gore made a reference. The last
Paragraph gpeaks about the resources
'nd, in as much as it is beneficial, I
Would read that small paragraph.

“The Committee also fee] that
top.most priority shnulg be given
to the construction of new lines in
the areas where no lines have so
far been constructed since indepen-
dence. Since the construction of

new lines in hilly, backward and
undeveloped areas is essential for
the economic development of hese
areas, the Committee desire that
the General Revenues and the Gov-
ernment should subsidise the Rail-
ways in the matter of construction
of new lines in such areas, just as
some other incentives in the form.
of tax exemptions, provision of faci-
lities on a priority basis are being
given for accelerating the develop-
ment of these areas”.

I would request the Hon, Minister
to bring this particular paragraph to
the notice of the Hon, Finance Minis-
ter and the Chairman of the Plan-
ning Commission.

Apart from this I would like to
make a request to the Hon. Minister
about one other thing. The Hon.
Member Mrs. Gore referred to the
ratio of the amount spent on the
Railway vis-a-vis the position of ex-
penditure on new lines. This year it
is only 4.6 per cent and this percentage
has been going down. I may invite
attention to the position of 1971-72:
the raito was 13.5 per cent when the
total expenditure of the Railwayvs
was Rs. 190.04 crores. If the position
of funds evailability and amount spent
on new lines in 1971-72 is taken into
consideration, more funds should be
made available.

Now, my friends have obliged me
by making some calculations. If, on
the basis of 4.6 per cent the amount is
spent on the construction of new lines,
about 600 years would be required for
doubling the railway lines in the
entire country. I would therefore re-
quest the Railway Minister to increase
the percentage in this particular con-
nection.

1 would like to submit gne thing for
the information of the Hon. Minister.
I came to know from the Ministry
that the construction of this particular
Railway would take about ten
years as the distance is 867 kilo-
meters about 2000 small and
big bridges are to be constructed. apart
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from tunneis of a length of 24 to 28
kilometres having to be bored. "In the
circumstances, if this particular pro-
ject ijs not taken into consideration
this year, 1 feel that it would take
many, many years.

1 would also invite the Hon. Minis-
ter’s attention to another fact. The
Hon. Chief Minister of Maharashtra
was kind enough to call the MPs of
Maharashtra for considering this par-
ticular project and he has promised
to give free land. In addition he has
sajg that he would consider the ques-
tion of supplying fuel for the cons-
truction of this particular railway
line. If this fact js taken into con-
sideration I feel that the cost of this
project can be reduced by about Rs.
30 crores from the estimated Rs. 230
crores, Under the circumstances. 1
would request the hon. Minister to
consider whether in view of the sug-
gestions made by that particular
‘Committee and the promise made by
the hon. Chief Minister, this particu-
lar line could be taken into conside-
ration. In any case. I would appeal to
the Railway Minister that instead of
giving assurances and promises, he
should give us a deadline, as to in
which year this particular proj-ct
would commence Let it be 1981, 2300
or 2005, tut a dead’ne must ke in-
dicateg to us. I would request him
to take in‘o consideration thzse cir-
cumstanceg and incluie this project
in this budget itself.

SHRI G. S. REDDY (Miryalguia) :
Mr Chairman, Sir, Several Members
of Parliament. sovecially from Andhra
Pradzsh, have already drawn the at-
tention of the hon. Minister about the
urgent need for the Bibinarar-Nadi-
kudj railway line. At first. it was
thoucht that it was g composite pro-
ject including the conversion of Gun-
tur-Macharla meter gauge line into
broadgauee line, but lately, the
Guntur-Macharla conversion line has
been exzluded from it. I don not know
the reasons behind that. Even the
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line between Bibinagar and Nadikudi
has been divided into two phases. The
first phase starts from Bibinagar to
Nalgunda and the second is from Nal-
gonda'to Nadikudi. For the first phase
only Rs. one crore has been sanction-
ed in this year. According to the
estimates, Rs. four crores are required
in thig year, And, thereafter Rs. three
Crores every Year aré required in
1978, 1979 and 1980. They say that
the first phase will be completed in
1981. If these amounts are not g:ant-
ed, even the first phase will not be
completed by the due date. I do not
know, if another decade would pass
before we see this railway line com-
pleted. I would, therefore. request that
due attention should be paid to this.

Members of the Legislature in
Andhra Pradesh through the press angd
platfcrm have been agitating for the
starting of this line. At first, this
line was started in order to exploit
the rich oroducts from the Naga-juna-
sagar area, but therea®er, tha Rail-
way Board has nnt given it the prio-
rity with which this project was
started. The rest of the country re-
quires the rich products produced in
this srea. [ do not know, why the
Planning Commission is hesitating to
gran* more funds in order that this
“n-lk mew he romn'etaq early, 1 wish
that the FPlanning Commission gee the
neccessity of exrploiting  the rich re-
sources of this area and saunction the
funds required for this.

The first phase of this work has
pone uct” 30 kms. only, whereas the
distance is 50.80 kms tn rea~h Nal-
gonda. The whol» di<trict o Nalgond>
does not have anv raflway line except
fa= ahnut ten miles in one corner of
the district The whole district is
backward, [ en=e from Mirvalguda
constituency in Nalqunda district and
we feel the urgency of onenin® u"
this area so that the rich products of
the area could be exnliniteq tn the be<t
advantage of the country. I hope. the
hon. Minister would eive due atten-
tion to what I have said.
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SHRI YASHWANT BOROLE (Jal-
gaon): Mr, Chairman, Sir, 1 welcome
the budget on the ground that it is
unconventional ang unorthodox, My
learned friend on the other side, hon.
Mr. George, ex-Minister of Commerce,
after probing into jt could not find
the democratic and social perspective
that has been adopted by the hon
Minister for Railways. We may under.
stand that for several years we have
been proclaiming that it is the Railway
Bpard which does not allow us to func-
tion in a free way. May 1l remind you
of the constitutional provisions which
make the Railway Minister as tif® head
responsible and also vest in him all
the necessary powers, The Railway
Tourg hos Leer meocly . ouitozing €3
an advisory body to formulate the
policy and as an executive body just
to carry out the development prog-
rammes. So it is the Minister concern-
ed who matters and it is his view that
shall be reflected in the Budget and
the present Budget as it is and which
has been presented this time if com-
pared with the previous one that was
prepared for the last year, will make
it a clear departure in certain aspects
of the matter, Angd the first aspect of
the matter is as regards decentralisa-
tion that has to be brought into in the
administration of the railways. There
is also a provision for a Janata train.
Some of us with our traditional and
orthodox views may not relish the
idea of a Janata train but ultimately
that has to come.

Mv submission so far as the tract
of Khandesh is concerned is that
the Jalgaon district supplies every
vear 12,000—14,000 banana wngons.
We pay to the rai'way sdministration
freight to the extent of Rs. 4-5 crores
and here I want to bring to the kind
notice of the Rallway Minister that
the freight that he is charging us is
Mghly exorbitant. We realise per
Wagon Rs. 10,000 and out of that we
Pay Rs. 3000 as railway freight. I am
aware of the varlous factors which
e involved in fixing the freight. I
know it fs not the normal freight, it
18 a special freight that has been le-

vied, It is the economic factor that
is worked out in the railway admi-
nistration. That we know. There is
no competitive motor transport which
is available in this particular long-
distance journey. But, the Railways
should adopt 5 socialistic view and
the railways should function not
merely as a commercial organization
ut even as a socialistic concern.

The agriculturists who grow these
bananas are hard hit as also the con-
sumers. I may place before the House
that our plantains do travel in air-
conditioned coaches also. I mean to
say thereby that the freight of Rs.
2000 charged per wagon of bananas
from Jalgaon to Delhi is much more
than the fare for that much air-con-
ditioned acecommodation. 1 request
that the hon. Minister will think of
this aspect of the matter We are
hard hit on this account, both the
consumer as well as the producer.
The area wunder bananas is going
down day bv dav. This is a poor-
man’s fruit and contains a lot of pro-
teins and it shou'd be made available
at cheaper prices and s=o it deserves
a lot of encouragement., I shall point
out that charge from Bhusawal in
1949 was only Rs. 580/-. In 1970 it
had become Rs. 1964/-. By the rre-
sent time it is Rs. 2.840/-. This be-
comes highly un-economic gs com-
pared to the various other commodi-
ties. 1 may point out certain illustra-
tions which will show the disparity
between the prices charged and their
arbitrariness From Tawi to Azad-
pur (De'hi) for a distance of 577 km.
the charge for apples is Rs. 585 i. e.
Re 1.00 per km. From Bhusawal to
Delhi—distance of 1093 kms.—the
charge is Rs, 2840.00 There is no
reason whv there should be such a
disparity between the different sec-
tions. I shall urge that the hon. Mini-
ster should adopt as far as possi-
ble an equtable view and more so
in case of farmers who are said to
be the back bone of this country and
who are to the extent of 70 per cent
of the population.
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SHRI G. NARSIMHA REDDY
(Adilabad): I will not go into the
details which have already been gealt
with by my predecessors. 1 would
like to bring to the kind notice of
our Minister the figures of receipts
and expenditure shown in the Budget

which was presented the other day.
When we compare the figures of
1976-77 to 1975.76 the gross traffic

receipt is Rs. 210.54 crores. Now the
hon. Minister has estimated the same
receipts to be about Rs. 122 crores.
Of course, 1 cannot say what may be
the reason of expecting less income
this year than the last year. Last
year expecteq extra earning was Rs.
21054 crores and the expenditure
was Rs. 108.22 crores. Now the hon.
Minister is expecting earnings of Rs.
122.69 crores and he wants to spend
Rs. 110.46 crores. I do not understand
at all why do you expect less in-
come as compared to the last year
and why do you want to spend more
amount than the last year? This is my
first point.

My second point is regarding the
amenities to the passengers. This has
been touched upon by so many friends
of mine. The hon, Minister is going
to spend a toal sum of Rs. 434 cro-
res on amenities. The amount to be
spent on amenities for the Railway
empleyees is Rs. 70.49 crores. ] am not
against the amount to be spent on
their welfare. But anybody who
goes through this Budget the pengple
of this country—may have a doubt
whether this Budget is for the wel-
fare of the employees only or are the
Railway authorities going to think
about the welfare of the passengers?
There are about 5,000 and odd stations
in our country and there are many
stationg in our country which do not
have drinking water facilities. 1 am
not requssting the Minister to provide
air-coolers or cold water everywhere,
But I am requesting him to provide
the minimum necessity of the passen-
€ers especially in the remote areas
wherever we have got small railway
stations. Drinking water is a must,
1 request the Minister to provide this
minimum necessity to the passengers,
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17 hrs,

Then, when you compare the in-
come of the different rallway zones
what you find is this. The NE and
NF railway is running at a loss of
the order of Rs, 12.6 crores and
Rs. 11.8 crores. While other railways
make sufficient profit, these are mak-
ing sufficient losses. Are the people
travelling without tickets? One won-
ders what the reason might be. It
is a matter of surprise to any person
who goes into this aspect in the rall-
way b}adget.

Without expenditure the Railway
Minister can give certain amenities,
I will bring certain instances to his
notice. In respect of sleeper coaches,
if at any particular station the allot-
ted quota is over, we see today boards
hanging, saying, berths will allotted.
They get into the railway platform,
wait for train to come and the TTI
or whoever it is, gets down from the
train and there is a great rush and
within the short time of 5§ minutes
or 10 minutes that the train stops
there there is a lot of confusion and
great rush and you can well imagine the
scope for corruption there. Why can-
not all these things be done before
the train leaves the previous station?
Why can't the authorities tell us how
many seats are going to be vacant,
how many berths are going to be
vacant ard al!l that? All these are
possible h~cause we have telecom-
munication facllities on the railways.
Belore the train leaves the previous
station. to the next station you can -
give this message. You can tell them
what are going to be the vnca_nt .
berths and wherever you have wait-
ing list that can be accomodated. -
A"l these things are possible and can
be done. When so many rassengers
are squeezed on the platfrrm ther€
is such a great rush that you find
scope for large-scale corruption. With
these words 1 request the Rallway
Minister to consider the suggestiors
which I have made ang I thank the
Chair for the opportunity given to me€
to speak on the Budget.
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THE MINISTER OF RAILWAY
(PROF. MADHU DANDAVATE):
Mr. Chairman, Sir, at the very outset
let me express my gratitude to the
members on both sides of the House
who have given expression to their
goodwill and hoped that I will be able
to execute various plans effectively
in the course of the year. I will re-
ciprocate that goodwill and 1 will
proceeed to point out that I have
taken congnisance of some of the im-
portant points that have been raised
from both sides of the House.

At the very begining I would like
to make reference to a grim tragedy
that I myself witnessed 110 k. m.
from Gauhati where the well-known
Tezpur express collapsed and as a
result of that 85 persong died. I had
already laid on the Table of the
House an elaborate statemnt giving
various facets and wvarious aspect of
this tragedy,

There was some misunderstanding.
Some Members, while referring to the
Statement, said that the Railway
Minister had painted the tragedy as
an act of God. Sir, I might persuade
many hon. Members to intervene in
this debate. But, it has not been my
Labit to import God into the debate.
I there was a reference to the act of
God, it was because of the fact that,
when the Additional Commissioner
of Railway Safety who conducted the
preliminary enquiry brought forward
his preliminary findings in his report,
he had specifically mentioned that no
railway employee was responsible for
this tragedy and there, in his report,
he said that it was an act of God, It
was just an English phrase. All that
it means is that it was a natural cala-
mity, I haq put those words in ‘quo-
tes” to indicate that they wera not
my words but the words that were
picked up from the preliminary find-
ings of the Additional Commissioner
of Railway Safety.

After that a few Members of this
House had expressed certain doubts
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regarding the correctness of these
findings. I do not go by the number
of persons who raised the doubt. Feor
a democrat, doubt is important. How
many raised the doubt is not impor-
tant at all. That is the way we have
been trained in politics and, therefore,
for a sensitive man like me when I
find a doubt in a few collagues of
mine—a few Members from that side
and some journalists in Assam had
expressed certain doubts regarding
the findings that had been brought
and publicly debated—whether the
Irrigation Department of the State
Government is responsible for some
aspects of the tragedy by not open-
ing out the sluice gates, all doubts
had been expressed and Ssuspicions
had been put forward, under such a
situation, the only path that was open
to a democrat was to respond to the
demand of the people and, therefore,
I had decided—I wish, to make a cate-
gorica] announcement to-day—that we
shall not rest content only with the
findings made by the Additional Com-
missioner of Railway Saftey but we
shall aproint a judicial commission
to probe into the entire matter. I am
sure both sides of the House will
appreciate the spirit in which I am
making this suggetion—rather the
announcement,

Sir, I was very happy to find that
there were certain changes in the
tenor of the debate. I was extre-
mely happy to find that Shri Qureshi
was in his full spirit and he“had
captured the militant spirit to cham-
pion the cause of railway labour, It
is a great gain to us that after the
relaxation of emergency he has cap-
tured this spirit. I was very happy
that my colleague, Shrimati Parvathi
Krishnan also restored the militnncy
in championing the cause of labour—
no doubt that restoration had to come
after the relaxation of the emergency—
and credit pgoes for this charming
lady's restoring that spirit of mili-
tancy and championing the cause of
labour and I shall reciprocate to that
particular gesture.
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= Now, let me start with replying to
some of the points that had been
raised by various Members of the
House. Let me begin with the speech
of Shri T. A. Pai. Sir, as 1 know Shri
T. A. Pai, he is a man with a sound
understanding of the economics and
therefore, I was astonished to find
that he fumbled and blundered at the
very first point with which he began
his enunciation. Firstly, 80 per cent of
his speech was the denunciation of
his own past administration in the
Railways. 1 have no quarrel. He
was So objective that he felt that his
objectivity must land him into criti-
cism of his predecessor and. probably,
in that spirit, he did it. I have Mo
quarre]l with that. But, when he
came to the criticism of the budget
for 1977-78, he fumbled at some of the
basic fundamentals as for instance,
regarding the eriginating rail traffic,
he said that whereas the Minister's
1977.78 budget suggests an estimated
originating traffic of the order of 220
million tonnes. he said this is no pro-
gress at all and quoted the figures
of 1969-70. He said in 1969-70 the
originating traffic was 207 million
tonses and now the new Minister has
sucgested originating traffic of the
order of only 220 million tonnes. How
slow is the progress! And he said
from a radical Minister we did not

expect slow progress at all,

Sir, T will point out the fallacy in
his argument here. 1 fail to under-
stand how he is trying to compare
two dis-similar figures, 1t is g ele-
mentary proposition both in econo-
mics and mathematies that when
comparisons are to be made the com-
parisons must be made amongst like
sets and like entities, What was the
figure of 207 million tonnes in 1969-
70 which he quoted! That particular
tonnage was inclusive of 34 million
tonnes of non-revenue traffic. What
is the non.revenue traffic? We have
two sets of traffic. The non revenue
traffic is concerned with that com-
Ponent of traffic which does not bring
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any revenue at all. For instance,
we carry our own rails and spare
parts. For that no revenue is earned.
Only that account is there.

SHRI T. A. PAI(Udipi): Mr.
Chairman, Sir, 1 was comparing the
capacity of the railways. It does not
matter whether you collect revenue
or not. I was not comparing his per-
formance. I was talking about the
performance of the Indian railways.
We have to see as to whether the in-
vestments that we have made really
productive or how you are going to
set it right. I was not making any
criticism of your policy.

PROF. MADHU DANDAVATE: Sir.
I am the last man to defend inefficiency
even if it is my own inefficiency. All
that I wanted to point out was that
it was not made clear at that time.
You compared the figures of 207 mil-
lion tonnes in 1969-70 to those of 220
million tonnes which 1 have included
in the estimates for 1977.78. All that
I want the House to understand is
that when 207 million tonnes were
quoted they jncluded 34 million ton-
nes of non-revenue traffic and there-
fore. if vou substract from that 34
million tonnes what is left is only 173
million tonnes. So, that was the per-
formance in 19808-70. What I hLave
proposed is 220 million tonnes which
does not include non-revenue traffic
at all. If T include the non-revenue
trafic—which is of the order of 74
million tonnes—the 1otal would be
244 million tonnes. 1 am proug to
say ahout i{t—not that 1 am satisfied
with it. T am still not satisfled with
the nerformance—hut at the same
time 1 do not want to he a prophet of
doom.

Mr. Chairman Sir, I woulq like the
House to remember that the target
which has been fixed for the Fifth
Five Year Plan ig 250 million tonnes
and I have offered in thls budge!
estimates 244 million tonnes. Onlyé6
million tonnes are left when one full
year is there.
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What was the performance when
the Congress Government was there?
When we ‘reinstated the workers,
when we created a climate.. ......

(Interruptions)

1 will come to the discipline part at
a later stage. You had the whole
bourgeois concept of discipline; we
have altogether a different concept, a
revolutionary concept. I will come
to that later. Now, I would like to
tell you that these figures are not
paper manipulations. After we rein-
stated the workers in the Railways,
I went to a number of production
units and I chacked up the figures
and knew what was the increase in
production in the production units,
what was the increase in productivity
in each workshop. I visited almost
all the Railways and I found that all
those reinstated workers were with a
new gleam of life in &peir eyes. They
put in more work there was more
production and as g result of that in
the month of April alone we had one
million tonnes of loading more as
compared to the loading that wag done
in the peak period of Emergency, in
April last, After all, in connection
with the loading. there is something
like a law of average and a law of
statistical data and on that basis we
have inferpreted that even in the
month of April we are able to have
one million tonnes of loading more as
compared to the same period last
vear. We expect it to continue and
on that bnsis 1T changed mv estimates
and inerenced them from 217 millian
tonnes tn 220 millinon tonnes. If vou
take the non-revenue comnnnent alsc.
it e 244 million tonne=. But T would
arree with Mr. Pal in one resnect. One
must not br complacent. Thera must
ba proner coordination hetween the
road trafic anAq the rail trafic and
if T mav he permitted to sav  even
the shinning. It mav be onssible to
rstionalise the entire frensport svs-
tem and Government mav after
cnmetims have to eo in for rationali-
sation. Rationalizatinn anA4 co-ordina.
tion {s nnt something that can be
brought about in a few months. Co-
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ordination is not samething‘that can
be brought about within a few
weeks. I assure the House that I
will try my best to bring about this
co-ordination, OQur estimate was that
it would be 220 million tonnes of
originating traffic. I will try to step
it up and fulfil the expectations of
Mr. Pai.

SHRI T. A. PAI: You have made 2
comparison between April this year
and April last year. I would like to
know what are the figures previous to
April that is, for the monih of March.
What ig the performance?

PROF. MADHU DANDAVATE: Just
now the figures are not at my disposal
but I will check up. Normally, as a stu-
dent of Science, ] know that compari-
song are made, but they arc to be made
in jdentical months. Therefore, I made
comparisong hetween April this year
and April last year. That was the peak
of Emergency and this is the peak of
freedom.

SHRI T. A. PAI. All that I am saying
is in this country most of the perfor-
mances come c¢nly in February-March.
In April they slightly go down. I think
that after Februarv-March they get
distributed as guickly as possible. That
is why I wanted you to look into it.
That is all

PROF. MADHU DANDAVATE: In
fact what Shri Pal has said has given
a further tribute {o the workers. If it
is maximum in March, and if in April
it is supposed to come down a bit,
even when there is such a gradient
downwards if our performance shows
one million tonnes more than last
April, probably it would >e betier in
other months when it is suppose] to
be prosperous.

He made a constructive suggestion
with which I have no quarrel at slL
Mr. Pai suggested that the railways
must refuse to borrow from the gene-
ra]l revenue to meet their dividend
obligations. It i here your govern-
ment blundered and it is here your

I
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government did not accept your ad-
'+ vice. But in ancipation of your speech
1 accepted your advice and 1 will tell
You what we have done in the budget.
In thig year's budget on page 92 of the
Demands for Grants of the Central
Government as also in the first page
of the explanatory memorandum you
will fing that the dividend to the gene-
ral revenues is of the order of Rs. 225.32
crores, On investment prior ‘o 3lst
March, 1964 the dividend rate was
5.5 per cent ang after that it was 6 per
cent. Taking ull that into account, we
have already made a provision in our
estimates for payment of dividend of
the order of Rs. 225.32 crores. You
shoulg be happy that we are not going
to draw from tke general revenues to
meet our obligations. In the past the
government blundered on this mastter.
After providing for this dividend we
have been able to show g surplus of Rs.
325 crores. In the past they crew
from the general revenues to meet
their obligations of dividends and after
that they showed surpluses. We have
been able to show a surplus of about
32 crores without drawing from the
the general revenue... (Interruptions)
But. here again, I do not want to be
complacent; 1 am the last man to be
complacent. T want the railway depart-
ment to move from progress to pro-
gress; I want their performance to
grow in strength and stature.

When you are comparing our Per-
formance with past performance an in.
teresting data. namely the rale of
growth of traffic, should be taken inio
account. The average traffic growth
rate from 1969-70 fo 1976-77, when all
of us were sitting on the opposition
and critlcising you and then you had
the emergency over which you eloat
s0 much because you say you had dis-
cioline. This and that was 568 million
tonneg this was the average rate of
growth of trafic. 1f you see our esfi-
matec for 1977-78 we have offered a
growth rate of 7.8 million tonnes. T
may tell vyou that I am still not satis-
fled with it. You mav sav that these
are paper manipulations. But the pre-
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sentation of figures that I made in the
interim budget and the presentation of
figureg of estimates that ] have given
this time for 1977-78 clearly indicate
that whatever projections were made
are not merely paper calculations or
paper manipulations and whatever we
have done in the course of fthree
months hag shown the improvements.
That shows that there is room for fur-
ther optimism and no room for pessi-
mism. Actually the estimates have
been revised upwards.

SHRI N, SREEKANTAN NAIR
(Quilon): We will congratulate you
next year,

PROF. MADHU DANDAVATE:
Even if you do not congratulate, it
doeg not matter. Most of the gspeakers
on the other side of the House gloated
over the fact that in the last budget
when all of us were in jails. they were
able to mop up surpluses to the extent
of Rs. 65 crores for 1976-77 whereas
this year the railway ministry is able
to offer, that is for 1977.78 a surplus
of only Rs. 32.5 crores. This is alsora
very interesting proposition to be
noted. The previous Government had
enhanced in 1976-77 the freight rates
and after Increasing the freight, how
much did they get from the pockets of
those who were responsible for pzying
the freight? They were able tn mop
up Rs. 875 crores. They increased the
freight and through the increased
freight, during the Emergency when
there could be no agitation, when there
could be no strikes—as far ag the trade
unionistg are concerned, they were bhe-
hind the bars—they were able fo in-
crease the freight and as a result of
that they were able to mop up a sur-
olus of Rs. 875 crores. These are
facts.

SHR1 T. A. PAI. [Is your present
surolus of Rs, 32.5 crores hased on
fhese Increased freight rates.

PROF. MADHU DANDAVATE:
Allow me fo continue. I am coming to
that.
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AN HON. MEMBER: Do not make
it a political speech.

PROF. MADHU DANDAVATE: Ir
is not a political speech. I do not want
to utilise the budget debate for deliver-
ing a politcal speech. We have enough
political platforms. Only you lack
them. You will find that you were
able to mop up Rs. 87.5 crores through
the increased freight and then you
were able to show to the world that
you had actually mopped up a very
big surplus of Rs. 65.00 crores. On
the contrary we have pojecied Rs. 32.5
crores surplus. It is not rierely the
fact of your showing Rs, 87.5 crores
surplus. You may say that you are
responsible for it. But as I pointed
out to you earlier, even the dividend
liabilities you had drawn from the
general revenue in the past. As far as
we are concerned, we have estimated
it to be Rs. 225 crores. Sunbose you
had to borrow that, you know, what
would have been our surplus. It would
have been Rs. 225 crores more than
the present surplus.

SHRT T. A. PAI. Are you saying
the surplus this year is Rs. 225 crores
plus this surplus of Rs, 32.5 crores?
Yoy must be very very clear. It lonks
as though, from Rs. 65 crores last year,
the surplus had, during the past one
year, risen to Rs. two hundred and odd
crores. In that case, I should con-
gratulate you and we would Le grate-
ful if this can be maintained.

PROF. MADHU DANDAVATE: WMr.
T. A, PAL 1 know the facts. Perhaps,
you frel very much embarrassed,

SHRI T. A. PAl: Yoy said in your
own speech that from the surplus of
Rs. 325 croreg you are transferring
Rs. 30 crores to the dividend account.
It is from your own speech. I do nof
have any other material except which
the Railway Board or you had pre-
sented to us. If this js really a scor-
ing point, you could have said it in
your Budget speech as well. You have
said in your speech that we have
made tremendoug progress. After all
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between the interim Budget and this
one, if you say that a tremendous pro-
gress has been made, I would like to
say that it is not realistic. Within
two months’ time, there cannot be
such ap improvement, whether it is
run by,us or by you.

PROF. MADHU DANDAVATE:
Can I proceed?

SHRI T. A, PAI:. If that be the
case, we wil] congratulate you.

PROF. MADHU DANDAVATE: I
am thankful for the congratulations.
But to receive the congratulations, I
have to spin out the facts. Mr. Pai
has rightly said just now that if this
is a scoring point, I could have said
it in my spech. I hope that you read
not only my speech, but also the bud-
get papers supplied to you. The facts
and figures have already been men-
tioned and I do not expect this from
an Economist of the calibre of Mr.
T. A. Pai. I have clearly said that
after showing in the estimates that
particular quantum which was paid as
dividend, after the adjustment we have
shown this surplus. 71 think the point
is extremely clear. I gave the detail-
ed facts so that all the memberg who
might not have gone through the bud-
get paprs thoroughly may know them.

17.30 hrs.

[MR. SPEAKER in the Chair]

Regarding new lines, there is some-
thing very intersting. In the Lok
Sabha alone, more than 30 members
have made suggestions for the construc-
tion of 75 new lines in various regions.
Before coming here I did a little home
work about the cost of each line which
has been suggested. I am essentially
a student of physics and mathematics
and my mathemuatics is not poor. I
found that the total cost of the 75 new
lines worked out to Rs. 1360 crores.
I do not have any grouse against X
or Y. But in all humility I submit
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‘that the financial constraints have to

be taken note of. Out of all the new
lines which we have accepted, we
have to decide the priorities. Whe-
ther it is economies or politics, it is
a game of priorities. If we do not set
up priorities and take up all the
schemes, no line will be completed.
Without taking into account the in-
flation, the minimum expenditure on
these 75 lines will be Rs. 1369 crores.
Therefore, I do not want to give any
false assurance to individual mem-
bers, though it is very easy to do so.
Even when they come und meet me at
Rail Bhavan or at my residence, all
that I tell them is, “I will try to Jook
into your grievance. I do not give an
assurance that it will be settled.”
Sometimes I get a memorandum from
25 to 30 MPs suggesting that a parti-
cular train must be made faster. 1
get a memorandum from an ~qual
number of MPs that it should be
glowed down and additional halts
must be introduced! My instructions
are, let us try to set norms about
places where a train has to stop in
terms of agriculturel necessity, indus-
trial requirements, educational re-
quirements and above all in terms of
the potential of passengers who will
be available at that station. It is just
like a computer. After setting up the
norms, whenever a grievance comes,
feed it into the computer and draw
out the result from the other end. If
the norm is satisfied, the train will
halt there; otherwise no%. That is
how we are going to tackle it. There
will be no partiality towards any
region.

There is a legitimate grievence of the
Martin-Burn Railway employees. Mr.
Ramanand Tiwari had made a repie-
sentation. Shrimati Parvathi Krishnan
sent all the workers to my residence. I
welcomed them in my bungalow. There
is no policeman at my gate. 1 discussed
the mutter with them and they went
away satisfled. 1 will tell the House
what 1 propose to do.
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As far as this railway is concerned, in
order that this private company s sble
to bear operating losses, our railways
have been giving to them every year
Rs. 20 lakhs. Even then they are not
able to run the lines on sound footing.
If we find that they are not sble to
run the lines, in that eventuality we
will make our best efforts, although it
is not our concern at all to accommo-
date the employees of that railway and
absorb them in wvarious flelds of the
railway purely on humanitarian gro-
unds. This will be our approach and
Aing it into broad guage?

SHR] T.A. PAI: Are you not convert-
ing it into broad guage?

PROF. MADHU DANDAVATE: You
know what ig the expenditure involved.

SHRI SAMAR MUKERJEE (How-
arh): I have also repeatdly asked this
question several times. The Govern-
ment should take over and then decide.
Otherwise the passengers will suffer.

PROF. MADHU DANDAVATE:
Merely taking over of the lines will uot
do.

SHRI SAMAR MUKHFRJEE: You
institute an enjuiry, go througk the
whole thing and then decide.

PROF. MADHU DANDAVATE: |1
do not want fo give an assurance in
this House. 1 a2m not saying that the
Government is going to take over. It
is not the Railway Ministry that has
to take the decisinn und therefore, this
is the difficulty. We will concider the
proposition.

As far as the new lines are concer-
ned, our colleague Shri Ann.ssheb P.
Shinde has made a relevant point. He
said that whenever new lines and
tracks are developed and built up.
generally those lines are supposed to
be the infra-structure for industrial
development because the entire bias of
the politicians in the country is only
an Industrial biag snd he rightly sald
that there must be an agricultural blas
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to the entire perspective and he indica-
ted that there are certain regions in
which certain agricultura] require-
ments are to be iulfdlled. Movement
of foodgraing is to be effectively
brought out and therefore, from the
agricultural point of view building up
of the rallways as an infra-structure
js a must and therefore. 1 can assure
him that when we consider the cons-
truction of new railway lines as an
infra-structure, we will not consider
that as an infra-structure merely for
the industrial development. but also
for the agricultural development and
also for the movement of foodgrains
from the surplus areas io the back-
ward areas. That will be the approach
which will be consistent with the gene-
ral rural-oriented approach of the
Janata Party.

SHRI J. RAMESHWARA RAO
(Mahboobnagar): Mr. Speaker. {s that
the reason why only Rs. 30 lakhs have
been provided for the Bibinagar-Nadi-
gudi line which is the agricultural
hinterland of Nagarjuna Sagar?

PROF. MADHU DANDAVATE:
There was some reference to the con-
sultation with the trade unions and I
was pleasantly surprised to find that
the reference came from Shri T.A. Pai.
Another {rade unionist also made that
reference. 1 wish to make it clear that
whenever 1 {ryv to evolve any scheme,
I want to bring about a certain reform.
Whether it is a question of eradica-
tion of corruption or some other mal-
practice, or toning up the efficiency,
or Improving the oncrationa) efficiency
of the rallways, I am very happy to
inform the House that I have the
fullest cooperation from all the trade
unions in railways. no matter whether
thevy are recognised or unrecognised
unjons, no matter whatever be the
political ideology of those trade
unions, This is my happy experience,
T have no quarrel with the trade
unions. T want to tell you that recent.
lv a meeting of the corporate enter-
D_rl;e_ group was held where there
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were representatives of the accredit-
ed federations, recognised federations
and representatives of the officers’
federation.

Of course I was there because I
have introduced a new style of func-
tioning where I strightaway go to
the associations of officers and trade
unionists. I understand them and if I
te]l them that they must have more
patience to wait, they are prepared to
wait, Qur experience of the first meet-
ing was very interesting and all the
federations and even unrecognised
uniong had made @ very interesting
suggestion that the corporate enter-
prise group is functioning at the Cen-
tral level and if results are to be pro-
duced very effectively, that instru-
ment must be brought down to the
junior leve] and....And in my
budget speech I have already an-
nounced that we will bring about
this participatory experiment down to
the level of the zonal railways; and I
am sure that it will be able to give us
better results.

When I am on the point of consul-
tation with the unions, I would like
to raise a very important point which
was also raised by a number of friends
like Mr. Qureshi, Mrs Parvathi
Krishnan, Mr. Samar Mukherjee, Mr
Chitta Basu and Mr Jagadamba Pra-
sad Yadav, It relates to consultation
with the unions. It jg true that all the
genuine demands of the workers are
not met in the budget but I would
like to indicate that I am trying to
make some further announcements
today., We had to wait for the clear-
ance from the Finance Ministry, I am
going to make that announcement at
a slightly later stage. There was a
charter of demands presented prior to
the May 1974 strike. It was not mere-
ly a charter presented by the All
India Railwaymen's Federation, but
eveu‘btyedthe other unions who were
associa with the railwa *s
struggle, i.e. NCCRS. All ofyr:;le:m
had identical demands presented to
the Railway Ministry; and I wish to
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s make it very clear that the style of
our functioning will be that after the
budget session, we will sit with the
representatives of railwaymen, if
there are some technical difficulties.
Even last time, when the technical
hitch came in the All India Railway-
men’s Federation sat for negotiations.
But what about the other wunions?
How can they do it? We left it to the
All India Railwaymen's Federation to
choose whom they consider to be their
colleagues and whom they want to
have for assistance as other mem-
bers of the NCCR; and in an indirect
manner, negotiations went on with all
these colleagues. I assure this House
that after the budget session, we will
start a dialogue with varioug tpade
unions; we will place before them the
financial position of the Railways; we
will clearly tell them that as far as
the revenues of the Railways are con-
cerned, they are not to be fully uti-
lized only for the wage bill of the
staff; they are also to be utilized for
the developmental activities of the
Railways and for the amenities to be
provided, especially to the second
class passengers. And after presenting
the entire picture of resources, we
will have a dialogue with them and
tell them: here is our financial posi-
tion: we have no two account books,
one to be kept with the Railways and
the other to be shown to the income-
tax. That js how some agencies func-
tion. We will tell the representatives:
“This is our revenue: thjs ig our re-
source for developmenta] activities;
this is for amenities to passengers;
and this is available for staff facili-
ties and wage bilL” And by proper
consultation with the representatives
of the trade unions, we wil]l try to
settle the problem. That will be the
modus operandi adopteq in settling
all these disputes,

Now, when I am on the issue of
trade unions jn railways, let me clari-
fy the policy regarding a very cru-
cial issue in the Railways—in fact it
exists elsewhere also—i.e. the frag-
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mentation of railway unions. The rail-
way trade unions continue to remain
fragmented. There are two recognized
federations. There are the loco asso-
ciations and there are a number of
categories which organize their own
associations. If they continue to be in
that particular stage, even the bar-
gaining power and the capacity of the
railwaymen goes down; and it be-
comes very difficult even for the Rail.
way Administration to maintain dis-
cipline—the discipline of our concep-
tion and not of the orthodox concep-
tion. Therefore I have jnformally
talked to various representatives; but
we woulg like to have formal consul-
tationg with representatives of various
trade unions, recognized and unrecog-
nized. We would like to have some
type of modus operandi to be follow-
ed. 1 am very happy that the Labour
Minister is in the House. I am happy
to announce that recently, the Indian
Labour Conference met in New Delhi
in May 1977. There a tripartite com-
mittee has been set up to study the
issue of recognition of wuniong and
formulating the modus operandi for
evolving one union in one industry.
Fortunately, in that conference vari-
ous representatives who owe allegi-
ance to the various central trade
unions have been present, and also
representatives of government and
also employers. As a result of that,
what has been done is the Labour
Ministry has already set up a tripar-
tite committee. They have to give
their findings in a time-bound man-
ner they have been told, on the ques-
tion of recognition, on the question of
formulating the modus operandi for
one union in one industry, After due
consideration and consultation, they
must submit their findings and report
within two months. We wijll await
their findings. In the meantime, we
will consult all recognised and unre-
cognised uniong in the railways, not
by forcing down their throat any pro-
cedure but by having a common con-
sultation with all of them, we will
evolve the modus operandi which will
be acceptable to all the trade unions,
and we will prevent fragmentation in
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the trade union movement in the rail-
ways, go that our dream of evolving
a single railway federation or a single
railway unien materialises, That will
be our approach, as far gs one union
is concerned.

There has been some criticism in
the past, not that there was very much
less this time, about the misuse of
saloons, which ig only a popular name
for inspection coaches. There are dif-
ferent types of coaches. This point
wag referred to by many hon. Mem-
bers, including my friend, Shri Kundu.
He has suggested that misuse of
saloons must be strictly prohibited.
You will be very happy to know that
clear-cut instructions have been sent
to all the General Managers that
“your siyle of functioning will have to
be changed”. We have instructed
them that generally for attending the
meetings or any other functions, the
saloons should not be used. Only
when an officer has to go on inspec-
tion to any out-of-the way place,
where the track has to be properly
inspected and there are no arrange-
ments for boarding and lodging and
they will be completely deserted, only
in such contingencies the inspection
coaches or saloong can be used. Other.
wise for purposes of luxury the
saloons cannot be used. These are
clear-cut instructione that have been
given to them ang I want to repeat

that particular announcement in this
House,

SHRI M, RAMGOPAL REDDY; 1

have also suggested this in my speech
vesterday.

MR. SPEAKER: Your suggestion
has been accepted.

PROF. MADHU DANDAVATE:
There hag been a lot of criticism re-
rarding the grant of contracts for re-
freshment stalls and also book stalls,
which has been raised by Shri Kundu
and, if I mistake not, Shri Lakkappa
and many others. On this jssue T want
to give a solemn assurance jin this

338

Houge that we will try to break the
monopoly of a few individuals who
contro] the refreshment stalls on the
railways. That will be done. But, it
has to be done in a phased way, be-
cause some contracts have  already
been arrived gt. We will have to
wait till those contracts are terminat-
ed after the perioq ig over. No new
contract will be given to anyone who
has already got a contract. At the
same time, my mind is very clear on
to whom we shal] give priority. Be-
lieving in the co-operative movement,
where we come across co-operative
societies with honesty and integrity—
that particular rider is very impor-
tant, because sometimes the private
contractorg manipulate themselveg in
the form of co-operative societies and
there is a facade of a co-operative
society by a few private entrepre-
neurs who are interested in the con-
tract; we will have to break that
practice also—where we come aCross
co-operative societies with honesty
and integrity we will always give
first preference tg such co-operative
societies with integrity and honesty
and they will be allowed to run the
refreshment stalls.

As far as book stalls are concern-
ed, there is one difficuly. A very
good and concrete suggestion has
come that wherever there are unem-
ployed educated vouth, they must be
given the responsibility to run the
book-stalls. Very often we fing that
even when some of them are offered
the responsibility, they say that_they
have not got the necessary resources,
So, they are not able to fulfll the re-
quirements of the general public.

As a result of that, it is not
possible for many of them to start
the stalls. Therefore, we will have
to decide every case on merit, but
wherever we find that unemployed
educated people ure able to mobilise
resources and show a bank guarantee

-
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to get some loan, we will be pre-
pared tg give them priority. Other-
wise we will have to think about
this problem in a slightly different
manner.

Shri Kundu had a very construc-
tive suggestion, I do not under-esti-
mate the damage done by accidents,
but strangely enough, there seems to
be a status quo in accidents. Till
April last year the number of acci-
dents in this country was 146 and
it has remained at 146 upto April
this year. If you add to it the acci-
dent of our coming to power, it will go
up to 147, but otherwise it has re-
mained at 146. I am very unhappy
about it because I do not want the
status quo, I want the rate of acci-
dents to come down. Therefore, we
will see to it that our machinery
through our engineers of inspecting
the tracks and bridges is strengthen-
ed further. Periodical inspection of
bridges will be there, especially in
the sensitive areas where there are
likely to be floods. As I gaid in my
last statement, we are making spe-
cial efforts to see that some sort of
co-ordination between the flood con-
trol authority and the railway autho-
ritieg is established sp that we can
anticipate floods in certain areas and
damage can be avoided,

As far as the amount made gvail-
able for the rehabilitation of bridges
is concerned. I would like Mr. Kundu
to know that in 1875-76 it was
Rs, 59 crores and for 1977-78 it is
Rs. 8.19 crores—not that it is ade-
quate,

In regard to workers' participation,
I only want to add that jn addition
to the Corporate Enterprise Group,
we are Introducing shop councils at
varioug levels, and I gm sure they
will be able to give the workers a
sense of participation.
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The International Women’s Year is
over and Shrimati Mrinal Gore was
in jail at that time, but now, with
retrospective effect, she is pressing
the demands of women, after coming
out from jail. In a place likg Bom-
bay, there is heavy rush of working
womep, and go she wants me to ex-
plore the possibility of having special
women’s trains from gouth to north,
from Victoria Terminus t¢ Church-
gate Station. We will explore that
suggestion, We will ind out whether
the full capacity of one complete
train can be utilised by ladies. Once
that is done, there is no objection.
More bogies are not sufficient. There
are already bogies.

I am sorry to say that many
friends on the other side trieq to
ridicule the reduction jn the price of
the platform ticket as playing to the
gallery. It is not so. I myself have
said that it is not going to mean
much change in revenue. I think
this is a slupidity that was intro-
duced by the administration in the
past. that the minimum fare to the
nearest station is 30 paise while the
platform ticket is 50 paise, [t is jrre-
levent whether it igs 50 paise or one
rupee because nobody will purchase
it if he is clever enough, he will
always purchase a ticket for 30 paise.
This was an anomaly which was
there, and I just incidentally eliminat-
ed it. T do not want to take much
credit for that, and I do not want my
colleagues to praise ma for this tvpe of
small mercy. In fact. it is not a mer-
cy at all. Tt i= an {irrationalite that
was existing which I eliminated.

I was listening to the Congressmen
in both the House and it was really
a strange situation to hear them.
Some of them have sgaid that bv
reducing the platform ticket from 50
paise to 30 paise, it will only help
the affluent sections. One Congress
MP said that if you want to help
the poor, this platform ticket of 30
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paise shuuld be brought down to 10
paise. ' Another Congress MP said
that by reducing the platform ticket,
there wil] be more congestion on the
platforms, So, three points of view
are represented by the three wings
of the Congress. If on the question
of railway platform ticket there is no
unified mind in the Congress, I do
not know, how, on the wider ques-
tion of Railway administration, are
they going to evolve a unified mind
at all.

A word about the re-structuring
of the Railway Board, There is the
Railway Board Act, 1905. Even
when I was sitting in the Opposition
—Smt. Parvathi Krishnan gquoted a
lot from my speeches: probably when
1 was in jail she did research
work on my speeches and quoted at
least three or four; I am thankfu] to
her; 1 feel flattered—I found from
my previous speeches when I was
on the Opposition benches—] spoke
almost every year on the Railway
Budget for four years when I was
out of jail—I never made a demand
for the abolition of the Railway
Board. Al] that I demanded was
that there need not b, abolition but
there has to be some instrument of
administration only which must be
rationalised. which must be decentra-
lised and that there must be devo-
lution of power. And whatever I
have said when I was sitting on the
opposition benches, to the best 5f my
ability I will try to fulfil the promises
that were demanded from the
opposition benches by me. There-
fore, T had promised last time that I
would study in depth the re-struc-
turing of the Railway Board. I con-
tacted various trade grgenisations and
I met a number of ecconomists. I
studieq in depth the report of the
ARC and, therefore, I have announc-
ed through my Budget speech that
we have broadly accepted the re-
tommendations of the Administrative
I?Efol'ms Commission and on the
lines recommended by the ARC, we

will be prepared to make the func-
tioning of the Railway Board more
effective,

* Many people with a sense 0of cyni-
cism have asked: Is the new Minis-
ter going to be the prisoner of the
Railway Board? Sir, 1 refused to be
the prisoner of anybody. As far as
my convictions are concerned, even
at the cost of going to jail I did not
become the prisoner of the former
Prime Minister of the country and
I am not likely to be the prisoner of
the Railway Board even. I wish to
make this very clear. I shall put
forward my independent points of
view but I shall not indulge in the
vulgar practice of referring to the
officers by name in this House and
criticise them. If a <Congressman
criticises me or if I criticise a Cong-
ressman, we have got the forum of
thig House open to us to reply to the
criticism but this forum ig not avail-
able to the officers at all. There-
fore whatever is to be said to the
officers, I shall say through orders,
communications and through a num-
ber of agencies through which I am
required tp say, but I shall not refer
to individual officers here.

In thig connection. I wish to tell
you that beczuse in the past a num-
ber of extensions were given to the
Members of the Railway Board and
other employees of the Railways,
whenever a Minister wanted to dis-
cuss, various problems with the offi-
cers, there was no free and frank
discussion at all.

18 hrs.

I went to a number of placeg and
met the officers, I told them, “This
is my point of view. Let us have a
free and frank discussion. 1 am not
going to give you any extension at
all. As soon as you complete the
age of 58, I am going to say, good-
bye” We are introducing the sys-
tem of ending extensions right from
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the Railway Boarq to the lowest
echelons of the railways so that a
number of young officers and emplo-
yees who are stagnating will have an
opening. That is as far as the re-
structuring of the Raiway Board is
concerned.

In the end, 1 would like to refer
to the Emergency situation. We have
been demanding that all the opera-
tiong and the repressions of Emer-
gency must end If we have been
released and those of us whg were
in jail have become Ministers today,
why should those employees in the
railways who suffered during the
Emergency only because of certain
trade union orientation of their own,
only beceuse of their political con-
victions if they were either thrown
in jail under MISA or DIR or some-
times because they were suspected
to be the members of the banned
organisations, continue to suffer, 1
do not want that particular position
to arise. Therefore, I have made it
explicitly clear that those who are
subjected to suspension or dismissal
or premature retirement as a conse-
quence of Emergency will all be re-
instated. Not only that . The dis-
ciplinary rule 14(2) was misused to
punish certain railway employees.
We will review all those cases. As
regards those who were suspended
for corrupt cases, we are not going
to tolerate them. But as regards
those who were victimised for their
political convictions oy trade union
activities or political affiliations, be-
cause their trade union activities or
political affiliations were inconvenient
to the then party in power, 1 say that
all these victimised yworkers will be
reinstated. For that 1 want to fix
the time-limit of six weeks. Within
six weeks, we will be able to com-
plete the process. 1 give this solemn
assurance to the House.

Sir, 1T would conclude my speech
by making an important announce-
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ment. I thought that I would have
been able to meke this announcement
in my Budget speech, But due to
some technical difficulties, I was not
able to do it. 1 will make that
announcement today. The Clasg IV
railway employees of the lowest
starata have suffered for years and
their trade unions have been consis-
tently demandng some promotion for
Class IV employees. They have been
demanding for selection grades. That
was denied to them for all these 30
years. I want to make an announ-
cement on that,

1 am aware that the promotion
prospects of certain categorieg of
Class IV staff in the Railways are
not adequate. Considering this, it
has been decided to introduce suit-
able selection grades to the extent of
20 per cent of the sanctioned posts
of the recruitment grades of certain
Class IV staff j5 the non-technical
service of the Railways. This will
benefit nearly 50,000 Clasg IV em-
ployees in the Indian Railways. It
has also been decided that these
selection grades will be introduced
retrospectively from 1st August, 1976.

This is the announcement that I
wanted to make. With that, I
conclude.

MR. SPEAKER: We will take up
the discussion and voting on the De-
mands for Grantg in respect of the

Budget (Railways) for 1977-78 to-
morrow,

—h
18.05 hrs.

DISCUSSION RE: DETERIORATION
IN LAW AND ORDER SITUA-
TION IN SEVERAL STATES

MR. SPEAKER: We shall now
take up discussiom under Rule 193.
Shri B. P.:Mandal.
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guT g wa ¥ a7 AT &F a7y
fer arft 10 F7 1977 ® fam fewr
AT E T WA F owmmara
fawn fe agt 22 wTeHT ATZ AT WTOW
& JTrE § wiw @ few W fee 2
qredr @ o de fer Y ool
as =T7 A4 & WA §
24 OTZMRTT & 7T FT AT § QA AAFTY
? fr Tw ® W1 SQTET WTRHET AQT AT
o ¢ 1 Mg oF fauTy qwT &7 a4 @,
waqr fadr & qEar @ | =T § fAer
f <t FEZH § AUER & WOE &
aerf ¥ a9 G WA WIE
) Afm gt fe ey &
¥W 12 WTEHT At WY &1 wHA@
oFATE, AIETTZ, ST, 3T, ST
"t qavegr, fam & feorr oF IR
2, T &1 AT 9 WIOH & AST A
Mg == 917 &7 I|W F A MW
o &% @1 AG g 9, T A T
Gl

ERTE A WA WA § AP AW
¢ o afpar Wit w Efafges
¥ ®y & Wit (Afidr ¥x Wt &
fro g7 &1 % "aMgT 31 ST &
ng WY A gT 4 @ gl &
#aqmt;fmtaﬂmmﬂmﬁ
In A wedr w@ A W qWW a6

(DIS)

;-mﬁ&mwﬁisﬂﬁﬁwrer
!

1974 ¥ 91 franfaaY #v a7
[ =T AT A W@ ¥ o7 wwd A
frafa e®i o wfar 973 & =
aifoa A9F # =T X F QY F
¥ert femard ot 7 weAT g T
W I Ergrem da@
FY TZA AL AT a7 FIZWT ? =AU E
frr afrgz ot o 22 80 Ay
STFATI® FATETT AT F A=A
& gug uoAr I8 FEmTT frard o )
3 fefge afsgz wivn fom i aga
Wmmﬁtwn‘h‘mmw
Jag 7= § foga @1 39 F ¥R
TZA gC & TG MT §F a7 qIAT w4y
forr 9T @1g =&t 7 a7t a@w fana
gt W 2 &, are ¥ W37 F A wvedy
@ AWM 7 oy fRw mm gz &
fega dw ag o 8 1 Foer s
X waaEr & arEw W faenfuay ox e
T H WX JGIFTW AT F JAR A
&y & woar aggdr faard or ag ar
TT qTET AT FT FI17T TG FTFHT |
# wray st AT R oW F g
1 g § W g wo fage &
qer afcheafa g€ & fow & a2 Jadt
# g qEAT WE W FHA AW T
sow g v § @
Al W FATQ G TFAT AT §
a wft o 3T T X SErEEw W
g1 o ggf A qEEATE W ¢ g &
wawen g 5 waer Wt oA 3@ @,
FART T JEaRg & @ & A, K
aqré Y, F A urf > F AT
¥ = FT O WAHRAT W AqTEIN
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R, T N agT A A T F 9T
g & SN WG & M Y § I FT FTLA
w1 g 9 fr s WY AW ¢ At )
QIfer & W 9T WTE MY @A
ofrw e &, wfage <gar &, deifem
qrEt qwet @t & aY | & S agh
uTeT 2@y @ famr gwwd & g™
¥ TgT 9T AT ITT AW A qwAT
g gm  faffer o @
T I wFET #1 o g§  Foe
qT I qgt J9T 0 & gw arfaw A
9T AE TP @Eq | ¥ g Helr Agew
¥ g fr fagre #1 aga ¥ wmr
% 98 Ty g€ @1 F I MWW
W fagR & ®1€ &% wg 799 | QA1
fa¥ gu wow ¢ wivg & fagre s
ot femr=edt F | welt wgIey AvaAowTE>
a1 forelt gay TET QAT § g arEAl
W wiw Frag A fom FawRT &
Ffcfesaom &, for @ dto TR
wftfeeavm § arzma g% € o7+ fa=ms
gea fgwe Qe &1 W 9eEd
¥ [aE 2V FT 27T A7 @1 AT qET
AR AdT g

wge 9, 9 T ¥ fag & @
fage 1 7z wa&l ar) AE@ A% @
I® 9EN aEy Fawdw § ofgg
aftan i g1 w1q ¢ qfwa § 7 aww]d
1 ¥m@w fear 5 fom weas &
wf+fesaws & a7 Oz WY 7 Saw
g, feg wfemm vae g I=wT g7
|97 &1 AT | AdAT ag gwn fE
A1 fagre & 71 o @ e agt gwm)
wfex 7 ot arrard W fagR 6 @
WELIATT A% o A gk AN
WHE § g FFR ¥ wfa awER
T8 & 1 it a0 Fage @ gy wa @,
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*w aaw fage ¥ Fd-mEr aagf a%
WIIWRIT AR A AX L R
IR gUT ET [T F A wmTS A
s waz FY § 1 Fagre § w qriwds
AT ¥ W 7 93 § Iq0a0 A4y Y A,
afeT wror agi 9 T 9 FqU7 @
WX maan § 5 g ¥ @13
ot wwgd & qifawr @) IS WY
T 9T | WALIT us Wy § axf
T ¥ 78 fo ag¥ wraTHa o3 vafwal
gt @Y M WA 16 ardrw wY
§O WIIHY EAT TQ ¥, Iy
faay f& 4% @1 Y AgaT™ gg,
THatl A e g & art ¥ i
w1 7z foar | w fage @ sfas=
& & ¥ng # gg faafy a3 & &
T g I wifeas agi &, AT ®
qHq H WY IT w1 A T TE@T &
A a7 7gr ¢ Fe qaFar § ag o
q-QUT  WTET qIAOT  WSIT 97 )
oridr § famfasi oz a9 %
A=A F1 A0 F T wifwAT qfer
¥ | oAFA ¥ IEH H 7747 § AAAF
AN AT HA T F#EAA qT
ATZ-B-ATRE § TIATAT ¥ TF °r 7HY
F1 AT Fre f7ar N7 51 DA A0ow¥T
FAY A1 F 7zt 7 38 770 117 Fagm
THFAY & g7 F & &AM QUF HqrIT
FY IV @A ¢ 1 9T AR W7
qr3T 0q < fgar mmr o 57 9%
AT qCHIT &1 FI0E FE AfgT 0

T Tt # WY Ay gy afefoafy
2 | FATL ATGY A7) FAT Frey qor fe
T ARG F AIE H§ ATAET, , .
frff T AT arrA gAY g .. ..

MR. SPEAKER: Mr. Vayalar Ravi
and Mr. Kenwarlal Gupta will also
be speaking....
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Wt dto o Wew: § gF am@
W sgm wgar f 5 @@
T YfF ar oy i AT FOA ¥
faq oyt woré amg 1 & A wATY
& faega fawrs g1 g7 & afegiar
T ¥ warE wf M & faenrs ffegree
foar a1 1| " @ F W g
w1, 79 I9 ® WY faas IR gEn
fagm &, ¥ s § 19 W,
1974 Y M ¥, TF qTHT AT
QT | I8 §HY TV oTHo ThHo ¥ TRFT
I AW AT ¥ | TP O wedHe
fear f& oY agi a==i 9T AR W=,
IR AT 7 e fee @w § it
T WA St @) a@gr 9x TEe-
T EAAT P @, AN E
TN §reafg W wem 2 FE
mifegt 7 ww€ A wifen 1w
g A wq W arfagt @y w7 oo
2 fear @Y T A &1 g7 # afw aw
&0 | gAT U7 ATEIT I WTH G
& arz a1, gW &1 o A S_
T FIAT ¢ W WA FE AT T
W 9%, A @I IE W
¥ ag fawr & v el s &, wfe-
3 ®) WEUE I A ST-QUT-ATEY
feafa & gu o SO )

A A9 g &) fAdga v ar |

SHRI] VAYALAR RAVI (Chira-
Yinkil): Sir, the law and order situa-
lion is a matter ol anxiely for every-
body, irrespective of one's puolitical
affliations. I think 1t i3 a matter pri-
marily of the Stale Governments but
it becomes relevunt here because the
violence took place in the northern
Parts of the country where many of the
States are under President’s Rule and
thus under the coniro]l of the Central
Government todav. It ig very unfor-
lunate that political violence was of
Such a high order. It may be due to

(DIS)

the polls and may be a temporary
phenomenon which may not be perpe-
tuated but, nevertheless, certain ele-
ments, especially the ruling party, seem
to think that they have all the free-
dom. They definitely have ro {freedom
to take the law into their own hands,
to whichever political party they may
belong, and deal with the people direct-
ly, spreading panic among them and
disturbing the peaceful life of the
country. In this connection, I would
like to refer to certain things which
happened in Rihar, atout which my
friend has just tpoken. 1 am afraid
the official caleulations cf the killings
may not be correct. The official death
tol] in Bihar ig 26 but I am afraid it
may be round about a hundred. It
may be due to pnlitical rivalry between
two groups but 1 agree with the hon.
Member that the officials failed to pre-
vent this political violence resulting in
the death of many people in a State
like Bihar.

Another day the Home Minister mada
a statement in regard to the burning of
bodies of Harijans while replying to a
Calling Attention motion. In this con-
nection 1 would invite his attention to
the press report which appeared in the
‘Sunday Indian Nation'. This report
wag given by the Police to the Press.
I quole:

“According to  police the gang of
Singheshwar Mahto was hiding in
a house in the village. The gang led
by Parameshwar Mahto came to
know of it and attacked them by
breaking open the house where they
were hiding which resulted in the
death of eleven persons and caused
injuries to three persons.

The source said that the police
reached the spot when the sccused
(Parmeshwar Mahto group) were
making an attampt t{o hide the bodies
and succeeded in taking all the
bodies into custody".

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
BINGH): That report refers to burnt
bodies being taken into police custody.
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SHRI VAYALAR RAVI: In any case,
the report received by me from my
friends says that the real culprits,
who are very influential people, are
still ag large. The Home Miunister him.-
self has admitted that 50—60 persons
were involved in this incident and the
people who died belonged to one group
and the others could escuve without
any injuries. How can it be, if it was
a clash? The polica did not reach in
time. This shows negligence on the
part of the police ang it creates a sus-
picion in our minds that* the whole
thing has been cooked up in this way
by the police tc favour the real culprits
and this report has leaked out to the
newspapers to create a different story.
I hope, the Home Mlinister will look
into this.

I am not going to say anything abcut
West Bengal. where mnany reople died
in the poll violence, ani this is a State
where violence is always there. I am
much worried abtou: Kashmir. It is
the concern of evervbody, whether on
this side or that side. We know that
Kashmir has a special status in the
Indian Union and we want complete
peace in the valley because of the
sensitive situation there. I do not
want to blame Sheixh Abdullah but !
would only quote a report from the
Times of India dated 12th June. It
said:

“The historic town of Awantipore,
30 kxms from here, was partially
burnt down, about 100 persons were
injured and a large number of cars
and buses damagedl today when vio-
lence broke out in the Kashmir val-
ley during electioneering"”.

-

And, it is still going on. No doubt,
the Home Minister has made a state-
ment regarding recent incidents of
violence in Kashmir, but what eftective
stepg is he going to take tn prevent
violence and ensure a peaceful election
in the wvalley. Thut is my point
Bheikh Abdullah is il and I do not

JUNE 15, 1977

in States (DIS) 352

want to make any reference to him.
The workers of the National Confe-
rence Party should be tamed to make
the elections peaceful. Thev should
not be allowed to take the law in their
hands. They have beaten a lady
candidate of Janata Party and she js
in the hospital. I hope, necessary
steps would be taken immediately to
prevent all such happenings.

We all know what has happened in
Punjab. In Deihi itself a Congress
worker has been killed recently. His
name is N. K. Chaddhi. He was just
walking in the nmight at 11.00 p.m. and
he was killed by Janata Party workers
and only one person has been arrested
in that connection. I #m afraid the
police has not tuken effective steps to
find out the culprits. Delhi is right
under vour nose and conirol and this
has been done by your own party
workers, but yvou could not take any
action against them and have arrcsted
only one man.

SHRI KANWAR 1 AL GUPTA (Delhi
Sadar): He was s bad character. What
you are saying is not correct.

SHRI K. LAKKAPPA (Tumkur): It
is a very convenient versior. thut you
can give.

SHRI VAYALAR RAVI: Docs it
mean that you should xill all the bad
characters. 1 think vou should not do
that.

In Delhl, during elections there
have been many cases of scrious vio-
lence. Our party people never wert to
the house of Shri Kanwar Lal Gupla
or to the house of Shri V. K. Malhotra.
None of the Congressmen burnt their
houses, but we snow what happened in
Punjab. I am sorry to say that a num-
ber of people, especially Congressmen.
have been killeq in Punjab. A
person belonging to Janata Party has
also been killey in Amritrar. We 8¢
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against political kiilings and I am sor-
ry for what happened there. Here is
a repori that Shri Raghunandan Lal
Bhatia, an ex-Member of Parliament,
his father was also a member, is being
horassed. His house was raided on the
plea that somebody wasg hiding there.
All the ladies of the hcuse haq to run
away from there. Then, your party
workers burnt thc house of the DPCC
President, Shri Jai Inder Singh and
Janata Party workers prevented the
Fire Brigade from putling down the
fire. The goondas entered the DCC
office and burmt it down. The Janata
Party has been taking law in their
hands. You killed Mr. Chaddha in
Delhi. He was y3 Congrass worker. Do
you want that the Congress workers
should retaliate and go to the houses
of Shri Kanwar Lai Gupta and Shri
V. K. Malhotra as your people has
done in Amritsar. I assure you, we
will never do lhat and we are against
this. If you allow me I will quote
again what the Police has said about
one murder ‘n regard to which Shri
Hans Raj Sharma fermer minister,
went on fast.

“While the Patiala Sessions Court
today granted bail to the five Cong-
ress workers arrested in connection
with the Dera Bassi firing incident
last week, the Punjab Police claim
to have establishei the identity of
the culprit who still remains at
large. . .... " »

The Police admit that they could not
arrest the real culprit. Yet, you horass
the Congress workers and arrest them
and put them in jail but you could not
arrest the real culprit. You are sim-
ply giving protection to people who
kil}] Congressmen. While you are
harrassing the Congressmen in Pun-
jab, your workers go and ransack
the District Congress Committee office.
The hon. Member of Parliament of your
party—his name was Dr. Baldev Pra-
sad—] wish that some sense would
<~ome to him. This is the way the whole
thing is happening in the country. This
kind of political violence has to be put
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an end to, violence by any party whe-

ther your party or our party.

Lastly, in Delni I hope hon. Memberg
will be very much concerned about the
jail break in the daylight by the fol-
lowers of the late Sunder Daku. The
hon. Minister has been kind enough to
start an inquiry into the death of
Sunder Daku and the reported molest-
ing of his sister. I do not know whe-
ther he has seen a report in the Press
that Mr. Sunder had no sister at all.
Yet he ig making an inquiry into it
Five people who were in the jail could
escape in Dbroad daylight in Delhi.
Everyday reports come in the press
that people are murdered in Delhi. We
are seeing reports of DSPs and DIGs
coming and going but vou have ccm-
pletely failed to maintain law and
order in Delhi. We all live in Delhi
with our families. Robberies taking
place in daylight. Life in Delm has
become insecure,

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): Does the hon. Member know
that 12 prisoners escaped from Tihar
Jail? They wera prisoners under your
rule.

SHRI VAYALAR RAVI: That will
not justify this.

The es-ape of prisoners shows the
failure of the administration whether
it happened under the Congress rule
or the Janata Party rule. But here
daylight break from jail takes rlaee
and the prisoners escape from Delhi
and you could not arrest them so far.
Later the report of certain murder
comes, and [ don't want to name any
people.

Lastly, there is this para-military
force functioning in the country. They
are taking law and order in their
hands. You cannot maintain law and
order with this para-military force. It
js RSS. Theirs is a big force and they
have been given armed weapons trale-
ing. I do suspect they are given full
freedom and respectability. That 1s
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the reason for political violence which
is day by day increasing in the country.
If you think you can control the free-
dem of the political parties and inti-
midate workers of other political par-
ties using RSS, may 1 remind you
that you are sadly mistaken. Do you
believe that you have the freedom to
kill people? You have to protect the
right of the people to function and
work in this country and carry on their
legitimate politieal activities.

With these words I will appeal to
the Minister through you that para-
military forces like the RSS are 8
danger to democracv which will crush
the freedom =0t of the Congress Party
alone but even your own f{reedom.

Wt $uz W T (fael) q27) -
A A F wrem F g T /W AN
wTYAT AT | WOBT AT W7 TEA
qfafesa Nfzg & wrow 7 fegr @
WX qwi ® AWA @ FI gWT Lo
a1 ITEr o wsw & A€ &
M3 ol maear % frafy fardy

Faarar 9zt 1 fx ogeady & faen
# off aga TErET Y O W Ay
T¥ TEEE T A4 # WX @A A
T ¥ afeT TaEY ¥ €7 A "
¥ &% fufaeesr 7 st at a2 wfaqi
. @ werrdt ¥y THE faary WA ®
wray  wAY 4@ faeeit | gfaor &
7t ux wtew Primr omar g
¥ oy ofx 7 qgar 9EAT €1 W@
R A A 5 agr & wex " ¥
oz ¥ gfew F wwwd ¥ agq 6
W€ ¥t AWM FE, WA H ATH OF
W 9T @17 ¥ faq aoax fear ar ?
g T A g o ? g
T e R I s ar Wi E
R 7RTC G A wY gefora s
faay a1 w=aT fre ofen, 39 &
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fedy swrt #t weree FA7 off gFR
wifgy, It wofe gdwa @l |
wfgr 1+ & arrl & AN gEt wr
TAET AR wEAE § o1 Iaw fag &
AR AT o AW AT AE &
f&% S qu AT aTE SR FT W
7T qdy ¥ ar afy

"I @ "TEHY 9T ¢ § W q
freelt % Sfeq w1 AT @TE
%1 wrgw R f ol gz Y 7|«
FT ¥IT @ 7R aF AN A=A @
T 1A% TOQ ¥ ATE WITEY JAq § W
v ¢ fom Y Aw¢ W % gwarl §
;rﬂm.gg....

SHRI VAYALAR RAVI: That is
why you are justifying it?

ot wa mw vwc § oqEAr §
f gz ferr 1 faw i) freeft arfee
I UF ¥ 79 ¥ gg wraAr g arfee
fr & 7% g, 70 ST AE &1 W
Zfzafeam #1 ore 1 T AT A@
¥ & 1 2feafzaw 7 o 777 ¥ fx feeelt
§ §© T4 anaeqy § gram fardy &
et 37 fear srar wfge | Afew
THAE Wl € FTIU | WIATA WEAT
97 7T AFY € AT 9 97 | T®A 4O
froYe 7Y At o g Y v ¥
TgA It =% oy A frar A .,
T IaH! FeqT oaraT § 1 OF T @
ax it fs aga gfes gfefar &
woAT Y 1 qgx qfaw Pelt w1 o1
v F WA § Trw AW 41 aw
X WTE AT 9T | WA AX ATA AGV
& 1| 2T w1 v7 T w19 gETEaAr g
FT ®FY 1 drar ¥ gawy T faar
TqT | AF FATC AT FH J FH F
ZATT WhT X 7 A &y wTORA T
oI qTETTN N wA § Ia% Af @
¥ =1 qF wrET € feafar w Ly fomar
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a1 QT 1 oW AT AT w1 H7E qHTEr
i g

& wrar § fe omar o & AW
T qT F@ ) FWE ¥ &
qIET WS AN w7V 9 TW ATe
EAT §ORT ®1 TAIET §%. AT ATGC
Wit T8 Wix favle o zar  =fEw |
AT ¥ A ey §, ErRfew S
¥ WY g, IAXT HST ¥ gC gH
qit =7 &

U% 3@ 1 I g gfem o
1861 & a1 ZoT ¥ 1. UF H¥d
9% IAT AT | IW H € IIF A/
% 7Y f&ar mar & 1| ddwi 7 & |
9®S A FATAT 9T AET WTA A 5T 6T
w & 2T =y 97 wwr gfew
wfawm:or fazre § | Ffem arv sfem aas
a7 51§ Ag1 fazrar | S9w weewzifas
#, swmifaw, sow, Qfafers arfe
gai # 91 Jfgw g ¥ 39w A™HA
Taa go vy wifge e gw wrw sfea
gfr sfawa fed ot arsfefes @
AMwra feg ar @ & Iaar =
%¢, 3g 3@ fe qfew & s %1 @
w1 gaAdre &Y ary wrfee, fam s
a5 Fm fr aeh sifge, gfaw
®iE w1 Ar€ATsY $a frar o A ag
T qRTT 2 | .

ot F0q 11000 gFRE e § 1
or qfam =Z2yw w7 ofmr w07 @7
&) e g7 T F1 AT 31 oY fedrw
I ¥ A% nETEy H AR TG P
F AN agagar v k| Afew wew
Raa i g s gmge 7 wX)
&% %Y wifgq fir v& 32 ®Y gw foqar =
T wEX B WY gH A ow qh
AT 9TTT w1 o0 TR Y
wréarf gy oy, wrew *fwe w7 fear
MY W IAH ATz gfew gTHA § wrg,

(DIS)
gfere #Y qg7 ¥ ) SEw qwa & faw
AT =fge | .

g g 7 qvr faefed &Y
ama w ¢ § wfefesw A& v

Fgar § | afew & am q@r wwar g
wa St N T@ @ TEm AW T@T
aFaT § A Y et ¥ I a9
FAG & 9T FT ATGT  FOAT FHAT |
o a7 fee feedy wied wemrdf #¢

28 .

These people are responsible for
deterioration of law and order. I de-
mand of the Home Minister that he
should take stermn action against them.

faraasat AaAAm AT T Fgr &
I0 % foq e & o=t § & Srar

g1

Let there be an enquiry. I will
demand that there should be an en-

quiry.

A TR T AR qEER G @ &
@ R AT | WAL AT TAFA] FIAT
e & A W oAb, wR qw
gnir

FE H Y, AT To9) F THT HC
gferg & 37 #r 97 § A 1 3w faw-
fagy & 2 2o AEo S0 tl'ﬁ'!!ﬁ,
< fafreee & sax W FrEaEr & W
grga T & we fegar mam,
I¥ AR ¥ Ig X AT F CF Aw@LY
dzrY | IE g ¥ FIEOAIE K AR
famrmr RfFr ow T AR F
WL WX TF To THo WEo &I
it fear @ | WA I AT T
TE hzcures IC FG 4G TS,
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Lt wwx s ]

& faaTs s A w67, aw aw s
7 T ) A AT ey g @
MR AT W T @, e oww o
T ¥h9 W oag wfaw @ & fE
fe ST & sTao™T € Wl AE EW
utgo 1, Ero WrEo Ilo, THe To
1 7WT ¥ ¥ A@ g g q@ig
I & fawme o wriard @ afgmo
Bl wefwt & oxgr ¥ FW AN
w§m, T a3 wfewfai & fasms
Wt WY i g w0 wfEd |

et gfem & Tpede & ot age
oy &, F1HY G®T @AY T &
MR I e e aaE
A T wrfgd vl wT AT AR
T faodmmamraar ¢ @ =

gfem s wfierdy wm T wA §
fom #t 3oz & ¥ Frofeawm 4
@A § | s aT A s
T A9 aF W FEAEr g
gt | ag Few A aw fear
o e feelt § o wfEAwEx
wrs offm gm, afea s aw 9w
9 #1€ Fardr A g€ 1 Tg wAr o
T A1 | I ¥7w I3W, 7g ¥4 A0
g

femt gfrm & a2 & 10, 12 @77
g WIHAT FHIWA FTqT 74T 97 fomA
=% fawmfar 7 @Y | foesi aoee &
98 T #Y aga e fawifot w
a4 W wwe A gfew e
b UEC L ¢mﬁwmmtﬁﬁr‘r
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® At ¥ Y fawrfor & ff 97 & TN
% w1 wriard a@ At ¥ miw
¥ 5 Su wftwe  fawrfont o3 swe
g wifgg | 9w & grafa, awwi
fam & ant #, sheater Al &
Tt ¥ wEAEr A Jfgg | 3T A
afafady g wfga, Zfam e e
wrfed | WX oy 7% o Iy ® wat-
fm g1 femr smam @ aw ofew
W9AT ®TH WSSl aw@ & Jg ¥
g 1w afeT fis feeelt & oY
Qﬂoﬂogﬂmﬁﬁﬂm
arg Hfaw Tw FA E WIT GeT H
w0 A § | aq % qifqar wfawrd
¥re # Tt w@w Ax aw gfew
STET A% & A TAAT | WY I
qferm sfgwrfedt ®1 wraw afaw e ag
FET § A FLFHEFN

freely & SYoWAw A ET armwagi ko
& srg fr e o v fawr ¥ e
g7, wrke THe - T 9T
qrar Tz e a‘ﬁ?sﬂi‘-‘ﬂ'ﬁﬂ
t® qfzz w1 A1 aeg 7 oare fear ar
q3AT g, ¥4 ATHT JET W T
framy ®¢ f& o> wrfe TH> T
ax wtEw ax @ afer fe ol o
WA AGT AT A FH A WA
THAT AT T AT § Hﬂ‘l":'l:ff
sHiarg g wfge forw & 1@ aw
QW A FTHW | ¥H A W erE WY
waeqr g wifga frg 7 ag &
fm g was |

TET 97 AT F OFRA KA B AT
wZr g t W7 IH 9T AT O AT
€ T me & gmfas qee S0
g wr & gy ke owwR &
W ¥ firg T @ TRy S g
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wr\romaT w1 e gw A
ar FE St

¥ A% 7w a® Tea £ qofw
A vl R, T% AX FQ Fe g,
o gEi qfTm w g frerar R
A f, R T EATA RIS Y
w7 39 ¥ fAvafeas 7 sragiwe
X A YT W AVEIT AT ATE
@11 9few ¥t wrweow # ogfas
I X FH F7 AT AT AT OY qrET
N A IE FAFAT §

§ qgm fx A=, A
wT¥T Wv AFAR T AT & feqreide
wa T gan E1 wawnEmr @ fw
g Ft ¥ WM AT R AT
w1 o A #"ix frar WA @ oW
R TASWNT T I IS 9T AT
grov gm s AT W oI
awg o vfroe T o £

A WeXT ¥ Aq § Ay mwEvRw &
wim w=m f& gfem me= T 1861 FT
¢, T #um sfear 737 97 qview
x¢, wm zfear ox v faeg
ot fe 100 MA TEY FT W
UFZ W WTH ¥ AT § {ATIAE T2
qE 917 A9 ATET F1 = FTE A
oI ¥ FAT A A€IT & IOF qaT-
fax Sw ev g% 1 §Fag Wi @i
wem  fw gfaw w1 A ghramg A
I=r § T W IA w1 Q0 A @ faaar
wifgq o fe amaT wAEE 7 foele
®1 § 1 T aw & w e v
*H A agl € g ave g

MR. SPEAKER: Now, no new rames
can be added to the list that I have al-
ready got here. There are four more
names. The WMinister also must be
given ten minutes at least. So, if you
make it short by not repeating what
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the other hon. Members have said, I
would be able to give a chance to one
more Member. I shall call the hon.
Minister at flve minutes to Seven. He
must also have five minutes to reply
to the points raised by the hon. Mem-
bers.

362

My difficulty comes only when you
Bive more names from your side.

Shri Lakkappa.

SHDI K. LAKKAPPA (Tumkur):
Mr. Speaker, Sir, it is an important and
useful discussion really that has been
raised by the Members from the other
side. My friend Shri Ravi has made
certain points. The hon. [iome Minis-
ter is an upright Minister of the Janata
Party Government. Of course, I have
no personal acquaintance with him,
That is because I ain basically a Cong-
ressman. He has got a geod reputa-
tion. I am very happy aoout that.

MR. SPEAKER. Why can’t ycu put
that in writing?

SHRI K. LAKKAPPA: 1 am not go-
ing to give a ceclificale. He has a
varied experience in administration. 1
would however like to bring to his
notice tha enormous increase in politi-
cal violence in thisg country whether it
is in the States where we are running
the Government or at the Centre where
you are running the governmerit. Let
me quote what happened from April
onwards.

In Gujarat. particularly, the present
Government is run by the Janata Party.
There are instances about which a
harijan minister has made a statement
regarding the harassment of harijans
being on the .ncrease. He has narrated
45 specific cases of harassment. As a
consequence of such g harassment, 200
harijans of Valagamada village in
Gujarat had left that village complete-
ly. It may be due to political rivalry
or group hatred but the entire situation
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in this country, after the Lok Sabha
elections, has worsened. | have seen
Janata party workers tearing off Cong-
ress party flags. It may be in Karna-
taka, Andhra or Bihar. The previous
government had done something good
to protecting the interests of the wea-
ker sections. As such this govern-
ment has got the onerous responsibili-
ty to see to it that protection is provid-
ed to all the weaker sections of the
country. It may be the Congress wor-
kers beating the Janata workers but I
am saying that after the Lok Sabha
elections in every part of the country
an impression has been created that
police people are not acting. 1 find
the police officerg are terribly afraid
everywhere. There is an infiltration
of the para-military organisation,
namely, R.S.S. That is why I am
bringing this to your notice. They
may infiltrate in the recruitment sys-
tem of the police. I hope the hon'ble
Home Minister is already aware of all
these things. He knows how infiltra-
tion has taken place in the Jenata
party of para-military elements. This
is very dangerous for the society Ul-
timately this government will be res-
ponsible for any violence or viclent
activities that may take place in this
country. It ig in this context that we
are suggesting amendment in the re-
cruitment system. There is something
wrong with the recruitment sysiem as
vested interests and reactionaries have
infiltrated already in various organisa-
tions. The situation is worse so in the
present government ag these elements
are taking sdvantage of the.present
government. A para-military organi-
sation is working as a parallel. It is
perpetuating and giving training.
Everywhere they are raising their head
and creating an atmosphere of animosi-
ty. Therefore, the present government
bas got a responsibility to make a spe-
cial assessment of the situation.

Will the Home Minister kindly ap-
point an impartial parliamentary com-
mittee belonging to all parties to find
out the facts and see as to how many
Harijans have been harassed in this

JUNE 15, 1977 -

in States (DIS) - 364

country? There is flagrant violatien
of the Central Act meant to protect
the weaker sections. TRere is large-
scale boycotting of the Harijans.
Harijans are not alloweq to draw
water or take rations. In view of
these circumstances, | am requesting
the Home Minister to create 5 special
cell in the Home Ministry to protect
the interests of the weaker gections in
the country.

SHRI S. KUNDU (Balasore): Sir,
after hearing my friends from the Con-
gress benches, I thought as if the
whole world has gone wrong within
two-and-half months. One of the
Members, Mr, Ravj hag started saying
‘political killings' and he may
think we are responsible for that.
He has said it in his own inimi-
table style and he wanted to make
us responsible for that. Another ebull-
ient and vociferous Member, Mr.
Lakkappa, went to the extent of say-
ing that there has been gn enormous
increase in political violence. I am
sorry to say that these two gentlemen
will never read the writings on the
wall and never see the light of the
dawn of freedom which hag been res-
tored by the Janata Government....
(Interruptions)

Freedom to live freedom to think...

MR SPEAKER: Elections cre over
now.

SHRI S. KUNDU: Freedom not to be
tortureq as Rajan wag tortured in
Kerala, freedom not to be tortured as
Mr. Fernandez was tortured but free-
dom to live among people as you are
now living. Perhaps you have never
tasted it ang now you taste it. You re-
mained in one party rule all along...
(Interruptions)

Sir, I would like to say here that
with the strongest hand, wherever
there is any sort of goondaism, robbery»
dacoity, killing, etc. the Hon'ble Home
Minister must ruthlessly suppress them.
Whether it is Indira brigade or Sanjay
brigade or any paramilitary force, if
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it is there, if there is any link with this
sorl of activity, it must be curhed and

;\supprwsed. I am happy that you are
taking action on this. Therefore, when
we gpeak of political violence when we
spcak of political killings, I would
like the hon. Members to view it from
a different angle. During the last 30
years of Congress regime, we spent
croies of rupees on police. It was Rs.
30.0 crores and now we are spending
Rs. 300 crores. But political violence
and political killings have been increas-
g day by day. We have not been able
to solve it. We do not know whether
this can be stopped with the help of
bullet of ‘danda’ or some sort of socio.
logical problem is involved. We do not
know whether these people are denied
ef justice at all levels, even by the poli-
ticians, even by the courts, even by the
Police or even by the Tahsildars.
Sometimes out of frustration wherever
youth have been unemployed for years
and years, they become angry. We
must look into thig aspect of the pro-
blem.

As Mr. Gupta has suggested, a
time has come when we must also see
and reorient the police force, make
radica] changes in the oullook of the
police. I find the whnle impression
about Delhi goes down when I get
into a taxi or a scooler in Delhi. I
think it is so bad. Why these people
go on deceiving us. Why the adminis-
fration has not been able to motivate
them? 1 have no complaint against
them because I know they are com-
pletely uprooted, their lands have been
faken away and their houses have
been uprooted. There is no house for
them to live in. But what is the police
doing? The nolice have not been able
0 motivate the people who are siran-
gers and outsiders. Therefore. this
problem should not be judged onlyv
with the strength of the police force
of the Janata Government. This
has to be judged from the socio-
logical point of view. We are very
much concerned about the situation In
Kashmir and in Nagaland. In Naga-

(DIS)

lanq there was recurrence of violemce.
I do not know. Many persons say many
things. They say that it has been done
deliberately by a group of people to
give bad name to the Janata govern-
ment because it dig not agree to elec-
tiong in Nagaland. I do not know; the
hon. Home Minister may say aboul
these things. I{ashmir ig a sensitive
area and we must be cautious in sensi-
tive areas and see that such things do
not recur. The question of Bihar has
been mentioned.

MR. SPEAKER: Please do not re-
peat: it has Leen referred to already.

SHRI S. KUNDU: I do not want to
repeat. These 1acidents cause us con-
cern and 1 hope the Home Minister, will
reply to these points.

SHRI CHITTA BASU (Barasat): 1
shall restrict myself to events in West
Bengal You will agree with me that a
singular phenomenon in West Bengal
last year was the political killings on
a large scale and the gangsterism of
political elements there. After the as-
sembly elections in 1972, the Congress
party came to power—I think Mr.
Ravi would know—the then Chief
Minister wanted to fortify his position,
after he came to the assembly by large
scale rigging in 1972 general elections
to West Bengal Assembly. He did so
by taking resort to gangsterism by
encouraging hoodlums, by cffering
arms to the hoodlums in connivance
with the police aJministration. I know
that the plan was raaslerminded by the
government; it was the then Chief
Minister who did it. I do not want to
mention his name. H2» masterminded
the entire conspiracy and orgarcised
these things. sometimes on salaries of
upto Rs. 100 per person per month.
They were also paid for each killing.
There was killing at roads, killing in
homes and aven in jails. The cffices
of the left opposition were fercibly
occupied by their gangsters in col-
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laboration with the police administra-
tion, aided ang abetted by the then
Chief Minister. Trade unions wene
emasculated; work2rs were driven out
from work,

AN HON. MEMBER: How is it rele.
vant?

MR. SPEAKER: It is old story: we
are now talking of law and order
today.

SHR] CHITTA BASU: In that back-
ground they also wanted to have elec-
tions. Barrakpore provides an exam-
ple of how large scale rigging took
place. Even during the recent assem-
bly elections, what happened? One
candidate, Radhika Banerjee wasg aim-
ed at and fired; unfortunately some-

' body sitting beside was killed; he es-
caped.

The same type of thing happened in
Belighata. There was large scale kill-
ing 4n Baranagar and Barzsat. Seven
young men were killed; they were
ghe! dead and their bodjes were placed
on the open road, Al] those things
were pre-planned and they were in-
tended to terrorise people and stifle the
voice of dissent. This has been the
back-ground. My humble submission
to the hon, Home Minister is this. All
newspapers in 'West Bengal have pub-
lished so many stories of this
nature, horribe stories.

l.'l.li brs.

Thousands of people have been kil-
led in open day light even in the
jails. Such horrible stories are there.
May 1 know whether the Government
of India would take proper note of il?
All these are happening because of
1he political motivation of a particular
party. It is oolitical violence which
should be dealt with from the political
angle and on political platform. My
humble suggestion is that a committee
of Members of Parliament be formed
to go into this nuestion of political
violence which is taking place now all
over the country in depth. I do not
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like to mention any particular State.
Unless we eradicate this problem of
political violence, the law and order
situation cannot satisfactorily improve:
This is not a questigp which can bé
wished away. It is not a question of
this party or that party. It is a ques+
tion which involves all of us, whethee
we belong to this side of the House or
that side, Political violence has to be
eliminated. Political gangsterism has
to be condemned. For that purpose, a
proper atmosphere hag to be created se
that al] political parties have the free-
dom to work among the masses, 56
that there may be g good political cli-
mate and democracy may functisa
properly.

=t Qwo Tremlaa TR (Frarm-
T ) WeAW  WEEW, gETT Wl
Tvor fAg AT WIS Y rqTH 97 &% ¥
T ATETT @ 97 Go gifam TEAw
A FTH G | FHTY FA WEA
=feeat ¥ A ¥ ey 4, gwry T
AZA A W AW IAT ATE € FHI @
Tl A E ) W W A

w{waﬂlmmn
zw1 f& foAsr o 4, ZRETQ ¥
g Am ¥, ¥W¥I 9, FTE
AT AR G, AW ATT A 0,
mfgn wA ARG, I T fem A
ag feaws fsq T o W &
AW WO T g K -

T W T ¥ e
T AT 7@ & | T AT AR W
¢ fr g7 ofeq ara ) frmra zz o€ @
o & avar gy § A gfew

T A g ¥, A A
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s B, wifs IgT AT W7
M gr AT ST A A 98 A
¥ ¥ R fE wive ds 9w W7
I| N AFD IA I@E ) W9
¥ AT # foraw Pefrew &, wreTEEA
¥, AT ¥ UF IH GTFA A ¥ g
¥ faar 2 ..

wt i wier T (YT ) o
w1 qweTeEa e #A 8 7

wt TR TrWANTR TN - A AR,
ATE WSS AMEAAE, IR I7T BE
®v ¥War, wF wTAW Y TG 0

7R, BETE IT g W@ 1 F}

FARAgE g1 FE ¥ WM AR
o -z § Az Ofwr, e A
Tfay, & sga@ A §foaw
um'ﬁ@@hmmﬂﬂ
B Ny #r feserd www g |
? 1w oA & qagd
TR AW A A, sofer swwm
I, g A AR Ty £ ww
TN FE §, g vk A
wiw  Frw HNfawy, afe 20 anmi
FAN | g W Ay g fafres
T X & I & Tev-Ew 9T w9 W<
W wAawm dma AT

(DIS)

g AN (Wt v fey )
aerq wEEd |, A faal F o 19
TR} I AT AW H S TTH
g ¢ 1 s far gae
XAT§ WOOH TS GEIA qga g
¥o fed 77 § | qEF oY 98 oW AT
frrr mar @ fe 2 AT & AT
woH ag 7y &1 W= 39 % fAqg M|
qraTT § 7Y Avet ¥ qre ? wré s
T &1 wE ®wr new FoE fawe
m ¥ fF 200 gfoAT & wiw wrerE
foar  =YT E9SY WE FT ATET IIER
o sfogar & folé wrd Wk ag
wagw F7 far mar fF Argww ag oy
¥ | TN A OF ATTRAAEA 49§
aifax 7 A JALR EITR D
At FgAT AIfEw 91 IT W F faene

T f& Tvera W vs:
wY 1 3% TUET FT VAT WY
Wt FY 7T X AfeT sfowr qar g

TN AT WHE gat 9f , faw aww
':Fﬂ‘-l Tmzzmwmmqang_

TE-AR @A 9 gerg, a7 surar-
ac v It aWm gE A G| Yo Y
oA WaE §1% W F fAw o
AW FEH w ¢ AfTag
A T AR R 1 TS wr AT qgH
& Ig e faar a1 1 F ANy
2y FuTAN Far Ffew Fohwe ¥

A 9T FaT WE fFaw Ao
IT WS T 1

-

."r'.

RACUR AN e L s
SEEW R | Tgw WY 9t wi =
W ¥ EIAEwAE eI w
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[t wfeg]:
e gfee W Tt ol fre
tadfem aff i 3w
¥l wrAAw T 3 &%, @A
To fto ¥ TF TR TVET FRZIA UA
AT 91 WX IW ¥ FH & HTH!

ga faeet & are & wgroomar @

T =fgw 4, m#ag’r z qmar
g aRzaw Frag gfw WA
€ TR wEAp W § o A
grao®wg F AT o da@ eI
g fgzr, fammmeswgfs A=
SqTET ®WG ¥TH H WIS |

ag N qomAGAOE , Tt
kaid g’ 9 AfET AR THEH
ToRT Y I A FY AT 7 O I
g Qmirmrm tfr 'Fé’f!ﬁ'nT’
" wedy
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Qa@%qﬁ'&\ﬁéﬂvﬁt&’ﬁw
v HgewdAwr wr w9, ag
fog q@ faet ok & daw AW
safcr e frowamar § o qf
fo #aff romar | Afer Sy g
fol g et = 2L § wic
I war & fe IW WIag w7
W ¥ frmsw st nw gwew
frar nmw g W dAx SreEw
dwifs v % gfww w1 T
&t e &

EAHaT a9 faw Wt oo
Jmaatal N ol @ oy &,
faw & fasrs cfiinw § iz cfadw
g AT T H Ao Ay 9w
% mxmA. 97 fox oy &, afew
fer ot 37 ®1 FFIIHIAT wiE
g 3w oA fer IF fegr Wiz
foT 38 seTe § ag 7 & fay arar
g W 3§ ® fox e fear amar ¢
TH T T 9TEET ¥ 37 AN B ¥ 9T
or¥ frar s & Wk gfm ) qee &
fasrs #1€ g oY aft fasar ¢
tafed ag ox agr a9 wrew §, For
3rge ey & v @) ww W=
g § fr a7 ¥ wfaw vy feg ad
ar & fed omd | W g A Ay aga
F & g e AT v 2
TiH AT wTa 4 Fr v eTeET ¥
fear & Afw 7@ wwTAA 97 @7 WrAT
2 Sux fasrs marg Ay fowar
d7 3 a7 T OH oF 2, § o
it Sy Zar £

mmgﬁnrﬂmmﬁgﬁﬂ
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& ¥z & sarefrat gy Affefoda
¥ ot o #1 g, 38 aF WA ¥ wgd
T A gf 1 3w T s N
BT & & fafewer s qx ot sarefoat
g€ &, grae Swer ¥ w7 T o Fnhorat
g€ & ST wiw oz v & fad
T & 1| W mE 3o g a
AT FT A wew foar & & fee-
A @ ¥ A | FNE qE A
fog o ?

feet & wefafrges & aa &
areh & for 53 wv 1 ¥9) g Foear oma ?
EA% qUe ¥ 0% aueqr qg @ f wwer
Afaw ¥ ST & 1 " g fe @ v
graw fFar arr & & oY & wE
g o & zigwv @Y wwar &1 WU
qo dYe ¥ fret ¥1 gAwx grT & ar
T ¥ R fegr v wwAr § At
fram s ae g e s
o} frae ofawiiz g1 gwar & 1 s fasely
¥1 %2 gfamm, Toem, go dre &
are gY a1 ag foafy sy g awat &
BT FTTEHY Y A0 § g Ry
P CHA FA K FAAAAWME | |
fra wre Gfea s3mm o adt fr
AT €% |

g mr fr feeht & ofww § /9
aw fredvm &0 v & &9 W
foredyor g w7 & o Tew |7 T
THET WEE TATSH 4y g 8EAT g R
fagir wafrai ¥ § 9 awr A ¥
e g gg A adt @ e
e wYE wom Ag  fawer | ag
T A 1 aFar § e 9 gEaEE
W wor fegr aQ | B 7 FIHA-
FT® qT 1§ FTH K T fgava 9
Y wret 97 ¥ a1 wrko Sfro Y ATAT
%Y gy e for g & Torifaw T
fememw s @ & 7 w7 T I
#¥ gy gg W w e w oA
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fawrfor 7 =14 | W ST T &
frefY sfreT &Y o fawrfor w7 @ 3@
o 7 W ) K 3 ave oy fer e
‘o A0 fawfar raarae v &
Tarfa®, wMw F Tarfas F19 w30
T ¥ A rr Fawifar Ay & ay
FA EN 1 gHA I ag WY Fg frar e
gfera # a<s ¥ w8 T arr @
wifgg, sz A T ¥ W wE
TAq aTT AT T

ag Fgr mar fF A SET anig 0
A gse | TR FAH IFATE ) I AT
difaw wgm= F7 arw(sw &, B AR
W & T gED §, IAH Ay IfeE
# FET & TEA 1 AT gWA ST T
agz W faum, 15 e F a7 g
AT | ITHT AT ATT &Y q6AT & ?
Y TAW W AN W@ & | AHT 4T
ag qwfe & a%ar & & wrde g
Ffer v 1w s S o T
AT FY T Y WL AT, SHT G
M@ A gowg I TR A=A 6
CHET AT Ay fawe asar &

SHRI K. LAKKAPPA: What about
politica] violence?

S weor fag : 39 ¢ Wr &
s | afer fafess & ar aw
qifafers & SR W9 a9 FOT AT WS
RT ag FOU ? TEEr  THEAT
@ qfws g &)

Political violence and non-political
violence has to be defined. What is
“political” ang what is “noa-political
is not easy to define. Ultimately, we

will have to leave it to the discretion
of the sub-inspector.

gty #Y ITT IFIA Far ¢ | R
# wEr 8 F qEAK § Aver Y 62
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:![1’?!! & s fag)

far war {1 dfew & I aq@ =
oAt T W 9T AT qATAANT AT A
T & o1 1 g wg e gfea
TR WFE T T FT | TAFT AR
fag?

SHR] VAYALAR RAVI, The police
are merely looking as onlookers help-

lessly when ihe house of the District
Congress President has been burnt.

MR. SPEAKER: He has mentioned
it and now repeated it.

SHRI K. [ AKKAPPA. Politically
large-scale violznre is going on and
that situation has aot been controlled.
Whether it relates to this party or
that party is not material Meelings
are going on for the last few months.

vt ww fag : I wwr fw
foey arosie wa # are fagre 7 g
t oy F A gf o mir T
F Y H AY 99X g A A
1T ger fr feere § foes ging+h ot
qiferariie & gorevrT § #1€ argea gEar
a8t 7% | T e  gete P e
qgN FHT TS A gur | F IAEy gATAT
argar g & gy ¥ wiwe wr €
1971 1% AWT 91 ¥ WFET T |
9 ¥ 9B 29 £HRT gU, Wy AR
122 FY W1 §Tq Iq6 X ¢ 1972
F O Wi & WA I 22
a9 F R 121 99 & v oz o7
IqF a5 —

O% HAAYT AT ¢ WET WY aAr
il C 1T b

WG e fag. 78 gu d
1977 A% AMT 91 & & &1 122
9%H T, 89 A ¥ gu Wik ¥ gz
= F A AT vTER T AR A
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gwT & wraw €Y v a7 R srar qrdt
qrAE k) a0 WET gL AT 18 XX
TC | uT A AT 45 gHrET N g,
74 A9 ¥ gu O aT { Uw o)
teg 25 g6 ) ww Agw WY ¥ R
g dAfeq 25 g€ 1| & wgm fr ow fY
gt oAy wrfgd | ¥ fox geiww %
RefFgmam At mr ¢ 12 58
w4 % qgi & N fafqer @ 7 Ww
& =rzar g1 v a7 forerd &1 a=
FZR | OHY ara wga fom w1 gw qwar
7 9L, 79 "7 U feT oz w1
H3 ® 7 25 A7 g | AfeA 0w @
gATEz W ox £fxa¥z o7 A 91 °arf
FEETZ 4 QAT K TR O Y AT 7 AT
T g A 93T | A IFA TE FEI
fe adY agIm 27 o aft g¥ 3«
aF} gy qw A ¥

Fadft faax Y I@ EAr A R
727 ¥ @ 22 feAmET 1 3 )
gf qrar § 1 1fe| 77 399 w7 g7
INZ FAZ 7% g% AENT A 1 qwAT
1 AR ¥ AT 97 T ¢, AT W
pfaa & I F==0 ¥ fA@, ==
AT ETAT, TAKT W WY 7 F | 9F AT
agaq ¥ fad o TEE A 3 agA
418 TR ® ATE ¥ | TF o AR
za1 ¢ e fagre g & oy agi o it
FAY ¥ | TH AFA Fa T 4w w47
AZA X7 AF WA F9gar | AfFA 717
N AT F7 ag AL graw At qx
ar¥ 22 fEATies 37 @ 72 oY a7 sz
#1 75T 97 ) 9 & 9 iy Qe
FvRar IR wT G AA § 7
i oefafresd £09 & Aix 29w & .
TR YHTT A gz gy A § ) faeg
g ag e Y & g § fw
7 fafrey ar g7 %7 377 £ o« T
ud | frad w9 O gEt TneE Q@
fxgafiga ofeg | afew fom s
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1 uzar=y ¥y wrar §, fafremese
A & gar f 2w Y wrAer § WG &
TETAR, A CTATET FEIY §F WA WG
SHOT ¥ X & AXT ET 10 WA
WIEH TAT g o &) IW ¥ ¥R
wrer & faaey fees & amr q@am
gzt frest & Freq g1 w4T, wET g1 T4,
ot wefeai 1 Waw & 7€ iz 37 7
e fzar mar 1 oF wear § fAa
war fF ofew = &7 @ @ ? gfew
T KT ? 58 A fawelt A wrarfr & 4
waT gfw g7 9T 7 @ awd g 7 W
Fa ara gg o § fe feeet A 36
/¥ wrarEt 97 At 97T gfew @
qT AZ KA AT WX | AY ITH7 THTHE
g o Afzm o omT s EAT § fE
HT & fRa, @R & fad wezao wer
& 9w ? 77 ®q@r 7@ ¥ % A7 qR
w7 ' AT ZH AT AW @7 a9 E
ALAWA S I A TE wiw fEew
qfq =z AT TEA E | qR ATEw
& e godrs § 90 97HZ % £Xfaey ¥ a1
723 &1 gorT g0 & fergAsATE &
fad s nfaviza o sfafadt s T
wfgd ag A¢1 & | a2 @« Fgi & W@’
ar w37 fafaZoe Wt g7 awaa wrfed |

9T MA 7 AT qzA7 ZE I AT AT
far & gz wifax 7% ¥ wforor 7 fr
gfqw wfserfat & rodft & a7 Wi
graar | #F 99H @A F wgr AT
T qETH ITF WA § Aqq 9 @

& ¥ fra & wur ofew ag W@ AE

qgE | wFA F4AT, W AWAT AN
fa®rar, grer 9T I F FEE™T TGT )
QI ¥ FT A FY g § 7w @t g7
T8 wway 9y | wroT gfew ® fAEEa
Tardy | § qe wgAr § fe gfew
THEALT ®T T H 3T A7 g ! fww
orq ¥ &gy 6 gAY #o dto wrEs
&1 g7¥ ®T rAvd | A Ho do AT

(DIS)

a WY a1 gfere sfuerd & 1w
% fow gfew wwa &t a9 72 @9a
§ frew oY a9g & 7o 1 W@ gfew
HHAT EAT Y A6 & 7 agieRer &
el %% dT §9 ¥ gEAwrA v &
afe foaaet fordterd s 1 war
FIN F FEHR Ad A IaA &
xuIrdAr i | wfar agdwEr @
st &1 FATT Wi w79 ¥ &Y wrE, W
& 1 o gur f3ReE  FE) IAwT EM |
W Fa= wwwe g 9T 9% I #r
FIA FEAT 3F AL & |

T #a1 fF gv T W 3 faarar
f& w7 & fo & e gan a1 9
feafira #< fear smaor | @ oav &
wFar 7 FEY g o@FAr ) AgA
TFET A 957 fF $Yo uHo WY mgo dro
%1 ¥ g fF a7 37 & fam & oz gwn
&t 31 feafaw ®¢ faar saram @ a0
£W A AWT g & W@ | [aE A
qFAT & ATANZ I WSt LW T
& & grawy a1s: fF awn fas & 7,400
TiE 2, #" AT AN Vo THo TATAT
fad & T@z €9 &1 ? o7 g T@
U & A1 7 feates g1 araar | A v
g Fova & 7

o% 9T g FE arar g fF 30 wEE
¥ 1599 & @9 7 9dSE w9 A G
¥ a frqum oo A FA @
w§ ? ifF THET = & T THieE q@T
QwE? Tt AN H THET '
o W fa T ¢ o eAA Ao fAr g

aft % 1 & F oA Ay g AR 7 I

T & 1 O ara ag fady & oY
WX $97 sHeNT FIAT g sefeea
oTE T+ WL HArewH | UL W A 24&r
fir soa fafredis =0 +090
ad £ ¥ w0 T A 79X I w0 6
A & w9 Aw g6 g IAHT AH
FT 1 TE AA erwvImR gax fra
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'[-ﬁ;ﬂ T Fnz}

¥ ) A EwmR Adn AU ae
& faar farehY sTvor & g9Y e QO Y
aFar 8 1 # 7o dYo & uw faarw 2am
B ¥xg oo 99w & % i §
HT5 UTEH! "1} @ | "9 A I8 6%
¥ 71X 18 | W« qg Fer fF faey ¥
X a7 Swit Aoy a1 @fama d, A
areafagT ar g, AfFT sy ¥ frar
|

T Fe T 100 wEE 1 fwmR,
QAT # HET @Y T A T Fgi 4= W,
® qW ATH AT WG | A FAA F AT
¥ & o gAY W4T 44T | wiwA (W)
T[S & X OF WTTHI IAE THAT & A
EAT T TEIFTE A AT 9T, T FOF
%7 ¢ 41 ¥F A9 4, ITA TN I
nz &7 fear | FArEE sHE AT Ot
N fadrrreraf ) 7 w2 &
fr fe==it ¥ qog 77 | AY 77 A1 oEe
HITX 2, A9 woAT WG @ F w7
*1E %7 77 AT AT FAH FT 9 g1 A%,
FAAT FT W ETARTT & ) AT T £ZAT
&rw T grm

wroTT § g7 %21 fF By 0¥ quT
cdAma Fi gwmd g wrfow o @
dfe7 agt a37 sar e 8, Gafem A
g 1 afurac DT W ¥ I TV TEAR
Y w€ ) gmA AT ® 421 HrafEg)
¥ fremare &< faar, waife agt wiv a1
ST T AGT | FHA AT ¥ i vy vy
feazsi 327 31 foam growT Temr
2, 91wy wrge & A ¥ wiafwT 0
TIY ag W wgr s wrE AT fred
a @, % wifew 73 feafa 3w
* AgT AR ¥ | w7 wEA & P fafew
AATAG ¥ g ok, a7y awx A# gAT
& fem & T g

JUNE 18, 1977
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e AgRg 4 § feew & e k)
F @t afafews aute § OiT %
TRt araree | wAar ot ¥R
aw (W) ¥ 9 amEw § favm
T ¥7q, ANz §¥@ ¥ &, do
dYo wTEo & whr ¥S wTH § 9 fF gw
i & sarer wv §, aAR won qrfen
Y g Fm LA R aam z fr
mAfarz aEide & 1975 ¥ R
AT F 100 $AF 0 GG 1977
FTAN F 4T AF T 17 TG FC
7576 ¥ fend guim ¥ st af &
1) oy owfeezr amAa gt R

THEAT ¥ oAA F T IW G
fr 9 qza Zo g Sfe ga & are faame
g o %

Z¥TA AT AT 1975 F AFAR
T aAX ag g T W 4 &, afe
i raf . gt wE  ada,
tsr@d &7 7 T T AUH 9T SHEY WX
F1YgT FE AT 22T TAEIT 805 U
g o giF-wg 77 # 7991 AN
1 &% gy § 1 aany  fEEew
7% 181 3T @ W w7 ¥ T 125

. 3T

a7 & WWA F A &S FHEEA
T G AZ 150 4 AIT F T A% AR
T %1 AT 600 F AT9W FTAA K,
% | =mAq FLA ¥ TKZ HAT w77 §,
I9% g § fraziz qr | ©IEa S W
ga-zAMA A{Y WAd & qgEr T
75 T-AGIT ¥ 64 HWHEA FL @
YT OF ® ATT 160,170 & FOAXE 77
& @ JuF sarr ¢, 9 § AeYH w A
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§ ®fex @ amaEr ¥
e &t = W xgT
fordes vx6  TRar T 9T | SER
g7 fF weEmEes W M AT Sw A
fraT™ wmr 1@ | I} g A fr
wRR §, W @

& wreeite wegi w1 91T savar a9y
& R Agarg 1 T @ S
¥ foo s ol 0 @ S
w1 wrer A foer & fael 7 ofew
wfowar X Farr # oefafrdza o
fewla ars giftfraa ga sarar 2
dz9 IR F nOEIHZ F qTL H A

GMGIPND—-M~$84 L S—8-7-77—998

382
. (DIS)
TR 7t fa & @7 & | AT aee
F, w1 faeelt o qEwER w7 § F
g 5 @z Sa=r 9 Fvww 33 &, dfew
Aze Fawr 9T M I T Jor § )
s Tn frgg R fase st w@ € W
aga aufew § fF qza s g ow 1
nArIART T3 )

MR. SPEAKER: He House stands
adjourned till 11 A, M. tomorrow.

19.31 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, June
16, 197e7/Jyaistha 26, 1899 (Saka).



